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LOK SABHA DEBATES

LOK SABHA

Thursday, July 24, 1980/Sravana 2,
1802 (Saksa).

The Lok Sabha met at

Eleven of the Clock

[Mr, Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Lawléssness ang Rowdyism on Kiul-
Bhagalpur and Patna-Gaya Sections
of Eastern Railway

*g73. SHRI R. P. YADAV; Will the
Minister of RAILWAYS be pleased to
3tate:

(a) whether Government are aware
of the large scale lawlessness and
rowdyism on the Kiul-Bhagalpur;
Patna-Gaya Sections of Eastern Rail-
way,

(b) whether it is extremely diffi-
cult for bonafide First Class passen-
gers to travel in First Class compart-
ments, ag such compartments are
occupied by the ticketless passen-
gers;

(¢) whether it is g fact that there
18 not strict checking in traing on these
sections and even ehecking staff is
afraid of rowdyism anq hooliganism;
and

(d) whether Government propose to
tighten-up the checking in trains on
these Sections and post more G.R.P.
personne] to enable accommodation
for the bonafide First Class passen-
gers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MALLIKARJUN): (a) to (d) A state-
nyent ig laid on the Table of the House

——.

Statement
(a) Yes, 8ir.

(b) It has been reported that bona-
fide first clasg passengers are facing
inconvenience due to unauthorised
occupation in the compartments, spe-
cially during day-time.

(c) Ticket checking is done regular-
ly, but sometimes the checking staff
are subjected to manhandling and in-
timidation,

(d) Massive special choacks against
ticketless travel are already being
conducted by mobilising a large foree
of ticket checking staff, Railway Pro-
tection Force, Governmeat Railway
Police and loca] Police personnel in
association with Railway Magistrates.
These checks gre being further inten-
sified.

ot THA WX TRT : MIE
Y, AT 29 9X W@ WU fagTw
¥ oA it & o g e faga-
AMSYT MY AT dFEr 9T
T¥ AN O FIwEFAT MT oIt
o g 1 fewe et #@ faew
fege & swa ofam § Rae
gy 2 At afFr = W -
F frex & | T@ q9w ¥ T@ G2
¥ qare o WY o § Wit ow o
T TE ¥ I WY q AT
gt & & a3y fF R g a@r 9%
I w@% FY W@ fear g, TR
F @ fear ¥ Wl ww-asE W
mf‘?ﬂtl{ﬂm*ﬁmm,
W ¥ N wuItm ¥ @ ¥ %
FHA AT AT H A AT @A
30, |7 Ay & TH a7 T faw}
v R prewed ® wr Ry A ?
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st Afemnir © wsmw o,
FFEFTE FT WS A FT arT A
& TE I3an, afeq foqw o fafen
Ad ¥ §FF §, A FT WA T @
g 1o g & & dfew Y F

f& i

ﬁ?ﬁ'ﬁﬁ@@moq}o
Tho HIX Hlo #Ro Fro T FEA
ANt W ggEar § qfer FTA@ X
fir R T@F & as 1

Wt TORT AT TR ¢ HEE
WEIRY, TW AWE F AW IE-9
93 & A FAEW qFO A wk &

¥ gy wlr St AwE 5 T
qegsfaat w1 forar § w9 g0 @9
T FAT AR § ao AfFT i -
IR FT IR § ) IEF  TEANR
Wt I AT & f& oS Sfew
e frear & 1 gafog & s
qEAT § HAY Agy F—@9 A
sa@Ey gy g f& mfagt +
gderg gmar FAO¢ AR UF g §
[/ g gcfaa.:rgm—-ma

g
e
3
g
?g
3

fewe IFT I99T ARY §, N STH
o g 8, @& arhedt W
aue feqr sm ?

™ Hat (s wweafa faoey)
AT, ¥ F I & I G g,
SER | AR § | qF AwFEE
t ff 999 W 1 qwE AHET
faquum = & R & guw |
feger-amegR & A9 & o afcfeafa
qar g€ &, a9 o @w T &
ffY #1 o7 [T AT AIS WX TFTAT
2 SfET #7 gra g=ww fwar
o WMo Fo Fr T F) g
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g | T R FY FWERY A 50—
50 T wHeEr AR fEar @, &y
FA € g I g | WMo o
aRE A & JL gEAT @, 9w gT
g Aar g, v fagix ¥ o1 &
aafrd &1 ofi=wa g, & W ws-
fagy Y O« ¥ nec fawasd 8. . .
(mgw) ... #E T e R,
ar @t oo o €, dfew sed
TIH A 99q g | &Eew W IE
FIH FWQ@ § WT GO aRr o F=A
g | TAFT WI® 4T IJT WA
g, zafeC wm gl 9 @ "R
F, a1 T@ T FT AFT T FHKAT
2 I WW ]| ¥ g wwmeT 1WA

qreT Jgt g |

SHRI E. BALANANDAN: I would
like to know from the hon. Minister
whether he is aware of the increasing
attacks on the South-bounq trains,
especially to Kerala. The ]atest attack
took place in Jayanti-Janata Express
in the heart of Bombay city. If so,
what gre the measureg being taken by
the Government to put a stop to these
attacks?

SHR] MALLIKARJUN: The ques-
tion put by the hon. member does not
pertain to the original question, (In-
terruptions),

MR, SPEAKER: They are taking
preventive measures,

ot Aaw femic ot : : WF H
T gt feFe IFT FAT &, SAR
RUAET @ A e &, aftw =AY
FY HIAE, WHET N WEAT F
ag-gw uF A€ AMA qar @ ad
2, WT 7 | T BaAl R I3 WY
gRs FAT oE FX fear {0 wg
iy At 3@ a1T 7 3fa aeh
g f& W|a &1 i o mTo fo
F WS g ag ITqhfacy §, s
g, fema aff aw@m @ w axg
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q 3 faogy aAERT @ ™ &

IFr HqRT HIY  fgea w1 A= -

F FAT W wE & 1 K AAT _UEAT
g—a@rR 3§ Rar 71 w &A@
g, arfs g7 ardr aAfay & e
TP | FIT BIE qGT W F N
gl o, SR AR} i@
oy &Y S w4 AT A B, w6
TR A AT AT IR E ?

qoqq AN : fgwwa wr mfear
faay g3m

ot sRAfa faadt : - 38w
fear om wr & f& 3 atfam #
ﬁfi’f@ FL | Sfro HITo Tro FHT Fur
F AW A O qawa o ], 59
Ffad & g7 &1 3aw § 1| @AW
Wt 7 77 &, fo7 & Ao Yo
Tho F &I &t Y @ W g,
o & v sed WY g E
A q® & QO Ffwwm w ST
W e fF 3@ g &F ARG A}
UF G | I BT 9 Jad 8§, §
FEAT & fqar® s FQ@ § | T
T I ST JaT &, UFT SM4T )
Fga dfew & sy @ fF o7 I9=
T | AT ¥ 9 a6 I BT G0
At agM, xg fagwa W | fasa-
ANAGR §FH F1 Sq9-aEA §
qfeafas fFar s w@r &, S@ &1 &
& g =T 8, 39 ¥ fag Foe
¥ 10 M@ &YIT W@T T&T | I
mfeai satgr §&AT F AN FT
TAAM F @ & arfe grfagt &r
gfagy fawr @ | 3 T T FX
w®E
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e s wiafaw § gmaa s@
® IR wfew Fawt & ot
*674. W1 W WX FOM:

| AW HAT qg a@w R T
70 v

(%) =1 Igiv fafew  =faw
AT & A9 ¥ qE9 8’19
gfufrag & amaT @ F I@ET
= fea-faaw fear &; =ix afe
g, ar &9; AT

(&) T@wm ave afufraw &
fo8 wwR 9x §mwR fear v
Qe ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) and (b) Yes, Sir. In
February, 1980 and at the 2nd of June,
1980, several suggestiong were made
during these discussions. Suggegtions
have also been recelveq from emplo-
yers' organisations. All these sugges-
tions are under the consideration of
Government and an announcement
wil] be made before the onset of the
festival geason,

SV A9 T T gy W
FEEr TS S @, WUy
auefa 1 @I "AET ST §,
TG a9 F AP M@ T G-
T ® A G fFwa 3T
afer & g {OAT 9RAT  §—AN
T 9 Nefefady & g v TG
fear & ¥ ag fraw @R gE}
ST 9T, S SAMT 9T T FgT 10
qEA FTH FQ@ g, 8 WRAT FIN
FQ &, 7 SR 9T WY FR] gnm ?
gfe @mr grm &t fRe s ax
g, wefefed &t frr srr 9T
S FY I ?

st Fo . wwemr | fygst wdan
WI AT fehvem F1 AW T4
qR & 9 ¥ gl 9, w4 A%
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e ARfefd-fars w1 chve femr
¥ ) ¥fweT oy wiw ¥ Few e

g qfady & a &
gER O @ R e g W
@1 @ & fr gt & o w1 e
§ ST WY WY A FR—F W=
RN TG FTFAFEHI 3 qTHA
§ ' OF TET wAwdw AR qaf-
R A afaw ) T, q@
IR § ...

Q% WY ST 8 T97 |qTQT ¢

ot o shoreay 3 19 AT AT} )
T & FET ATCAT )

ot W weA ) ST Y @
®T f2a1 g1, I 13 I 7 7T €
fa a1 )

o o dwmny TR M NAw
®AY @A g N gRIT g AN
®IAT &3 9 I 1 ATT A @M
fR@IEN Nw g 1A Fag vz @7
q1 ¥ @16 ArAg I F 0F WA

qrfedr  aATaeY |

o g Ty I A aTg AR
g T A 4 g ari 6 Tefaefaey a1
QIETIFATEN, IG5 T X A2 73747 )
qF AT Y ¥ @ F3 T ARATE PR AT
TR AAINFTrAFT=F: @
F AR IA AL UFIS ST TIAY
foil @ 31 @ 91X 34 & TwT B
MR, 3T HFT MIFFRA AT 27 919
A wE g1 fAwTeT & forg @ ¥ A<
- TITGYC agaT qa@Y faqra T g |
ITHY Hg AATE, ¥ AR F AW
ag™TE ?

sy fto sormr 3@ - T F W
®red . Aq/c; [T E 1A T8 AT
REfewE magaae B1¢ 11f%
d¥qmza W TrT-IIT agr T A
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B ITAF L LT 6 AL FWE NoSwq
wve gAY I qRgH AR FT® § 0

SHRI NIREN GHOSH: 1 would like
to kow from the Government whethes
the upper ceiling }imit for entitlement
to ponus would be raised, whether the
minimum quantum woulg be raised
further and whether that would be
reviewed annually in view of the rais-
ing prices to see that the workers get
their due and, secondly, whether in
computation of the profits, etc, the
LAT formula which has been thrown

out and put in the cold storage would
be considered again.

st o GwRgr 1 AT AT 750 To
oY Fifuw &, 91 gearg & STy
3IX F' MT 1600 87T ST FFRYTH
g, vamaag fearsm @ 59
a? Fagaarar agm s Aifargem sy
AT AT AT Ze FH wWEAT T
drag faq a1 arAg sogA ATQA,
AFATE -5 ATAT HTC T, T AT AT 3
F AT A Irara F3 |

st arittge 2 fAo & wT, ag
FEAATES nd  afA g}, g
ragagqu 1 F A1T. ATEAN Y YRAG]
FNT qga § ag YBAT =me~T g fw
T FIAT AGH &, J1 AT d FI7 4T
® 17 g@ - fag wATIT FQ@ E,
qg 91 F1AF I TITFE ATH Ff~TqT
FATA AT @Y ], FAT Ig ¥ g9 . faq
Wt % € yifasta grn fF a3 @&
KT AAAEATA a1 ¢, fo7 ¥ 97
% o7 dAfE fawa wiv W gw
179 TFT A 6,727 I3 % ?

s 1 gyl | ,_}ecﬂn L

S Jlaw ol on by ag = ytopel
W e @ o8 e MO
ponsle £ @l yan = & Lyt gRee
UWist & & o pijy pplame o
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o Mel e S pe ey
5 e et R o i
gt & Ly e po &5
2kl ot g k2 b dyS oy
P YR C AT VIR PR { IR WO Y
LS et s el WS - 2
o) &5 Fop wgr ofy s
W g8y ol (ypea s
olee K3l o o g - goKe
ot ol w8yl L e
- e Ll sl K eyl
st o woRay 0 T RWZT -
FeILT FiFH 4 AT F FH 7@ §,
¥ T A X RO AT qwaAr R
WL AT ATY BNE fwqra &, IT 5 quf
;N oY eHIIE FW T g, I
T HIRA L ITEWT F O A
ogT 9T T ¥ AW qqvE AT &
N IFT TR ¥ %17 fay 9w §,
Y Aggl & a1t F AW w7 BT
AT AT GFHAT & WX A AKET F
fag =1 gfesa & adifs o @
39 & fafaww a@wr 39 0 Wt Flesa
L E R fadey Fa & pIamHe T
& 1Y o P2z ANE W RF ATLATT 7
Qe Y, N AT A 43, T
agd W I IR |
ot svfimbgay 1 & FITR-gR
w0

it i | glay)l Sea po
- U Loldytlyty Oy
»ft fYo siovemy e g ey 2 f
it reecw a&ng & fag F1f g
g, 37 B af AT aTHITOY
T ¥ TB FRALHAT WRR T BT,
wg #7 | W gfegw w0
ST, X TF AGN T FVHT WINNT 4
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oY e TRl ¢ wesTe o,
% SrHar wja g fx @1 g @
arg I W YT HT Y § fae v AQA|
FTHTATTAA AT g A H RIAT |
T 7oy, somT™E & swfa),
wre gfewr Hedt AT SYodlto & a-
T 9T T T F e Sy FATI
§ 9%, W ¥IgT 9¢ WIT YW WY
A feaqm T | Fg AT TG T1TRE
FIw=T 2 |

ot o domty g S FHF £7
SRTT G+ BT & HIAT §, ¥ X
fa=T< fHar SraaT | 5%F % SHREA
FATH g FIE aTA e vaax
KT W+ g afR i a (s faar
STTAT |

SHRI CHITTA BASU: Sir, a ques-
tion was put as to the basis on which
the new Bonus Act is being amended
I want a reply to that question: it has
not been replied to. May I know
whether the Government is aware of
the fact that the Supreme Court gave
an award to the effect that bonus is
‘deferred wage’? Will Government,
while framing the new Bonus law bear
in mind thig basic principle that bonus
ig deferred wage? Has Government
accepted that basic principle underlin-
ing the bonus scheme, as deflned by
the Supreme Court?

it o iR TguR gy faar
2, 7 fwawe fear )

SHR] CHITTA BASU. I wanted to
know whether you have accepted the
basic principle that bonug is deferced
wage, or not,

5t o WY @ §F T ITAT 9%
T RE | T IHT KT SRRTA F AU
gty &2 51 fedform srar § &
WY e gy aTat & a1k Fara Y
I AT g7 RT A BT wm
q¥ fearT i)
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MR. SPEAKER: Next Question: Qn.
No. 675. .

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): Rose.

DR. SUBRAMANIAM SWAMY: Sir,
the Hon. Minister should not pe absent
when the Parliament session ig on. It
happened in the previous gession also.

MR. SPEAKER: But your interests
will be safeguarded.

DR, SUBRAMANIAM SWAMY:
Please recommengd the appointment nf
a Minister of State, Sir.

SHRI P. SHIV SHANKAR: I have
no objection.

ot wew fagrd oY ¢ ¢ seAE
e we ffarrc A v
DR. SUBRAMANIAM SWAMY: Ac-

tually, the Prime Minister ghould be
answering this.

SHR] pP. SHIV SHANKAR: Speak-
ing for myself I have no objection, if
my friend deputises.

SHRI M. SATYANARAYAN RAO:
Sir, Mr. Vajpayee’s objection can be
ruled out because when Mr. Vajpayee
was the Foreign Minister, he always
used to be absent from the House.

SHR] ATAL BIHARI VAJPAYEE: I
had a Minister of State,

R ApRa ;7 rfafanc v
@2 T q a9 0 @ fafaet
UI% £TT GATA W0 | 276 AT TT
qFOMNT FIF K TIF

Number of Indians visited Pakistan

*675. SHRI AMARSINH V.
RATHAWA:
SHRI D. P. JADEJA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number of Indians who visi.
ted Pakistan during the last two years
ag tourists;

JULY 24, 1980
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(b) whether it is a fact that persons
going to Pakistan as tourists have to
face difficulties in getting visas;

(c) if so, whether Government have
taken up the matter with Pakistan
Government; and

(d) if so, the outcome thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) The Visa
Agreement signeq between Tndia and
Pakistan in September, 1974 did not
provide for tourist visa. As such no
Indian nationalg have visited Pakistan
during the last two years under this
category.

(b) Does not arise.

(¢c) and (d) During her visit to
India in February, 1980, Begum
Viquarun Nisa Noon, Pakistan’s Advi-
eer on Tourism and Special represen-
tative of the President of Pakistan had
proposed the introduction of tourist
traffic petween India and Pakistan, We
have welcomed the proposal and have
conveyed to the Pakistan Government
our willingness to gend an officia] dele-
gation to Islamabad to discuss and
finalise the scheme. Response of the
Government of Pakistan is awaited.

= yae fag e @ afsaw ¥
WTTR TUITY AR ATATAY ¥ uT qy
g1 af3 g mmi ¥ FEewma wrg
F2i — & ¥ g > fAo ATAT S TR
g - ® gvwg 7 @1 Tfaeaa grEdt
D 37y w7 afwesary Y
3 ‘= 0y grae 9T greg A}
far1 o )

= dfto firw dwx . a7t 73 gAY
T - 7 AT 2 2 ST 7T B eI
Fforr 7 for O qTRAT ¥ 39 FEH
e 1 Afrg w@t aw efre g
o g am & a8 2 fe g
F'® Y T% & ALY EY T ¢ )
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DR. SUBRAMANIAM SWAMY: To
promote the traffic of tourists kFetween
India and Pakistan, one of the steps
that could be taken is what we have
with Nepal, namely, no passport is
necessary to go from India to Nepal.
Similarly, has Government made any
proposa] to Pakistan for abolition of
passport for trave]l between India and
Pakistan for tourist purposes?

SHRI P, SHIV SHANKAR: There
is no such proposal, ag I said. But a
protocol can be signed after, as I said,
the high level delegation cQuld go
from here,

SHR] GHULAM RASOOL KOCHAK:
Thousands and lakhs of people who
had gettled in Pakistan pefore Parti-
tion as businessmen, have become
Pakistani nationals after Partition.
Now, we are confronted with a practi-
cal difficulty. Visg is granted, in cer-
tain cases, only upto Amritsar and
Delhi. Kashmir being an integral part
of India, does it need a further visa
to visit Kashmir from Delhi or Amrit-
sar? Thig i my legal question that
needs an answer. )

SHRI p. SHIV SHANKAR: Kashmir
is a sensitive area, and certain ap-
proacheg have to be taken because of
the specia] Constitutional statug that
has been provided to Kashmir. There-
fore, while the question of separate
visa or passport would not arise, the
matter is for consideration if it is a
question of sheer meetings of relatives
or some other aspectg which are allied.

ot dow ware ;T Fowrad w@r
qrawy fasy & fF N Wi &
qiffeara wTAAA WIETT 9T SATAT
ATRA #, IAWT AT AN T T Ty
I qEdt &, AIT AT A B O
AN ARG & ATH 9T IAWY §
% @ § Wi gg @ fired w1 fadzr
AT orat g ar H1 ard) F whe g
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qrea @ ot a9 as wEYEY A At
TGIILTF KT WY /Ay g 7 wW&T
L ®, a8 Wi q1ew ¢ f feegeariv
g nfetrd AqWEAT T B a1a
¥ T aaRi faar AT @, =% T
farar STaT &, € < faw wR saRT
g ot 7 gl QTR 9T qEIT
N -
frg @) 378 @Y ¥ WAREN WA
faar smar @1 zas fau #F &
&ITeT T2 9T oY fear @ af 5T o g%
g2 AT AE qHT § | AT GIHIC A
W ame # qfesT g
® g qgAT % 2 ? W
qifEcara & faw Far 78f WIC & v
T IT4 §19 39 qFa"d ¥ F&EK
AFHE qAA T © 4, FA T A AV
s g1 af v faspar ? & wreat g
f & TaRT O IR 7Y AR 1IRT PV HFH
gl
SHRI P, SHIV SHANKAR: Govern-
ment are aware of the hardships that
are faced by the various personnel
who would like to visit. Actually,
Government have taken different
steps from time to time, and they have
also taken up thig issue with the
Pakistan Government from time te@
time. Even particular issues have also

been brought to their notice, so that
thig difficulty could be gvoided.

Government have geen the reports
about certain action taken by the
Pakistan government against Indian
natioals overstaying in Pakistan, Ac-
cording to our information, this action
applies to Indian nationalg gtaying in
Pakistan illegally. But if there are
any particular cases that the hon.
Member would like to pring to the
notice of the government, government
would not hesitate to take them up
with the Pakistan government.

MR. SPEAKER: Next question—
Shri Mohd. Asrar.. . -

Dr. Sardish Roy...
Shri Rajagopay Naidu . . .
Shrj M. V. Chandrasekhara Murthy. .
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Commupication to State XLabour
Minigters

*679. SHRI M. V. CHANDRASHE-
KHARA MURTHY;

SHRI B. V. DESAIL:

Will the Minister of LABOUR be
Pleased to lay a statement showing:

48) whether he hag sent a commamni-
cation to the Labour Ministerg of
Stategs asking them to ensure that
their industrial relations machinery
intervened in time to prevent strikes
and lock-outs;

(b) how many State Gpvernments
Mrwe responded to this suggestion; and

JULY 2¢, 1880
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(¢) In how many States, labour dis-

putes have been increasing for the last
two years?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T
ANJIAH). (a) Yes Sir.

(b) Almost all the Labour Ministers
of the State Governments conveyed
their assurance to do so when they
came to attend the Labour Ministers’
Conference,

(c) A statement showing the num-
ber of industria] disputeg by States, for
the years 1977, 1978 and 1979, is laid
on the Table of the House.

Statement

THE NUMBER OF INDUSTRIAL DISPUTES FOR THE YEARS 1978 AND 1979, BY
STATES AND UNION TERRITORIE

Name of States/Union Territories

No. of Industrial Disputes
1977 1978 1979(P)

1. Andhra Pradesh .

2, Asam 3 .
Bihar . . .
Gujarat

Haryana

Himachal Pradesh
Jammu & Kashmir i
Karnataka . .
Kerala . .
10. Madhya Pradesh

17, DMaharashtra .
12, Manipur . . .
13. Meghalaya

14. Nagaland , . .
15. Ornma = . .

® ® 3 N o » @

16, Punjab
17. Rajasthan , . .

-

' 116 206 251

. 8 18 %6

p . 264 306 296

s . . 165 181 223
R 107 89

. . . 4 L 9

- . . 3 4 {

. . . go 92 6y

. . o 384 146 186
’ . . 168 199 251

. e 553 318  go2

. : [ 3 2

X

. . . B5 47 35
65 106 1y

. " , 165 144 100
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1 2 3 + 5
18  Sikkim . : o . ! t
19. Tamil Nadu . . . . : 316 394 343
20, Tripura g 5 3 8 7
21. Uttar Pradesh | Y . . . 195 247 135
22, WestBengal . . £ s 480 549 ¥
23, Andaman & Nicobar ; . 16 6 11
24. Arunachal Pradesh . it
25. Chandigarh ., ., | . 7 6 5
26. Dadra & Nagar Haveli . 2 L
27. Delhi i ; 52 46 Go
28. Goa, Daman & Diu . . 47 23 33
29. Lakshadweep ; . : . . 2
3o. Mizoram i " . . .

31, Pondicherry ., 3 . . . . v 27 19 19
ToraL . 8,117 8,187 3,008

(P) =Provisional.

SHRI M. V. CHANDRASHEKARA
MURTHY: I want to know from the
hon Minister whether in the light of
the inaction of the State Governments
he will take immediate stepg to re-
move the lock-out and strike in res-
pect of Premier Automobiles, W G
Forge and other major industries in
Bombay which are vitally important
for defence production of the country.

ot &ro wiwmmT: 0 W WA A
a‘tmgaﬁa‘ralmmﬁa‘r
THWT AT AEY, T W LEwerniea
g T« W & | Sl T Teehrer
APPUTITH, FOA AR ®IE T
areews §, ¥ & B grewToey AR
Ry BEIRAAG@ I N
fafreed Wik dax frfredl A fowies

1 3 fF Fraami & ot o feages gy,
T 9 Aok ¥ e fesame a1 wRfazen
TRg RN TR Fasmgfr
I qrferd W g aE F @i N
AT FE ¥ R T I@AHE Y
T F T 93, q1 g7 IgrEar 2]
¥ faw < & | 9= Taic et
T @& | ATH-ISEE, a6,
e ¥ a1 7grasg § 97 faqaw
g g A & 1 TR AN QW
eRly 7% § fo@& w@e &y
RSN TP HR @ FT A
TE FT JRE P QT E | W W
gamt w1 fasar €1 & W fawrre
feamar wpa £ 6 g7 WA § awx
A FSEL |
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SHRI M. V. CHANDRASHEKARA
MURTHY: I want to know from the

hon Minister (a) whether the Gov-

ernment is propared to consitute

statutory wago-borders industrywise,
and

(b) is there any proposal to revise
the minimum wages in respect of
agricultural and rural workers?

&t wwar: ;. g A FA 4
AT RE AT N, Eg I
o< fafae I9, 37 99 & IR F F-
T At 9 A {, AfeT ghmew I
qrog ¥ I @ &, 9% T F A F+b
W@ {1 AI9aT g fordy g€ §
ST Iq T 7@ I T FT, 1 W
XN T FT I W IT o
X Ffred-Fe § &gl Ifaw
¥ IR ¥ fgen faar § sR@ o T9
¥ fag o= §

SHRI B. V. DESAI: Mr. Speaker.
Sir, actually, in so/far as the indus-
trial relations between labour and
management are concerned two factors
are very important—one is: one
industry one union; Number two is:
as far as possible, the uniong should

bne headed by the employee them-
selves,

Will the Minister be pleased to state
whether Goverment ig thinking of
bringing forward any legislation on
these two aspects of the matter?

YA st : ;. Fax fafaeeg
R H TG a9 F g farar man
a7 fF aeeaxd € ot 9 @ | Wk
wsearssd faaga T8 w® %, oo
AN A AE Fg g6 & | Afww IT AT
91 9THET 50 TF 4T ST FY g 25
9 T AT 7Y 1 § gk WK

A A7 gfTET 5T AT e Ay qa

qg A T WTE( 99 9gq wooT § qfHA

W ¥ fau sgw F@E@ #@D
WTAEFAT § | A 23 FfaaTE F WA
TfdY 7Y & | A Ay A WY gfaga
AT T, U g Wi § W Qe
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FIATAC § | A Ve AR § T a
¥ 3w &Y e gy § gefezaw
e T sA & fegk @ &
faw @ Fax fafawd ¥ gaRa
fea £ fi5 aga oot 7@ 79T FY g FIA |

A e ;. fafawex e
T e fF e & Sgfamm
qFIAAT FY a9g § TET AR AW
i@ g & o =15, 9% WS
FAE & A & | g AN Y TG -
0 & fF == gfma agEed
FqA & wifasl F1 aga T g @A
2. (W) .. A g
¢ QreT-aIST AfHT HIT TR F7 ST AT
g1 A g @ A ¥ WK e
GEFTIANE I O & TR T
7 T i few G & f\F gfagw
TN I FT TS F FQA ¥ AT F4%
JTT | 59 9 R A & fag fafaeT
grgs dae § v ?

MA AT : T FCTACF TRA
AT § Frer 99 g€ § ) aga & @
J FTH govay fau & | JF-uae fawew
¥ fog ot &) /%1 § 1 AR @A dae
F AR & it v Ta< fafaced Y #¢
uF gafes wifufagm, garffadr a6
o€ &1 e fag Rfirer £ ST I
g ARWIR T3z I & 7w
YA S F F JIH AW FE Fge
F F1 a9 TAAE F I AGY & |

SHRI K. MALLANNA: From the
statement, it seems that every year
the industrial disputeg are increasing.
In the year their number wag 3,117;
in 1978 it was 3,187. It went up to
3,068 in 1979. The figure is pro-
visional. May I know from the hon.
Minister in thig context what effective
measures does the Government pro-
pose to take to resolve these disputes
ag early as pomible?
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it o worat : I arfadt & ak F
T g @ @ Wi A e
aY § 7 wfgsac g 399 & IR A
ax & o) gaR {fefaque &8 aga
& | fdt ™Y aefee famm o ar +§
fgmde g @ I fawfed &
¥gT & qrEaw g § 1 K gwwmar §
fe N A dA< TS FAC /T I
¥ sz 7 feeq@za #9 & G |

Recognition of Unions

*681. PROF. MADHU DANDA-
VATE: Will the Minister of LABOUR
be pleased to state:

(a) whether pending the introduc-
tion of comprehensive Industrial Re-
lations Bill, Government will intro-
duce the system of recognition of
Unions by ascertaining its representa-
tive character through secret ballot,
starting with Unions in the Depart-
ments of Government like Railways,
Defence, Post and Telegraph etc; and

(b) if so, whether any preliminary
discussions have been carried out in
this regard with the representatives
of various Central Trade Union Orga-
nisations and Federations?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) and (b) There has been
discussion g with the Trade TUnion
Organisations on various issueg relat-
ing to recognition of unions such ag
the procedure to be adopted for ascer-
taining the membership through veri-
fication by check off system or secret
ballot, and criteria for recognition. It
is proposed to discuss these matters
further in the Standing Committee of
Labour Ministers.

PROT. MADHU DANDAVATE: Sir,
T woul® like to know this from the
Government: Apart from the views of
the Central trade union organisations
and federations, does the Government
realise that both from the point of
view of management as well as from
‘the point of view of the departments
of the government, and also from the
point of view of the bargaining capa-

SRAVANA 2, 1902 (SAKA)

Oral Answers 22

city and power of the working class
it iz better that in each department
of the Government, and each industry
there should be one union for one
industry? May I know whether this
principle is acceptable to the Govern-
ment? If I get reply then I will go
on to the second supplementary.

Nt dro HwwAr @ TF  Fewy F
& gfaaw @ ¥ fagia wde gfam
F N Ar3E § ITHT HEAT TG gHT &
& gaY Fa< fAfaeT Figg § ama-
HNT A 4T | (WIEA) TWH \AHE B
A FT AT TG 8, 2 IfATT Az
H A9 F GES 9T AT WAe\T
2@ g § wIiNEd W,
FiEGAT—IW 9wt § | g
TR F1 AfgwR gaw frer gour & |
wafae et F17 & afcg & g7 Tww
T FT T § TEA Fiectegua A
wiziz frar s (swAET™) Ww
¥ faas & gfaaa 393 & fog g
g X @ & afe gz e fawa
q9F A § | 38 Ffaw Fwm v
wfgsre S w1 fray gar € formr @
FAST IS R & |

PROF, MADHU DANDAVATE:
Before I ask the gecond supplemen-
tary, may I say this that there is one
lacuna in what the hon. Minister said
in reply to my question? There might
be virtually and apparently some
constitutional difficulty but that can
be obviated if the matter can be dis-
cussed with central trade union orga-
nisations and federations and with
their consent certain procedure can
be evolved. Now, my second question
is this. If you had discussed the
matter with various central trade
union organisations and federationg by
and large, almost all centra]l trade
union organisations in principle are
already committed to this principle of
‘one unipon in one industry’: only a
slight difference is there in the modus
operandi. So, this principle is there
of ‘one union in one industry’ and one
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union in each department of the
Government (like Railways, P&T and
Defence). So, in view of that after
these discussions held with them what
progress has been made? Are you
anywhere near formation of one union
for one industry or are you moving
towards multiplicity of unioms? That
is my question.

M Eto Ay : g qr "R
o gArE |

PROF., MADHU DANDAVATE:

Since he has referred to me, let me

say this—as far as Railwayg gre con-
cerned we had already evolved this

formula that ‘there would pe one
union for one department’,
wtdto Wwemy: @ g3Iq S, WW

TR R W9 F farat gfage e
& faaft aarg 91 @ & AR firady
AW I gfam A @ ¥ | A
T A9 I & T [ afaw
g AfrT Fieteguaa Adsdz FE
T | R FiEguT § miehe
QT vt gg AT &Y gFAT & 0 I A
T ARH  qEAET & F=EY  Fw
Ffaga, g3 drev 78 wle dar §—
frar & wogroF & dfFT a7
w3 § | AITR W gEewrw § SRS
farg er S T W E AR aF 7 &
far 98 Taw & 7w | wHY S AA-
AW B afrgwm § gy Dfaferr
ghfaezs & 1| a9 Dfafersr Jfew
w T FmA I W E TR
mo@oa’o!‘{o‘(ﬂ’o @, a‘lé Q:olﬂfo
o io o Q’\T, ‘ffﬁ'\'&?ﬂ'mmﬁﬁ
FR AfwAwe &, wiag s gfagT 2K
FITTE N F[AFTEH T . . .
PROF., MADHU DANDAVATE:
8ir, he is not giving the reply to the
pointed question I have raised. With
Your permission, I will repeat the
question. The painted question was:
dwring your discussion, did you make

#n impression thet by and large
almost all the Ceptral Trede Union
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Qrganismtions gre cotpmitted to  the
principal of one Unjon in one industry
and it has to 'be done through ballot?
There may be differencs in handling it
or there may be some other Modus
aperandi, but on principle t here f
agreement.

st o wWwogr : wfaeRe W §
AEAATA Y §, AT € ) &Y AR NI
at sroer ¢ fF ag wer oa i wefed-
AT FY T SF g | R T
ar g, 78 W ok qw @ faar g

SHRI R. K. MHALGI: May 1 know
from the hon. Miniater gince when the
question of ascertaining membership
by secret ballot has been referred to
the Government and what are the
difficulties in arriving at a decision?
Are you going to continue this diae
logue with the Unions for long?

t Yo HWWT : WFEH NRW H
fede [Ae faeew s« w & |
Fgr & 3¢ afvmw F wwit § o
A foqar & | 9g7 #T udEHT A
Jast g fear 8, aﬁfa%z ?f W

i fewe dac im
T fedt &1 @wa Ag

¥ | qEE T FEHT AT XA
gTeTe a1 HT fFd g@we ®1 a<w
¥ S afisew ey §, SAH &
fededlsr & | q@7 AW wgE) TN
v f Qifafeswr dfeq o 23
gfraw =@ W § 1 8w agd #
feprdl ) Wgqd ¥ @ § M Tgr
% g qF T 19 & HfwH FH
HqTfET fF g% uF REHH KT A7
arg | wgt 7% & ¥ T g{AIA
e # 9 AugdT AW & oA
Fifew T @ |

A Wt Mo RETWN : EfEw
Y o & wwe fafaey awr
& T § 7

137
3
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Wt Ao wmmr @ 2fer FAA
T FW AT § W I TN
TAFT A FE oA Ay ¥
gfz A4 AT TF FAR § {@ IE,
A AT A DY oATAT A R @
AR A v
gam Pfafers fem gfmaw &

Y A TFEIC AG F Tod & |

SHRI ANANDA GOPAL MUKHO-
PADHYAY: I would like to know
from the hon. Minister what hapened
to the Industrial Relations Bill which
had been brought forward by the
previous Government under the
leadership of the then hon. Minister,
Shri Ravindra Varma. @ What is the
fate of that Bill?

st Mo dwat : A A AR
FZT AT, IFFT FIE AAWT AGY

e

SHRI KRISHNA CHANDRA
HALDER: At the time of Emergency,
some of the uniong of the Public
Sector Undertakings were derecog-
nised pending the decision of the
Government in regard to the for-
mation of the Unions by secret
ballot, I would like to know from the
hore. Minister whether the Govern-
ment i contemplating to recognise
the major unions in the public sector
undertakings, I would also like to
lmow whether the Government will
give proper instructions to the public
cector undertekings that at the time
of Emergency those unions which had
bean derecognised due to political
affiliations should now be recognised.

Y o wveqr :zwﬁ@ﬁaﬁm
q oaer w5 ¥, X auwa € fw
FTIr qrff & wegaw & o g
f-fepmags @ T R, W9 AR
FJaar & | i frar wfas ar
mife §f as § N-Fofaw g
mr 2, W wWAwEEguAs B, @Y
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Ia% fegwrmgs =y & o ifw

]I |

Controversy on Brang anq Geaeric
Names of Drugs

*683. SHRI CHINTAMANI
JENA:
SHR]I K. MALLANNA:

Will the Minister of HEALTH
be pleased to state:

(a) whether the controversy on
the brand and generic names is hotting
up and Government have proposed to
amend the rule in order to ensure that
generic names are printed in more
conspicuous manner than the brand
names on drug labels;

(b) whether Indian Drug Manufac-
turers Association has strongly resen-
ted Government’s proposal; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) to
(c) A statement ig placed on the table
of the Sabha.

Statement

Governmznt propose to amend the
Drugs and Cosmetics Rules so that
the proper name of the drug is print-
ed or written in a more conspicuous
manner than the trade name, if any,
which shall be shown immediately
after or under the proper name. This
proposal is in pursuance of the recom-
mendations of the Committee on
Drugs and Pharmaceutical industry
(Hathi Committee) which had gone in
depth into the question of substitution
of brand names of drugs by generic
names. The Committee had recom-
mended that brand names should be
abolished in 3 phased manner ag this
step would be in the right direction
for rational practice of medicine, in
the interest of the consumers’ as well
in the general national interest. The
Indian Drug Manufacturers Associa-
tion has opposeq the proposed amend-
ment ag they apprehend that it
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woulqd result in dilution of the impor-
tance of their established braind names
from which the industry is deriving
benefits.

SHRI CHINTAMANI JENA: After
the receipt of the Hathi Committee
report and its recommendations, there
was a strong resentment from the
Indian Drug Manufacturers Associa-
tion about implementation of the re-
commendations, The Government has
to look to the interest of the public
and the consumers. What is the de-
cision of the Government in regard
to these recommendations?

SHRI NITHAR RANJAN LASKAR:
The draft amendment of Rule 96,
clause 1 of Drug and Cosmetic Rules
for the purpose has been prepareq in
consultation with the Ministry of Law
and will be placed before the Drug
Advisory Board at their next meet-
ing. Sp, it is all under consideration.

SHRI CHINTAMANI JENA: Are
the Government going to implement
the Hathi Committee report or not? 1
want a categorical answer.

SHRI NIHAR RANJAN LASKAR:
In principle, we accept most of the
recommendations of the Hathi Com-
mittee, but as I said, it is still under
consideration.

SHRI K. MALLANNA: The Hathi
Committee has recommended the
substitution of brand names of drugs
by generic names, and abolition of
branq names in a phased manner.
What steps have the Government
taken so far as this recommendation
is concerned and in what way has it
helped the consumer?

SHRI NIHAR RANJAN LASKAR:
As 1 gaid, the draft amendment has
already been prepared snd circulated;
it is under consideration. What is
proposed to be achieved by this
amendment is to give better promi-
nance to the proper generic names
vis-a-vig the trade name which is
known as the brang name. In the
pharmaceutical industry, aggressive
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promotion of saleg ig being resorted
to on the basis of brand names resuit-
ing in the doniination of the market
by drug firms having larger resources
at their disposal.

SHRI K. MALLANNA. What steps
have the Government taken on the
Hathi Committee report? That has
not been answered.

SHRI NIHAR RANJAN LASKAR:
1 said that it is under consideration.

DR. VASANT KUMAR PANDIT:
The brand names are also associated
with different formulations of each
generic drug, as for example, the stre-
ptomycine brand of Burroughs Wel-
lcome differs in formulationg etc. with
streptomycine by some other com-
panies. In these formulations, there
are certain ingredients which cover
or control the reaction or shock and,
therefore, the branq names are not
only market names, as you have said
and that it might dilute their sales.
What exa tly is the content of the
opposition from the drug industry to
this? You have only given your
opinion that it might dilute their
sales.

SHRI NIHAR RANJAN LASKAR:
We have received the objections and
are looking into those. We have not
yet finally taken a decision.

SHRI NIREN GHOSH: Is it a fact
whether the multi-national drug com-
panies get their products manufac-
tured by other concerns and then
sell those under their own brand
names, for example, Dumex and
Bayers do this and sell these at higher
prices? Will the Government take
effective steps to stop this mal-prac-
tice? Does the Government know
about it?

SHRI NIHAR RANJAN LASKAR:

As I said al] these expects are under
consideration.
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Scheme to Employ ‘Barefoot’ Health
Workers and Doctors

*684. SHRI NAVIN RAVANI: Will
the Ministey of HEALTH be pleased
to state:

(a) at what stage the scheme of em-
ploying ‘barefoot’ health workers and
doctorg in every village introduced by
the former Health Minister is lying at
present;

(b) how many doctors and workers
have been sent to villages for heaith
care of rural poor under that as well
as under other gchemes; and

(c) what is the number of doctors
per 1000 of rural population and what
ig the Sixth Plan target?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) to
(c) A Statement ig laid on the Table
of the House.

Statement

(a) There is no scheme of ‘bare-
foot’ health workers. Probably, the
reference is to the Community Health
Volunteers (originally called
‘Workers’) Scheme, which ig being
implemented in 2421 Primary Health
Centres in the country at present.

(b) Under the Community Health
Volunteers Scheme, 869 additional
doctors (over and above the two
doctors per PHC already functioning)
have been appointeq in the P.H.Cs.
covered by the Scheme. Further more,
1,45,139 CHVs, duly trained, are also
working in the villages. In addition,
about 86,000 Health Workerg (male)
and agbout 49,000 Health Workers
(female) are also working in the rural
areas for providing health care to the
rural population.

(c) On an average, as per avail-
able information, there is one Allo-
pathic doctor for every 3,832 popula-
tion in the country. In addition,
there are about 3,70,000 registered
practitionergs of the various Indian
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systems of medicine and Homoeo-
pathy in the country. There is af
present no Sixth Plan target for the
posting of doctors on population
basis.

SHRI NAVIN RAVANI: May I know
from the hon. Minister how far this
scheme of Community Health Volun-
teers became useful to rural people
and whether the same scheme ig go-
ing to be continueq in future? How
much expenditure incurreq state-wise
in each year from 1977 to 1980?

SHRI NIHAR RANJAN LASKAR:
If the hon. member wants to have
al] these details, I can place them om
the Table of the House.

SHRI NAVIN RAVANI: My speci-
fic question is this. Whether fthis
scheme is going to be continued in
future and whether thig scheme is
useful to the villagers or not?

SHRI NITHAR RANJAN LASKAR:
This is an opinion. Iy we want to
take it to the rural areas, this ig one
of the ways that we can take it to
the rural areas.

SHRI NAVIN RAVANI: Whether
this scheme will be continued in
future. That is also g question. What
are the plang and programmes for
taking it to the poor people in villages
containing g population of 1000 for
qualified medical services?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
As the main answer has pointed out,
there is nothing like a scheme which
i3 called barefoot doctor there is
nothing like that. The Community
Health Workerg Scheme is there.
Perhapg my friend refers to that, bus
he should not mistake it to be a
scheme of barefoot doctor. There is
nothing like that: there is no scheme
like that. Now the scheme has been
modified to the extent that it ig being
worked on 50:50 basis between States
ang the Centre. Previously, it was
100 per cent/centrally sponsored
scheme. In 1978-79, the States have
to bear 50 per cent. But some States
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have refused to accept it, Ther¢ are
States like Haryana, Rajasthan and
Bihar which are not agreeing. Punjab
Nas discontinued it. Karnataka is
Woing slow. Tamilnadu, Jammu and
Kashmir, Kerala Arunachal Pradesh,
they have their own alternative
schemes, So, each State is examining
i%s own scheme of rural health delivery
scheme so that it reaches the rural
masses, )

SHRI JYOTIRMOY BOSU: Wwill
the hon. Minister kindly tell us wue-
ther he knowg that in China barefoot
doctors have done wonderg in the
rural areas? (Interruptions). How
happy are they? (Interruptions). I
am glad that they are happy. Will
the hon. Minister kindly tel] us what
are the allocations for imparting
education anq training for para-
medical staff ang how much of that
has so far been consumed and how
many institutions are there in the
oountry which are imparting para-
medical training which will ultimately
be making barefoot doctors?

SHRI B. SHANKARANAND: The
han. member has better knowledge
about the performance of China—

rural health care system, (Interrup-
fions)

SHRI JYOTIRMOY BOSU: 1 have,
Sir,

SHRI B SHANKARANAND:
Chinese barefoot doctors are not in
India gnd we don’'t have oOur own
barefoot doctors. As Y said earlier,
what we have is fthe Community
Health Workers Scheme the working
o? it is being observed; and if it is
found satisfactory, we would like to
continue it.

SHRI JYOTIRMOY BOSU: No.
What are the allocations for impart-
ing education anq training ang how
much of that has been consumed and
bow many institutiong are imparting
education and training for para-medi-
cal gtaff? This is a very important
question. ’
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MR. SPEAKER: He wants a fresh
question.

SHRI B. SHANKARANAND: I
need notice. We want separate motice.
(Interruptions).

SHRI JYOTIRMOY BOSU: Why
should he require a notice? Will you
accept a short notice question? No.
So, in this session, I cannot give a
question. Sop, it is not a barefoot
doctor. The Minister hag come un-
prepared; he cannot reply to my
question. (Interruptions).

SHRI B. SHANKARANAND: We

have no scheme to produce barefoot
doctors.

SHRI JYOTIRMOY BOSU: 1 asked
about para-medical staff and alloca-
tion of funds; how much hag been
spent ang hvow many institutions are
there.

SHRI B. SHANKARANAND. In
the first two years of its inception,
i.e. 1977-78 and 1978-79, the CHVS
scheme was one of the centrally
sponsored schemes, and 100 per cent
expenditure incurred on the scheme
Wwas re-imbursed to the States, by the
Government of India. However dur-
ing the year 1979-80 it wag decided
that along with many other centrally
sponsored schemes, the CSVg scheme
woulq also become centrally assisted
scheme, according to which 50 per cent
of the expenditure incurred on the
implementation of the CSVs scheme
would be born by state governmenis
and only 50 per cent of the expendi-
ture would be reimbursed to them by
the Government of India, Though the
Government of India approved the
extension of CHY scheme in 1275
PHCs from 2nd October 1979, the
States of Haryana, Rajasthan and
Bihar did not agree to extend the
scheme to new areag due to financial
constraints. For simila, reasons, Pun-
jab discontinued the scheme and Kar-
nataka decided to go glow. The re-
sult wag that though the scheme was
approved for extension in 1275 PHCs
it could pe extended only in 688
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PHCs. Thus, the CHV scheme covers
2386 PHCs, which is pearly 44 per
cent of the PHCs in the'country. In
addition to the above coverage,
Tamil Nadu, Kerala and Jammu and
Kashmir are implementing alterna-
tive schemes, and Arunachal Pradesh
is also implementing” an alternate
Scheme. With regard to financial
provisions and expenditure, in 1977-
78...

MR. SPEAKER: The hon. Member
is no longer interested in the reply;
he is not gerious enough to listen to
the reply.

ot wrfes stgwg @t ;0 weAe

®Fred, FAT TAEET HAY A ;AN

I FI F fF #aT F@IT 7T 39
R #1 foawrad fasit § f& o=
Iq W &1 A fFAr oA oar S®
g7 FAAT qrEt  wrfgq w_Wr A
fafiy #FT SO WM H UF WE-
qfFF dear & Fasai w1 g
FArEeg F AN H FIE FAF G
Y, WY d&ar § ¥@ W F qgd
AR & foar @ g 39 a@ &
I W F1 qEies fEar owar 7
T qE ¥ IT THIH ¥ dgd IS
aRET U A gAT | F SqTAAT
Figw f& sar 3w qIFT F fuwrad
fady § ? afg gf, @ I7 9T F0
RIAATEY & 4T ?

SHRI B. SHANKARANAND: As
the hon, Member hag said, Govern-
ment have received gsuch complaints.

1 wifew algeas @t . wx
zg @k = fawrad faar § A
AR X ST 9T AT FAITET AT
2 ?

SHRI B. SHANKARANAND: Gov-

ernment will take proper action in
those cases.

Dii. KARAN SINGH: The scheme
that has been referred to in the
question is evidently the schemg that

I had prepared because it hag g_peci-
fically been mentioned. The “hon.
Minister hag Yeplied with regard to

‘community level workers. The para-

medical workers that were envisaged
in the scheme between the MBBS and
the rural population were the com-
munity level workers and health
assistants for which g specia) train-
ing course of eighteen months was
proposed so that they woulq be a link
between the Community Level Wor-
kers ang the M.B.B.S. doctors who
were at the PHC level. Would the
hon Minister please let the House
know what has happeneq to the
second tier in the scheme between
the M.B.B.S. doctors and the Com-
munity Workerg because the whole
scheme revolved around the three

tie, approach to the rural health
scheme?

SHRI B. SHANKARANAND: This
three tier approach during Janata
regime was so artificially worked
out that the low level worker who
was there at the basic health stage,
was one for whom the qualifications
prescribed was only gixth standard
education. Can the House think that
a person who has just studieq sixth
standard can carry the  health
scheme to the poor people? The en-
tire scheme has not been properly
workeq out and Government is going
1o review the scheme,

WRITTEN ANSWERS TO
QUESTIONS

Double Track between Bareilly and
Moradabaq

*676. SHRI MOHD. ASRAR AH-
MAD: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are
considering a scheme for laying a
double track between Bareilly and
Moradabad;

(b) if so, when; and

(c) if not, the reasong thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) and (c). It has been decided to
conduct an Engineering-cum-Traffic
survey for doubling of this section in
order to assess the line capacity re-
quirements for meeting the anticipat-
ed traffic. Further decision will be
taken only after the survey is com-
pleted and the project report exa-
mined and evaluated in the Railway
Ministry,

Shortage of Anti-Rabies Vaccine in
3 Delhi

*677. DR. SARADISH ROY: Will
the Minister of HEALTH be pleased
to state:

(a) whether Government are aware
that there are number of dog-biting
cases reported in the hospitals in
Delhi and shortage of indigenous
anti-rabies vaccine is causing discom-
fort and apprehension to many; and

(b) what stepg have been taken in
the matter?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) The Government are aware of a
number of dog-biting cases being re-
ported in Delhi. There is, however, no
shortage of anti-rabies vaccine with
Hospitals in Delhi during the current
year.

(b) The following steps have been
taken in the matter: —

(i) Immunization of pet dogs with
anti-rabies vaccine,

(ii) Destruction of stray dogs, and

(iii) Treatment of persons with
rabid of suspected rabid dog bites.

JULY 24, 1980
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Rail Trafic Facility within Hyderabad
Metropolitan Region

*676. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a traffic-cum-engineer-
ing survey was undertaken to provide
rail traffic facility within Hyderabad
Metropolitan region;

(b) if so, whether it was sent to
Government by the South Central
Railway authorities; and

(¢) if so, the action taken by Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Yes
Sir.

(¢) The State Government was ad-
vised that in view of scarcity of re-
sources it is not possible to make any
firm commitment on the proposals
contained in the report at this stage.

Steam Engines Commissioned before
1955

*680. SHRI K. PRADHANI: Will the
Minister of RAILWAYS be pleased to
lay g statement showing:

(a) what are the details regarding
the steam engines commissioned
before 1955 and are still in use; and

(b) what are the changes made
in these engines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 3403 Steam
Locomotives (2006 B.G., 1118 M.G. and
279 N.G.) which were put on line be-
fore 1955, are still in service on
Indian Railways.

(b) Structural and design changes
have been made on some of these loco-
motives to cater to gpecific operation-
al needs. Besides during periodical
preventive schdules all components
which have outlived their useful life
are changed.
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Opening of New Hospitals in Delhi

*682. SHRI M. RAM GOPAL RED-
DY: Will the Minister of HEALTH be
pleased to state:

(a) whether in view of great rush
of patients in various Government
hospitals in Delhi. Government are
considering any proposal to open new
hospitals in the near future;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Yes, Sir.

(b) Construction of the following
two new hospitals is in progress,
namely: —

(a) 500-bedded Hospital at Shah-
dara.

(b) 500-bedded Hospital at Hari-
nagar.

Besides, the Delhi Administration pro-
pose to establish seven 100-bedded
hospitals in rura] areas and resettle-
ment colonies,

(¢) Does not arise,

Dredging of MOrmugao Port
*685. SMT. SANYOGITA RANE:
SHRI MANPHOOL SINGH
CHAUDHARY:
Will the Minister of SHIPPING
AND TRANSPORT be pleaseq to state:

(a) what is the present arrange-
ment for dredging of Mormugao
Port;

(b) when the Port was last dredged
and whether it is fully capable of
receiving the large ocean carriers;

(c) whether it ig proposed to pur-
chase more dredgers for unhindered
and efficient berthing and receiving of
ocean carriers at the Port; and

(d) it so, the detailg thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM

AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) At present the port
has 3 dredgers i.e., S.D. Mandovi II,
S.D. Zuari and G.D. Sal, Mandovi II
is manned by Dredging Corporation
of India Officers and Mormugao Port
Trust crew, and is working round the
clock. S.D, Zuari is entirely manned
by Mormugao Port Trust staff and is
working 12 hours a day. G.D. Sal is
manned entirely by Mormugao Port
Trust crew and is working 12 hours

a day.

(b) Maintenance dredging is a con-
tinuous process and the required
depths are maintained for receiving
large ocean carriers,

(c) There is no proposal to acquire
any more dredgers.

(d) Not applicable.
Lepeérs in the Couptry

*686. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALT?"
be pleased to lay a statement show-
ing:

(a) the estimated number of lepers
in the country as on 31st May, 1980;

(b) when the last census of lepers
was taken;

(c) how many lepers’ homes and
social organisationg are operating in
the country and the lepers treated
thereof; and

(d) whether Government’s atten-
tion has been drawn to the recent
survey conducted by German leprosy
Relief Association and the findings
thereof;

(e) what gpecial attention Govern-
ment will give to the fast growing
leper problem in the country during
the International Year for the disa-
bled?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) The number of leprosy patients
in the country as on 31st May, 1980
is not exactly known. The estimated
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number of leprosy patients in the
country related to the 1971 Census
population and based on epidemio-
Jogical information then available was
3.2 million.

(b) No censyg for leprosy patients
has been undertaken in the country
so far.

(c) The exact number of Leprosy
Homes operating in the country gare
not known. Normally these are not
treatment centres but are colonies
where Leprosy patients and their
families reside. The total number of
Voluntary Organisations known to be
operating in the country is sixty and
the total number of Leprosy patients
treated by them ig approximately 2
lakhs.

(d) The German Leprosy Relief
Association conducted a mass Survey
in Palamanur Taluk of Chittoor Dis-
trict of Andhra Pradesh in 1977 and
carried out a resurvey of that
Taluk in 1979. In their report, they
have observeq that the prevalance
rates of Leprosy differ from Pancha-
yat to Panchayat, ranging from 2.6
per thousand tfo 68.9 per thousand.
Two villages, however, showed a high
prevalence rate of 140 per thousand.

(e) Under the National Leprosy
Control Programme, 4 Rehabilitation
Promotion Unit; are proposed to be
established in the country during 1981
for surgical correction of deformities
and vocational training of disease
arrested deformeq patients t; make
them fit for rehabilitation in their
@wn social environment.

In addition, early detection and
treatment of Leprosy Patients is being
intensified and where necessary multi-
drug regimen will be adopted to pre-
vent avoidable deformities.

‘Meeting with Trade Union Leaders

*687. SHRI S. M. KRISHNA:

SHRI CHHITTUBHAI
GAMIT:

Will the Minister of
be pleased to state:

LABOUR

JULY 24, 1980

to Questions 40

(a) whether he had a meeting with
the various trade wunion leaders on
the 30th June, 1980;

(b) if so, the broaq outlines of the
matterg discussed at the meeting; and

(c) the matters on which accord

was reached at the meeting?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) Yes Sir.

(b) and (c). There was no specific
agenda. The meeting was convened to
have the views of trade union leaders
on various matters in the field of
labour administration including Wor-
kers’ Participation in Management,
Safely, Health and Welfare, changes
in Labour Laws and Employment and
Training, particularly of the women
workers and the handicapped. A state-
ment js laid on the Table giving a gist
of the views expressed at the meeting.

Statement

Gist of views expressed by the trade
union leaders at the meeting with the
Minister of Labour on the 30th June
1980.

Consultation with trade unions:

Some trade union leaders wanted
that consultations gshould be confined
to those Central Trade Union Organi-
sations which have a minimum mem-
bership of 5,00,000 spread over four
States and four Industries. Others
wanteq that consultations should be
broad-based and should include all
the Central trade union organisations.
Some wanted that representatives of
federations of Railways, P&T, Ports
and Docks and the Banking and Insu-
rance Industries should also- be con-
sulted.

Tripartite working groups for specific
aspects of labour:

Many of the leaderg felt that it was
not necessary {0 have working groups
and decisions could be taken by Gov-
ernment op recommendations which
were already available to Govern-
ment. There was however, a sugges-
tion that Standing Committees might
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be constituted on the employment' of
women, employment of the handi-
capped and to secure implementation
of various safety and health measurs.

Wages:

Trade union leaders urged that real
wages must be protected and towards
this end the minimum wages should
be revised at, regular intervals to take
account of increases in the cost of
living

Consumer Price Index:

An early decision was souzht on the
recommendations of the Rath Com-
mittce on consumer price index It
was stated that a decision would be
taken before the «nd eof the Parlia-
ment Session.

Amendment to Labour Laws:

The leader: souzht early action on
changes in labour laws conccerning
industral relations, bonug and social
cecurity

Provident Fund. etc. dues:

Some representalives expressed con-
cern that scveral employers were in
default in respcct of P.F. and ES1L
contributions One of the leaders felt
that administration of the Employees
Provident Fund, the Fmployees State
Insmance and  V/orkers’ Education
should be pa sed gn to trade unions.

RBonus-

An early decision was sought on
bonus so that it could be paid before
the festival season It wag stated that
a decision would be taken before the
onset of the festival season.

Railway Lines Recommended by West
Bengal Govermment

*688. SHRI AMAR ROYPRADHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of railway lines
recommended by the West Bengal
Government for inclusion in the Fifth
Plan; and

(b) whether West Bengal is likely
to be provided with new railway lines
at least during the Sixth Plan?

to Questions 4

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Twelve. Out
of these Kalyani—Kalyani Township
which was takep up for construction
in 1978-79 has been completed and
opened to 'BG traffic on 7-4-1979.

(b) Howrah—Atma—Champadanga
and Dankuni (Howrah)—Sheakhala
BG rail links now under construction
are likely to be completed during 6th
Plan Final location survey for Budge
Budge-Namkhana rail link has beern
completed and the survey report wil!
be ready by September, 1980. A pre
liminary engineering-cum-traffic sut-
vey for Kharagpur-Digha BG raii link
included in the Budget for 1979-80 i+~
well 1n progress. Further consideration
on these two links will be given after
the survey reports are received and
examined in depth.

Ernakulam-Trivandrum
Railway Line

*689. SHRI M. M. LAWRENCE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
to construct a second broadgauge rail
line from Ernakulam to Trivandrum
to avoid the inordinate delay being
faced by the passengers due to cros-
sing of traing at several places om
this route;

(b) if so, the details thereof; and

(c) the reaction of Government

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No Sir,

(b) and (c). Do not arise.

Foreign language interpreters

*690. SHRI  SUSHIL BHATTA-
CHARYYA: Will the Minister of
EXTERNAL AFFAIRS be pleased tc:
state:

(a) the outcome of the consulia-
tion made with the TUnion Public
Service Commission in November,
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1978 in order to create a cadre of
Foreign Language Interpreters; and

(b) the reasons for the delay in
the implementation of the decision
arrived at?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) For some years now, the
Goverment of India has felt an in-
creasing need for the availability of
interpreters with proficiency at recog-
nised international standards. The pro-
posal for the creation of the Interpre-
fers’ Cadre was sanctioned in 1977 and
Recruitment Rules came into effecl in
June, 1978,

In November, 1978, a Selection Com-
mittee, headed by the Chairman,
TUPSC scrutinised the CRs of the exist-
ing interpreters and recommended
that they might be absorbed in the
new Cadre but in the lower scales of

pay.

The Ministry felt however, that the
-:ompetence of the existing Interpre-
.ers should be assessed through a lin-
juistic proficiency test, both written

1d oral in order to ensure that high
.andards are established from the
~ ery inception of the Cadre.

‘b) The Ministry has proceeded
with due care in this matter because
of the imperative need to ensure that
Prom its very inception the Cadre
consists of Interpreters who have pro-
ficiency at the required international
standards. This has involved corres-
pondence with foreign experts and co-
ordinalion with other branches of the
Government. The UPSC have now
been able to obtain the services of
the required experts from London.
These expertg are expected to come to
India in October, 1980 to conduct a
thorough sceening and eventual selec-
tion.

Fare and freight structure

*692. SHRI SATISH AGARWAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Gov-
€rmment are currently engaged in an

JULY 24, 1980

to Questions 4 4

exercise to devise a formula whereby
the fare and freight gtructure of the
Indian Railways can be varied to
raise it or reduce it on the limeg of
dearness allowance given to Govern-
ment Employees; i

(b) if so, the consideration which
have compelleg Government to under-
take such a study; and

(c) whether the proposal would or
would not ghort circuit the recognised
budgetary procedure which the coun-
try is accustomed to quring all these

years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) (a) No, Sir.

(b) and (¢) Do not arise.

Industrial Tribunal cum Labour
Court at Asansol

*693. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of LA-
BOUR be pleased to state:

(a) whether Government have re-
ceived any guggestion from the Coal
Mines Employees Union requesting the
Central Government to establish a
Central Government Industrial Tribu-
nal-cum-Labour Court at Asansol;
and

(b) if so, the steps so far taken by
Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) Yes, Sir.

(b) The questoon is ynder examina-
tion. However in order to expedite
disposal, jt has been decided to refer
the cases from Asanso]l to the Tribu-
nals at Dhanbad who may have their
sittings at Asansol.

Overbridges at Ambarnath

5368. SHRI R. K. MHALGI; Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that Ralil-
way over-bridges at Ambarnath and

Shahad (Distt. Thane-Maharashtra)
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have been approveq asnd sganctioned
for execution;

(b) if so, when;

(c) what is the estimated cost of
each over-bridge;

(d) how much amount hag been
released, so far, for the construction
of the said over-bridge;

(e) what ig the phased programme
of the completion of the said bridges,
the time schedule and the allotment

of funds; and

(f) at what stages of progress these
projectg stand today?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes,

(b) The detailed estimate for the
road over-bridge at Ambarnath was
sanctioned in April, 1979. As regards
Shahad, the original estimate was
sanctioned in September, 1972 and
the revised estimate in July, 1979.

(¢) The Railway’s share of the esti-
mated costs of the road over-bridges at
Ambarnath anq Shahad is Rs. 19.39
and Rs. 43.23 lakhs respectively, the
State Government’s share being Rs.
17.62 lakhs and Rs. 48.39 lakhg res-

pectively.

(d) Allotment proposed for the road
over-bridgs at Ambarnath and Shahad
for the year 1980-81 is Rs. 9.50 lakhs
and Rs, 17.99 lakhs respectively.

(e) and (f) The Railway will start
the work on the bridges proper to
synchronise it with the work on ap-
proaches to be constructed by the
State Government. The latter have not
started the work on the approaches
as they are facing difficulties in the
acquisition of land. They are galso
contemplating to alter the design and
general alignment of these bridges.
In view of this no programme for
completion of these projects has been
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Booking Office in Jagadhari Town

5369. SHRI R.L.P. VERMA: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether there is very high
traffic potential and freight earning
at the Jagadhari Town Out-Agency
on the Northern Railway on account
of location of the main railhead at a
distance from the town, where the
industrial and trading activity is con-
centrated, and after the closure of
the Jagadhari town light railway, the
entire freight is handled by the Out-
Agency; and

(b) if so, the difficulties which lie
in the way of the Railway Adminis-
tration to open its own Booking Office
both for Parcel and Gcods ‘raffic m
Jagadhari town and handle the traffic
directly instead of through the pre-
sent system of Out-Agency?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYs (SHRI
MALLIKARJUN): (a) The Jagadhari
Town Out-Agency handles, on an ave-
rage, 65.5 tonnes of traffic with an
earning of about Rs. 1.5 lakhs per
month

(b) The opening of a railway Book-
ing Office in Jagadhari Town to deal
with Parcel and Goods traffic will not
be financially viable,

Movement of Commodities to Mizoram

5370 SHRI R. ROTHUAMA. Will
the Minister of RAILWAYS be pleased
to state:

(a) the number of wagons earmark-
ed month-wise for movement of res-
Pective quotag of essential commodi-
ties to Mizoram, Manipur, Tripura,
Meghalaya, Arunachal Pradesh from
January to June, 1980;

(b) number of wagong actually
moved out month-wise from January
to June, 1980 carrying essential com-
modities earmarked for Mizoram; and

(c) the concrete steps proposed to

be taken to improve the supply of
such essential commodities to the

North Eastern States?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
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MALLIKARJUN): (a) Wagons are
allocated on the basis of priority and
seniority of indents. The movement
of essential commodities enjoy a
higher priority.

(b) the number of wagons carrying
essential commodities namely, food-
grains, salt, sugar, cement, edible oils
and pulses received for Mizoram was
as follows: —

Month
1980

January —_ 214
February = 258
March - 283
April -— 407
May — 324
June - 195

(c) Movement of essential commo-
dities to North Eastern States is heing
specially watched both at the Zonal
Railways’ and MinisiTy’s level.
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Labourery killed in Tetulmari Colliery

5372. SHRI A. K. ROY: Will the
Minister of LABOUR be pleased to
state:

(a) whether Government’g attention
has been drawn to the death of three
labourers of Tetulmari Colliery on
21-4-1980 due to negligence of an officer
of Muies Rescue Station;

(b) if so, the detailed reports of
1he incident; ang

(c) the action taken by Government
{o stop recurrence, punish the officer
at fault and compensate the loss to
‘he bereaved families?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) and (b) Perhaps
the reference is to the agcident whicn
occurred in the Tetulmari Colliery
(BCCL) on 21-4-1979 resulting in the
decath of three persons. According to
the enquiries conducted by the Direc-
torate General of Mines Safety, the
cause of accident was asphyxiation
resulting from noxious gases expelled
from the goaf area.

(¢) The accident had occurred at
5.00 P.M. on 21-4-1979 but because of
the telephone being out of order the
management could contact the Rescue
Station at 6.15 P.M. only. There was
also some delay in the departure of
the Rescue Team from the Rescue
Stution. The President of the Central
Coal Mine« Rescue Stations Committee
has been asked {o initiate action
again‘t the officer concerned.

According to the information re-
ceived from the Management, follow-
ing compensation has been paid to
the members of the family of the
deceased persons:—

Amo. nt of compensation

—

Family

Rs. 30,000/- —

Family of Shri

B. K. Dutta

Rs. 30,000/- —_ Family of Shri

S. N. Singh

Rs. 21.600/- — Family ot ghri
R. Mahato

Fach of the families were also paid
Rs. 500/- ag ex-gratia payment{ and

Rs. 200/- for funeral expenses,
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Besides, one dependent from each

family of the deceased has been given
employment.

10 Composite Units of 9 bogie each
For Sealdah-Bongaon Section
5373. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Governmeat will con-
sider the demand of 10 Composile
units of 9 bogie each specially to ease
congestion of Sealdah Bongaon sec-
tion and that of South seclion in order
to tide over the shortage of EMU
coaches ip the Sealdah division;

(b) if so, detail thercol; and
(¢) if so, reasons therefor?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (¢) Out of
46 EMU rakes plying on Sealdah
Division 10 rakes are already running
with 9 coaches composition. The
question of running the remaining
EMU rakes with 9 coaches will be
considered when additional coaches
the type of Electrical Multiple Units
become available.

Trains serviceg between Kalyani and
Kalyanj Simanta

5374. SHRI KRISHNA CHANDRA
HALDER: Will the Manister of
RAILWAYS be pleased to state:

(a) whether Government are aware
that the rail link betweepn Kalyam
and Kalyani Simanta does not have
any train services between 7 A.M. to
11 AM, 130 PM. to 5 P.M. and
6 PM. to 9 PM,;

(b) whether Government gre also
aware that these inordinate gaps
have caused a vacuum in the city life
which affects one lakh of users daily;
and

(e¢) it so, the steps taken by Gov-
ernment to provide more services to
bridge the inordinate gap?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (¢) Yes.

However, there are three traing in
each direction during about 18.00 hrs.
to 21.00 hrs. between Ksalyani and
Kalyani Simanta. From 1-4-80, 2 pains
of trains (viz. K-143/144 and K-147/
148) have been extended to and from
Kalyani Simanta. This has met the
demands for evening services bhetiween
Kalyani anqd Kalyani Simanta
(K-144 Dn. Dep.: Kalyani Sim-
anta  18.16 hrs. and K-147
Up Dep.: Kalyani 20.38 hrs.). An
additional train between Kalyani and
Kalyani Simanta is at present opera-
tionally not feasible due to non-avail-
ability of spare Electrical Multiple
stock,
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Konkan railway

5376. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what is the progress of West-
coast Railway known as Konkan Rail-

way,

(b) when the construction of Apata-
Roha rail line would be completed;

(¢) what is the plan for construc-
tion of thig rail line in the next five
years; and

(d) when the construction of this
line is likely to reach the District of

Ratnagiri? .

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b) The
physical progress on the construction
of Apta-Roha rail link is about 31 per
cent as on 31-5-1980. It is scheduled
for completion by end of 198l.

(e) and (d) The extension of the
line from Roha to Dasgaon ig under
consideration in consultation with the
Planning Commission.
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Level crossings bétween Chittorgarh
and Ratlam

5377. SHRI B. R. NAHATA: Will the
Minister of RAILWAYS be pleased
to state:

(a) how many level crossings are
there between Chittorgarh and Rat-
lam, Western Railway, metre gauge
section and how many of them ure
manned and how many are unman-
ned; and

(b) whether his Ministry has pro-
posed any arrangement for manning
of these level crossing to avoid
public inconvenience; and

(¢) if not, whether it is proposed
soon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) There are in
all 98 level crossings in between
Chittorgarh and Ratlam M.G. Section
of Western Railway. Out of which
26 are manned and 72 are unmanned
level crossings.

(b) and (¢) The level crossings are
manned depending on volume of rail
and road traffic, visibility, accident
proneness and similar considerations.
Based on such review, ten number of
level crossings have been proposed to
be manned during the year 1980-81.

Train services in Sealdah Division

5378. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
about the deficiencies in train services
in Sealdah Division of Eastern Rail-
way due to inadequacy of man power
unrealistic planning/utilisation of in-
ferior quality of materials and csafety
devices anq lack of co-ordination
among the different wings of the ope-
rational system; and

(b) if so, the steps so far taken by
Government to improve the train ser-
vices in the said division?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b) The
running of suburban train services on
sealdah division has been af.fef:t_ed
primarily due to miscreant activities,
thefts and limited availbility of spares
etc. The Railways on their part do
proper planning and effective coordi-
nation in the working of the different
departments so a3 to provide satis-
factory service to passengers, For the
convenience of passengers on Sealdah
division, Railwayg have introduced 10
rakes of 9 coach composition out of
46 EMU rakes which are plying on
the division. To provide further
relief, more rakes of eight coach com-
position would be converted into 9
coach composition i.e. as and when
moure EMU coaches become available.

Indiang held in Chinese Prison
5379. SHRI R. L. BHATIA:
KUMARI KAMLA KUMARI:
Will the Minister of EXTERNAL
AFFAIRS be plegsed to state:

(a) the approximate number of
Indian detenus at present helq in the
Chinese prisons;

(b) whether thig matter wag raised
during the discussions which the
Foreign Secretary recently held with
the Chinese Government in Peking;
if so, the outcome thereof; and

(c¢) if not when Governmeat pro-
pose to discugg it with Chinese Gova-
ernment and ensure the early repa-
triation of the Indian detenus from
the Chinese prisons where they are
languishing since long?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Government have no reli-
able information to indicate that there
are any Indian detenus held in Chinese
prisonss at present.

(b) and (c) While this matter was
not raised specifically during the
discussions which the Secretary in the
Ministry of External Affairs, Shri Eric
Gonsalves, held recently with Chinese
officials in Peking, both before and
after this visit, the matter has been
taken up with the Chinese Embassy
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in New Delhi. The response of the
Chinese Government was to maintain
that no Indians were held in custody
in China. The Government of India
have recently repeated its request to
the Chinese  Government to mak
further investigations about the pre-
sence of Indian nationals in China.

Research on safe brake system

5380. SHRI K. A. RAJAN: Will the
Minister of RAILWAYS be pleased to
state: )

(a) how many engineers are doing

research for evolving a safe and fault-
free brake system for Indian Railway:

and

(h) whether Government propose
to lay a stalement giving an account
of such research done, if any, and
the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Eight Engineers
assisted by some technical staff are
engaged in design development, test,
trial and research on brake system
and specific application of brake
system to new designs of Rolling
Stock in the Research Designs and
Standards Organisations at Lucknow,

(b) No.
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Conversion of Guniur-Macherla line
5382. SHRT1 G. S. REDDI: Will the

Minister of RAILWAYS be pleagsed
to state?

i

(a) whether the conversion of
Guntur-Macherla meter gauge into
broad gauge has bheen taken up; and

(b) if so when it will be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b) This
forms part of the composite project
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comprising of Bibinagar-Nadikude
new line and Guntur-Macherla con-
version to BG. Conversion of the line
will be taken up after the new line
is completed.

Movementi of Essential Commodities (o
West Bengal

5383, SHRI ANANDA PATHAK:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of wagons which
carried essential commodities to West
Bengal during the last three years.
menth-wise; and

(b) what ig the requirement of
wagons for West Bengal per month?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b) Rail-
ways do not maintain statisticg state-
wise but railway-wise. However,
information which is available with
regard to movement of sponsored
foodgraing from stations on Northern

Railway 1o West Bengal is given
below:
(In thousand tonnes)
Month 1977-78 1978-79 1959-80
April - ¥ 107 7t 140
May. ; - 115 Iy 1y
June. i : 108 Ba 08
July ' ‘ 149 fn P70
August . 149 Bz y3
September “ iz 83 ; 180
0
Qctober ; 185 116 HE
November - 165 191 161
December - 105 1y 166
January - 87 68 168
February . &y 156 159
March - 5 81 114 217

i |
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Number of persons prosecuted for
Ticketless travelling in DTC buses

5384. SHRI JANARDHANA POOJ-

ARY: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state: plbl |

(a) the total number of persons
prosecuted yor ticketless travelling in

DTC buses during 1979 and from
January to June, 1980; and

(b) the total amount of fine re-
covered from them?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (b) The ticketless passengers
are prosceuted by Mobile Court. In
addition, such passengers are also
detected by checking officials of the
Corporation and composition fee is
realised from them, The number
of such persons prosecuted in the
Court or detected by the checking
officials and the fine or the composi-
tion fee realised from them is asg

Period

Jan. 79 to Dec. 1979 . .
Jan. 1980 to June, 1987 ; "

Fast train from Hyderabad o

Tirupathi
5385. SHRI PASALA PEN-
CHALAIAH: Will the Minister of
RAILWAYS be pleased to state:

whether there is a proposal to run
a fast Express day train f{rom
Hyderabad to Tirupathi »ia, Vijaya-
wada and Gudur in Andhra Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): No.

Use of Condemned Locomotives

5386. SHRI SUBODH SEN: Will
the Minister of RAILWAYS be
pleased to state:

{a) whether Government are aware
that the Railway authorities are uti-
lising the condemned locomotives
specially in Lalgola-Ranaghat. Ciede:
Ranaghat and Bongaon-Ranaghat gec.
tion:

under :—
Number Number Amount
of of of
ticketless  Fine passengers  compo-
passengers detecied  detected sit'on
fined by bycheck realised
Courts ing offi-
cials
Rs, Rs.
14,925 72,964 1,22,305 6,190,619
7,511 42,008/ 98,735 49:29,33

{b) if so,lhe reasond thereof;

(¢ whether Government propose
to electrify important stations ang
improvement of halt stations over the
branch sectiong as referred to in part
(a); and

(dy if go, when and the details in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No condemned
locomotives are in use anywhere on
the Indian Railways. Locomotives
used on these sections are underaged
and have not reached the codal life
of 40 years.

(b) Does not arige.

(c) and (d); Important stations on
these sections are already electrified.
As regards improvement in halit
stations, informafion is being collec-
ted and will be placed on the table
of the Sabha.
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Diesel Rail Car Service
5387. SHRI SATYA GOPAL
MISRA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government propose to
start operation of the diesel Rail Car
Service in the Shantipur—Krishna-
gar—Nabadwip Ghat section;

(b) if so, when and the details there-
of: and
(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (¢) Intro-
duction of Diesel Rai] Car on Shanti-
pur—Krishnagar—Nabadwip Ghat
Section was not found feasible due
to technical reasons. However, a
review is being made and action as
found feasible will be taken,

Principles of covering Railway Plat-
forms

SHIVENDRA BAHA-
RAIL-

5388. SHRI
DUR: Will the Minister of
WAYS be pleased to state:

(a) what are the principles on the
basis of which platforms are covered
on the Railway Stations on Western
Railway between Ajmer and Khandwa
in meter gauge and Kota and Nagda
in broad gauge;

(b) whether his Ministry followed
the principles in covering the plat-
forms between Ajmer and Khandwa
on meter gauge and between Kota and
Nagda on broad gauge of Western
Railway; and

(c) if not, whether steps to cover
the complete platform of Mandsaur
and Shyamgarh Railway stations will
be taken up to remove the difficulties
of people?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b) Ac-
cording to the norms laid down,
ndrmally, covered shed on platforms
is provided at.the rate of 6 square
feet per passenger for half the
number of maximum passengers
dealt with at a time, At stations
where more covered shed area is
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required @8 per norms, action is
taken to provide the same on a ’'pro-
grammed bagis in consultation with
the Railway Users Amenities Com-
mittee,

(c) There is already a platform
shed at Mandsaur and as per norms
this is adequate to deal with the
traffic offering at that station. At
Shamgarh, there is a proposal to
construct g platform shed with an
area of 280 square metres and this
work is expected to be completed
by the end of next year.

Supply of Tickets to Sealdah
Division Railway Stations

5389. SHRI MUKUNDA MANDAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that 3 number of Railway Stations of
Sealdah Division have got no supply
of daily tickets for several months
during the year ending 30th June,
1980;

(b) if so, particulars of the stations
that did not get the supply of daily
tickets and period of time they are
not having the tickets (station-wise):

(c) what are measures taken by
Government to regularise the supply;
and

(d) the loss incurred by each sta-
tion due to non-supply of daily tickets?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b)
During the year ending 30th June,
1980, printed card tickets were not
available at the following stations of
the Seladah Division of Eastern
Railway for the periods rangug
from one to three menths.—

Mathurapur Road, Ballygunge,

Dum<Dum Cantt., Birati, Machha-

landpur, Barasat, Bongaon, Hasana-

bad, Debagram, Plassey, Beldanga,

Murshidabad, Shyamnagar, Sodpur,

Naihati, Madanpur and Birnagar,

{c) The following measures have
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been taken to regularies the supply
of tickets:—

(i) introduction of extra shift to
intrease the output of the Railway
Printing Press; and

(ii) transferring part work-load
to the Printing Press of other
Zonal Railways for printing the
tickets.

(d) No loss has been incurred as
passengers were provided with
Blank Paper Tickets and Excess Fare
Tickets in lieu of printed card tickets.

Travel Agents of Southern Railways

5390. SHRI N. DENNIS: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether the guthorities of the
Southern Railways are providing any
quota for the travel] agents in the
matter of reservations;

(b) if so, the details thereof;

(c¢) the grounds on which the re-
gistration is given to travel agents
by the Southern Railways Adminis-
tration; and

(d) the details of the travel agents
firms and individuals who have bLeen
given recognition by the Southern
Railway Administration as on date?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Not But the
travel agents can issue tickets and
secure reservations on phone from
the reservation office for upper class
only provided accommodation is
available and it is followed by a
written requisition from the agent to
the reservation office on the same
day.

(b) Does not arise.

(c) The Travel Agency should be
a registered firm, duly recognised by
the Department of Tourism and
should have a gsatisfactory Office ac-
commodation. The staff of the
Agency should be conversant with

the procedure of booking and ac-:

countal of rail tickets. The agency

'should produce a photostat vopy of
the resolution of the Board of
Directorg in respect of the represen-
tative who wil]l sign the agreement
and should furnish one month’s
average transaction ag a deposit, sub-
ject to a minimum of Rs, 10,000/- and
should possess Money Changers
Licence from Reserve Bank of India

to deal in foreign currency.

(d) The following are the recog-
nised Travel Agents on Southern
Railway;

(1) M/s. Bharat Travel Service

(P) Ltd.

(2) M/s. Ram Mohan and Co,,

Ltd.

(3) M/s, Trade Wings Ltd.

(4) M/s. Thomas Cook (India)
Ltd.
(5) M/s. Travel Corporation

(India) Pvt. Ltd.

(6) M/s. Mercury Travelg (India)
Ltd.

Railway Bridge over Kosi

5391. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether there is any proposal
for reconnecting Nirmali-Bhaptiahi
railway line under Samastipur Divi-
sion of the N. E. Railway by constiuc-
ting a railway bridge over river
Kosi;

(b) if so, details thereabout; and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No.

(b) and (c) Do not arise.
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Disappearance of YWagopas from
Calcutta Port
5393. SHR] MADHAVRAO

SCINDIA: Will the Minister of
SHIPPING AND TRANSPORT be
leased tp state:

(a) whether it is a fact that several
railway wagons have mysteriously dis-
appreared from the yard of Calcutta
Port in recent times;

(b) if so, the number of wagons
that disappeared;

(c) the steps taken to trace the
same and how many still remain un-
traced; and

(d) the result of the investigations
made so far?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) No.

(b) to (d) Do not arise.

Widening the crossing near
Vivekanand Puri

5394. SHRI L. S. TUR: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the road linking the
Kalidas Marg and Ras Behari Marg
near Vivekanand Puri, is very dan-
gerous on which many accidents have
occurred during the last six months or
so, some of them were fatal also;

(b) if so, whether Government pro-
to widen the crossing near Vive-
kanand Puri which is very necessary
to avert the accidents and the time
by which this work will be taken in
hand and completed; and

(c) if not, the reasons therefor and
the steps likely tg be taken in this
matter so that accidents could be
avoided on that road?



&g Written Answers SRAVANA 2, 1902 (SAKA) Writter Answers 66

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING

AND TRANSPORT (SHRI BUTA
SINGH): (a) No, Sir.

(b) Does not arise.

(c) The Municipal Corporation

have already widenedq the road from
22 ft. to 30 ft. with foot pathg on both
sides. They have aglso provided
speed breakers at each entry point
to the road in addiftion to sign boards
for ensuring adequate traffic safety.
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Casual labourers on Eatwa-Abmadpur
lime

5396. SHRI GADADHAR SAHA:
Will the Minister of RAILWAYS he

pleased to state: /

(a) whether it ig a fact that there
are casual labourers engaged on
Katwa-Ahmadpur NG line of Eastern
Railway for ten years and more;

(b) if so, what is their number;

(c) what amenities and facilities
are provided to them;

(d) whether there is any proposal
under consideration for absorbing
them as permanent employees; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b) These
are about 128 casual labourers who
are wsthin 12 years’ of service,

(c) They have been granted tems
porary status and consequently given
amenities and facilities like Passes/
PTOs, Medical facilities leave, etc as
per extant rules,

(d) They will be absorbed accord-
ing to availability of vacancies in the
concerned Unit.

(e) Does not arise.

Upgradation for skilled staft
(Train lighting) wunit

5397. SHRI G. M. BANATWALLA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether upgradations were re-
cently made for SS(TL) Unit in the
Bombay (BCT) Division of Western
Railways;

(b) whether senior employees were
digcriminated against in the upgra-
dations;

(c) whether complaints were recei-
ved; and
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(d) if so, the details of enquiry, if
any and steps taken to do justice
%o senior employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

{b) No. |

(c) Yes. Certain procedural irregu-
larities have been complained against.

(d) Report of the Vigilance enquiry
is awaited and departmental investi-
gation is in progress. Further action
would depend upon the result of the
enquiries.
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(@) sz (7) &vr7 @ifigfes
nfafqan 1976 ¥ agdr ¥y @vna 714
FUSH TS F14 F@ 7. fag qrg
Areafear a{w i B gara qafefas
2T Y cTeeyl @

Development of Road in Jammu and
Kashmir

5399. SHRI GHULAM RASOQL
KOCHACK: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether sufficient funds have
not so far been allotted to the State
of Jammu and Kashmir by the Centre
to develop roads;

(b) if so the reasons therefor;

(c) whether the Central Govern-
menl propose to give greater pre-
ference during the current financial
year for the development of roads as
many visitors from all over India and
also from foreign countries are visiting
Jammu and Kashmir State every year
and it gives wrong impression in the
minds of visitors; and

(d) if 0, to what extent the deve-
lopment of roads wil] take place
under Union Government’s control?

THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) No, Sir.

(b) Does not arise.

(¢) and (d) Allotment of funds
for roads under Central Government’s
contro] is made taking into account
various factors, viz. length of roads,
the requirements projected by the
executive agencieg their admissibility
and availability of resources. Feor
1980-81, on the basis of these criteria
a tentafive allocation of Rs. 300 lakhs
hag been made for the development
of roads under the control of Roads
Wing and Rs. 1088.28 lakhs has been
allocated for the “development and
maintenance of roads in J&K State
under the control of Borderr Roads
Development Board. These allocat-
ion will help in the further progress
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of on going works on National High-
ways in the State, the Jammu and
Srinagar bypasses including bridges
thereon, and several State roads
being assisted financially by the
Centarl Govt. in the State. In addi-
tion, the State’s Annual Plant for
roads and bridges for 1980-81 pro-
vides an outlay of Rs. 1970 lakhs.

W T wraw w5t e
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Koraput Railway Station

5401. SHRI GIRDHAR GOMAN-
GO: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that the
drinking water facility provided to
the Koraput railway station and rail-
way colony is not sufficient to meet
the demand;

(b) if so, the proposal if any, msde
by the concerned authority to supply
drinking water from river Kolab; and

(c) if not, steps taken to supply
sufficient drinking water to the rail-
way colony by preparing the schemes,
what other measures are proposed to
be undertaken by the authority for
drinking water facility in the railway
colony of Koraput, Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (¢) Nor-
mally, the supply of drinking water,
which is obtained from Orissa Public
Health  Department is adequate.
However, this year, due to acute
drought conditions, scarcity wag en-
countered to a certain extent during



71 - Written Answers

the drp season, as the Orissa Public
Health Department curtailed the
supply. To augment the supply, Rail-
way sunk an open well. Proposal
for having an independént source of
water from river Kolab wag also
examined. but Investigations con-
ducted by Andhra University have
revealed that deep tube well would
be successful. Railway are, there-
fore, examining g proposa; for in-
creasing the yiald from the open
well by sinking an inwell bore.

Pilferage of life saving drugs from
warehouses of Bombay

5402. SHRI K. P. SINGH DEO:
SHRI GADADHAR SAHA:
SHRI JANARDHANA

POOJARY:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it ig a fact that huge
theft of life saving drugs amounting
to Rs 44 lakhs has been detected from
the warehouses in Bombay;

(b) the details of the pilferage and
the loss to users, importers and also
insurance companies; and

(c) if so, whether the matter has
been investigated into the steps
taken to prevent recurrence of such
incidents?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA
SINGH): (a) to (¢) A consignment
of 20 tonnes of tetracyclene hydr>-
chloride valued at Rs. 49.20 lakhs,
when being brought in a lash barge
at Bombay, wag involved in g theft
in 1979. This consignment belonged
to State Chemicals and Pharma-
ceuticalg Corporation of India.
A portion of the consignment has
since been recovered, The consign-
ment was insureq with Bulgarian
Foreign Insurance and Reinsurance
Co. Ltd. (Bulstred). The case was
registered with the Police,

Kight persons have been arrested
and are facing prosecution,
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Severa] steps, like Police Authori-

‘ties exercising greater vigilance and

suppliers being asked to send their
drug in container whenever possible,
have been taken to avoid recurrence
of such an incident.
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Stagnation and Supersession in M/O
External Affairs

5404. SHRI PIUS TIRKEY: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether there has been stag-
nation for 15 to 20 years and super-
session in the ranks of Section Officers
in his Ministry, including those recrui-
ted through the UPSC;

(b) if so, what is the number cof
such senior Section Officers who have
been superseded for selection to the
post of Under Secretary in the lust 4
panels, indicating the number of years
of service rendered and the source of
recruitment of these officers and the
number of times an officer has been
superseded;

(c) whether the supersession are
due to changes of criteria of merit
from panel to panel to suit particular
officers at the bottom of the list; arn®

(d) the criteria actually follow#4
for the last 4 panels of Under Seere
taries issued by his Ministry?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Al promotiong from the
grade of Section Officer to that of
Under Secretary can be effected only
with the advice anq consent of the
Union Public Service Commission.
There are few Section Officers of 15
years seniority or more, including
direct recruit Section Officers. who
continue to work ag Section Officer¥
There had been certain supersessions
details where-off are assigned infra.

(b) Details of such supersession of
Section Officer during the lasy four
panelg are as follows:—
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a Member of the Union Public Ser-
vice Commission recommendg Officers
== for promotion to the Under Secre«

tary’s Grade on the basis of a com-

Year cf Panel Number of officer s
superseded

1975 2 parative assessment of their gervice

1976 15 records ang determined its owm

1978 19 method and procedure for objective

1979 10 assessment of the cuitability of the

T candidates. Neither the method nor

A statement indicataing the num- the procedures change to suit parti-
ber of years of service, source of cular officers.

recruitment and number of times
such officer have been superseded is

attached for perusal. (d) The last four departmental

Promotion Committees made recom=

(¢) No, Sir. A Departmental Pro- mendations on the basis of merit-cum-
motion Committee presided over by seniority with ephasis on merit.
Statement
Year No. of Year of Service Source No. of times super-
of Panel, Saction —— ——— e —sem————  Of recruit- scded.
officers ment,
with 15 16 17 18 19 20 21 22 Once Twice Thrice
15-20 years Four Five,
of Times
service Times,
supersed=
ed.
1975 . . 12 3 5 1 1 2 .. .. .. Departmen- 8 2 2
tal Pro -
motees.
1976 . ; 15 7 2 2 1 1 2 ., =, Departmen- 7 4 2 2 ..
tal Pro-
motces,
18—
1978 . . 19 5 4 § 1 1 © ,, 2 Depart- 9 5 2 1 2
' mental
Promotees,
1=Direct
Recruit,
1979 ; 10 3 2 4 .. w. .. 1 .. Depart- 8 6 i oae I
mental
Promotees;
3 Direct

Recruits.
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Non-Optee Staff Ex-DEN/North
Frontier Rallway

5405. SHRI  KAMLA MISHRA,
MADHUKAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether all the non-optee staff
of Ex-DEN/North Frontier Railway
Siliguri have been absorbed at Sili-
guri/New Jalpaiguri area on adminis-
trative ground due to abolition of DEN
office;

(b) if so, whether all the staff have
been assigned their seniority;

(c) whether staff absorbed under
Assistant Controller of Stores/Diesel/
Siliguri have been given their seniority
and due promotion as per decision of
GM(P), North Frontier Railway; and

(d) if so, the number of the staff
concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (d) Out
of 60 staff of Ex.-DEN’s office, Sili-
guri who dig not opt to be transferred
out of Siliguri, two have been posted
against vacancies in the office of
Assistant  Controller of  Stores/
Diesel/Siliguri. The staff of Stores
Department, however, filed writ peti-
tion against the seniority assigned to
these two persons. These persons
are being re-transferred in view of
the High Court’s Judgement not to
give them seniority in the Stores
Department.

Redesignation of Posts in Rallways

5406. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS Dbe pleased to lay a
statement showing:

(a) whether certain posts at the
Zonal and Divisional levels have been
re-designated in the Railways during
the years 1977-78, 1978-79 and 1979-80
including the current financial year;

(b) if so, whether the re-designa-
tion of posts has also involved addi-
ltional responsibility on the incumr,ents
8s also increase in the financial bur-
den on Government exchequer; and

(c) if so, the names of these posts
alongwith the- dates on which they
have been re-designated and the in-
crease in the quantum of work as
also the financial burden on the
State?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, during
1979-80 and 1980-81.

(b) No.
(¢) Does not arise.

Demurrage pald for detaining ghips

5407. SHRI ARJUN SETHI. Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there have been cases
in which Government had to pay huge
amount of demurrage for detaining
ships for more than their scheduled
time due to congestion at certain
ports; and

(b) if so, the names of such ports
and the amount paid as demurrage
charges by Government during the
last three years as well as the causes
of delay in lifting goods in due time
from the ships?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA
SINGH): (a) In a few cased, subs-
tantial amount of demurrage charges
had to be paid due t6' detention of
ships chartered on Government
account.

(b) Complete information relating
to demurrage charges paid by Gov-
ernment due to detention of ships is
not complied at one place. However,
approximate demurrage charges paid
at certain Major Ports in respect of
cargoes dealt with by Chartering
Wing of the Ministry of Shipping
and Transport{ are given below:—

(Rs. in 'akhs)
Port 1977 1978 1979
Bombay 6.09 325.23 30Y%.59
Cochin 0.06 172.96 44.29
Madras —_ 4.41 178.35
Paradip —  39.02 — %y
Calcutta 0.98 239.83 67.08
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Several caudes fineluding non-
availability of Dberthy lnd raflway
wagons, labour

weather, etc. Were mm
the delays.

Develepment of National Highways
in Gujarat State

5408. SHRI AMARSINH RATHA-
VA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the amount earmarkedq for the
development of National Highways in
Gujarat State during the next Five-
Year Plan; and

(b) the names of National Highways
which are to be developed?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): (a) and (b) The Sixth
Five-Year Plan, 1980-85, has yet to
be finalised by the Planning Com-
mission. As such it I3 not posible
to indicate the outlays that may be
provided for the National Highways
in the Stata of Gujarat at this stage.
However, the draft 1978-83 Plan pro-
vided for Rs. 22.26 crores for new
works towards the development of
Nationa) Highway Nos. 8 8A, 8B, 8C
and 15 in the State of Gujarat keep-
ing in view the requirements of the
present and growing traffic, the
taking up of works against which
programme and their implementation
had, however, to depend upon availa-
bility of financial allocationg froia
year to year and the ihter-se priority
between works on the National
Highways for the country ag a whole.

Hidtodluction of Piains to connect
all  Siate-Tapitals

5409. SHRI V. S. VIJAYA-
RAGHAVAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government are pro-
posing to introduce trains to connect
all the State-Capitals; and

JULY 24, 1980
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(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN):(a) and (b) Al
State-Capitals situated on railway lines
are already connected with other cities
by direct trains based on traffic pat-
tern. They are also connected with
Delhi by direct fast traing or by
connected Broad Gauge/Metre Gauge/
Narrow Gauge trains. Additional
traing to and from these capitals will
be introduced on the basig of traflic
justification anq availability of requi-

site resources, > B

Ambagude-Lansigarh Railway
Line

5410. SHRI RASA BEHARI BEH-
RA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether there is a great demand
for providing a Railway line between
Ambagude and Lansigarh Road ijn
Orissa; and

(b) if so, the steps taken go far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b) An
extract of Hon’ble Member’s letter
addressed to the Prime Minister hat
beeh received in May, 1980. The
question of taking up a fresh survey
for this line is under consideration in
consultation with the Railway Ad-
ministration.

Job Reservation for Handicapged

5411. SHRI H. N. NANJE GOWDA:
Will the Minister of LABOUR be
pleased to state: '

(a) whether it is proposed to set
up a Cell under the Labour Ministry
to monitor and implement all em-
ployment reservations for the handi-
caﬁped in public sector undertakinags;
an

'(b) it so, what steps are proposed
to be taken to ensure job reservation
for handicappeq in various Ministries,
Government Departments and Public
Undertakings, etc.?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) Yes, Sir.

(b) All Minjetties/Departmentg of
the Government of India inclyding
Bureau of Public Enterpriseg dre
being requested to nominate anh offi«
cer of the rank of Deputy-Secretary
as Liaison Officer for monitoring the
reservation orders and to send &
quarterly return in the prescribed
proforma. These dunarterly returns
will be consolidated and monitored
in the Special Cell being created in
the Ministry of Labour.

Educated Umemployed in Bihar

5412. SHRI HARI NATH MISH-
RA: Will the Minister of LABOUR
be pleased to state:

(a) whether the number of educa-
ted unemployed in Bihar State has
registered an increase during the last
few years;

(b) the present position in regard
to educateq unemployed according to
Employment Exchanges;

(c) whether it is a fact that not all
the educated unemployed get them-
selveg registered and if so, the steps
Government have taken or propose to
take to get the approximate assess-
ment of actual number of educated
unemployed in the State; and

(d) the stéps Government propose
to take to find avenues of employ-
ment for the educated unemployed as
also to give them some relief before
providing them with employmeént?

THE MINISTER OF STATE IN

THE MINISTRY OF LABOUR (SHRI

T. ANJIAH): (4) Yes, 8ir.

(b) The number of Educated
(Mbthietilates ahd above) Job-tedkers
(all op whom 4re Sof NEmEarHP
unemployod) who we on the live
Tegister of Employment Exchanges
in Bifiap Stite &3 oft Si-ll-lmd ‘D'zﬂ
0.70 lakhs,

(c) Ags registration with the Em-
ployment Exchanges is voluntary, it
ig a fact that all the educated un-
employed do not get themselves
registereq with the’ Employment Ex-
changes. In the Survey on
Employment and Unemployment
(32nd Round, July, 1977—June 1978),
conducted by National Sample Sur-
vey Organisation, provision has been
made to generate tables giving dis-
tribution of persons by general-cum-
technica] education and the activity
status,

(d) The Plan 1980-85 js in the
formulation stage. The creation of
employment opportunities is one of
the objectives of the new Plan. The
effort of the Government is to pro-
vide more gainful employment and in
that context, the question of provid-
ing unemployment allowance or
any similar relief is not under con-
sideration,

Memorandum from Coal Mines
Employees’ Union

5413. SHRI HANNAN MOLLAH:
Will the Minister of LABOUR be
pleased to state:

(a) whether Governmwent have re-
ceiveq a representation dated 15th
May, 1880 from the Coal Mines Em-
ployees’ Union;

(b) if so, the salient points raised
therein; and

(c) the steps talken by Governmehnt
thereon?

THE MINISTER 'OF STATE IN
THE MINISTRY OF LABOUR
(SHRI T. ANJIAH): (a) Yes.

(b) Review of the decision detlifts
ing adjudication in the dispute on the
need for having parity belween the
press ang office erthpioykes of the
Eastern Coalflelds Ltd. for purpose
of helideys. i

(¢) 'The Union filed a Writ Pétition
in May, 1979 in the Calcutta High
Court challenging Government orders

decliitfiy adfudiRatiol. Thé matlér is
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sub-judice and the judgement is
awaited.

Charges for changing damaged Heart
Valve in AIIMS, New Delhi

5414. SHRI VIRDHI CHANDER
JAIN: Will the Minister of HEALTH
be pleased to state:

(a) whether it is a fact that All
India Institut= of Medical Sciences,
New Delhi charges rupees ten thou-
sand from every heart patient for the

replscment of damaged Lear} yalvey

(b) if so, whether there is any pro-
vision for providing relief to poor
patients; and

(c) if so, to what extent?

THE MINISTER OF STATE IN
THE MINISTRY  OF HEALTH
(SHRI NIHAR RANJAN LASKAR):
(a) No. The expenditure on the
treatment of a heart patient depends
upon the nature of the ailment and
the cost of treatment rangeg between
Rs. 5,000 to Rs. 15.000/-.

(b) and (c) Ag far ag the All India
Institute of National Sciences ig con-
cerned, the operations are done free
of cost in the case of patients admit-
ted in the Generay Wards who are
charged at the rate of Rs. 5/- per
day, per patient, which covers the
cost of diet and all medicines. In
case of indigent patients, these
charges are algp waived. Apart from
this, there is g Poor Fund managed
by the AIIMS Hospital Welfare So-
ciety which provideg help to the poor
patients up to a limit of Rs. 500/-,

AP, WV, HIAATY , WIATH ©F ATy
T GFE  ® TR qOwE
e frar o

5415. ot aeia : Wraga
a} gficaga Heft 3 Ia Y AT TG
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o
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Award of Rallway Labour Tribunal,
1969

5416. SHRIMATIL SUSEELA
GOPALAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the award of the Ralil-
way Labour Tribunal 1969 with re=-
gard to reflecting the additional work
on preparatory and complemental
duties in the pay of the concerned
employees is effected in the Railways;
and

(b) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The Railway
Labour Tribunal, 1969, has not made
any such recommendation in its report.

(b) Does not arise.

Extension of Railway Lines to
Maaipur

5417, SHRI NGANGOM MOHEN«
DRA: Will the Minister of RAIl~
WAYS be pleased to state:

(a) whether Government have ad-
apted a plan to extend railway lines
to Manipur;

(b) if so, when the plan was ad-
opted; and J

(¢) the steps taken, so far, for the
execution of the plan?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MALLIKARJUN): (a) to (¢)
With a view to provide rail com-
munication facilities in the State of
Manipur, the construction of Silchar-
Jiribam railway line (MG 50.36
Kms.) wag approved alongwith
other 5 new lines in the N.E. Region
in the 6th Five Year Plan. The final
location survey is well in progress.
Land acquisition papers for stretches,
where flnal location survey has been
completed, are under preparation.
Other preliminary works such as
construction of camp offices, godowns
for cement etc., are also in progress.
The lng is expected to be completed
by eng of 1983,

Guidelines for Industrial Peaco

5418. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of LABOWR
be pleased to state:

(a) whether Government propose
% issue any guidelines for creation of
a climate of industrial peace with a
view to have gpeedier solution of in-
dustrial disputes and to ensure uni«
formity of labour laws;

(b) it so, the broad details of the
said guidelines to achieve the object
in view; and

(c) whether any changes ane DPro-
posed to be made in the Industrial
Disputes Act and Trade Union Act?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRI T. ANJIAH): (a) to (c) The
general industrial relations situation
in the country and the Legislative
changes concerning lawg on industrial
disputes and trade uniong were dis«
cussed at the Labour Ministers’ Con-
ference held on 19-20th July, 1980.
The State Governmentg agreed to
streamline and strengthen the indus-
tria] relations machinery so as to
anticipate Labour problems and take
preventive action to avert work stop-
pages and to promote industrial har-
mony and production. The areas
where legislative changeg are called
for are being worked out in the light
of the discussions at the Conference,

Purchase of Medicines for Rail-
way Employees

5419. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
pleased to state:

(a) what amount was sanctioned
in the Budget for 1979-80 to buy,
medicines for the Railways and what
amount has been sanctioneq for 1980-
81

(b) what amount has been sanctions
ed for the same purpose for the South
Eastern Rallwday for 1979-80 and
1980-81;
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(¢) what amount bas been sanc-
tioned for the same purpose for Kha-
ragpur Division for the years 1079-80
and 1860:81; and

(d) whether there is any yard-stick
for sanctiomng money for buying
s?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 1979-80 Rs.
6.53 crores. '

1980-81 Rs. 8.11 crores.

(b) Rs. 71.30 lakhs in the Budget
1979-80 and an amount of Rs, 98.21
lakhs hag been provided in the 1980-
81 Budget.

(¢) In the year 1979-80, Kharagpur
Division was Sanctioneq Rs. 12.72
lakhs, The allotment for the year on
the basis of the main budget  for
1980-81 which hag been passed by
Parliament recently will be issued
thottly. Under the Interim Budget,
this division was sanctioned Rs, 5.02
lakhs for the period upto July, 1980.

(d) There is no yardstick as such.
Provision is made keeping in view
the past trends and expenditure and
the anticipated requirments for the

year.
Allotment of Vacaut

5420. SHRI S. B. PATIL: Will the
Minister of RAILWAYS be pleased
to state:

Railway Land

(a) whether Government ane aware
that Central Railway Majdoor Sangh
(Poona Branch) has been requesting
the Railway authorities for allotment
of vacant Railway land near Shiva-
jihagar Railway Station (Pune), for
construction of houses on cooperative
basis for Railway employees; and

(b) it so, whit action has been
tdkeén By Goverhinent in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIRARJUN): (a) Ye».

(b) The lang asked for i required
by the Railway for its own use for
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future developmental purposes. Fur-
ther, as per extent policy railwad
lang cannot be given for the cons-
truction of houses. Ag such, the re-
quest of the Society has not been

acceded to.

Procuzement target of Rail Wagous

5421. SHRI NIREN GHOSH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) the target of procurement of
mail wagons for 1980-81, 1981-82 and

1982-83; and

(b) the quota-wise wagon orders
placed/to be placed to wagon manu-
facturers during the same period?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYSs (SHRI
MALLIKARJUN): (a) The target of
procurement of wagons for various
yearg is as under:—

Years Target (Wagong in Four
Wheelers)

1980-81 13,000
1981-82 18,000 (Provisional),

1982-83 Thig will be decided after
the Working Group on
Railways set-up by the
Planning Cemmission
fot the revised 6th Plan
period (1980-85) sub-
mits the Report,.

(b) A’ on 1-4-1980, the wagon
manufacturing units in the Industry
Had an outstanding load of 28,128
wagons in terms of four wheelers—
adetguate for about 2 years, as per
Teble below. Corresponding joad on
Railway Workshopg was 6252 wagons
in térms of foeur wheelers. Action is
on hend to place further orders for
abeut 15,000 wagonsg (in terme of four
wheelers) of which about 14,000 Nos.
will be ordered on the Wagon Indus-
try and balance on Railway Work-
Bhop.; their distribution among the
various units will be made having re-
gard o ibe outstanding load, capacity
and past performance.



89 Written Answers SRAVANA 2, 18602 (SAKA) Written Answers QO

c of the Units  OQOutstand-

ing load
as on
1-4-1980.
1 2 3
1. INDUSTRY:
t. M/s. Bharat Wagon & Engg.
Co. Ltd., Muzafiarpur 11572
2, M/s. Bharat Wagon & Engg.-
Co., Ltd., Mokameh. . 1345

3. M/s. Braithwaite, Calcutta 4157
4. M/s. Burn Standard, Howrah 4795
5. M/s. Burn Standard, Burn-

pur. 3950.5
6. Mj/s, Cimmco Bharatpur 5116
7. M/s. Hindustan General Indus-
tries, Nangloi . . 1235
8. M/s. Modern Industries,
Sahibabad i . : 1387.5
9. M/Js. Texmaco, Calcutta |, 4570
Grand Total . * . 28,123

II. RAILWAY WORKSHOPS 6,252

Braithwait’s order has been subse-
quently reduced by 232 wagons in terms
of four-wheelers, which have been
ordered on another Unit viz, M/s.
Jessop, Calcutta,
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Introduction of an Express Train
between Ranchi and Patna via
Garhwa

5424. KUMARI KAMLA KUMARI:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose
to introduce an expresg train between
Ranchi and Patna via Garhwa Road
to cover several districts of Bihar and
to connect them with their State-
Capita] thereof;

(b) if not, the reasons thereof; and
(c) if so, the details therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYs (SHRI
MALLIKARJUN): (a) to (c) Intro-
duction of a train between Patna and
Ranchi via Garhwa Road is neither
operationally feasible due to line capa-
city constraints on sections enroute,
nor perhaps desirable as it would be
a circuitoug route involving longer
journey time anq higher fares.

River Transport of Srinagar

5425. DR. FAROOQ ABDULLA:
SHRI GHULAM RASOOL
KOCHACK:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that a large
mumber of people in Srinagar live on
the earnings of river transport;

(b) if so, whether Government are

considering any proposal to modern-
ifse these Shikaras to help them to
have better earnings;
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(c) if so, what anre the schemes
likely to be prepared for them;

(d) whether the Central Govern-
ment have also directed the national-
ised banks to help these boat men and
provide loans on a concessional rates;
and

(e) what are the other measures
which Government are considering to
help them to modernise these Shika-
ras?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUIA SINGH):
(a) Yes, Sir.

(b) to (e) A scheme for grant of
interest subsidy on loans to be advanc-
ed to IWT entrepreneures for pur-
chase of new mechanised vessels and
mechanisation of existing inland ves-
sels including country boatg has been
sanctioned in June, 1980. State Gov-
ernments have been asked to give wide
publicity to the scheme. Under this
scheme IWT entrepreneurs will be
granted loan assistance by the Nation-
alised Banks/Financial Institutions
@53% per annum with a rebate of
1% for prompt repayment and the
difference between this rate and the
rate of interest normally charged by
the Banks/Financial Institutions on
Such loans from the borrowers will be
borne by the Government of India.
The scheme has been formulated to
benefit smal] entrepreneurs and at the
same time give fillip to I.W.T. deve-
lopment. The scheme can also enable
economically backward sections of the
community to avail of the facilities.

Conversion of Purulia-Kotshila Lines

5426. SHR] BASUDEB ACHARYA:
Wi]] the Minister of RAILWAYS be
Pleased to state:

(a) whether there ijs any proposal
to convert Purulia-Kotshila narrow
gauge line into broad guage;

(b) if so, by when; and
(c) if not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c) The
question of updating the earlier traffic
survey for conversion of Purulia-
Kotshila narrow gauge line into BG
is under the active consideration of the
Ministry of Railways.

Strike in Cochin Port

5427. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of SEIP-
PING AND TRANSPORT be pleased
to state:

(a) whether it is a fact that theie
is strike in the Cochin Port;

(b) if so. whether it has complete-
ly stopped all activities in the strike
bound Cochin Port;

(c) the details thereof; and

(d) what steps have been taken to
restore normalcy and stop further
erosion of economy?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (c) About 200 Executive Staff
of Porterage Sectlon of the Cochin
Porty Trust resorted to a strike from
15 June, 1980 to press a demand for
abolition of roster off system and
fixation of Sunday as permanent week.
ly day of rest. The strike affected
cargo handling operations in general
cargo ships, as a result of which ship-
ment of export cargo like tea, cashew
kernels, etc. was held up. Cargo
handling operationg in bulk cargo
shipg were not affected. Vessels car-
rying POL were also being operated.

(d) On an appeal made by the Min-
ister of Shipping and Transport the
strike was withdrawn on 13th July,
1980,
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Deportation of Shrl V. Varkki from
UK.

5430. SHRI INDRAJIT GUPTA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to gtate:

(a) whether an Indian couple,
Shri Verghese Varkki and his wife,
were ordered to be deported from the
UK. after having lived there for

eight years;

(b) whether over 100 members of
the British Parliament appeared
against the deportation order, and
the result thereof; and

(c) what steps Government took
in the matter to persuade the UK.
authorities to withdraw the deporta-
tion order?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir. Mr., Verghese
Varkki and his wife were admitted
into the UK., as visitors in August,
1972. They applied for extension of
stay several times, but their applica-
tion was rejecteq on several occasions.
In December 1979, the British Home
Secretary signed a deportation’ order
which was served on the Varkkis.
They unsuccessfully appealed to a
Court for judicia] review in April
1980. Eventually, Mrs. Varkki left
the UK. on 27th June, 1980 and Mr.
Varkki followed on 30th June, 1980.

(b) Yes, Sir. On 5th June, 1980 a
British MP with the support of over
100 MPs tabled an ‘early day’ motion
in the House of Commons, which ap-
pealed to the Home Secretary to exer-
cise hig discretion and withdraw the
proposal to remove the Varkkis from
the UK. In reply it was stated that
the British Home Secretary had come
to the conclusion that the deportation
should proceed The Minister of State
in the Home Office glso had two meet-
ings with some MPs, to consider fur-
ther representations, but he also con-
cluded in May 1980 that there were
no groundg for revising the decision.

(¢c) The Indian High Commission
came to know of the case in May 1980
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when the Home Secretary had al-
ready passed the deportation order
and the Miaister of State had turned
down the request of sgome MPs for the
revocation of the order. Still, the
Indian High Commission informally
sounded the British Home Office on
the 9th June but was informed that
there was no gcope for reconsideration
since a decision had already been
taken at the Ministerial level,

The Ministry also took up the case
with the British High Commission in
Delhi, in view of represcntations made
to us in June, 1980, but the British
Government were unable to revise the
deportation order,

Robbery ia Paryag Passenger Train
at Mahesh Khunt Station

5431. SHRI D. L BAITHA: Will the
Minist~r of RAILWAYS pe pleased to
statc:

(a) whether il is a fact thal armed
robbers entered a compartment ol
Pairyag passenger train at Mahesh
Khunt Station (Alla’ abad-Jogbani)
on North Eastern Railway and looted
pronerty worth Rs. one ]Jakh on 2nd
June, 1980;

(b) whether it is also a fact tihat
the daceits used pipeguns and knives
freely with the result that six passen-
gers including a woman were injur-
ed;

(c¢) the measures taken by Govern-
ment {0 apprehend the robbers as also
the arrangements made for the pro-
tection of railway passengers from
such robbery in future: and

(d) whether Government also pro-
pose to pay compensation to the in-
jured persons and if not, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes. Property
worth Rs, 10,215/- (and not Rs. one
lakh) was Jooted from the passengers.

(b) The dacoity were armed with
country made pistols and knives and

only one passenger sustained minor
knife injuries in this incident.

(c) Seven guspected criminalg have
already been arrested. The following
measureg are being taken to protect
Railway passengers from such inci-
dents:

1. All important and vulnerable
passengers traing are provided with
Police escorts for prevention and de-
tion of crimes in trains,

2. Railways maintaip close liaison
with the State Police guthorities at all
Jevelg and render necessary assistance
whenever required,

3. Plan clothed staff of Government
Railway Police are deployed to keep
an eye on the criminals as also to
collect crime intelligence with regard
to criminals operating in passenger
trains

4. Drives are launcheq by Govern-
ment Railway Police in coordination
with the District Police to apprehend
the culprits,

5. Surprise checks agre conducted by
the officers of Government Railway
Police and Railway Protection Force
on traing o ensure efficacy and alert-
ness among the armed Government
Railway Police anq Reailway Protec-
tion Force deployed in running trains.

Besides, the Railways on their part
take the following action:

1. Vestibuled doors of coaches are
closed between 2200 hrs. and 0600 hrs.

2. TTEs/Attendants/Conductorg have
instructions to remain vigilant to pre-
vent entry of unauthorised persons
into reserved compartment.

3. Whenever there is spurt of crime
in a particular area, the attention of
the State Governments is drawn for
better protection to railway pasSengers
and necessary assistance is rendered
whenever required.

4, As  further measure about 2,000
R.P.F. personnel have been deployed
on escorting duties in passenger trains
to deter criminalg and instil confidence
among the travelling public
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5. A post of DIG/Chief Security
Ofiicer (anti dacoity) has been creat-
ed in the Railway Board to strerigthen
measureg from the railway side in
dealing with the problem of crimes
in trains,

(d) No compensation ig paid by the
Railways to the victims of guch crimes.
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Workers® Participation in Manage-

ment of Industrial Units

5433. SHRI CHANDRABHAN
ATHARE PATIL:
SHRI BALASAHEB
VIKHE PATIL:

Wil the Minister of LABOUR be
pleased to state:

(a) whethey Government are con-
templating to make a mandatory
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provision under which it would be
category for the industriai units to
ensure werkers’ participation at all
levels from management to produc-
tion;

(b) if so. what is the present posi-
tion iu this regard; and

(c) if not, what steps Government
have taken to ensure workers’ parti-
cipation in the affairs of the units?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) to (c) At the 3lst
Session of the Labour Miristers: Con-
ference which considered the reporu of
the 21-Membsr Committee on Workers’
Particioaticn in Management and
Equity, there was consensus on the
principle of giving legisfative support
to the Scheme of workers’ participa-
tion. Further action in this regard
will be taken by Government,

Meanwhile, Government have ims
pressed upon all concerned the need
for effective implementation of the
schemes of 1975 and 1977 which pro-
vide for worker~" par:'~i;_*on at the
stiop floor/unit and plant/division,
ete, levels.
Indo-Bulgarian Joint Commission
meeting

543¢. SHRI M. V. CHANDRA-
SEKHARA MURTHY: Will the Minis-
ter of EXTERNAL AFFAIRS be
pleased to state:

(a) whether a
Bulgarian Joint
nomic, Scientific and

operation was held on
1880;

meeting of Indo-
Commission an Eco-
Technical Co-
21st  June,

(h) if so, what were the subjects
discussed;

(c) the decisions arrived at; and

(d) whether any agreements for
greater financial help have been sign-
ed?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAOQO):; (a) Yes, Sir.

4
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(b) and (c) A copy of the Press
Note issued on 1-7-1980, which inter
alia, gives details of the subjects dis-
cussed and decisiong arrived at the
Fifth Session of the Indo-Bulgarian
Joint Commission is placed on the
Table of the House. [Placed in Li-
brary. See No. LT-1158/80].

(d) No, Sir.
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Alleged Mismanagement in Reserva-
tion at Patna Junction

5436. SHRI R. P. YADAV: Will the
Minister of RAILWAYS b2 pleased to
state.

(a) whether Government are
aware that no proper supervision is
carried out in the reservation at

Patna Junction Railway Station in as
mnuch as there is mis-management,
corruption and misbehaviour by the
staff to the public; ang

(b) whether reservations made in
First Clasg in Vikramshila Express
from Patna to Delhi 10 days in ad-
vance are not properly entered into
the chart anq the bona-fide passen-
gers had to suffer g lot in this way
because of non-entry into the chart
by the negligent staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b) No
comnlaints regarding mismanagement,
corruption and misbehaviour by the
staff at Pal~- "n. have been received
by the Easiern Railway Administra-
tion during the 'ast six monthg upto
15th May, 1980.

The work of the 20 vooking-cum-
reservation clerlis and 3 Head Enquiry-
cum-Reservation Clerks provided 1n
the Reservation Office at Patna Jn. is
superviseadg by a Chief Reservation
Supervisor assisted by two Reservation
Supecrvisors,  Charts of all treing 1n-
cluding Vikramshila Express and for
Al elase s inciuding 1st class are pre-
cared prener’v.  Staff arc especially
deputed to cherk the final reservation
cl.avis prepared

Incognito checkg are regularly con-
ducted by the Cemmercia]l Officers of
the Adimnistrative rank from Head-
quarterg and Divisional Offices 1
cnsure proper functioning of the re-
servation office. A post of Commer-
cia] Supervisor hag also recently been
upgraded to that of Asristant Commer-
cial Officer to keep a close watch on
the functioning of the reservation office
to check malpractices, if any, and to
look into the grievances of the travel-
ling public.

Gunupur—Naupada Line

5437. SHR] GIRIDHAR GOMANGO:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) the funds provided for the im-
provement of Gunupur—Naupada
Narrow Gauge Railway line (South
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Eastern Railway) in Fifth Plan Pe-

riod and works undertaken and com-
pleted;

(b) the programmes prepared by
South Eastern Railway for further
improvement of this line in Annual
Plans of Five Year Plan 1980—85;

(c) whether there is any proposal
to replace the old engineg with new
oneg to run the train in time; and

(d) what are the proposals made
by the South Eastern Railway so 'far
to run the train in time?

THE DEPUTY MINISTER IN THE
M 'NISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) During the
Fifth Five Year Plan, about Rs. 9 lakhs
were spen{ for improvement of track
and bridges. The works undertaken
and completed were slceper renewals
in certain sections, rchabilitation of
o'd and wecak bridgeg and improve-
meng of ballast. Prior to this, rail
renewa)s of cerlain gectiong had been
completed.

(b) Further works of imorovements/
renewa] of track and bridges, as neces-
sary, wou!d he taken up through An-
nual Workg Programme during 6th
Five Year plan.

(c) and (d) The punctuality of
trains on this section is satisfactory
(being above 90%) and there is no
proposal at present to replace the
locomotives.

Passenger Halts in Kharagpur and
Khurda Divisions

5438 SHRI CHINTAMANI JENA:
Wil the Minister of RAILWAYS be
pleased to state how many passenger
halts are there in Kharagpur and
Khurda Divisiong of South Eastern
Railway which are not considered as
regular stations and the action taken
for their upgradation to regular
stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYs (SHRI
MALLIKARJUN): There are 28 con-
tractor-operateq passenger halts in
Kharagpur and Khurda Road Divisions
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of South Eastern Railway. Halt sta-
tions are upgraded into departmental-
ly managed flag stations provided there
is sufficient traffic and such conversion
is financially justified. Proposals for
upgrading three of these halt stations
into flag stations were examined but
not found financially justified.

Industrial Disputes of Eastern Rail-
way pending with Ministry of Labour

5439. SHRI A, K. ROY: Will the
Minister of LABOUR be pleased to
state:

(a) the number of industrial gis-
puteg of the Eastern Railway pend-
ing with the Ministry of Labour
after failure of conciliation;

(b) the facts in details ang the
dates since the disputes are pending;

(¢) whether it is a fact that un-
usual delay is being modos  to  refer
these dispules to the adjudication;
and

(d) if so, the reason therefor?

THE MINISTER OF STATE IN
THE MINISTRY O LABOUR (SHRI
T. ANJIAH). (a) to (d) Failure of
Conciliation Reports pertaining to two
dispules relating to termination of
services of workmen cmploved in
Dhanhad Division of Eastern Rail-
way have been received this vear and
these have been referred to the Minis-
try of Railways for their comments.

Crossing arrangements at Habibpur
and Fulia Stations

5440. SHR] SUSHIL BHATTACHA-
RYYA: Will the Minister of RAIL-
WAYS he pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to provide crossing arrangement
at Habibpur and Fulia stations of
Ranaghat-Shantipur section in addi-
tion to remodelling/improvement of
the said stations; and

(b) if so, the details therecof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYs (SHRI
MALLIKARJUN): (a) No,
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(b) Does not arise.

Profit and Losgs of Mogul Lines

5441. SHR] BAPUSAHEB PARULE-
KAR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Mogul Lines jg run-
ning at a profit and the break up of
profit and loss during the last three
years;

(b) whether Bombay-Goa line
popularly known as Konkan line
where Mogul line operates ships is
1unning at profit or loss; anq break
up of profit or loss in last three years;
and

(c) whether ships operated by
Mogul Lines on Bombay-Goa line
have outlived their lives and whe-
ther new ships are being introduced
on the lines and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a)The Mogul Line Limited has incur-
red following losses during the last 3
Years:

1977-78 Rs, 9.79 crores
1978-79 Rs. 7.40 crores
1979-80 Rs, 1.01 crores

(estimated)

(b) The Bombay-Goa line ie. Kon-
kap passenger service which ig being
operated by the Mogul Line Limited
is running at loss. The break up of
loss for the last 3 yearg is as follows:

1977-78 Rs. 56.57 lakhs
1978-79 Rs. 50.93 lakhs
1979-80 Rs, 70.00 lakhs

(estimated)

(c) The two ships operated by the
Mogu] Line Limited on Bombay-Goa
line have not outlived their lives and
have gtil] residual life of 4 to 5 years
No new ships are being introduced on
this tine because (i) the existing
shipg have still their residual life; and

(ii) the question of continuance of this
service beyond 31st May, 1981 has yet
to be decided.

Volunteer Booking Clerks
5442. SHR] SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of volunteer booking
clerks employed in Indian Railways,
zone-wise;

(b) their pay scale and other work-
ing canditions;

(¢) whether Railways have a scheme
to absorb these volunteer clerks in
regular cadres on the basis of their
service experience;

(d) if so, the details thereof; and

(e) if nct, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The number of
Volunteer Mobile Booking Clerks on
each Zona) Railway except Northeast
Frontier, Southern anq South Central
Railways where the scheme has not
been introduced is as under-—

Railway No. of Volunteer

Booking Clerks

deployed
Central i ; 62
Eastern . . 333
Northern 3 , 104
North Eastern . . 9
South Eastern ; 2
Western . 7 153

(b) The Volunteer Booking Clerks
have not been given any pay scale and
are paid an honorarium for the actual
hours of duties performed by them at
the rate ranging between Re. 1/- and
Rs. 2/- per hour. The serviceg of
these mobile booking clerks are volun-
tary in character. They are not regu-
lar railway employvees and as such
they are not entitled for railway
grade, gcale and facilities admissible to
the Railway employees.

(c) to (e) There is no scheme to
absorb Volunteer Clerks in Railway
cadre. The services of these volun-
teers are utilised on a part time basis
during peak hours of rush.
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Incidents after Accident between
Delhi Main Station and Shahdara

5443. PROF. MADHU DANDA-
VATZ: Will the Minister of RAIL-
WAY'S pe pleased to state:

(2) whether it js a fact that after
the Ruilway accident between Delhi
Main Station and Shahdara on 27th
June, 1980, some citizens helped in
rec ue operations and many tried to
Inot the belongings of the passengers:
and

(b) if 0, what stcns are proposed
to avoid such happenings in the
Svoure?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN). (a) After this acci-
dent, gome people rendered assistanc.
in rescue operations,

.No case of looting by the public was

reported to the Policee However,
Delhi Raiiway Po'ice scized 26 items
of unclaimeq propeity of passengers
found in the affected bogies, for saf=2
custody and 7 of thcse items have
already been returned to the owners
after due verification.

The following stepg are taken to
protect the belongings of passengers
in case of railway accidents:—

(i) Cordoning of the affected area.

(ii) Placing of Armed guard under
the supervision of responsible
officer.

(iii) Preparation of inventory of
unattended articles found
scattered at sile of accident

(iv) Returning such articleg to their
owners after due verification.

(v) Keeping unclaimeq articles in
the safe custody in accordance
with the legal procedure,

Bibinakar.Nadikud# Railway Line

5444. SHRI G S. REDDI: Will the
Minister of RAILWAYS be pleased to

State;

(a) when Bibinagar-Nadikudi Rail-
way line is scheduled to be completed;
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(b) whether it would ‘be completed
within the scheduled time; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIJ
MALLIKARJUN): (a) to (c¢) The line
is expected {0 be completed by 1982-
83, subject to availability of adequate
funds, Bibinagar to Nalgonda, how-
ever, 15 likely to be opencd 1}y early
1981

Minimum W.ages of InduStrial
SId{IOM

5445. SHRI ANANDA PATHAK:
Will tha Mmister of TLTABQUR be
pleased to state-

(a) whether Government have de-
cided to raise the minimum wages of
indusirial workers in the country; and

(b) if so, the State-wice Jetails of
the minimum w27, exXicting as well
as the revised 1ates?

TIIE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) and (b) The State
Governments as well as the Central
Governmen{ fix minimum wages in
respect of scheduled employments
covered under the Minimum Wages
Act, 1948 in their respective spheres.

Bulk of emvloyments in which in-
dustrial workers arc engaged fall in
the State sphere and respective State
Governments are the appropriate
Governments for fixation/revision of
their wages, The rates of wages
prescribed by the State Governments
in their gpheres are notified in their
respective €azettes from time to time.

In so far as the employments for
which the Centra] Government is the
appropriate Government the existing
rates of minimum wageg and the pro-
poseq rates are shown in the enclosed
Statement.
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Statement

110

S, Name of the Employment Date of  Rates of wages per day. Proposed revised
No.= fixation notified rates per day.
or last
revision Un- Semi-  Skilled Un- Semi- Skilled/
skilled skilled Skilled skilled Clerical
(Rs.) (Rs) (Rs.) (Rs) (Rs)
J 2 3 4 5 6 7 8 9
1 Employment in Gyp -
sum mines, . 12-0-76 5.80 7.25 8.70 6 .65 8.35 10.00
2 Employment in
Barytes mines. 12-6-76 5.80 7.25 8.70  6.65 8.35 10.00
3 Employment in bauxite
mines. 19-6-76 5.80 7 .25 8.70 6.65 8.35 10.00
4 Employment in
manganesc miines 12-6-76 5 .80 7.25 8.70 6 .65 8.35 10.00
above above above
ground ground ground
6.96 8.70 10.44
under  under under
ground ground ground
5 Employmentin China
clay mines. 12-6-76 5.80 7.25 8.70 6.65 8.35 10.00
6 Employment in Kyanite
mines, 2 9-10-76 5.80 7.25 8 .70 6 .65 8.35 10.00
7 Emloyment in Copper
m aes i i 12-6-76 5 .80 7.25 8 .70 6 .65 8.35 10.00
8 Emdhvaratin clhwy mivs  12-6-76 5.80 7.25 8.70 6 .65 8.35 10.00
9 Employment in stone
mines 9-10-76 5.80 7.25 8.70 G .65 8.35 10.00
10 Employment in White
clay mines. . 12-6-76 5.80 7.25 8.70 6.65 8.35 10.00
11 Employment in fire
clay mines | 5 9-10-76 5. 80 7.25 8.70 6,65 8.35 10.00
12 Employmentin
Ochre mines. 9-10-76 5.80 7.25 8.490 6.65 8.35 10.00
13 Employment in Steatite
(including soanstone
and talc. ) mines. 9-10-76 5.80 7.25 8.70 6.65 8.35 10,00
14 Emnoloyment in asbestos
mines. 9-10-76 5.80 7.25 8.70 6.65 8.35 10.00
15 Emjloymentin Chromite
mines. 19-6-76 5.80 v.25 8.70 6.65 8.35 1080 0
16 Employmentin -
Quartzite mines, 19-2-77 5.80 7.25 8,70 6.65 8.35 10,00
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1 a 3 4 5 6 7 8 9
17 Employment in"Quartz

mines, . . . 19-2-77 5.80 7.25 8.70 6.65 8.35 10.00
18 Employment in Silica
mines - 19-2=77  5.80 7.25 8.7 6.65 8.3 10,00
19 Employment in Mica
mines, 5 19-6-76 6.96 8.70 10,44 6.65 8.35 10.00
under und®&  under
ground ground ground
5.80 7.25 8.70
above above above
ground ground ground
20 Employmentin
Mangnesite mines 24-2-79 5.80 7.28% 8.70 6.65 8.35 10,00
21  Employment in
Graphite mines. 4-11-78 5.80 7.25 8.70 6.65 8.35 10.a0
22 Employment in Cion -
struction or main-
terance of roads or in
building operations. 16-12-78 4.45 5.56 7.12
to to 10
6.50 8,12 10.40
23 Employmentin Stone
breaking and stone
crushing ) 16-12-78 4.45 5.56 7.12
to to to
6.50 8.12 10,40
24 Employment in mainte-
nance of building and  16-12-78 4.45 5.56 7.12
to to to
6.50 8.12 10.40
25 Employment in constru-
ction and mainte- 16-12-78 4.45 5.56 7.12
nancc of runways. to to to
6.50 8.12  10.40
¢  TFmployment in Agri-
Agricultme | 18-9-76 4.45 5.56 7.12 5.10 6.40 8.20
to to to to
§ 6.50 8.12 10.40 7.50 to to
9.35 11.95

Note:—Fixation of minimum wages in respect of employments newly added to the schedule ,

revision of Wages in respect of items at S. Nos, 22 to 25 and the question of allowance

underground workers in mires are under consideration.

for
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Changing the time of Departure of
Neelachal Express

5446. SHRI CHINTAMANI JENA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any demand
from the people of Orissa to change
the time of departure of Neelachal
Express from Puri before 8 AM. in-
stead of 11 A M. at present;

(b if so, the Government’s decision
on the demand; and

(c) the time when this change will
be given effect to?

THE DEPUTY MINISTER IN THE
MINISTRY Of RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) and (c). The schedule of Tri-
weekly 173174 Neelachal Express was
framed keeping in view the various
factors like availability of path en-
route including the busy  GFtand
Chord section of Eastern  Railwuay,
platform facilities at the terminals
as well as at stations enroute etc.
Change in their present schedule, as
desired, is operationally nof feasible.

Demands of D.G.M.S, Non-gazelted
Ewmployees’ Association

5447. SHRI A. K. ROY: Will the
Minister of LABOUR be pleased to
state:

(a) whether it is a fact that
D.GM.S, Non-gazetted Employees’
Association 'had decided to boycott the
Departmental Council meeting with
the Management fixed on June 30,
1980 considering the same as mere
an eye wash;

(b) if so, the details of their grie-
vances particularly stagnatien issue
discussed in the last meetings since
1976; and

(c) the action taken or proposed to
be taken by the Ministry to make the
Departmental Council useful to redress
the grievances of staff for harmonious
industrial relation?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRIL
T. ANJIAH): (a) The Association
did not participate in the meeting of
the Departmental Council of the Mi-
nistry of Labour held on 10-T-1880 en
the plea that no conclusive decision
had been arrived at in respect of the
agenda submittey by them earlier.

(b) Since 1877 six meetings of the
Departmental Council have been
held. The grievances mainly relating
to the issue og stagnation raised by
the Association and discussed in those

meeting are indicated in the state-
ment,

(c) Every effort js made to discuss
and settle the points raised by the
staff in the Departmental Council in
accordance with the JCM Scheme.

Statement

1. Lack of promotional avenues in
the D.G.M.S.

2. Stoppage of direct recruitment to
non-gazetted posts.

3. Upgradation of Junior Gestetner
Operator.

4. Provision of Government accom-
modation for ali Group ‘C’ and ‘D’
employees.

5. Discriminatory treatment to the
staff members of D.G.M.S. residing
in Bhuli Township by Coal Mines
Welifare Organisation.

6. Restoration of Coal-field Allow-
ance to the Central Government em-
ployees posted in coal-field areas que
to high price index.

7. Proportionate promotiona] gve-
nues of the staff in D.G.M.S. conse-
quent upon implementatio, of res-
tructureq set up of the D.GM.S.
which has benefitted officerg only.

8. Impl!ementation of Government
orders regarding creation of selection
grade posts from among the posts of -
Stenographer Grade II and conver-
sion of Stenographer Grade II into -
Stenographer Grade I.
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9. Conversion of 50 per cent posts
of Lower Division Clerks to those
of Upper Division Clerks.

10. Conversion of at least 25 per
cent posts of U.D.Cs. to posts of Se-
nior Assistant (Technical).

11, Sanction of hazardoug allowance
to Surveyors, Draftsmap Surveyor,
Sampler and Chairman,

12. Revision of pay scale of Sur-
veyor, Chairman,

13. Iniroduction of the U.D.C. and
L.D.C. ratio in line with other Gov-
ernment Departmentg like Employees’
Provident Fund Organisation.

Change of Halts into Stations

5448 SIIRI BHOGENDRA JHA:
Wiil the Minisier of RAILWAYS be
pleased {o state:

(a) what is the income expenditure
relation over tne functioning of the
Tekfar, Muraisha, Korahia, ILalit
Lakshmipur and Ugera halts  under
Semastipur Divisien of the N.E. Rail.
way,

(b) whether it is proposed to change
these halts into regular stations;

(¢) if so. the detailg thereof; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN). (a) Lalit Laksh-
mipur and Ugna halt stations incur-
red losseg of Rs. 13,126 ang Rs. 10,23
respectively and Tektar, Muraitha
and Korahiya stations worked on gain
of Rs. 8,332 Rs. 5.309 and Rs. 2,210
respectively in the last financial year
1979-80.

(b) No.
(c) Does not arise,

(d) Halt stations are upgraded into
departmentally managed flag stations
provided there is sufficient traffic and
the conversion is financially justified.
A proposal to upgrade Tektar 'halt
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was examined but not found jiistfﬂed.
There is no such proposa] at present
for other halt stations.
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Framing of Rules for Railway Em-

ployees

5450. SHRIMATI SUSEELA GOPA-
LAN: Will the Minigter of RAIL-
WAYS be pleased to state:

(a) whether his Ministry frame ru-
les regarding service conditlons of
its employees, to the whole of Indian
Railways or the Railway Zones/Divi-
sions separately;
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(b) if it is for the whele or Indian
Railways, why it differs from Zone
to Zone and division to division ¢s
is seen in the case of the promotional
avenues and opportunity for SMs/
ASMs; and

(¢) what steps have been :aken to
unity the service conditions and pro-
motionar avenues of SMs/ASMs on
the national basis?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). The
avenues of promotion are decided by
the Railway Administrations depend-
ing upon the local conditions prevail-
ing on their ¢ ystems. These are gene-
1.l dceideq in consultation with the
represeniatives of organised labour
on the various zonal Railways. Local
conditions, however, vary from one
Railway to another for historical rea-
sones, cince the inception f the Rail-
ways 1heir (xpinsion over a period
a4 over 125 years throughout the
tength and hreadth of the country,
taking ove, of the ex-company and
€-State Railways which were pot
under the management of the Gov-
ernment and their later integration
and division inlo 9 Zones.

2. In the recent upgradation scheme,
it has been ensured that the promo-
lional prospects of SMs/ASMs on the
9 zones are uniform by laying down
gradewis, percentage distribution of
posts for all the zonal Railways. The
prescribed percentages are as under:—-

Crego"y Scal~ of my  Percoringe

A.S.M. 330—S562(RS) §5%
425—64N(RS)  37.5%
455—707(RS) 7.5

S.M.  425_647(RS) 45.0%
455—70N(RS)  37.5%
550—75(RS)  15.0%

700-—900(RS)  2.5%

3. In regard to the promotional
avenues, if there is any glaring dis-
prarity in a Unit ang if it ig brought
to the Government’s notice, Govern-

Written Answers SRAVANA 2, 1902 (SAKA) Written Answers 118

ment will be glag to look 1into it.
Also, it is open to staff and their re-
presentatives to take up the matter
at the appropriate level.

4 In rega.d to the general ques-
tion of service conditions of Rail-
wa, employecs, it is pointed out that,
while the service conditions o¢ em-
ployees are intended to be uniform
and are so by and large, they cannot
be uniform for all staff, ag Railways
cmploy over 00 categories of staff
performing (ifferent Jutlies. To men-
tion a few instance-. certain cate-
aorie; of stafl are governed by the
Factories Act, Hours ~f Employment
[legulations, Running  Allowances
Ru'~s e¢t* elc. on account of the
speciol nature of duties they have to
periorm and their conditions of ger-
vice cannot naturally be the same as
for other staff.

Child Labourer in Match Factories in
Tamil Nadu

5451. SHRI N. DENNIS: Will the
Minister of LABOUR be pleased to
state:

(a) whether Ceniral Government
are aware of the employment of child
girlc- and boys at match factories in
Tamil Nadu;

(b) if so, the dctails of the action
taken (o prevent such employment;
and

(¢) whether any enquiry has lreen
made into the employment of children
in various avenues in Tamil Nadu by
the Central Government andg if so, the
result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAHN): (a) Yes, Sir,

(h) According to the State Gov-
ernment of Tamil Nadu, in addition
to strengthening the machinery for
enforcement of relevant laws pertain-
ing to employmeny of children in such
factories, various other welfare mea-
sureg are being taken to prevent their
exploitation,

(c) The Labour Bureau had under-
taken a survey last year on Child
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Labour in Tamil Nadu and a few
other states. The report on the sur-
vey is presently under preparation.

Amendment to EPF Aect

5452. SHRI R. P. YADAV: Will
the Minister of LABOUR be pleased
to state: :

(a) whether Government are gware
that lakhs of employees are deprived
of the benefit of membership of Em-
ployees’ Provident Fund Scheme be-
cause the much publicised amendment
of Section 1(3) (a), 1 (3) (b) of the
Employees’ Provident Fund Act, 1952
has not been made for the last seve-
ral years;

(b) by what time the appropriate
legislative measure js likely to be
taken to help the workers; and

(c) whether Government are consi-
dering to abolish the condition of
infancy period of 3 and 5 years which
has become out-dated, under the Act?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) and (b). Certain
Proposals to enlarge the coverage of
the Employees Provident Fund and
Misc. Provisions Act, 1952 are being
processed. Efforts are being made to
bring forward necessary amending
legislatipp as soon as possible,

(c¢) There ig a proposal to modify
the infancy period.

Ranchi Railway Statien

5453. SHRI R. P. YADAV: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government are aware
that there is an acute water scarcity
in Ranchj Railway Station resulting in
dry taps in waiting rooms, retiring
rooms, etc.:

(b) whether the Ranchj Railway
Station is most ill-managed and there
is no traffic control] within the pre-
mises of Railway Station;

‘c) whether fHRere is insufficient
accommodation jn the retiring rooms
of the said Railway Station; and
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(d) whether Government propose
to initiate a crash programme to in-
troduce all round development?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) There ig no
shortage except when there is dis-
location due to occasional stoppage
of supply by Bihar Public Heaith
Engineering Department.

(b) No. There is large open space
available in front of the station with
adequate parking facilities. The ces-
ponsibility for traffic control lies wit«
the traffic police of the State Govern-
ment.

(c) Adequate retiring room fazili-
ties are available at this station.

(d) As Ranchi is a well developed
station with all necessary facilities,
there is no proposal to initiate a crash
programme for its all rounq develop-
ment.

Deposit-linked Insurance Scheme

5454. SHRI R. P. YADAV: Will
the Minister of LABOUR be pleased
to state:

(a) whether Employees Deposit-
Linked Insurance Scheme has been
brought into effect from 1st August,
1976;

(b) whether Government are aware
that there is acute shortage of staff in
Provident Fund Commissioners’ Offices
resulting in deterioration of efficiency
of staff and hardship to the workers
at large; and

(c) the number of claims preferred
under Deposit-linked Insurance Scheme
in each year since its inception,
month-wise and number of claims
settled in each year, month-wise and
the total number of pending cases as
on the 31st March, 19807

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) Yes, Sir.

(b) No shortage of staff at lower
levels has been reported in respect of
Employees’ Deposit Linked Insurance
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Scheme. However, a proposal for
creation of certain posts of Assistant
Provident Fund Commissioners’ and
Accounts Officer has been received
from the @€entral Provident Fund
Commissioner.

(¢) Requisite information is being
collected and will be laid op the
Table of the House.
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Theft in Sealdah and Howrah Division

5458. SHRI DAULATSINHJI
JADEJA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that theft
cases in Sealdah -and Hoiyrah Division
are in the increase;

(b) if so, the number of theft cases
that took place during the last six
months;

(¢) the value of property stolen;
and
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(d) the measures taken by Govern-
ment to check it?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN); (a) While there
is some increase in the incidents of
thefts and pilferages of booked con-
signments/railway material and fit-
tings in Howrah Division there is
a decreasing trend in such incidents
on Sealdah Divisien,

(b) and {¢) During the period
January to June, 1980, 4272 cases of
thefts and pilferages of booked consi-
gnments/railway materiais and fit-
tings involving loss of property
valued at about Rs. 29,44,163 were
reported on Howrah Division. At
the sams fime 312! such cases in-
volving ifiss of proveriy valued at
about Rs. 6,10,58% were reported on
Sealdah Division during this period.

(d) The
measuz'es
regard.

following preventive
are being taken in this

1. All goods trains carrying
valuable consignments like food-
grains, iron and steel and tea

moving in block loads are being
escorted by R.P.F./R.PS.F.
2. Track patrolling by armed

Railway Protection Force personnel
i vulporabla S hang Gone.

3. Joint raids by Railway Pro-
tection Force, crime  intelligence
staff alongwith Gowernment Rail
way Police and Civil Police are con-
ducted at the cens or craminals and
shop-cum-~godowns of receivers of
stolen property for recovery of
pvopety and arrest of criminals

(4) Beat-cum-sectior patrolling
5y R P.F. persoael {s undertaken in
big yards and vulnerable sections.

(5) Joint checking by Railway
Protection Force/Commercial staff
at important loading and unload-
ing points is being done to eliminate
thefts and pilferages at these
points.

Ny



125 Written Answers SRAVANA 2, 1902 (SAKA)

Applications for operating Metador/
Tempo Service in Delhi

5459. SHRI DAULATSINHJE
JADEJA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government have in-
vited applications to operate Metador
or Tempo service in Delhi for cer-
tain routes;

(b) if so, the last date fixed for
receiving applications;

(c) the number of applicalions re-
ccived; and

(d) the number of vehicles to be
allowed for operation?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): (a) Yes, Sir. Applications
have been invited by Delhi Adminis-
tration for operation by 15 and 7
seaters Metador vans and 6 and 4
seaters Vikram auto rickishaws.

(b) 27th June, 1980.

(c) Number of applications receiv-
ed is 1700 for Metador vans and 147
for Vikram autio rickshaws.
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(d) To begin with it is proposed
to grant 50 permits each to 15/7
seaters vans and 6/4 seaters Vikram
Auto Rickkshawe.

Number of Indians Living abroad

5460. SHRI MOHD. ASRAR
AHMAD: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) the number of Indians (Indian
National as well as permanent resi-
dents of Indian Origin) residing in
varioug countrics of the world; and

(b, assistance cxtended to them
from time to time by the Government
of India?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) A statement of Indians
(Including those who have accepted
foreign citizenship) residing in various
countries is attached.

(b) A part from the norma] con-
sular services, Indian Missions abroad
render all possible assistance, depen-
ding on the circumstances, to the
Indians residing abroad.

Statement

STATEMENT OF IN DIANS RESIDING IN VARIOUS COUNTRIES (AS AVAILABLE
UPTO 15-7-1980)

Name of the country
Sl. No.

1. Afghanistun
2. Algeria .

3. Antigua

No. of No. of Remarks
persons those who
of Indian have ac-
origin cepted
residing foreign
abroad cilizen-
ship
3 4 5
30,000 25,000
1,500 40
T — *Familics
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2 3 4 5

4 Argentina . 39 10

5 Australia 18,599 15,085

6 Austria . F 80 23

7 Bahamas : " V y 100 g

8 Bahrain . p . , : 40,000 200
9 Bangladesh |, . 450 .

10 Barbados ; 75% .. *Familics
11 Belgium. : 2 400 5
12 Benin ; ' ' 250

19 Bhutan . : 40,000 20
14 Bolivia . 4

15 Botswana a v v 820 GOHE
16 Brazil s 2,000 ]
17 Bulgana i 30

1R Burma . . . +  3-4 lakhs ,200
19 Burundi 1 120

20 Cameroyn + . q . . 150

21 Canada . 1 1,773,000 95,000
22 Cape Varde Island 4 ‘

23 Cennal Africon Yoy, . . . 40 .
24 Chad 6

25 Chile . } i 45
26 China . H 8

27  Colomiia . . -1 1

28 Comores ; , N ; . " 200

29 Coango H 05

30 Costa Rica £ 7 3
31 Cuba . . s 20 16
32 Gypuis . . 6 y
33 Czechoslovakia " ' i ; 11 11
34 Denmark : . B9 65
35 Dominica 1 ; 0% *Fanlies
96 Ecuador ’ 13 .
37 Egypt : . . = 600 I
38 Equatorial G inea ; ; ' 1o 4
39 Ethiopia N - 4 1 2,350 450
40 Fiji - ; ; . i . 3,00,697 3,00,650
41 Finland . " . " . 100 20
42 France . . . . - 3 ; 500 6
43 Gabon . : . ; k ¥ . 20 15
44 Gambia i : i . 3 78 10
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1 2 3 4
45 Gautemala 13

46 Germany (FRG) 13,082 7,521
47 Germany (GDR) 100 e
48 Ghana ., ; ' 1,250 “
49 Greece . 300

50 Grenada . . 3,900 3,700
51 Guinea . ; i 7

52 Guinea Bissau .

53 Guyana 4,24,400 4,24,100
54 Hong Kong . 12,600 4,000
55 Hungary 2

56 Iceland 6 6
57 Indounesia 20,000 5,000
58 Iran 20,800 920
59 Iraq 20,250 10,000
60 Ireland 6 6
61 Italy 900 .
62 Ivory Coast . 15 e
63 Jamaica 50,318 50,000
64 Japan . . 1,858 110
65 Jordan . 3,515

66 Kenya . . 79,000 72,500
67 Korea (DPR)

68 Korea (Republic) ., 104 18
69 Kuwait . . 65,000 100
70 Laos 6o

71 Labanon 600 7
72 Lesotho 1,020 800
73 Liberia . 1,000

74 Libya . 10,000

75 Luxembowrg . ; Not Not

available available

76 Malgasy 20,000 15,500




131 Written AnsDers JULY 24, 1980 Written Answers 132

[ 2 3 4

77 Malawi T .« = 4900 83,640
78 Malaysia . 12,08,500 10,09,500
79 Maldives 112 10
80 Malta . . 150 150
81 Mali i 10

82 Mauritius . 6,23,500  6,12,527
83 Mauritania . .

84 Mexico, . . . 92 26
85 Mongolia .

86 Montserrat . . " 15* *Fami lies
87 Morocco . . 500 125
88 Mozambique . 22,043 21,792
89 Nepal . . . 88,00,000 23,87,973
90 Netherland . 1,01,500 1,00,000
91 New Zealand . . * . 10,000 9,200
92 Nicaragua . 2

93 Nigeria , . « + 15000 ]
o Niger =I ' " veilable available
95 Norway ' ' . 1,450 75
96 Oman ., . s . 60,000 5
97 Pakistan . o . . . Not Not

available available

98 Panama. % . 1,500 250
99 Paraguay MHIE SR 7

100 Peru . S : 65 19
101 Philippines . . 8,000 800
102 Poland , \ . ; 49

103 Portugal 50 & : . . 6,000 5,939
104 Qatar ; A 2 80,000 125
105 Rumania - .
106 Rwanda 3 58
107 Saudi Arabia . . . . 1,20,000 2,000
108 Senegal . ; f 8o 50
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1 2 3 4 L]
109 Seychelles . ; 500 350
110 Soirra Leone, . 612 12
111 Singapore 1,59,500* 1,22,000 *Alsoinclude nationals
of peripheral coun-
tries of India.
112 Somalia, F . 1,072 172
113 Spain . 4 4,000 37
114 Sri Lanka . 13,50,00  4,32,986
115 St. Vincent 10* *Families
116 St. Lucia 15¢ *Families
t17 Sudan ., 1,800 98
£18 Surinam 1,24,900 1,24,750
119 Swaziland . . 41 12
120 Sweden 1,899 1,172
121 Switzerland . ; 2,434 9
122 Syria Arab Republic 286
123 Tanzania . 59,000 55,000
124 Thailand 20,000 10,000
125 Togo 75
126 Trinidad & Tobago 4,21,000  4,20,000
127 Tunisia 25
128 Turkey 10
129 Uganda, 430 800
130 Unmnited Arab Emirates 1,52,000 2,000
131 United Kingdom 5,00,000 2,50,000
132 US.A. . 3,00,000 35,000
133 U,S.S.R. 750 2
134 Upper Volta . 15
18§ Uruguay 2
186 Venezuela 231 16
Vietnam " . 200 Not available

137
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1 2 3 4 S5
133 Yemen Arab Republic 3,500 300
139 Yemen (P.D.R.) 1,00,000 99.500
1 40 YugoslaVia . & & a * 50
141  Zaire . P ® ' . 700 200
142 Zambia . 22,600 9,000

Nalgonda-Mityalaguda Railway Line

5461. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the railway line from
Nalgonda tg Mityalaguda has been
approved by Government; and

(b) whether Andara Pradesh Gov-
ernment have requested to take up
the construction of this line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIRARYUN): (a) Nalgonda-
Miryalaguda line forms part of Bibi-
nagar-Nadikude new BG line which is
an approved project.

(b) Yes.

Two Lane Carriage Way in Andhra
Pradesh

5462. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether it i3 a fact that
Andhra Pradesh is not having a two
lane carriage way in all its length;
and

(b) if so, whether Government will
sanction remaining two lane carriage
way in that State?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): (a) and (b). It is presumed
that the Question relates to two

b T

laning of National Highways in
Andhra Pradesh. The total length of
the National Highwayg in this State
(excluding urban links in Municipal
limits) is 2273 Km. Out of this
tota] length, 1899 km are already
double lane. Provision has been
made for widening 154 km  from
single lane to double lane in the Five
Year Plan (1978—383). The widen-
ing of the remaining single lane
length to two lanes would depend on
availability of resources and inter-
se priority of National Highway works
in the country as a whole.

Purpose to train Female Health
Workers

5463. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of HEALTH
be pleased to state:

(a) whether female health wor-

kers are going to be trained during
1980-81; and

(b) if so, the purpose of training
them?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
(SHRI NIHAR RANJAN): (a) Yes.

(b) Female Health Workers provide
midwifery, maternal and child-health
care, nufrition, immunisation and
family planning services to the

community, They also provide
primary health care o the families

visited by them for M.C.H. activities.
According to the Health Plan, one
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femle health worker is to be provided
for every 5000 population. Additipnal
health workers are being trained to
provide the required number of
female health workers according to
this norm,

Meeting of Labour Ministers

5464. SHRI M. V. CHANDRA.
SHEKHARA MURTHY:

SHRI GHULAM RASOOL
KOCHACK:

DR, FAROOQ ABDULLA:

Will the Minister of LABOUR be
pleased to state:

(a) whether it i a fact that he has
decided to call a meeting of the La-
bour Ministers i July, 1980;

(b) if so, when the meeting is
likely to be called and the subjects
to be discussed;

(c) if already held, what were the
subjects discussed and decisions ar-
rived at; and

(d) what were the State Labour
Minister’s views jn regard to lock-
outgs and strikes that are increasing
everyday?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (5EHRI
T. ANJIAH): (a) to (d). The 31st
session of the State Labour Ministers
Conference, which met on the 10th
and 20th July, 1980, took a number of
important decisions covering the
entire range of industrial relations,
labour administration and workers’
welfare. It was the consensus in the
Conference that industrial harmony,
welfare and production and produc-
tivity are closely inter-woven and
would have to be promoted together.

_ The Conference agreed that the
industria! relations machinery should
be strengthiened and streamlined to

anticipate labour problemg and to
take prompt preventive action to
avert work-stoppages and that the
laws on industrial relations and trade
uniong should be suitably modified.

The Conference recognised that
there is urgent need to strengthen the
implementation machinery to carry
through the more basic programmes
of ensuring minimum wages, freeing
and rehabilitating of bonded labour,
eliminating unfair labour practices in
the contract system and in the employ-
ment of casual labour. It desired
that appropriate provision be made
in the Sixth Plan for such streng-
thening and for the specific pro-
grammes. -

It was decided that a Central law
should be enacled to regulate the
conditions of work and wages of
construction workers.

The Conference decided to set up _
a Standing Committee consisting of
all the Ministers to effectively follow
up the decisions.

The main recommendations of the
Conference have been laid on the
Table of the House in response to a
Calling Attention Notice by Shri
Ramavatar Shastri on the 23rd July
1980.

Number of Seclion Officers superseded
in Mixuisiry of Externa: Affairs

5465. SHRI PIUS TIRKEY: Will
the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether it is a fact that muny
Private Secre.avies attached tg Sernior
Officers in his Ministry get promoted
as Under Secretaries ag scon as they
come into the Zone of consideration
evon while (down at tho bottom of the
list for considcration, because of the
rul2 of two ycars service as Section
O:."2cvs wequired to be put in by
th.m i; waived jn their favour;
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(b) the number of Private Secre-
taries who were considered and who
were promoted in each panel Juring
the last 4 panels;

(¢) the number of Section Officers
who have already worked in superior
positiong as Third Secretaries in Mis-
slons abroad and attaches at Head-
quarters who have been superseded
in the last 4 panels; and

(d) what steps the Minister pro-
pose to take to rectify the prevailing
system for selection to the post of
Under Secretaries?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAOD: (a) Under the rules, all officers
of the rank of Section Officers and
Private Secretaries, eligible for con-
sideration for promotion to the grade
of Under Secretary have to be
interpolated in a combined seniority
listi according to their length of ser-
vice. The promotion from this com-
bined list to the grade of Under
Secretary cannot be effected except
with the advice and consent of the
Union Public Service Commission, one
of whose members chairs the Depart-
mental Promotion Committee which
makeg these selections.

The Departmental Promotion Com-
mittee recommends officers for pro-
motion to the grade of Under Secre-
taries on the basis of a comparative
assessment of their service records.
Their recommendation is based on the
objective gssessment. In case of the
Private Secretariegs Departmental
Promotion Committee, based on the
objective assessment, considered them
fit for the grade of Under Secretaries
and the rule of service as Section
Officer for two years was relaxed,
having regard to the exigencies of
the circumstanceg since such a power
is available ta the authority under
the rules.

(b) The number of Private Secre-
taries who were considered and pro-
moted to the post of Under Secretary

JULY 24, 1080
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during the last four panels is given
below:— |

" L]

No of No of

Private Private
Year of Panel Secreta-  Secre-
tares taries

consi- promoted
dered

1975 . . . 42 11

1976 ; : 25

1976 . ; ' 25

1979 a i 1 17 6

(¢) The number of Section officers
who have worked as Third Secretary
in Missiong abroad and Attaches at
Headquarters, and have been super-
seded in the last four panels is as
under:—

=

No of officers worked
as Third Secretaries/
Attaches and

Year of Panel

superseded
1075 . H z 4
1976 4 , 1 7
1978 . : . 12
1979 : i ‘ 3

(d) The relaxation is made within
the ambit of the rules in the exigen-
cieg of the circumstances; the question
of rectification of the system of gelec-
tion the post of Under Secretaries
does not arise,

Countries where Indian Citizens do
not require Visa

5466. SHRI NAVIN RAVANI: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to lay a statement show-
ing:

(a) the countries within as well as
outside of Commonwealth where
Indian citizens do not require visa for
entry as tourist or immigrants;
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(b) 'bow - many Indians visited
these countrieg in the-lasttwo years,
year-wise, and the names of the
countries visited by them; and

(c) what steps are being taken to
make visits of Indian citizens easier
and non-racial to countries like U.K.?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) A statement glving names
of countries, where Indians do not
require visas for entry and the con-
ditiong governing their entry without

visas iGtp these countries is laid on
the table of the House.

(b) No country-wise record of
Indian visitors to foreign countries is
maintained by Government of India.

(c) In cases where even after a
country’s enftry/exit requirments
have been met, difficulties are faced
by Indian citizens visiting foreign
countries, such as the U.K, Govern-
ment do take up the matter with the
concerned countries with a view to
removing such difficulties.

Statement
Indian Nationals can enter without visa for stay upto go days.

Indians entering Canada do not require visa and are accepted as
such in case they arc considered genuine visitors.:

Indians entering Fiji do not require entry visa.

No restriction is imposed on Indian national visiting Guyana{except
those visiting for employment.

No Indian is required to obtain entry visa to enter the country.
Normally the passport is stamped ati the airport for 10 days or [ 2
weeks stay on condition that no remunerative work is accepted.

Persons coming to Malaysia by Air with return/onward journey tickets
are allowed entry without visas for 2 weeks. Persons entering
by land route are allowed entry on production or proof that th
have sufficient funds for their Travel in | through Malaysia ancz
for their return/ownaid iourney,

No visa is required for Indians for entering Kenya. Indian visitors
on arrival in Kenya are issued visitors Pass for go days.

Indians areallowed to stay without a visa upto a period of 3 months,

Entry allowed for 30 days provided passport is valid and the holder
is possession of return ticket,

For Tourism no visa is required.

While no visa is required Indian nationals intending to visit New
Zealand have to obtain entry permit or authorisation from a New
Zealand Diplomatic Mission before entering New Zealand.

For short visit Indian Passport holders do not require visa, On
arrival visitor’s are given visitors pass valid initially for maxe
imum period of one month which may be extended upto 3 months

Allows Indians to enter into Singapore without visa for a period of
2 weeks, which is extendable normally upto 3 months,

1. Botswana . .

2. Canada . :

g. Fiji .

4. Guyana .

5. Jamaica

6. Malaysia .

7. Nairobi

8. Mauritius ,

9. Malawi

10, Lesotho :

11, New Zealand .

12, Seychelles .
without any fee,

13. Singapore ,

14. Trinidad .

At airport of Trinadad entry & stay permit is granted by Immigra-
tion authorities initially for one month ﬁgvidcd he is in possesion
of a return ticket and sufficlent funds, is, period can be extended

upto 6 months,
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Indiaris visiting Tanzania for short stay with return air ticket and
adequate foreign currency do not need entry visa,

Indiafl rational can enter Zambia without a visa for a stay hot

Any Indian is allowed to entér Bulgaria provided his s tay is upto
g9 days and has sufficient money to maintain himself.

From 1-7-69 (i.e. after agreement for abolition of visa) Indians can
entef and stay without visa fot a petiod of go days subject to their
taking up no employment or business.

Being in Commonwealth Indians holding valid travel documents
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15. Tanzania ,
16. Zambia .
exceeding g0 days.
17, Bulgaria
18, Denmark ,
19. Zimbabwe
do not need entry visa,
20, Helsinki (Finland)

India signcd an agreement with Finland in June 1969 to encourage
tourist traffic. According to this Agreement Indidn tourist can
visit Finland without a visa provided the total stay during the
pre ceding 6 months does not exceed go days.

No visa is required for Indians for entering Iceland for Tourism.

In view of Visa Abolition Agreement between the two Governments,
no visa is reguired upto go days for Indians entering Nurway.

India & Sweden have 4 Visa Abolition agreement under which Indians
can enter & stay in Sweden, without visa, upto go days if not taking

Indians do not require visas for go days by virtue of Visa Abolition

Foreigners including Indians can enter Chile without visa provided
the visit is as a tourist and does not involve any activity of a re-

Indian Passport holders do not need a visa for visiting Ireland for a

21, Iceland
22. Norway 5
23, Sweden

up employment,
24, Yugoslavia,

Agreement,
25, Chile

munerative nature,
26, Ireland

period not exceeding go days,
27, Maladives

Indians holding valid travel documents can freely enter and stay

in Republic of Maladives and there are no conditions, except
health regulations.

Central Railway Holiday Quarters

5467. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that Cen-
tral] Railway has planned Holiday
Home Quarters for employees on the
side of the “Lake” area of Maha-
baleshwar;

(b) whether it js a fact that the
Mahabaleshwar Municipal Council as
wal' as the Government of Maharash-
tra had rejected the permission and
stopped the construction of the quar-
ters;

(¢) whether it is a fact that the
Rotary Club of Mahabaleshwar, local

residents and several prominent visi-

tors of Mahabaleshwar have objected
to the constructiop of these quarters
as causing pollution of water and
health hazard; and

(d) if so, what steps Government
have taken in the matter to remedy
the situation?

THE DEPUTY MINISTER IN
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (d). The
Holiday Homes at Mahabaleshwar have
been constructed abouty a kilometre
away from the lake grea. Only Maha-
baleshwar Municipal Council had at
one slage objected to and stopped the
construction ag they were worried
about the possibility of pollution of
Venna lake due to sewage discharge
from the proposed Holiday Home,

THE
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As desired by the Municipal Council,
the matter was referred to the Chief
Engineer and Joint Secretary to the
Government of Maharashtra, Public
Health Department, for clearing the
sewage disposal scheme. Following a
joint inspection of the site by the Exe-
cutive Engineer, Environmental Engi-
neering, Works Division, Satara, and
Railway Engineers on 18th September,
1978, the scheme for sewage disposal
and drainage wag modified and permis-
sion given by the former to resume
construction of the Holiday Homes. The
drainage and sewage disposal scheme
have been provided as per scheme ap-
proved by the Public Health Depart-
ment of the State Government and the
Holiday Homes since commissioned
from April, 1980.

Direct Train Service between Ahme-
dabad and Cochin

5468. SHR] M. M. LAWRENCE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived any representation from the
public to start a direct train service
between Ahmedabad and Cochin; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) Introduction of a direct train
between Ahmedabad and Trivandrum
is operationally not feasible at pre-
sent due to lack of spare line capa-
city enroute and also lack of adequate
terminal facilities at Ahmedabad.
However, for passengers from Ahme-
dabad a firm quota of 50 berths of
second class in a nominated coach has
been earmarked in 41 Madras-Cochin
Express at Arakkonam for travelling
towards Cochin. In addition, a quota
of 10 gsecond class sleeper berths in 19
Madras-Trivandrum Mail has been
earmarked with effect from 20-6-80.

Hill Highway in Kerala

5469. SHRI M. M. LAWRENCE:
Wil] the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Kerala State Gov-
ernment has approacheq the Centre
for assistance to construet a hill
Highway connrecting North and South
of Ghat area of Kerala;

(b) if so, whether the Central Gov-
ernment have offered assistance; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (c¢), The Kerala Government
included the Hill Highway (Alacode
to Mysore) in their proposals for loan
assistance under the Central Aid Pro-
gramme of State roads of inter-State
or economic importance for 1978-83
Plan period. However, as there was
no provision for considering any new
scheme under that Plan finally, this
proposal for developing the- Hil] high-
way could not be considered for Cen-
tral financial assistance.

Allotment ¢of Government Accommo-
dation to Employees of Lok Nayak
Jai Prakash Hospital, New Delhi

5471. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of HEALTH
be pleased to refer to the reply given
to Unstarred Question No. 592 on 12th
June, 1980 re. allotment of Govern-
ment accommodation to employees of
Lok Nayak Jai Prakash Hospital, New
Delhi and state.

(a) the details of essentiality of
service and condition prescribed fur
allotment of out of turn Government
accommodation and the names of de-
partments so termed in the hospital;

(b) the numb-r of employces al-
lotted out of turn residential accom-
modation during the last three years;

tey tne  departmentsiservices they
were Posfed ot the time of out of
turn accommodation;
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(d) whether illness and medical
advice for residential accommodation
1s not considered specific condition
for out of turn gllotment of accom-
modation; and

(e) if so, the reasons therefor and
when out of turn allotment will be
made to those who have submitted
their requests on medical grounds?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) to
(c). The information is being collected
and will be laid on the Table of the
Sabha.

(d) and (e). The question of provid-
ing out of turn allotment on account
of illness or on medical advice in the
College campus ig under considera-
tion.

Steps to Impreve Ayurvedic
. Medicines

5472. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of HEALTH
be pleased to state:

(a) what steps Government are
taking to improve the Ayurvedic
medicines; and

(b) whether Government have any
intention to start a research institute
in Palghat or any other place in
Kerala to improve Ayurvedic medi-
cines?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) A
statement showing the various steps
taken by Government for the deve-
lopment of Ayurvedic medicineg is
laid on the Table of the Sabha.

(b) There is no proposal to set up
a research institute at Palghat for the
present. However, there is a proposal
to set up an Institute for Advance
Studies and Research in Ayurveda at
Pujapura, Kerala.

JULY 24, 1880
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Following steps have been taken to
improve the Ayurvedic Medicines: —

1, An autonomous body named Cen-
tral Council for Research in Ayurveda
and Siddha has been constituted to
initiate, guide, develop and coordinate
scientific researches into different as-
pects of Ayurvedic medicines, among
others. This Council is carrying out
medico-botanical surveys of different
areas to have a picture of herbal lore
in the country both in terms of quan-
tity and quality. Steps have been taken
to standardise raw drugs, process
of manufacture and finished products
of the recipes incorporated into the
Ayurvedic Formulary of India Part I
of the Government of India.

2. Government of India have pre-
pared/published the first part of the
Ayurvedic Formulary of India contain-
ing 444 formulationg which are com-
monly used by the Vaidyas and diffe-
rent' pharmacies in the country. Work
on the subsequent parts of the formu-
lary js also in progress.

3. To increase the production by
modernising the pharmacies and to
improve the quality of Ayurvedic
medicines by producing/obtaining the
genuine raw ingredients, Government
of India assists the pharmacies of the
State Governments by providing them
financial assistance under a Centrally
Sponsored Scheme of Development of
ISM Pharmacies, Herb Gardens and
Drug Testing Laboratories,

4, A fully owned State Government
Company by name Pharmaceutical
Corporation (Indian Medicine) Kerala
Ltd., has been registered and is func-
tioning at Trichur in Kerala State.
All the products prepared by the Cor-
poration are studied and analysed
chemically, bio-chemically and micro-
biologically with a view to introduce
quality contro] in Ayurveda,
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8. Union Ministry of Agriculture
have constituted a Development Com-
mittee for Medicinal Plantg and Drugs,
functions of which are:—

(a) to consider the raw materials
supply position to the existing in-
dustries, identify the difficulties in
ensuring sustained supply and re-
commend suitable measures;

(b) to consider proposals for raw
materials supply for the expansion
of existing units or establismment
of new ones;

(c) to recommend programmes
for the creation of plantations based

on the present and prospective
needs of raw materials;

(d) to recommend developmental /
research programmes in respect of
those plants and drugs which appear
promising but are not properly uti-
lised.

Triangular Platform at Shornar

Junction

5473. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have a
proposal to construct g triangular
platform at Shornur Junction—
which is g junction where three rail-
way lines—Ernakulam-Shornur, Man-
galore-Shornur, and Shornur-Palghat-
Madras lines are meeting together;
and

(b) if so, the detailg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) There is no
such proposal.

(b) Does not arise.

Introduction of Electric Trains in
Kerala

5474. SHRI V. S. VIJAYA-
RAGHAVAN: Will the Mihister of
RAILWAYS be pleased to state:

(a) whether there is any proposal
before Government to introduce
electric trains in Kerala; and

(b) if so, the time by which this
will .be done?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No.

(b) Does not arise.

Railway Station between Raigada
and Khariar Read

5475. SHRI RASA BEHARI BEH-
RA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether a number of Railway
stations between Raigada and
Khariar Road of Orissa are very old
and without proper facilities; and

(b) if so, the salient features of
the proposal i improve the condi-
tion of these stations?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). The

stations on thig section, which were,
constructed around 1930, are provided
with all basic facilities, Improve-
ment/augmentation of the existing
facilities is being taken up on a
programme basis taking into account
the relative needs of varioug stations
and the availability of funds, Ac-
cordingly, provision of an upper class
waiting room at Singapuram Road
and a tea stall at Kesinga have been
approved and included in the Works
Programme for 1980-81.

qf W@ ¥ Ao o o (X
% %

5476. Y THEAMT wWEA !
T W A IF JATH BT FATHLA

f& . —

(%) W'gif?ﬁ'i ¥ &o o
£o (FRRT) &1 T2 =N wE F
gfera ¥ §;

(@) sfg g, & T T@WR
1 AN @ @ FA & O,



151 Writtan Amwers

(7) #11 T qF T H
o o o (‘ﬂi’() F o949 &
gfafead 2o o (TRET) a1 WY =
g AN

(w) afg g, @ @@ ™F #
gio o £0 (MET) & 9T &I
T F FT HilEe AT T
7 F 7

W warem ¥ gwwa (s
aferwni) () S i

() st =, g =@, 39
93} ®1 AT §F F FATT @T FT
W faaragia g

(W) i adr
(q) T wgT Iaav |

Overbridges for Karnataka

5477. SHRI K. MALLANNA: Will
‘the Minister of RAILWAYS be

Ppleased to state:

(a) whether Government of Kar-
nataka has approachedq the Union
Government for sanctioning over-
bridges for Xarnataka during the
current financial year;

(b) if so, the amount, so far, sanc-
tioneq in this regard; and

(c) the number of over bridges
which are under construction and the
amount, so far, spent as well as the
progress made ip this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) No funds have, so far, been
ganctioned as the proposals made by
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the Government of Karnataka are
still under the examination of the
Railway in consultation with the
former. The proposals which are
complete in all respects will be con-
sidered for inclusion in the Railways
Works Programme 1981-82 subject to
the availability of funds,

(¢) The following two road over-
bridgeq sanctioned earlier are under
construction in Karnataka State:

Lk =L o el By P BT,

Amount Progress

S1, Location

No. spent

upto 31-3-80

Rs 7.08 75% upto
lakhs 30-6-f0

1 Londa

Nil Work is
prorosed
to be
started
shortly

2 Seram

Trafic Handling Capacity in Different
Ports

5478. SHR1I SATYA GOPAL MIS-
RA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) the port-wise capacity of traffic
handling in different ports in the
country; and

(b) the performance of each port
during the last three years, port-wise
and year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): (a) A statement indicaling
the port-wise capacity in respeci{ of
various commodities is attached.

(b) A statement indicating the
port-wise year-wise traffic in respect
of various commodities during last
3 years is attached.
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Sfatgmens

PORT-WISE HANDLING CAPA-
CITY OF VARIOUs COMMODITIES

(In million tonnes)

—

Coramodity-wise capagity
(as on, 31-3-89)
Ports -
' Petro-"" Iron™ ~ Other
léum Ore Cargo
Oil
lubri-
cants
Bombay . : 10,50 Nil 6.00
Calcutta including
Haldia , . : 4.00 P = .46
Cochin " 3.50 Nil 1.95
Kandla *11.00 N1l 2,05
Madras . " 1.00 3.00 .00
Motmugao. : 1.50 14,00 . 35

New Mangalore 1.00 N1l 0.55
Paradip . i Nil 3.00 0.35
Tuticorin . 1.00 Nil I,

Visakhapatnam 2.00 8.00 &, 40

#Kandla:—Includes Vadinar.

Statement

PORT-WISE TRAFFIC OF VARIOUS

COMMODITIES DURING LAST
THREE YEARS

(Traffic in Million Tonnes)

Commodity-wise Traffic
Ports/years -
Petro- Iron ~ Other
leum, Ore Cargo
Oil &
Lubri-
cants
1 a 8 4
Bombay

1979-80 . ; 7.84 Nil 8.73
1978-79 . . 7.83 Nil 7.77
1977-78 9.86  Nil 7.04

i 2 3 4
Calcutta including
Haldia
1979-80 : 0.09 3,68

1978-79 398 96
=79 . . - g2 0,10 3.
1977-78 . “ 3.41 0,13 4.01

Cocbin
1979-80 . ’ 3.87 N 1,58
1976-79 . . 3.84 N 1,3
1977-78 . ; 3.81 Nil 1.33

Kandla

1979-80 . . 5.80" Nil 45

1978-79 . . 4.37f Nil 1,50

1977-78 4 2,75 Nl 1.a7
Madras

1979-80 . . 4.0 2,86 .41

1978-79 . : 3.63 2,05 E?ag

1977-78 . 3 3.47 =44  g.o8
Mormugao

1979-80 . 0. 79 12.82 0.95

1978-79 . 0.6  9.36 0.8

1977-78 . o. bz 10.21 0.45

New Mangalore

1979-80 . ; 0.21 Nil 0.69

19 8-?7% i . 0.19 0.02 0.6

19 7- s . 0,20 0.01 0.1%

Paradip

1979-80 . ; Nil i,

1978-79 . . Nil ;.fr", 32

1977-78 . i Ni T, %0 0.54
T“Wn' = .

1979-80 . . ©.44 Nil X,

197879 . . o.82 Nil .,35_:

1977-78 . o.35  Nil 1,14
* Y isakhapatnam}

1979-80 . . L4 5.43 2.86

1978-79 . 1. 04 .96 2,15

197718 . . .14 6.06 1.8

tMadra & Visakhapatnam:—Does not
include transhipment cargo.

Tuticorin:—Includes minor port traffic
also.

{Kandla:—Includes other liquid cargo and.
the traffic at Vadinar.

Figures for 1979-80 are provisional.
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Sri Lanka Employment Agencies

helping Arab Employees to circum-

vent Indian Curbs on Female Em-
ployment in West Asia

5479. SHRI R. L. BHATIA: Wil
the Minister of EXTEBNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
Sri Lanka employment agencieg are
helping the Arab employers to cir-
cumvent the Indian Government's
<curb on females taking up employ-
ment in West Asia; and

(b) if so, Governr ~nt’'s reaction

thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARA-
SIMHA RAO): (a) Reports have been
receiveq by the Government that
certain employers in the Gulf are
contacting agencies in Sri Lanka Yor
their requirements of manpower. These
agencies, in turn, establiah contacts
in India and Indian nationalg go to
Sri Laka on Tourist visas and from
there they depart to the Gulf.

(b) Government are considering
‘measuregs to check circumvention of
Indian emigration procedures,

.Hindustan Shipyard Limited Visa-
khapatnam

5480. SHRI R. L. BHATIA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Hindustan Ship-
yard Limited, Visakhapatnam has
urged the Centre to extend the 30
Per cent. subsidy announced for the
4rawler industry to tide over the
anticlpated “precarious order” book
position oy the shipyard;

(b) 'the number of ghips at present
in the order book of the Yard and
“when the delivery thereof is expected
10 be given;

(c) whether it is a fact that the
«cest of building a ghip at the Yard is

JULY 24, 1980
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higher than that prevailing in the
foreign yards and one of the reasons
therefor being that statutory levies
accounting for more than 33 per cent.
of the cost of the ships; and

(d) it so, the measures which Gov-
ernment propose to take to make the
Yard a paying concern and to enable
it to tide over its critical phase?

THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): (a) No, Sir,

(b) The Shipyard hag at present 5
ships on order. The expecteq de-

livery dates of these ships are July,
October, 1980 and January, June and

October, 1981.
(c) Yes, Sir.

(d) Government is aseisting the
Shipyard in procuring new orders to
ensure that there is no production
gap. A revised pricing policy for
indigenously built ships is also under
consideration of Government,
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Temporary Employees in National
Council of safety in Mines

5482. SHRI A. K. ROY: Will the
Minister of LABOUR be pleased to
state:

(a) whether it is a fact that em-
ployees of the Nationa]l Council for
Safety in Mines have been kept tem-
porary even after lapse of 17 years
and no promotion has been given to
the employees of the Publicity Wing;
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRI T. ANJIAH): (a) anq (b).
National Council for Safety in Mines
ig a Society registered under the So-
cieties Registration Act, 1860, with
inherent provision for dissolution.
While the employees of the Council
have not been declared .permanent,
they have been given all benefits of
permanency like Contributory Pro-
vident Fund and Gratuity. The
Council is being asked to examine
the question of making the posts
permanent and confirming the eligible
persong in such posts.

No promotion post in the Publicity
Wing of the NCSM is vacant at
Present,

Water Supply Scheme for Mine
Workers

5483. SHRI CHINTAMANI JENA:
Will the Minister of LABOUR be

DPleased to state:

(a) whether Government are aware
of the integrated water supply sche-
me for supply of water to the mine
workers of Vaitarane Valley;
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(b) jif so, the estimated cost of the
scheme and the Centre’s share on it;
and

(c) when Government are releasing
their share of Rs. 104.10 lakhs for
which the Centre agreed in the meet-
ing held on 16.5-80?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRI T. ANJIAH): (a) Yss, Sir.

(b) The estimated cost of the
scheme is Rs. 2,08,21,000/- out of
which Rs. 1,04,10,000/- is to be financ-
ed out of Iron Ore and Manganese
Ore Mines Welfare Fund.

(c) Fundgs will be released in
phases after formal sanction of the
project according to the work sche-
dule submitteq by the project
authorities,

Memoranda from RDSO Karamehsri
Sangh, Lucknow

5484. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived memoranda dated 30-4-1980,
1.5-1980, 10-5.1980 and 12-5-1980
from the RDSO Karamchari Sangh,
Lucknow;

(b) if so, the salient points thereof;
and

(¢) the steps taken by Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MALLIKARJUN): (a) Yes.

(b) and (c). A statement showing
the salient points raised in the four
Memoranda of RDSO Karamchari
Sangh and the steps taken by the
Government thereon is attached, '
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Statement

Salient Points Steps taken

(i) Implementation of the Railways Workers’
Classifications Tribunal Award 1976 to
Artisan Workmen in the Research, Designs
and Standards Organisation. '

In keeping with the recommendations of the Railway
Workers’ Ulassifijcation Tribhunal Award
relating to the artisan staff of the Research),
Designs and standards Organisation, action for
sanctioning and filling up the required posts
is under consideration.

(ii) Stagnation in the cadre of Junior Re- Thijs quﬁstiﬁ was copsidered in gonpultation
séarth Assistants, with the Ministry of” x)t-‘silnance and 1t was found
that since as many as 70 posts are availablé Yor
promotion of Junior Research Assistants in the
next two higher grades of Senior Research,
Assistants and Chief Rerearch Assistants

there is no stagnation in that category.

{iii) Irregularities in offiziating ad-hoc promo-

Ad-hoc promotions arc made to fill short term
tions against short tey m/long term vacancies.

vacancies in  the Acdministration/Technical
Uniis by piomting senior most candidatcs
subject to their suitability and depending upon
the workload.

The lonug (evm vacancies, are filled en the  basis
of overall wuimilf of the staff in the Directo-
rate, subject to their suitability,

(dv) Implementation ef the recommmendions The recommendations made by the Special
of the Special Commiittec Report. Committee relate mainly toa review of Glass I11
and Class IV cadrcs and upgradations of posts
in the Research, Designs and Standards Orga-
nisation. These have been considered in the
light of the recommendations of the III Pa
Commission but it has presently not bee
found feasible to accept them,

(v) Redressal of the pay scales and restoration

: The matter is under consideration in consultation
of promotion scope for Laboratory helpers,

with’ the Ministry of Finance.

(vi) Allotment of surplus out-houses to the
Class-IV Staff of Research Designs and
$tandards Organisatson.-

To the extent possible, out-houses have  already

been allotted to Class-IV staff,

N ———
i

Setting up cf Local Offices 0f ESIC at
Sakchi and Jasidih, Bihar

5485, SHRI SAMAR MUKHERJEE:
Will the Minister of LABOUR be
pleased to state:

(a) whether representation dated
1st April, 1980 hag been received by
Government from ESIC Employees’
Union, Bihar demanding setting up of
loca] offices of ESIC at Sakchi and
Jasidih in the interest of persons of
those places insured under the scheme;
and

(b) if so, the steps taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI

T. ANJJAH): (a) Yes, Sir.

(b) The representation was brought
to the notice of Employees’ State
Insyrancg Corporation apd they have
reported that the total number of
insured workers in Jasidih and Sakchi
is too small to justify establishment
of independent local offices. As, how-
ever, Jasidih is about 70 kms. from
the nearest local office, a Mini Lgcal
office has been sanctioned for this
place. Sakchj is only about 6 kms.
from Adityapur, where g local office
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already exists, It is not, therefore,
considered necessary to have a sepa-
rate local office at Sakehi, for the

present.

mmplementation of Guidelines regard-
ing Rural Health Programme and
ly Welfare Programmes

5486, SHRI GIRIDHAR GOMANGO:
Will the Minister of HEALTH be
pleased to state:

(a) the progress made by the States
and Union Territories in implementing
the guidelines and instructions of his
Ministry with regards to rural health
programme and family welfare pro-
grammes in 1979-80;

(b) whether his Ministry reviewed
the programmes to assist the States
for implementation of the program-
mes;

(c) the funds provided by the States
and his Ministry for rural health pro-
grammes in the years 1979-80 and
1980-81, State-wise; and

(d) the guidelines issued to the
States for the preparation and im-
Plementation of these programmes?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) The
progress made by the States and
Union Territories under different
rural health and family welfare pro-
grammes has been indicated in the
statements I to VI. [Placed in Library.
See No. LT-1159/80].

(b) Yo

(c) Of the 3 rural health program-
mes sponsored by the Central Govern-
ment namely, the Community Health
Volunteers Scheme and the Multi-
purpose Workers Scheme and the Dais
Training Programme the first two
schemeg are Centrally Aided, being
funded (on 50:50 basis belween the

Centre and the States; and the third
one is a 100 per cent Centrally Spon-
sored Scheme, the entire expenditure
being borne by the Central Govern-
ment. The funds provided by the
Central Government for the above
three Schemes during 19879-80 and
1980-81 State-wise have been given in
the statements VII to IX. [Placed in
Library. See No. LT-1159/80].

(d) The guidelines issued under the
Community Health Volunteers Scheme
may be seen at statement X. [Placed
in Library. See No. LT-1159/80]. It is
envisaged to be fully implemented
by 1982-83, Suitable detailed instruc-
tions have been issued to the States
from time to time regarding the Multi-
purpose Workers Scheme and the
Dais Training Programme which are
envisaged to be fully implemented by
1981-82 and 1982-83 respectively.

Overtime at a Lesser Rate

5487 SHRIMATI SUSEELA GOPA-
LAN: Will the Minister of RAIL-
WAYS be pleased to state wky the
anomaly of overtime payment at a
lesser rate to an employee rosteree
working for more hours than to
another with lesser hours i.e. one on
a duty roster with preparatory and
complementary hours and another
without that, under the same classi-
fication, as a result of the faully im-
plementation of the Railway Labour
Tribunal Awarq 1969, is not rectified?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): In accordance with
the recommendationg of the Railway
Labour Tribunal 1969 the rate of ovar-
time of railway employees varies
depending on whether the rostered
hours of duty in an averaging period
include the time spent on preparatory
and /Jor complementary work or not.
As such there is neither any anomaly
nor faulty implementation of recom-
mendationg of the said Tribunal and’
the question of rectifying the same
does not therefore arise.
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Supply of stitched Uniformg to
Employees

5488. SHRIMATI SUSEELA GOPA-
LAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the then Railway Min-
ister during 1978 had assured the All
India Station Masters’ Association that
cloth and stitching charges wouid be
given instead of the present way of
supplying stitched uniformg to the
employees, if the one year trial of
streamlining system of supplying uni-
forms as announced by him fails;

(b) whether the experimental sys-
tem of uniform supply has proved to
be a failure and if so, why cloth and
stitching cnarges are not being given;

(c) what is the expenditure incur-
red by the Railways for stitching and
supplying uniforms;

(d) whether the All India Station
Masters’ Association has offered to ac-
cept a lesser rate of stitching charges
than what is incurred by the Rail-
ways; and

(e) if so, what is the difficulty in
giving stitchig work directly to the
individual emplayees themselves on
the same rate?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a), (b), (d) and
(e). No such assyrance Wwag given.
However, Ministry of Railways had
set up a Unifdrm Committee to review
the extant dress regula}tions for the
issue of uniforms to various categories
of railway employees. One of the
terms of references of this Committee
is about giving cloth and stitching
charges to the railway employees.
This Committee has submitted its re-
port on 21-7-1980 and the same is
under consideration of the Govern-
ment.

(¢) Thformation is being collected
and will be laid on the Table of the
House.

JULY 24, 1980
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Free Travel by Railway Employoes

5489 SHRI N. E. HORO: Will the
Minister of RAILWAYS he pleased to
state: E by

(a) whether it is a fact that all
railway employees enjoy the privilege
of free travel to any destination in
the country more than once in a year
alongwith their families; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). The
railway employees are issued privi-
lege passeg and privilege ticket grders
available from any statioh to any
station for self and family including
dependent relatives as defined in the
Pass Ruleg on the scale given below:—

P Y - -

Category of Staff  No. of No. of set:

vears admissible
of quali-  per year
fving-

service  Passes PTOs

Gazetted Fiom 6 6
Officers the date

of join-

ing

Non-Gazetted (1) upto 1 6
Officials including 5 years

Class 1V

. (i1) after 3 &
5 years

Pak-China Agreement to establish
Industries in occupied Kashmir

5490. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of EXTER-
NAIL AFFAIRS be pleased to slate:

(a) whether it is a fact that, after
construction of Karakoram Highway,
the exploration of minerals in Pakis-
tan occupied Kashmir and especially
in Gilgit area has become much easier
and the Government of China have
éstablished and are thinking of esta-
blishing more industrial units in ¢this
area;
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(b) i¢ so,. details thereof; and

(c) whether it is a fact that an
agreement has been entered into bet-
ween China and Pakistan under which
permission to prospect for oil and gas
in Gilgit and other Pakistan occupied
Kashmir area is given tg China?

THE MINISTER OF gXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). According to
Pakistani press reports, the area of
the Karakoram ig rich in minerals.
With the conctruction of the Kara-
koram Highway, the exploration of
such minerals would become much
easier ags the region has now become
accessible, According to available re-
ports, a textile mill built at Mangla
near Mirpur in Pakistan occupied
Kashmir with the assistance of the
Government of People’'s Republic of
China, recently went into trial pro-
duction. The project was inaugurated
on November 27, 1978. There is no
public information to indicate that the
Chinese are planning mrcre industriel
units jn the Gilgit area.

(c) There is no public announce-
rent of any agreement between
China and Pakistan permitting the
tormer tc prouspeci for oil and gas
'n Gilgit or other arers of Pakislian
occupied Kashmir.
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(=) afx fadrargr, ot ow @
SN B , N . *UT § QA
fear strg &t T wE 9T AR AT
wifeat & qfcarad gz gsqara o8

() st (). st gt qafeata
AT @7 % faq gg w7 v @
KN AT F €T F AT @T AT QY

g

Compensation paid by Railways

5493. SHRI NIREN GHOSH: Will
the Minister of RAILWAYS be
pleased to state the total compensa-
tion paid by the Railways due to
theft, damage and deficiency during
the last three years year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): The total amount of
compensation paid during the last
three years on account of losg theft,
damage etc, of goods booked by Rail-
ways is given below:—

Year Amount paid
(Rs. in lakhs)
1977-78 1423.84
1978-79 1224.90
1979-80 1149.90

TR Fegze® fom, Frama) w7 sic
wfasy fafg aqr wnd T
AT MRAT § FIwT Ofwai

5494, st frgrar fag : 741 ww
HY A TATA FY FAT FIA F

(%) ey Iqgerswr fae,
faarY grar a7 T a9t F SRIA 7
I wiasy fafa qgr A9 T
FrATFIAT Y feaAt  afr s e
TE W g7 73T A fwadhy ufer awm@r
g wR

(w) =T Jw faa & s
g fur Jar whasy fafg & o=
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Ttu@t FY AT AN ¥ F4N A gz
Faqd st 7y eqrdy wefd v
R?

— o Y 8

oW Hatwa ¥ T wAy (st S
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fwart #€, o g 2w Tl
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AIAACTE AF W GO AYAgA Wiy
w wifge @At
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f .
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#F T Aagw  wAAGT A wfaF
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Shuttle Train between Dehri-on-Son
and Barwadih

5496. KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose
to provide a shuttle train between
Dehri-on-son and Barwadih to faci-
litate the people of Palamau to go to
their district Head Quarter in the
morning and return in the evening;
and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Intro-
duction of an additional train service
between Barwadih and Dehri-on-Sone
is operationally not feasible at present
due to strained line capacity enroute
and also inadequate terminal facilities.

Claim preferred by Plantation Emplo-
yees before R.P.F.C., Calcutta

5497. SHRI SUBODH SEN: Will the
Minister of LABOUR be pleased to
state:

(a) the number of claims preferred
before the Regional Provident Fund
Commissioher, Calcutta due to death
or retirement | réspéct of Plantation
employees in West Benghl during the
last three years, year-wise; and

(b) the number ‘of cases ' gettled
apnd paid ;off so-far and the numblet
of cases pending and the reasons
therefor?
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THE MH‘IIS’I‘.ER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) and (b). The infor-
mation is being collected and will be
laig on the Table of the Sabha,

Meeting of ASEAN Foreign Ministers

5498. SHRI B. V. DESAI:

SHRI M. V. CHANDRA
SHEKHARA MURTHY:

SHRI S. M. KRISHNA. Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that most
ASEAN foreign Ministers expressed
disappointment over the inability of
the Indian foreign minister to take
part in g dialogue with ASEAN;

(b) if so, what were the subjects
discussed in the Conference;

(c) how many countrieg participa-
ted in the conference which was held
in Kuala-Lumpur on the 27th June,
1980; and

(d) what was the main purpose of
the Conference?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) No, Sir.

(b) to (d). The ASEAN Ministerial
meeting comprising Malaysia, Indo-
nesia, the Philippines, Singapore and
Thailand was held on June 25-26,
1980, in Kuala Lumpur. This meeting
was followed on June 27th by post
conference meetings between ASEAN
and five of the non-ASEAN countries
which have initiateq a dialogue with
ASEAN. These countries were Aystra-
lia, New Zealand USA, Canada and
Japan. Including the five countries
forming the ASEAN a total of ten
natlons thus partlcxpated in . these
meetings It is understood thqt thq
subjects dlscussed gt these meetings
mcluaed, among, ‘others, internationsl
an regxona), Ise\(elopmeng‘s of u\terest
to “the ASE Forejgn
tHe t‘ewew of 'the progres of ASEAZ';(;
dialogue with non-ASE countries
for economic and industrial coopera-
tion.
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Cooperation of Labour Leaders in

boosting produnﬁw Checking
rise in eg

5499. SHRI S. M. KRISHNA: , Will
the Minister of LABOUR be pleased

to state:

(a) whether Government have
sought co-operation ‘of labour leaders
to help the country te get out of the
low production and high prices trap;
and

(by if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) and (b). The
Prime Minister met leading represen-
tatives of labour on the 1st of July,
1980. A text of her address is attach-
ed.

The Trade Union Leaders assured
full cooperation. There were a num-
ber of <constructive suggestions par-
* ticularly on Labour Management Re-
lations. One suggestion wag to set
up Tripartite Task Forces in specific
industrieg to go into the factors im-
peding production and productivity.
Otherg were in fegard to matters such
as consultatlon with representatives
of labour on a continuing basig in the
formulation of National Plan, revival
of the Tripartite consultative ma-
chinery and changes in Labour Laws.
Action for ‘implementation of these
suggestions has been initiated.

Statement

TEXT OF THE PRIME MINISTER'S

SPEECH AT A MEETING WITH LA-

TCOUR LEADERS IN NEW DELHI
ON JULY 1, 1980(

Thig meeting has been called to en-
able Government and Central Unions
and their leaders to exchange views
on the economic situation which is
cause for grave concern. I should
like to outline the background in
which we are meeting and the main
issueg pefore us.

JULY 24, 1980
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We must get the country out of the
‘low production-high prices’ trap as
qucikly as possible. This i not an
easy task and needs concerted action
by different segments of society. The
role of workers, who are the key
element in production processes is
crucial. It is gratifying that by and
large Indian workers are alive to
their responsibilities and have kept
the economy going in the face of
many adversities, some of which are
not of their making.

But it is clear that the effort so far
made is not enough. I shall mention
a few facts which, although well
known, will enable you to appreciate
the gravity of the situation and also
our real potential which we have fail-
ed to realise in full. I state these
facts not for any political points-scor-
ing but to remind you that the coun-
try and itg problems are our mutual
concern. In g situation where all
peaple are subject to hardship, we
must do much better than we have
so far done, whatever the reasons for
earlier slackness and whatever diffi-
culties now facing.

Take a few key sectors of the eco-
nomy. The production of coa] has
stagnated just over 100 million .ton-
nes for 3 years. Between 1974 and
1977 the production increased by 28.1
per cent while it increased by only 1.4
per cent between 1976-77 and 1979-80.
Another sinew of the gconomy, steel,
registered a similar trend. Itg pro-
duction increased by 65.8 per cent in
1974—177 ang the rate of increase bet-
ween 1977—80 declinegg to 18 per
cent. In the same period the ° rates
of increage of production of fertilisers,
so essentia] 10 augment agricultural
production, decreased from 73 per cent
to 25 per cent.

We are only too familiay with the
Slowing down of activity in other -
infrastructural sectorg like Railways,
Power, Bhipping etc. It is heartening
that there ar. some gigns of revival
in our potts, coal mineg etc., but the
leeway to be made up in an important
sector like railways iIs enormous, {f
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industrial production has to register
positive rateg of growth, The origina-
ting revenue-earning traffic on rail-
ways was 2128 'million tonnes in
1976-77 and slumped by 8.7 per cent
to 194 million tonnes in 1979-80. This
is truly distressing for the railways
are at the hub of our transportation
and commerce. They should have
supported g much higher level of
activity generateq in the movement
of foodgrains, petroleum products,
ooal and other impertant industrial
goods. s

It is no wonder that such a fall in
performance and productivity was
accompanied by deterioration in
industrial relations situation. The
number of mandays lost due tg strikes
and lock-outs has increased from
12,75 million ip 1976 and 25.32 mil-
lion in 1977 to 43.9 million in 18579.

If this situation continues, we shall
only sink deeper into the morass.
However, there are signs that our
large mass of silent ang industrious
working anq managerial force, and
our technical and scientific talent
would like to end thig drift. They
and the energetic rural labour force
sustain gur economy and seek cons-
tructive guidelines. It is the duty
of leaders of labour #nd industry to
bring about an understanding of
national problems among workers
an'd employers, and encourage them
to jointly work to raise levels of
production and efficiency.

We have assembled to day,to. dis-
cuss how best to re-establish  high
standards of productivity and indus-
trial harmony. .In a democratic
suciety, it is understandable  that
trade uniong should compete with
<ach other in wining workers over to
their organisations. But the gystem
will work only if the ground rules
and conventitns of civilised behaviour
are -pot vialated and indisciplined and
violence, are aveided.

The tendency .to strike work on the
part of workers manning important
servicegs like cranes in ports, loco-
motives on railways, pumping sta-
tiong in water workg and generating

plénts in power system is 'deplorablel
particularly when the strike is called
by a small group only to take advan-
tage of the vulnerability of the situ-
ation. No Government, especially in
our present economic gituation can
afford to be cowed by such anti-
social demonstrations of irresponsibi-
lity by a Zew. I appeal to the trade
union leaders to reflect calmly .on
the great damage causeq to the eco-
nomy by anti-social elements who
infiltrate into trade unions. In fact,
I expect you will give the lead in
helping us to check this.

The endemic nature of the  poor
industrial relations situation in our
eastern coal belt cannot be viewed
with equanimity. Those who trigger
off thess situations should realise that
their gains wil] be shortlived {f as a
result of their actiong the nation as
a whole loses.

Public sector enterprises present a
strange spectacle of the labour fight-
ing itg own image, as it were. These:
enterprises are national property
without any exploitative ownership.
Yet even in those enterprises the
labour whose physical and financial
performance is poor, are fighting for
higher benefits without a correspond-
ing willingness to talk about porms
of productivity.

I mention some of these problems
to stress the need for constructive
and farsighted leaderslip. Wherever
leadership hgg pl®yed a constructive
role, there has been high productivity
and performance. Such leadership
has been pre-occupied with the re-
dressing of the genuine grievances of
wogkers by an effective dialogue
with. management, and peaceful de-
monstrations of solidarity when the
situation go warranted. Only too
well are wa aware of the intransig-
ance unimaginativeness that’ often
plagues many managements. Fortu-
nately, we have several- remedies
available within the ambit of - the
law and of social and politi¢gal rela.

-tionships. I ghall also talkk to somme
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leading industrialists regarding this
matter and to put before them your
own constructive suggestions on lab-
our-management relaticns,

The industriaj working class has
played a notable role in our freedom
movement. Labour leaders, like
Shri vV .V.Giri, have occupieq posi-
tions of honeur in our national life.
Workers have an enormoug and vital
contribution to make in the economic
reconstruction of our pation. I want
them to fight not only for their own
rights, but for the rights of those
who have fewer advantages. The
working class must look after the
interests of the non-wrking class
as well, those who, for no fault of
theirs, cannot secure employment.
I am anxious that the reasonable
basic needs of industrial workers are
met—their articles of adily use,
health, education, etc. The recent
budget provides several reliefg to
them. I am against the attitudes

- Which pits workers against peasants
and town against villages. I assure
you that the interets of the industrial
working class are close to my heart.

Your views on the industrial rela-
tions laws, the bonus law ang the
evolution of tripartite machinery will
be given sympathetic consideration
by the Government. However, at this
meeting I hope you wil] concentrate
on increase in productivity and pro-
duction so that we can absorb more
persons in gainful employment, I
should like you to place your views
before us on this aspect more than
any other matter,

How can differences be removed or
at least patched over to increase pro-
ductivity and production and to help
alleviate urban and rural unemploy-
ment, under-employment and pover-
ty. The Ministry of Labour and
other Ministries wnll take careful
note of what you have to say on
various aspects o¢ industrial relations
in difféerent gectors. Your sugges-
tions will be gympathetically follow-
ed up by the Government.

JULY 24, 1980
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Ring Raflway in Srinagar

5500. DR. FAROOQ ABDULLA:
Will the Minister of RAILW.AYS be
pleased to state:

(a) whether there is a proposal
under consideration of Government
to set up a ring railway in Srinagar
city;

(b) if so, whether any scheme has
been prepared for this;

(¢) if so, when the final decision
is likely to be taken;

(d) the total cost of expenditure
involved; and

(e) whether any survey has been
conducted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (e) A pre-
liminary engineering survey for a
Joy Ride Railway (N.G.) at Srinagar
in Kashmir was carried out during
1976 at the cost of the State Govern-
ment of Jammu and Kashmir, which
revealed that the proposed 2 ft. guage
link between Nehru Park and Shali-
marbagh via Chasma Shahi and
Nishatbagh along the Dal Lake
(10.657 kms.) would cost 1.93 crores
(excluding cost of rolling stock) at
1976-77 cost price. The present-day
construction cost will be much high-
er. A copy of the survey report was
sent to the State Goveérnment of
Jammu and Kashmir with the request
to convey their concurrence tg take
up thig project in the same manner
as for other metropolitan cities links.
However, the State Government of
Jammu anq Kashmir had dropped
this scheme in January, 1979. Since
then np further consideration has
been giw.?n to thig project.

Introduction of an Expresg Train from
Purulia to Howrah

5501. SHRI BASUDEB ACHARYA:
Will the Minister of RAILWAYS be
Pleased to state:

ca) wnethrer there is any proposal
1 introduce an express tralp from
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Purulia to Howarh under Southern
Railway;
(b) if so, when; and

(c) if rot, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY"OF RAILWAYS (SHRI
MALLIKARJUN): (a) Not at pre-
sent,

(b) Does not gsrise.

(¢) Introduction of an additional
train between Howrah and Purulia
has not been found opcrationaily fea-
sible at present due to lack of termi-
nal facilitie; at Purulia and Howrah
anq also saturated line capacity on
the sectiong enroute.
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gy ¥ @ dw awf & feme
gaafwr s 0 AT A9 FEWT
]| g; WX

(') FFmT ] ageE F fay
4T FIW IB1q NG §7

AR Rarea § e wat (W 2o
wway) o (%) WK (&)
dad Wamew I amw gfegT fafqds,
wIHET ¥ FHTQT ofw
g fegfq, Sar f& w0 T
dm fm T WA wirs fafa
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@7 gra gfaa fear mr 3, @
THR & i—

RAATE T5q w1 wY Twtar Ofw

31,93,000 T3 #Y Tfw
Fa & TE & AR W ufw awEn
LU

FOAT & [WET F GT TLT
Fr 1§ } 1 3g 8T FHAQ Wi
fafe sk gF\or Susw  mwiafaw
1052 F1 g™ 17(1) & weT
gz ¥ fa¥ 7% =iy 9T faom
w3 gw & 7% &, SR FREMET
BZ AT FM@MAT AF g | T
*F WEWE & @qg W A «QE,
Y wirsy fafa &1 9 w3 2,
FT 77.61 I@ TIY Fr ufer gearafa
F & AR FYAT 7 HIY FTE@ME
¥ g3 A wAIQ wigsw  fafy
AT &1 57. 14 919 &Y &1 qiW
FT 5@ fF31 § 1 31 WE, 1980
P HEANMT JT FHIEA T qIG X
Fri Tfw FF@r TG 9v )

Railway Lines in Bihar

5504. SHRI HARINATH MISRA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the kilometres of railways per
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10,000 population in the country is
also in Bihar ag a whole;

(b) the length of railways in each
of the districts of North Bihar, viz,
Purnea, North Mongyr, Saran,
Champaran Darbhanga, Saharsa, and
Muzaffarpur and the position per
10,000 in North Bihar as g whole;

(c) what special steps Government
have taken or propose to take to
bring up the development of railways
to the inhabitants of North Bihar up
to the all-India level; and

(d) if no special steps are contem-
plated, the reason for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The kilomet-
rage of Indiap, Railwayg per 10,000 of
population in the country is 1.11 and
in Bihar it is 0.94.

(b) District-wise route _ kilometr-
age is not compiled.

(c) and (d). Statement is enclosed.

Statement

(¢) and (d). Since 1972-73 the
survey for the following new Jines
in North Bihar were taken up but
these were not processed in view of
the high cost, low return and scarcity
of resources:

=

1 Behariganj-Simri Bakhtiarpur MG,
2 Extencion of Laukahabazar to Laukahi

3 DBathnaha/Lalitgram and Bhimnagar

4 Nirmali-Saraygarh-Bhimuagar with independent Rail Bridge 58.33 34.89

5 Dauram Madhepura-Singheshwar Asthan.

Saharsa-Tarapith Mahisi,

2 2 Direct BG line between Darbhanga and Muzaffarpur

Length Estimated Return
in kms, cost (Rs,
in crores)
54.50 6.44 0.75%
DC
. ; . 13,69 2.08 0.99%

DCF
26.50 2.95 2.27
DCF

1.1

. F 9.50 ‘0,78 2.8
DCF
PR 14.73 0.76 Negative
. 70.00 4 2 §2 0.18%

™
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However, in this area g new metre
gauge line from Sakri to Hasanpur
has been undertaken at g cost of
Rs. 4.75 crorés. The question of con-
ducting a fresh survey for the cons-
truction of the Dauram Madhepura-
Singheshwar Asthan new line (9.5
kms.) is under the active consideration
ot the Ministry of Railways,

Kodinar.Pranchj Road Train Service

5505. SHRI NAVIN RAVANI. Will
the Minister 6f RAILWAYS be pleas-
ed to state:

(a) since when ~ Kodinar-Pranchi
Road train service has been function-
ing only once a day instead of twice
previously;

(b) whether Government are aware
that due to this, people in Kodinar
undergo many hardships in terms of
other communications and villagers
around opposite river shore get out
off; and

(¢) if so, whether Government pro-
pose tgy run that train service twice
daily?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). Prior
to 4-12-T3 two pairs of trains used to
run on the Kodinar-Pranchi section.
Out of these, one pair of trains was
cancelled first as a temporary meas-
ure from 4-12-73 ang later 4-5-T4 in
view of the continuoug poor patroni-
sation of these trains. There is no
justification Yor restoration of the
cancelled pair ag even the existing
Pair of trains are not fully occupied.
Besides, adequate bus gervies are
avaijlable between these two points
everyday providing alternative mode
of travel.

Nember of Indiang abroad

5508. SHRI K A. RAJAN: Will the
Minister o# EXTERNAL AFFAIRS be
Dleased to state the number of Indians
who left India through land, sea and
3ir routeg from al] points of exit dur-
Ing 1977, 1978 and 1979 and to which
countries?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA

RAO): Such information is not being
compiled at the exit points.

Fake passport business in Delhd

5507. SHRI BHEEKHABHAI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that fake
passport business is at its peak in the
areas under Patel Nagar and Moti
Nagar Police Stations New Delhi;

(b) the number of cases unearthed
so far by the police in these areas;
and

(c) the action taken in each case?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) to (c). No case of fake
passport business has been reported
to the Delhj Police from the areas
under Patel Nagar and Moti Nagar
Police Stations, New Delhi.

Fake passports unearthed by Delhi
Police

5508. SHRI BHEEKHABHAI: Will
the Minister of EXTERNAL AFFAIRS
be pleaseq to state:

(a) the number of cases of fake
passports unearthed by the Delhi
Police so far;

(b) the number of persons involved
in these cases; and

(c) what action Government have
taken to punish the guilty so that such
things may not happen again?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Twenty one cases of
foreign/Indian fake passports were
unearthed by Delhi Police from 1
January 1975 to 30th June, 1980;

(b) Twenty persons involved in
these cases were arrested.

(c) All the cases which have come
to notice have been gealt ‘with under
the law. A sgpecial cell to detect mech

cases has been created in the . Crime
Branch of the Delhi Police,
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Intelligence about the gangs operat-
ing fake Passport rackets is regularly
coBected and a vigilant eye ig being
kept over the activities of such per-
sons who are suspected to be indulg-
ing in such activities.

Berths Reservation

5509. SHRI B. R. NAHATA: Will
the Minister of RAILWAYS be pleased
to state the number of perths reserv-
eqd from Ajmer-Vijayanagar-Bhilwara.
Chittorgarh-Neemuch.Jaora, Mand-
saur, Ratlam-Indore-Ujjain.Khandwa
for Delhi/Bombay, Bhopal and Jaipur
in First Class and Second Class Sleep-
er Coaches in al]l the traing passing
through these Stations and connecting
other broad-gauge traing during the
last one year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN). The information is
being collected and will be jaid on
the Table of the Sabha.

T N WG & HIG w aqf /
T AAT

5510. =Y AITQT TQ : FqT
fadw @@ ag TR F FAr B
fw .

(F) F@®IXA 1857 F @HAAT
|UTH & qEY {ATA IEIZATE AR
F wadsl ® 9 gEwE afgy @A
(w@t) & W@ amg "8 & fou
I FCH 93T §; WX

(&) =8 IR ¥ 1 walardy 0
T 2 Wk wa g% feaar gafa
gé ?7

ﬁiﬂﬂﬂ (‘ﬂ o o q‘!fq!
ux) : (%)« (@) Fgrgme wme
¥ wauNl N VI F a9 X ¥
T 9 qug-Ewg 9 faEvc feqn
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Tt @ afew #€ wrof & wil aw
W @Y AP T W g )

Increasing number of fatal accidents

5511. SHR] BHIKHU RAM JAIN:
Wil] the Minister of SHIPPING AND
TRANSPORT bpe pleased to state:

(a) whether it is a fact that the
number of fata] accidents on the roads |
has been rising at an alarming rate;

(b) if so, what measures are pro-
posed to be taken to tackle the prob-
lem -of road congestion, installation ot
speed governors in vehicles and proper
driving training; and

(c) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) According to the figures furnished
by some of the State/U.T. Administra-
tions, while there is some increase in
the number of fatal accidents in some
places, the number in others has come
down.

(b) and (c). Action in this regard is
required to be taken by the Municipal
Authoritieg or by the State Govern-
ments. Enabling provisions are avail-
able under the Motor Vehicleg Act to
restrict the movement of vehicles on
the places which may be congested or
prohibit heavy vahicleg or prohibit
them during fixed hours. The police
Authorities also take action for clear-
ance of road as they are traffic obsta-
cles. Some State Governments have
already amended their motor vehicles
ruleg to provide for compulsory fitment
of speed governors in passenger trans-
port vehicles. Action has also been
initiated by some State Governments
for arrangement of imparting driving
training at schools set up py them.

Rallway out agency jt Jagadhari

5512. SHRI s. M. KRISHNA: Wil
the Minister of RAILWAYS pe pleased

to fefer to the teply given to Unstar-
red Question No. 2000 on the 26-6-

1980 regarding Railway Out.agency at
Jagadhari and gtate:

(a) wheéthér there weré 'any other
applicationg for this out-agency when
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the contract wag extended in favour
of the present Out-agents in 1973 and
1976 and if so, their particulars and
how the former was preferred over
them;

(b) whether in 1976 when the last
contract was assigned, why the period
of usua] 3 years was raised to 5 years
and whether any public notifications
or notices inviting applicationg for
allotment of this Out-agency were
issued by the Railway Administration,
if so, in which of the papers and was
the period of 5 yearg mentioned there.
m; and

(c) the outcome of the Vigilance
enquiry against the present Out-agents
for the malpractices indulged in by
them and the gction taken or proposed
to be taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) As the contract
of the existing contractor wag renew-
ed, there was no need for inviting
fresh applications,

(b) As per existing procedure on
Northern Railway, the contract for
Out-agencieg is initially awarded for
a period of three yearg with a provi-
sion for termination or renewa] for a
period of 3 to 5 years at the option of
the Railway Administration. The con-
tract for the Jagadhari Town Out-
agency was extended for a period of
five yvears from 19876, because of
satisfactory performance of the con-
tractor during the previous contract
Periods,

(c) The Vigilance Organisation has
not recommended any gaction against
the Out.agency.

Banning Dadan labour system

5513. SHRI RASA BEHARI BEHRA:
Will the Minister of LABOUR be
pleased to gtate:

(a) what steps have been taken by
the Central Government to guarantee
amenities like minimum wages and
legal protection to Dadan laboursars;

(b) whether Government are consi-
dering to ban the Dadan Jabour system;

ang

(¢) if not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) to (¢), Dadan or
migrang labour ig the product of in-
sufficient employment opportunities
which cause people to migrate in
search of jobs. To regulate the em-
ployment of these inter.state migrant
workmen and to provide for their con-
ditions of service and gllied matters,
Parliament has enacteq the Inter-
State Migrant Workmen (Regulation
of Employment and Conditiong of Ser-
vice) Act, 1979. Thig Act, seeks to
provide basic amenities including
minimum wages, lega] protection,
medica] facilities and clothing.

Stray dog population in the country

5514. SHR]I ARJUN SETHI: Wil] the
Minister of HEALTH be pleased to
state: -

(a) whether Government have con-
ducted any survey regarding the stray
dog Population in the country parti-
cularly in big cities like Delhi, Cal-
cutta, Madras and Bombay,

(b) whether thereh is any check
exercised by the Government in this
regard; and

(¢) whether Government propose to
consider the problem of gtray dogs to
solve rabieg problem?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) No
survey regarding the stray dog popu-
lation in the country has peen con-
ducted

(b) To catch stray dogs, raidg are
conducteq by the Municipalities and
Corporationg and/or the Veterinary
Departments of the State Health
Directorates.

(c) The Government is aware of
the problem of rabies in the country.
National Committee on Zoonoseg has
been constituted in 1978, by the Min-
istry of Health and Family Welfare,
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Government of India with the Director
Genera]l of Health Services as Chair-
man, The Committee advises on
various aspectg of zoonotic diseases
including rabies. The Committee has
recommended that in order to control
rabies in man, a canine rabies control
programme should be undertaken and
should be implemented by the Depart-
ment of Agriculture,

Afafeas affrml  w W&t

5515, &7 TUHATY ANAHT wRA?
T W AT g FATX FY FAT F4X
f& :

(%) ;1 Afafas  sfaswy b
wai & foT aw 1979-80 ¥ fHay
Wy feftaqak  Afafaws  wsfas
qiterT &1 FEwd fwar o o9r;

(=) afz g, ar #ar &1 w<Er
g FA% T o7 7w gdEr giea
¥ fedtowarr  sfsagy &7 geEar
feaar-feasr o1,

() | T wArEr-gEEr w®
dmT @ 99 mwagfaa  wfaar,
qAgfaq SAwifaat #ix faws et
F wierw q9d fagifa faast &
qeq fagr mar gr; T

(w) afzx g, @1 37 gfsw
z7 Afoat § wafgd feoe =afw
g HT 37 ¥ ¥F I fFqn afqaql
w1 fagas &= foar mar @ qur 9w
offal &t fgm 5@ & fag
FTET ZTO 34T FIFIEr HY AT
@ g?

W wawag {  Iw|ET (o
AffeA) ¢ (F) & (W), gum

THCE FT AT @Y § W FA-9T X
@ & SE o
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Request for loan to acquire new buses

5516. SHR] M. M. LAWRENCE: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Keralag State Road
Transport Corporation has requestea
the Centra] Government for a loan of
Rs. 2 crores to acquire new buses for
the replacement of old ones and to
decrease the gap of the actual need
and the availability of vehicles;

(b) if so, what steps Government
have taken go far in this regard; and

(c) what fixrther steps Government
propose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (¢). The Kerala State Roa“?
Transport Corporation had requested
for a loan of Rs 2 croreg from the
Life Insurance Corporauon. The L.I.C,
has agreed to provide the funds The
Kerala State Road Transport Corpo-
ration has also been informed of the
same.

wAEY frdfas @ & S

5527. oIt UR W& Q¥ : aqT
| At 3§ @ &y gaT
Far fi .

(%) sa1 |§wIT w1 AfFEaF
AGIE JIGAT T FX T fa=ig
g, WX

(m) wfe g, a1 S@ HFaT FY
sqeET T g !

mea HAWg X Qe R/AT
(st famT WA wEwT) o (F)

FET & AfFag [ge=y ST
ary w & F1E A q g

(@) a® 97 7@ 321 |

e ——
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12 hrs.

RE ADJOURNMENT MOTIONS

ot Wt ow wgt (R ¢

] g W fag F aRl

Vg @&e § & fwy mn @, os

o geng faar &, .. ...

MR. SPEAKER: Shri Mani Ram
Bagri has given potice of an Adjourn-
ment Motion regarding throwing of a
bomb in a middle school in Phulwari,

Patna, resulting in injuries to 15
children including 8 girls.

ga faafer adf saf &

Children are the wealth of the
nation and such attacks are to be de-
cried. I have no doubt that the autho.
ritieg concerned would take all neces-
sary action without loss of time.

Since this matter relates to a State
subject, 1 have withheld my consent
to the Adjournment Motion.

/' 7qt wa agt : favw g3

F HRT WY I, wAmgragr wfa

X MEr HIX ogw qgt frag s

& | WX g9 g AT JWT q9

@R Fgl W@ T ? g8 qediq

AT & T FT Fgi qATT g !

wsaw AgRa : FEifaq a1 &
qg T} R |

o afAe s Jyw  (FERYT) ¢
qeqy Agleq, AW FgAT ;| g f®
areefasar Y 2@ w7 g f
T gEarg #1 fagr S arfed
¥ wm™ gwma far & 0 ag
fedl & grgeg ¥ & 1 99 afm
frarm wrafar o gfem & fear @
SgH FO AT AT ... ..

WsqA AN : WY &z A=y |

! afre a™ "qew : A ST
g7 #f9T | (Interruptions) **

190

MR, SPEAKER: Not allowed, No-
thing should be recorded,

Shri Ramavatar Shastri, Shri Ram
Vilas Paswan, Shri Ata] Bihari Vaj-
payee, and Shri Harikesh Bahadur
have given notices of Adjournment
Motion regarding jaw and order posi.
tion in Delhi. This wag already ans-
wered.

ot wew fagrt med@r (qE
forefl) : uwd =T sFaY 98 T @
gfem oF der 3 & qg=t |

MR, SPEAKER: We have already
discussed I gllowed one Call Atten-
tion Motion.

WY TWEET weEl (9edr)
g AT wR LN
MR. SPEAKER: We wil] see to it. I
withheld it,

st wes fagt wwddt . ag
fagell &1 wWeT & \ W9 AT #Y
T9d & f a8 @ gavige &1 -

LR ACC IR S B A L
gEAT & | W T g7 g oar
gaxt fegsa fxar & |

ot e fagrt xsdgl: Ow
zhfqar w&Mr ar gw |1 w4 7
fzeeft & gfaw sfawc Arewr @
T & @ § | 3g fasdt F7 FIAST
g1 39 W@ & 7@l 99 Far g |
feedY &1 wIRAT FFr IS™AT FTQAT 7
(mama)

12.04 hrs.
PAPERS LAIpD ON THE TABLE

ANNUAL REPORT OF THE PRESs COUNCIL.
OF INDIA, NEW DELHI FOR 1979 AND
A STATEMENT
THE MINISTER OF INFORMATION
AND BROADCASTING AND SUP-
PLY AND REHABILITATION (SHRI
VASANT SATHE): I beg to lay on the

Table:
(1) Acopy of the Annual Report
(Hindi and English versions)-

e —

**Not recorded.
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of the Press Council of India
New Delhi, for the year 1979,
under section 20 of the Press
Council Act, 1978,

(2) A statement (Hindi and
English versions) regarding
certain observations made in
the report of the Council.

{Placed in Library. See No. LT-
1148|80].

NOTIFICATION UNDER INDIAN RAILW-
wWAYS ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHKI
MALLIKARJUN): I beg to lay on
the Table a copy of the Railways Red
Tariff (Amendment) Rules, 1980
(Hindi and English  versions) pub-
lished in Notification No. G.S.R. 723
in Gazette of India dated the 5th
July, 1980, issued under section 47 ol
the Indian Railways Act, 1890.

[Placed in Library. See No. LT-
1149/80].

MR. SPEAKER: Shri Bhogendra
Jha,

(Interruptions).

MR. SPEAKEL: I have given the
rulings.

AT oY gaifyams fas &)
fegswem & za gv afFy

(saagT)

Wy W@ ¢ A AAT qE
g | 9 AXg ¥ FH AT FAM |

(=)

wqR WEAT : T &7 & ¥ Ay
FAA , WX Y § | W9 I &
79 §FS3 a1 1§ & 9% fadr-qog
aw @ & |

JULY 24, 1980
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Wt wEw fagrdt aoddt : (aE
faeet) : W@ AgRa, & www
AT IGT WEAT § | N¥ T WAy
T AMT qT qgy ¥ & 9, a
AN & gEE A fomr ) W
g fw, . . (swagm)

U R A0 OB B L O
¥ 3 gqwa & & ) g@ AWAN
TR W oaw @ g7

gAY ag Ty q3g € ITEIg |
Y feeeit & Exgdin F XA
Fifar  qwa afew ot fomr
g7 3@ a1 ¥ fegwma oy $9 & 1
TR IF¥@ o€, ar fer w9
afeq TAT 98 g JF wFwAT @ )
ag oyfgues fasw o Fg@ gRit |
g+ are fwam faq g9¢ sfr o3g
9 TF agq g | AT qISegr
agd gfgaa § 1 R ag qar A,
ar gre| & &AW ¥ wIgAT ZWr |
g UF THEAT FI TF TF & &
difsq 1 & gawar § f§ g9 g9
¥ g oF ¥n fegswm & g,
7T feaweq oF FqId &1 TF I9d
g g aFar § | Tw UF G oard
o feasaq afr I awar g |
T [ HAAT T @ o a1 ¢
qreT & f@ara @ Fo© g AAT
g @& U9 wrw fag &1 gv WS}
q¥ fegFma Fq4 & fag gare g
#7 #1¢ faga g eer &, fagw 9%
Tgg T 41 A% g1 | faegw 3f=a
¥ § HIT &9 & qarfaw TR@T
FH AT g

(Interruptions)

You are standing when I am stand-
ing, That means you have no res-
pect for rules and procedures. How
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chriore Aeitiitiw ard'drddr to-otitute
whrar-we86—tot bellevein-it—ouar-

sd"iu?_ What & “wrong:

P gUTRraades foer or qwd
¢ ¥ r wavEgd § 9T W
feanamyr g fom o1 W &<
7 T WY T WM HITT A«
Zfaa )

(srwee)

R ATy & ¥ ATOE Far
fear g f& WX w7 A& 91 ¢®
qrET 9T fegw@A FTAT I, A
QAT &T J@ § | AT M3y, P
FaFT fasra o

oft e fegrQ ity A,
RETA AT, AT 187 HTT § gl
a7 41 fF geogz AT o ar
QT ¥ FEl 91 9 W™ 9T T34
QW ], T wHarwq WA AN
ATAT §..ue

WOUR RPAT ¢ HET FT @
ZAT &, aray S, ;T FAT FT
T 7 A qr AZA B § [y WHaAIqA
93|

(cwwawy)

ot e fagrdt Aot =B
T A A T[AT & w0 fag

T ey &
wsqaw WD : 1 AT uTg, §W
qT AT AT 8 |
(vwaTa)

o afew 2 & @, g T
g | &3 a1l g AT F

.
ot afre ww dwm  (FAQT) :

SITT4eyT AT wewiforrar ot W
CECINL B

e
| HR @ oww &

" Pagersith 164

_ Gowruiiite 1 w7 W e
mF | '

Wafre e e T 2w A
8o wfa AwE feara-g . feaTaiaY
TEr =7 WY & | o= 9w wied
7Y AT @ ¥ | eI Mfemt w1
W 2 fema &1 gqa 0

(sTammy) -

weTR W ¢ & @ @ fwara
E1 ....(cqwere) ... ¥l A

faegsr S € |

ot gffr e R ¢ sETIEar
BT T ATIAT AT FEH? - FrenrhETar
1 2GT AT AT AL ?

e WA ¢ TY FEY F aEaAT
F R 0 Y, L (eqwEw) L.,
FAT 1Fe@T T T3 FIA T a7 N
fwT rarer feedft aT sz ar | wrd
afeqy R T TA IJFT I | A
a3

ot e fan Ty 0 T
Fq FGT?

wETR AENAT ¢
A, FA HeWA, .,

ot = fagrdt aoddt ¢ ssaw
TgIRd, ATT ATAA § @ (Je i W
famy feqfa 1

wIa W 2 AT A TR/ P
FFEIT | AT A A F&@

ot gaw fagr@t sveddd: s
AR O gz41q g0 a gT W
F¥ ? :

werm e e Q% FT
o FEET #T F, QAW

frezy W

23R

<

FAT W AT & ) www
Eamrn adf =mgar | & @

L 4

ﬁl
w7
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T T Hi T §. 4§ FI §7 3 QA7
|qrgdr E‘ | whole House decide? 2
have no objection.

ot gew fugrdt woR ¢ Far
e qdifew v wwAw fag
da E? w9 & foT w9 FHwg
FTF | A9 BT THAT & fAg e
we a?fzw FIYAT T |HIT 8 |

TE AR am fafazz

argT wT B @y 43 ¥ ...
(wae=) . ..
ot afre @ Aw WY,

A gt sra At § 5 qiw wrefaa
B {IU ™ § | AT A1 i
SEY 9% FR Y AT F frar v
i< g o AR AT 0 ..,
(wawem=) . . .

MR. SPEAKER: Now, Mr. Bhogendra
Jha. .. (Interruptions).

. qmx J3 § fw fafawe
qTgd, 37 § @ ifag, we Afeq
FaEHA AT T 1. .. (swwEw) |

ot gfte qm wI® fE qmA
T ¥ FAWT & | T 9T ==f

g, fpara & @@ qT W=t A
AN

Nt wrowmamty (fgary)
IS H WA m A1 K Iq SAaAr
AIFIT Y MAT AT g 39 q=F

" MR SPEAKER: Nothnig should be
reeorded.

(Interrupsion) **

MR 6PEAKER: Shri Niren Ghosh
has given notice of an Adjournment

=
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Motion regarding - “reported probe
Committee  indictment against ;. the
Union Home Mxmster Gxam Zail
Sin b -

A Commission was constituted by
the Punjab Government in 1978 to
inquiry into-charges against a former
Government. It is' reported in the
Press that the State Government has
appointed a Committee of Officers to
look into the matter. The Report of
the Committee of Officers is awaited.

It is primarily for the State Gov-
ernment to take action. It is pre-
mature to raise this matter at this
stage in this Heuse. I have accord-
ingly withheld my -consent to the
Adjournment Motion,

(Interruptions) **

VIR ARG ¢ W WY, W19
H.¥ TH.RIGE & Al 994 T @
g | WY ®EwW &7 faur & &
gI9T Agr =err ?

oL g

WETR WA ¢ GIST Fo FHI1LAGY
AN G & R 7 glew @) e
g, TIHT IAIAT WP k¥ F
Wwififefedy 2 (emagg)**
=

WO W : g st (s
#Fag W i, W% 30 awd

(owwernr ) **

W AT ¢ WICHT AMLWT 2T
g T FTI?

Nothing is going to be recorded,
(Interruptions) *#

o A ¢ & agg fafaa
g @ am ¥ (sawwm)

W@ AT ;. FTEY Y T L
T RS F ¥ o@Ir oA arewy
¥ a7 g T fRe o

+ ** Not recprdgd.
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7 WSTE fa Tyt & o qwy
iy anr wew /@ fa fag I
¥ HIT A HTH KW § | AW RN
T &T SR | T T [Aww
@ W I T § NI Ig
¥ feata ¥ mifen®z =t | AfaT
T HT T alw T FTH &IAT
TRy & A qa FE AT A%
2, TTRT E1SH 2, AT wBF aT ar
& &) ST =T I |G, TN |
afwa & TIg 5T Mg faw fa
agT F I3 W WW g ® WG
T oFW | Aoy & gw
AW T FIT 3T AN FfRIEEir
g1 % agAr svgan g fa ga-gm e
Tt § femmg ad @ €, Tanfew
T ®N FL @A § | HA w9 G
et famr ) faeger sa-
WIYT HW H1 ®ifgw G #Y R,
A& FEIT | R Y qJ FWD
Joar = redr g+ & agar fa s
grIy ®1 Iweq, ara xfig | T@
TW@ J & &1 § FE 319 7
T AN FIAT F 1 HIT FF MR
fasair am afww |

Y WRFE HT |
e (o)

it wrfcs Aty wt (3i17Y%) ¢
weqw wgiew, & faaw 222 ¥
Wty §T WgAT qRAr § | aﬂtq,
18 dudly gy ®y qfney § fi
WAL q&T § 43 gU qAl ¥ wraw
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WA B HIWIAAT B T @ cEwy
AT S 74T w91 gEy
R ¥ A g g fa wade
qEH, WYY, wE@ATT F1 foamy
FAT AT AW ¥ | A Afaw
9E NG T WA WO ;141N
¥T WT 9T, I9 GAY ATAAIG G20 B
g7 97 @8 Fax fog  WaIT [
WU %F, ¥g T =T ) fafeud
Y sEATAAT § T gEar gawr #
HqITH &ATA H ATAT FRAT & 1

SHRI SATISH AGARWAL  (Jai-
pur): I draw your attention to rule
197 which relates to calling attention
notices, You have called upon Mr.
Bhogendra Jha with regard to his
calling attention. The notice ig to
call the attention of the Minister of
Law to the reported disapproval by
the Bar Council of India of the Gov-
ernments proposal to appoint the
senior most judge of a High Court as
Chief Justice of any High Court in
the country. It is only reported dis-
approval by the Bar Council of India
of the Government proposal. And it
is only a proposal of the Government
which has been disapproved by the
The Bar Council does
not enjoy any constitutional authority

Bar Council.

with regard to the appointment of
Judges, Anybody can disapprove &
proposal of the Government. So, it
is not covered by rule 197. It is
not a matter of urgent public im-
portance, The Bar Council might

have disapproved a particular pro~
posal. How does it matter?

MR. SPEAKER: This is a question
agitating the mind of the public, @
question concerning the judiciary,
That is why I have allowed it. You
can come and see me if you like..
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DR, VASANT KUMAR PANDIT
{Rajgarh): When there are multiple
matters of urgént public importance
before you, you have the right under
rule 197 to admit two calling attention
motions, I have given notcie of a
calling attention concerning the dis-
appearance of Rs. 3 crores worth of
sygar sent by the Central Govern-
ment to Bhopal, capital of Madhya
Pradesh, It has not reached there
for the last 80 days. It is a matter of
urgent public importance,

MR. SPEAKER: You can come and
see me. I have decided,

12.25 hrs.

CALLING ATTENTION TO A

MATTER OF URGENT PUBLIC
IMPORTANCE

Reported Resolution of Bar Council
of India re: appointment of Chief
Justices of High Courts

SHRI BHOGENDRA JHA (Madhu-
bani): I call the attention of the
Minister of Law, Justice & Com-
pany Affairs to the following matter
of urgent public importance and re-

quest that he may make a statement
thereon:

“The reported disapproval by the
Bar Council of India of the Gov-
ernment’s proposal to appoint the
senjormost judge of a High Court
as Chief Justice of any High Court
in the country”

JULY 24, 1980 Council re. apptt. of C.J.s 200

of High Courts (CA)

riCE Aﬁglzmom g

AFFAIRS
(SHRI P, SHIV sﬁ?«mm: Sit,
Government has sedn press reports
to the sffect that the Bar Council of
India has expressed its disapproval
to the Government's proposal to
appoijnt the seniarmost judge of a
High Court as Chief Justice in any
High Court in the country. If the
Bdr Council hag passed such a reso-
iution that resolution is wthiout any
basis.

The Government has, however,
received representations from va-
rious quarters urging that as =a
matter of policy the Chief Justice of
a High Court should be appointed
from outside the jurisdiction of that
High Court. This matter is actively
engaging the attention of the fyov-
ernment. Even though Government’s
thinking has not taken a final shape
in the matter, the Government is
primg facie of the view that the
proposal by and large merits favoura-
ble consideration in the interest of
sound judicial administration and
also the independence of the judi-
ciary.

SHRI BHOGENDRA JHA: The
matter emanates from the reported
recommendatiton of the Consultative
Committee of Parliament, which, as
reported, hag recommended lower
fees of the lawyers to make litigation
cheaper, legal aid to thé poor and
needy sectiong and thirdly. one-third
of the judges of the High Courts
should be from outside the State and
the Chief Justice also should be
from outsidy the 8tate and from
among the senior-most judges. The
Bar Counhcil of Indig is reported to
have taken a stand ang I do not
think that what my friend, Mr.
Agarwa] said, ig right. The Ber
Council of India is not any body, it
has got a status. Its views may be
correct ang useful. This country
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must take cognisance of it in order
to either accept or reject it, agree
or disagree with it,

1228 hrs.

{MR. DEPUTY-SPEAKER in the Ch»air.]'

The Bar Council does not say
anything with regard to the lowering
of fees of the advocates to make the
litigation cheaper. It is silent on
that point. It is also silent on the
other recommendation, namely, the
one with regard to ensuring finau-
cial aid to those who are poor and
needy. I am narrating this point
because in our country though we
have got political democracy in the
sense that there is adult franchise
and everyone, rich or poor, has gr?t
one vote, the legal system is capi-
lalist, semi-feudal and the whole of
the wealth produced by the masses
is accumulated in the hands of a few
and in the matter of justice also--I
am not here talking of corruption or
malpractices—in accordance with the
formal functioning of our lega)} 8ys-
tem, justice is openly on sale. Unless
one has got sufficient money, he
cannot approach the High Court, he
cannot even approach the Supreme
Court. The question of contesting
the case and getting justice there-
from may be kept apart for the time
penig. So, formally and legally,
according to our legal system, which
we have inheriteq from the Briti-
shers, justice is on sale. To some
extent, attempts have been made,
halfheartedly, hesitatingly, to give
legal aid to the poor though that is
not even g drop in the ocean. Now,
the Consultative Committee hag made
this recommendation. I do not kno.w
to what extent the Government Wll}
implement it or not implement it
because the recommendation is not
mendatory upon the Government.
But when it is a unanimous recom-
mendation, the Government has to
see to it that it is implemented. What-
ever it is, the Bar Council’s to.tal
silence on it ig very much dis-
appointing.

Ie.app 2(2
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Similarly, with regard to court
fees in all the courts, particularly,
the High Courts and the Suprem<
Court, that is also a point where I
would have liked to hear Some
opinion of the Bar Council of India
which is the most authoritative body
of advocate in the country, On that
point also they are silent,

'I_‘hen comes the question oy ap-
pointment of judges. Here, the
matter has become serious and the
Bar Council has alsg correctly drawn
attention to it. Many posts of Chief
Justices of High Courts are lylng
vacant. In many places, the Acting
Chic® Justices are working for
months together. 65 posts of High
Court Judges are lying vacant. Only
31 names have been recommended
by 't}.\e States and with regard to re-
maining 34, there is not even any
recommendation from the States Se.
about 15 per cent of the total nunber
of posts of Judges in the High Courts
are lying vacant. This is one of the
causes for the huge accumulation of
arrears, of pending cases in the High
Courts. As on 31st December, 1979,
there are 6.17,232 cases pending in
High Courts in the country. In suek
a situation, when we have got 65
posts of High Court Judges Iying
vacant, naturally. the Government
cannot disown their responsibility,
Cannot evade their responsibility and,
I hope, the hon. Minister will glve
some reply with regard to the
causes and the remedy and how
quickly the situation is going to be
remedied.

Another factor which is worrying
the public mind is about the ruling
party influencing the judiciary
through appointments, transferg and
in other ways.

MR. DEPUTY-SPEAKER: How

does this question arise here in the
Calling Attention?

SHRI BHOGENDRA JHA; Thiy is

about the appointment of seqiormt
judges It ig a very pertinéni NI

v
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MR, DEPUTY-SPEAKER: You are
guvinz beyond the subject.

‘SHRI BHOGENDRA JHA: No, Sir.
This ig the pertinent point, That is
an apprehension in the minds of the
public. I may give an example. A
Judge of the High Court—it is about
20" years ago—in the Bar Council
took a stand in favour of the inde-
pendence of judiciary and then {he
State Government, gt that time, of
Bihar, insistedq and got him trans-
ferred. The Chief Justice was trans-
ferred from Patng to Nagpur. The
ruling party got it done. I am sorry
to say that an independent Chief
Justice is not allowed to function.
The matter ig very old but the ruling
party, the Congress party, got him
transierred.

Recently, we have heard one
Judge of the Supreme Court sending
-ongratulatory message to the present
>rime Minister on her victory in the
elections. We presume that the
r1diciary is independent . .. (Inter-

~etions).

‘SHRI EDUARDO FALEIRO (Mor-
mugao): On a point of order, Sir.

MR. DEPUTY-SPEAKER: There
is no point of order.

SHRI EDUARDO FALEIRO:
During the Question Hour, no point
of order can be raised. But in
Calling Attention, it can be raised.
It arises on two counts. Firstly, we
are discussing here the reporteq pro-
posed policy of the Government to
have the Chief Justice of the High
Court from outside (Interrup-
zion), We are not . , ., (Interruptions.)

My point of order is on two cCounts,
the first being that this Calling
Attention is limited to a particular
subject and the Aquestion of the
Supreme Court Chief Justice writing
any letter does not directly, or even
indirectly, relate to this Calling
Attention.
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My second submission, on the point
of order, is that, by making refer-
ences to a letter written by a Sup-
reme Court Judge in a manner
which is definitely not congratula-
tory, we are casting aspersions on a
particular Judge and the Supreme
Court as such, and so this should notl
be countenanced by you.

SHRI BAPUSAHEB PARULE-
KAR (Ratnagiri): Now that the
letter hag come, I would request the
Member to lay it on the Table of the
House.

SHRI BHOGENDRA JHA: My
Hon. friends should remember that
some day the Party position may
change and then

SHRI P. SHIV SHANKAR: The
matter is a very sensitive issue and I

would only make an earnest appeal
to the Hon. Members to restrain their

language and their approach in the
matter because the Judges are defen-
seless. That is what I thought I
should bring to your kind notice.

MR. DEPUTY-SPEAKER: Now, if
you tick to the subject proper, this
would not arise. That is what I said.

SHRI SATISH AGARWAL. Every-
thing would arise.

MR. DEPUTY-SPEAKER: Every-
thing would arise, but this is a sensi-
tive subject.

SHRI SATISH AGARWAL: That
is why I objected, but he did not
agree, he wanteq this matter to come
up.

SHRI P. SHIV SHANKAR: Mr.
Agarwal, you are not aware that I
was myself informed of the Calling
Attention Notice in the afternoon,
yesterday—that it has been admitted.
I never know this, I can assure you
that I was never consulted, In fact,
it I were consulted, I would have
made my submissiong to the Speaker:.

SHRI JYOTIRMOY BOSU: No, you
cannot; no submissions.
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SHRI P, SHIV SHANKAR: That is
perfectly all right, but I am entitled
to it as much as you are entitled
to it.

SHRI BHOGENDRA JHA. 1 think,
when my friends repeatedly inter-
rupt, they should remember this that
we are here with equal rights and
responsibilities. So, individual Mem-
bers and Party Leaders shouldq bear
this in mind. When there is repeated
interruption, I think they should
remember this.

I was saying that any Judge may
have hig independent viewsg and
feelings: we do not take objection tc
that. But When a congratulatory
message is openly sent, it is simply
casting aspersions on the indepen-
dence of our Judiciary,

Yesterday there appeared in tihe
papers—just yesterday—the news
ihat, on the suggestion of the Chief
Justice. . .

MR. DEPUTY-SPEAKER: Mr. Bho-
gendra Jha, the rule says:

“There shall be no debate on such
statement at the time it is made but
each member in whose name the
item stands in the list of business
may, with the permission of the
Speaker, ask a question”.

Now, you are making a speech.
Please avoid it and come to the sub-
ject proper.

SHRI JYOTIRMOY BOSU: There
is no precedent for making a gpeech!

MR. DEPUTY-SPEAKER: You can
only ask a question. What is this
speech? It is just like a general dis-
cussion on any other subject.

SHRI RAMAVATAR SHASTRI
(Patna): You daily give a changing
Tuling.

MR. DEPUTY-SPEAKER: Please
come to the subject proper because
lime jg precious.

SHRI BHOGENDRA JHA: I am
being disturbed. I think you will
take care of me.

C.Js. of High Courts (CA)

MR. DEPUTY-SPEAKER: I will
take care of everybody. ;

SHRI BHOGENDRA JHA: Yester-
day news had come jn the Times of
India that on the suggestion by the
Chief Justice, counsel for the petition-
er Mr. R. K. Garg, agreed not to press
his plea for impleading a Supreme
Court Judge—I am not naming him—
as a respondent in the contempt peti-
tion. He however submitted that he
would rely on all the allegations made
in the contempt petition.

I think this is a very serious thing
and I think that in order that our
Judiciary actually remains indepen-
dent and is taken by the people to be
independent—and that is very impor-
tant for the functioning of the present
system of ours—this should be discus-
sed.

I am again talking of one thing: the
Supreme Court, through an order, had
nullified an amendment by this Par-
liament to the Constitution that Chap- -
ter III—Fundamental Rights—would
be subordinate to the Directive Prin-
ciples of our Constitution—Chapter
IV. Uptill now, no judgment has
been delivered. The order has come.
What is happening?

MR. DEPUTY-SPEAKER: You are
acting against the rules.

SHRI BANSI LAL (Bhiwani): His
speech should be expunged from the
record. It has no relevance.

MR. DEPUTY-SPEAKER: Mr. Jha,
speak to the subject proper. What'is
your view on the subject, wha} 8
the view of your Party on this sub-
ject? Why are you not coming out
openly with that? I am not guiding
you.

SHRI BHOGENDRA 'JHA: The
Constitutional Amendment was in-
valid. ..

SHRI SHIVRAJ V. PATIL (Latur):
Sir, on a point of order. This is not
the forum where we can discuss the
judgment of the Supreme Court. When
we are discussing the judgment of the
Supreme Court in this fashion, we are
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deing dissarvice 10 the system we have

adopted here, This canneot go on,
on the floor of the House in this fashion.
We are discussing as to what is the
effect of the judgment given by the
Supreme Court with respect to the
Fandamental Rights and Directive
Principles. (Interruptions)

MR. DEPUTY-SPEAKER: Mr. Jha,
I have read out the rules on the sub-
ject. In spite of that, if you want to
utilise this Call-Attention for these
things, definitely there will be opposi-
tion. Whatever js not relevant in this
Call-Attention, as you spoke just now,
we will have to expunge,

SHRI NIREN GHOSH (Dum Dum):
Under what rule?

MR. DEPUTY-SPEAKER: Under
residuary rules, I have got the power.

SIR3I NIREN GHOSH:. No. You
carnot do it.

SHRI RAMAVATAR SHASTRI:
Please mention some of them.

MR, DEPUTY-SPEAKER: You
wanted to know the rule. I have told
Yyou the rule. Mr. Bhogendra Jha, put
the question now. I will allow you to
put one question. There should be no
speech. If you are going to make a
speech, I am not going to allow you.

(Interruptions)**

MR. DEPUTY-SPEAKER: What-
ever Mr. Ramavatar Shastri says will
not go on record.

Mr. Jha, are you going to put a
question or make 3 speech?

SHRI NIREN GHOSH: I want to
make a submission. Please do not try
#o eurtail the powers of this House.

MR. DEPUTY-SPEAKER: I will
join you in that, that you should not
curtail the powers of any Member of
this House. But do not curtail my
powers. Mr. Jha, ¥ will gllow you to

—

¢+*Not recorded.

_\\—
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put ohly & question. If you are-going
to make a speech, I. am not perviftting
you.

SHRI BHOGENDRA JHA: The
Chair today is disturbing a person
who hag been most cooperative in the
House. I think, some Members are
doing this. .. (Fnterruptions)

MR. DEPUTY-SPEAKER: Mr. Jha
I want you to put only a question. If
you are not going to put a question,
please sit down,

SHRI BHOGENDRA JHA: You give
me time, one or two minutes.

MR. DEPUTY-SPEAKER: I will not
allow you to make a speech. I wiHl
Trequest you to accept the rules.
According to the rules, you can put
only a question. Therefore, please
put a question. If you are no¢ going
to put the question, T am not permit-
ting you to speak now.

SHRI BHOGENDRA JHA: 1 am
only putting a question now. Then ]

will submit to you something else.
(Interruptions)

MR. DEPUTY-SPEAKER: Do net
get angry. Put your question,

SHRI  BHOGENDRA JHA: My
question is (a) whether the Govern-
ment is going to utilise this policy—
which prima facie he hag agreed, that
this is the contention or the under-
standing of the Government—the
policy of transferring or appeinting
Chief Justice from one State to another
or having one-third of the Judges
from outside the State in order to
utilise it in the interests of the ruling

Party because that is causing concern
in the country,

The part (b) of that question is...
(Interruptions)
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THE MINISTER OF STATE IN THX,
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): He should not be
allowed, Sir...

(Interruptions)

MR. DEPUTY-SPEAKER: Mr, Ram-
avatar Shastri, you are rising now
and then taking advantage of the fact
that your brother is in the Chair.

ther, in appointing Judges and Chief
Justices, the government is going to
congider the suggestion that while
appointing the Judges there should be
some screening by any committee of
this Parliament consisting of both the
Houses—there may be some indepen-
dents also like ex-Judges—which will
soreen the Judges;

(e) Whether they stand committed
to our constitutional principles of
seeularism, socialism and democracy
and whether they agree to our Direc-
tive Principles or not—because the
whole constitution cannot be chang-
ed. .. (Interruptions) (c)...

MR. DEPUTY-SPEAKER: You can
enly put one question but you are
putting so many calling (a), (b), (c),
o) etc.

" SHRI BHOGENDRA JHA: I am
within the limits, Sir.

MR, DEPUTY-SPEAKER: Mr. Bho-
gendra Jha, you are a very senior
Member. You have to teach other
members but I think you should not
be taught...Please.

SHRI BHOGENDRA JHA: Please
give me 1 minute, 2 minutes or 3
minutes and I am fnishing. You
rlease protect me from the distur-
bances.

MR. DEPUTY-SPEAKER: I tel] you
to put the question. You have put
three questions. Thig is not proper.

SHRI BHOGENDRA JHA: I want
to lmow whether the government,
while trying to eolve this issue, is
golng to immediately appoint all the
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Judgeg against all the vacant posts—
there are 65 of them now—in the
High Courts of different Stetes and

several Chief Justices of the High
Courtg also.

Lastly, (d) whether the govern-
ment is going to consider seriously
that in litigation poorer people—the
actual producers and workerg in fac-
tories are being exploited economical-
ly and oppressed socially and whether
they can approach the Supreme Court
and the High Court without any finan-
cial means and whether this is going
to be guaranteed.

These are the questions.

SHRI SATISH AGARWAL: On a
point of personal explanation,

Mr. Bhogendra Jha attributed some-
thing to me while making his speech.
I raised the objection with regard to
the admissibility of this motion under
Rule 197. Sir, I am not opposed to
the idea or proposal of the govern- '’
ment with regard to appointment er
transfer of Chief Justice of one High
Court to another High Court. We
are not opposed to that. Even to one-
third of the Judges of a High Court
being from outside, we are not oppoe-
ed. It is very healthy for the Judi-
ciary and I wholeheartedly suppart
the government proposal in this
behallf.

SHRI P. SHIV SHANKAR: Thig is
an issue where I would very humbly
request the hon. Members that the
matter should not be viewed from any
party perspective.

I am confident that all of us are
interested in the absolute indepen-
dence of the Judiciary and on many
viewg that have been expressed by
Mr. Jha I associate myself with him.
But, without dilating on those issues,
I would like to straightaway proceed
to the questions that he hag posed so
that I can answer them.

The hon. Member has posed the
question whether by pursving this
policy there would be interfereliee
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[Shri P, Shiv Shankar]

from the ruling party on these trans-
fers would be effected in order to
subserve the interests of the ruling

party.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): At the Centre.

SHRI P, SHIV SHANKAR: I take
it at the Centre. I presume. I, hav-
ing been 3 Member of the Bar for the
last about thirty years, can assure the
hon. Members that whatever policy
would be evolved, the Supreme Court
will be taken into total confidence
and I can also assure you this much
that any mechanism that would be
worked out would be with the asso-
ciation of the views of the Suprcme
Court itself,

Therefore, I would like to allay the
fears on the first part of the question
which has been posed by the hon.
Member. The second part of his
question was regarding the screening
of the appointments by a Committee
of Parliament or the ex-Judges. I
should submit and I sincerely believe
and presume that the only commit-
ment of the judges who are appointed
is only to the constitutional goals and
there is no other commitment whatso-
ever apart from this, With all my
respects to Prof. Dandavate I may say
this that the judges take the oath in
the name of the Constitution and the
laws. And I am firmly of the view
that their commitments are only to be
confined to the goals of the Constitu-
tion and the laws and nowhere else.
If their commitments are anywhere
else, they are fit to be rejected.

Therefore, it would be very difficult
for me to concede a Committee of Par-
liament to go into the screening of
these judges. I am aware that there
are certain infirmities in the present
gystem. It is not possible for me to
openly come out about those infirmi-
ties. But, I can assure you this much
that Government would do what all
it can nossibly qo in order to appoint
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the judges according to the constitu-
tional system and the independence of
judiciary. (Interruptions) Now, Sir,
the third part of his question dealt
with the sixtyfive judges. We are
taking as fast steps as possible to fill
up these posts and also the posts of
the Chief Justices. I need not dilate
on that. I can assure this much that in
certain cases about the Chief Justices,
the recommendations of State Authori-
ties have not so far come. That is why
they could not be appointed as per-
manent Chief Justices; there are some
cases where there is opposition to the
senior-most person. There are some
cases Where the advice of the Chief
Justice of India is being sought. It is
precisely because of these reasons that
the appointment of Acting Chief
Justice had to be effected,

I thought I should make jt clear
because this matter was referred to
by the Bar Council and the hon. Mem-
ber also.

SHRI JYOTIRMOY BOSU: Any
proposal to bring back Shri A. N. Ray?

SHRI P. SHIV SHANKAR: I have
no objection if the Chief Justice of
India sends your proposal. (Inter-
ruptions)

About the last question of the poor
approaching the Supreme Court, Gov-
ernment is taking very effective steps
about the legal aid to the needy. I
shall come forth with a policy decision
the moment the Committee is finalis-
ed and I can assure the hon. Members
that people should not suffer in their
causes merely for want of bare money.

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Sir, with regard
to the resolution of the Bar Council
of India the basic fear that they have
put forward is that the appointment
of the Chief Justice of any high court
from out of the senior most judges of
the other high court could result in a
situation when all the high courts of
the country could be headed by senior
judges from a single high court. So
I would like the hon, Minister to
ensure thie- In anv guch system or
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formula or mechanism that i to be
evolved for this purpose, would it be
ensured that this fear is allayed in all
parts of the country that the judicial
talent available in all regions of the
country is given adequate representa-
tion and that Government will not be
swayed by this consideration alone
that the Chief Justice of a High Court
must be from outside? Secondly I
would refer to the transfer of judges
which is covered by Article 222 of the
Constitution of India. Supreme Court
has also held this in a judgment on
19th September 1977 when our party
was not in the Government. Now,
‘that judgment is that the consent of
the judge concerned for transfer is
not required, that it is not essential.
Therefore this opinion of the Supreme
Court is very healthy; it is in conson-
ance with the basi~ policy of the Gov-
ernment. May I therefore refer to
the second fear that has been referred
to in the resolution of the Bar Coun-
<il that the senior members of the Bar
may not accept appointment on the
Bench, because of this system if it is
evolved. Therefore, would the hon.
Minister for Law and Justice also
allay this fear that the talent avail-
able for elevation to the Bench is not
discouraged in any way from joining
ithe Bench from the Bar. These are
my two questions.

SHRI P. SHIV SHANKAR: Mr.
Deputy Speaker, Sir, on the first ques-
tion of mechanism I must frankly
bring to the notice of this hon, House
that even my predecessor Shri Shanti
Bhushan ji seems to be of the view
that g Chief Justice should be from
outside because of the various factors.
And I am glad that the hon. Member,
Shri Agarwal, did support this
approach. As I said we have not
finally come to a conclusion. There-
fore it ijs not possible for me to assert
at this stage what mechanism would
be followed. The matter of mecha-
nism is an affair where we have to
necessarily seek the guidance of the
Supreme court. And in this matter I
can assure you that ags and when we
come to a final conclusion, we will see
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to it that the least injustice js done to
the persons concerned. I am at the
disposal of the Supreme Court to sug-
gest any mechanism which they feel
would be suitable in the interest of
the independence of the judiciary...

MR. DEPUTY-SPEAKER: Mr. Min-
ister, why do you say ‘least injustice’?

SHRI P. SHIV SHANKAR: I must
make it clear. Supposing we come to
a conclusion, assume for 3 moment
that the Supreme Court says that all
those persons who have been appoint-
ed as judpes, who are expecting to
become Chief Justice in their own
courts, assuming that even though
they may be juniors, they should be
appointed whenever vacancies come
at all India basis, it is just not possi-
bhle to appoint them on the same date.
It is not possible because the mechan-

ism will have to be worked
out. Supposing some (person in
his High Court was to be ap-

pointed as Chief Justice in 1984,
it is possible that such a person a few
months this side or that side could be
thought of. This is a matter of mecha-
nism. So, there, I said “the least
injustice” I deliberately used that
expression. I am prepared to leave
everything to the Supreme Court to
decide the mechanism of the whole
approach,

13 hrs,

PROF. MADHU DANDAVATE
(Rajapur): Mr. Deputy-Speaker, Sir,
before I put a question to the hon.
Minister, I only respect the decision
of the Speaker to allow this Calling
Attention Notice because that is in
keeping with the traditiong and con-
ventionsg of this House. I may just
remingd you that in the 5th Lok Sabha,
I was one among the two Members of
this House who had initiated the dis-
cussion on the supersession of judges
and we all maintain only one restraint
that no motives should be attributed
to the members of the judiciary. Sub-
ject to that all process is involved and
discussed and I shall keep that partt-
cular norm in my mind and raise a
question here.
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In the statement already made by
the hon. Minister, the concluding
sentence of the first paragraph says
like this:

“If the Bar Council has passed
such a resolution, that resolution is
without any basis”.

Sir, I will ask only one question.
But it will be a compound question. Is
it not a ‘fact that the proceedings
of a3 number of Consultative Com-
mittees of Parliament of varinus
Ministries go to the press and very
often a8 number of individuals and
institutions taking cue from the
proceedings of the Consultative Com-
mittee discussions and some im-
portant decisions taken there, actually
express their view-point by way of
abundant caution? Ig it not a fact
that probably on the basis of the
meeting of the Consultative Com-
mittee, where the Ministry of law,
Justice and Company Affairg held a
meeting on 7th June 1980 and also
the other meeting held today, 3ome
epinions have been expressed, of
eourse, on the basig of what hap.
pened today no opinion can be ex-
pressed by the Bar Council? But
earlier meeting had already taken
place. As far as the statement is
eoncerned, it involves Bar Councils
epinion on a number of issues. I
woulq first summarise Wwhat are the
two or three issues wHich the Bar
@ouncil has referreq to in that reso-
lution. I would like to know what
is the reaction of the hon. Minister
en those issues,

(1) Bar Council took it for granted
that Government ijg considering the
proposal that if in any High Court
the Chiet Justice is to be appointed,
¥hen in any given High Court if
there is some one who is seniar
most, that person will go as Chief
Justice ot the High Court. Therefore,
they expressed a fear that if it so
happens in one oparficular High
@ourt, that there are so many #enior
persons, senior as compared to others
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in different High Courts and it may
happen that -members of the Judi-
ciary of a particular High Court may
monopolise the post of Chief Justice
of a number of High Courts. Now
that is the Legitimate fear that they
had expressed.

(2) The Second aspect of that re-
solution refers to the report that the
news that had appeared in the press
as the proposal of the Government
that 1/3 of the members of every
High Court—I am not referring to
Chiet Justice—will be coming from
outside the state in which the High
Court is located. I would like to
know from the hon. Minister, from
his experience whether this proposi-
tion is a practical one. Is it a praeti-
cal proposition? Sometime back I
had put a question as to how many
vacancies are there in different High
Courts today? I do not blame the
Government for thijs because for
various reasons and difficulties they
are not able to fill up all the
vacancies. When such a situation is
there, if you have one more rider
that one-third of the judgep in every
High Court will be from outside LHat
State if such members are not
available, then whatever be the in-
tentions of the Government, there is
every lpossibility of misuse of this
particular provision? In that con-
text, I will give my own experience
and in that context also ask the ques-
tion. When I was under detention—
because it is relateq to thig question,
that is why I am relating this—at
Bangalore along Wwith Shri Atal
Bihari Vajpayee, Shri Shayaml
nandan Mishra and many other hon.
Members of this House as also the
other House, we filled a habeas
corpus petition in the Bangalore
High Court, and when on our habeas
corpug petition, three interim orders
were given by the judge sitting on
the bench, who was taking our case,
Shri Chandrashekhar, in favour of
us, within a few days that judge was
transferred from  Bangalore to
Allahabad. And a number of trans-
fers have taken place like th®.
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Toddy, 'thene ig the Congress Govern-
ernment, tomorrow it might be the
Janta Government ‘or the Conimunist
Government, .but Sir, our system
should be such that it must stand
against any misuse of power, whether
there is one party or the other party
in power, And, therefore, if one-third
judges are not available from out-
side the State, in that case on politi-
cal grounds some High Caourt Judges
are likely to be transferred, they
are likely to be penalised because
their judgements are not favourable
to the Government. If that happen-
ed, will that not create a difficulty?

The Law Commission Report is
already there. Prominent jurists like
Shri Setalvad have expresseq their
viewpoint, prominent jurists like
Shri Seervai have expressed their
viewpoint. There had been a debate
in this Parliament on the recommen-
dations of the Law Commission
Report. I would like to know
whether there is anything in the Law
Commission’s Report and the recom-
mendations which indicrt2 that firstly,
the Chier Justice must be from out-
side; secondly, one-third of the
judges must be from outside the
State, gnd thirdly, the seniority must
be taken into account for appointing
Chief Justice in any court, seniority
of one particular court. All these
aspects are very important. I would
like to know whether that particular
aspect has been taken into account
while formulating the final policy.

I am raising this particular Ques-
tion, a compoundq question, g many-
faceted question because of our ex-
iperience in the past, whether it is
the experience of one Government or
the other. We became independent
in 1947 and today W% are in 1980.
Whatever be the Government, parlia-
mentary democracy is going to con-
tinue. That being the position, in
order to respect the democratic
norms, in order to see that a free
judiciary is there, in order to see that
like in emergency the judges are not
penalised for their judgements, will
you not take a definite and positive
stand?

C.J.s of High Courts (CA)

SHRI p. SHYV SHANKAR: WMr.
Deputy-Speaker, Sir, the question$
poser By Prof. Ddndavate have
different facets. Firstly, he hag refér-
red to the last sentence of the first
para of my answer, where I have
said that if the Bar Council has
passed such a resolution, that resolu-
tion is without any basis.

Prof. Dandavate poses the Ques-
tion as to whether the resolution of
the Bar Council ijs not based on pro-
bably what was recommended by the
Consultative Committee attached (o0
the Ministry of Law. I would like to
bring this to the notice of this
august House. I am aware that the
Consultative Committee attached to
my Ministry on 7th June. 1980—this
Consultative Committee consists of
members belonging to all sections of
the House they do not belong to only
Congress (I), they are persons {rom
all parties—unanimously recom-
mended as a policy that the Chief
Justice shoulq be from outside. and
that one-third judges should also be
from outside; anq though I would
not like to rely on that %efore the
House, but as a point of Information

again I may bring to your kind
notice . (Interruptions)
PROF. MADHU DANDAVATE:

You have admitted that in the Consul-
tative Committee, there wag an
opinion that one-third of the judges

(Interruptions) that means
that was the basis on the basis .
(Interruptions).

SHRI P. SHIV SHANKAR: I am
coming to that; I am aware of that.
I am going to draw a distinction. A9
a point of information, I may also
bring to the notice of this hon.
House that accidentally this morn-
ing again, we had our Consul-
tative Committee meeting and all the
members belonging to different
parties again reiterated their de-
cision, having Taken note of the
resolution of the Bar Counci] of
India. Now I may bring to the
notice particularly of Professor
Dandavate that the resolution of the
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Bar Counci of India refers to the
mechanism and not the policy. What
the resolution of the Bar Council
refers to 1is, it presumes that the
Government have taken the decision
to appoint the senior-most judge as
Chief Justice of a different High
Court. This is a matter of mechan-
ism, That is why I said, it is base-
less. That is where I have brought
it to the notice of the House. 1 am
entirely in the hands of the Supreme
Court to suggest the mechanism.
Policy is a different issue; policy is
whether we should have the Chief
Justice from outside, This ig the
policy. How we should have is a
matter of mechanism. It is this what
I am suggesting. I just observe that
this i a matter where the Supreme
Court should go into it; and 1 for
one can assure Professorsahib, left
unto myself, it may not pre-empt the
view of the Supreme Court. All
these persons who were expecting 1o
be the Chief Justices in their res-
pective High Courts should be given
a chance to be the Chief Justices if
not in their High Courts, in the other
High Courts, as I said, with the least
injustice done to them. We can
have a cut-off date. This is my
approach, We can have a cut-off
date. From here on, we will say
that the Chief Justices shal] be
appointed based on an the all India
seniority. Up to this date, it is possi-
ble for us to take this view. I am
suggesting one-view. I do not know,
if a better view is suggested by the
Supreme Court, I am prepared *v
accept it. Upto this date, thosc
people who have already been
appointed—And then again I am
sorry, I have to measure my expres-
sion; this is again subject to our
final decision of the policy—as and
when such a policy decision ig taken,
all those persons who have already
been appointed, expecting to be the
Chief Justices in their High Courts,
they should ang they" could be
accommodated in different High
Courts as Chief Justices. And
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we can have a cut-off date thereafter
to say that hereafter it is only those
persons who will be seniors on the
all India basig that they would be
thought of ag Chief Justices in
different High Courts so that people
know at the time of appointment
what their position is; whether they
should go on the Benches or not. All
these considerationg could weigh
with them at that moment.

So, therefore, sp far as the first
part of the question which was posed
by Professorsahib is concerned, I
may submit with all respect to the
Bar Council that there was no Dbasis
for them to pass the resolution as
they have passed, because on the
question of mechanism neither the
Government came forth with any
policy decision nor the Consultative
Committee nor any other body. That
is why I woulq stand to the answer
what I have already made my sub-
mission.

The second question which has
been referred to by the Bar Council
about which Professorsahib has
referreq is about the one-third
judges being from outside, I may
bring to the notice of Professorsahib
that as far back as 1958 under the
14th Report af the Law Commission
headed by Mr. Setalvad who used
to be the then Attorney-General of
India. One of the very suspected
members of that commission was
Mr. Palkhiwala. Another member
was Mr. Chagla. There were others.
They have all gone into the question
and felt that extraneous considera-
tions were weighing, which I need
not repeat, it would not be fair for
me to say. They have suggested to
the Government that one-third of the
judges should be from outside. This
is a recommendation which was made
as far back as 1958 by eminent per-
sons connected with the profession
of law. They feit this would be in
the interest of the integration of the
country as also in the interest of the
independence of the judiciary.

PRO¥F. MADHU DANDAVATE:
There was a minute of dissent to the
Law Commission Report,
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SHRI P. SHIV SHANKAR: These
persons have said so; I have delibera-
tely named Setalvad and others. They
were in favour of it. That is why I
was saying that we should cut across
party approaches when we are deal-
ing with judiciary because they are
totally defenceless, My predecessor
Mr. Shanti Bhushan has also gone in-
to this question very deep and having
regard to the fact and circumstances,
I may reveal to you that he was also
of the view that the Chief Justice
should always be from outside, Me-
chanism of course is a maiter where
he came forth, as the Bar Council of
India has come forth; the Bar Council
of India has even spelt out the mech-
nism. As I said mechanism is a mat-
ter where the Supreme Court could
come to our rescue. I am prepared to
place myself entirly in the hands of
the Supreme Court for this purpose
Without going deeper into this ques-
tion, I think, as and when a policy
decision is taken, I can assure the
House that we will act in a manner
where the total independence of
judiciary is ensured and I may assure
Professor Saheb that the matters of
transfer are a matter where the Sup-
reme Court has a great say, I would
not like to say anything about the
transfers that were effected in 1976
because if I say something now you
may say that I am trying to justify;
I can only say this much that what-
ever the basis the transiers were pro-
jected by the Supreme Court itself.
I would not like to go deeper into it;
it woud be unfair for me, various
reasons were said, various representa-
tions were made and so on, Leaving
it apart I am now saying that I shall
endeavour my best to see that we
have no hand or interference with
regard to transfers and I am sure that
this would alay your fears.

SHRI V. N, GADGIL (Pune): 1
shal] follow Prof, Dandavate and
ask only one question, of course bro-
ken into two parts. I woud like to
know government’s approach on two
things, First is the question of
seniority. I do not think that in any
democratic country, in the matter
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of judicial appointments, seniority is
accepted as a principle. In fact in
England, it is openly political, You
may be interested to know that this
is what one British Prime Minister
wrote to Lord Chancellor about ap-
pointments. He said the judicial salad
requires both legal oil and political
vinegar. The appointment is purely
political,

So also in the United States. Once
a President of America was asked
what mistake did you commit during
your tenure? His reply was my
greatest mistake was sitting on the
bench of the Supreme Court, So the
appointments there are purely poli-
tical,

In the light of the Law Commis—
sion’s Report, which says that in the
matter of appointment of Chief Jus-
tice, what is required to be taken in-
to consideration are three things, not
necessarily seniority—competence that
he possesses, the confidence that he
can inculcate among the people and .
the Bar and the coherence that he can
bring about in the team that can work
in the High Court. I woulq like to
know from the Government whether
Government will follow the Report of
the Law Commission not only in the
matters of appointment of Chief
Justice, but in other cases also and
not follow necessarily the principle of
senioriy. Secondly, the Law Com-
mission has also mentioned that many
of the appointments are on the basis
of community and religion. Unfor-
tunately, our society is caste ridden,
From my experience I can tell you
that this domination of one caste in
many states is reflected in all organs
of Government including judiciary.
That is the fact of life. We are seeing
what is happening in all our high
courts. There was a strike by the
Allahabad bar. One of the reasons
is said to be caste considerations. The
Law Commission has also warned
that many of the appointments are
made on the basis of caste,

SHRI JYOTIRMOY BOSU: In
Andhra High Court also.
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SHRI' V. N. GADGIL: In other
High Ceurts aldo.

SHRI P. SHIV SHANKAR: I con-
cede what you say, I hope you have
no grievance agaimst me,.

SHR! V. N. GADGIL: This caste
domination which is a kind of social
imperiatism even in judicial field is
operating in many high courts, Mr.
Bosu has said in the other High
Courts also. Now I can tell you....

SHRI BHOGENDRA JHA: I am on
a point of order.

The question of caste is raised only
to divert the peoples attention from
the real problem which is of a class
character.

MR, DEPUTY-SPEAKER: He has
not mentioned about any caste.

SHRI BHOGENDRA JHA: He has
mentioned about the Allahabad
Bench. It is not only aspersion. It
is a false aspersion and it is the
mechanism  of the capitalists to
divide us on the basis of caste and
communal life,

MR. DEPUTY SPEAKER: There
is no point of order. Please take
your seat.

SHRI V., N. GADGIL: I want to
ask a pointed question, In view of
the statement made by the Law
Minister himself in this very House
when he was an ordinary Member in
1979, he mentioned an incident—that
one particular Judge is reported to
have said that my people will rule
this High Court for two generations.
Thig is a kind of thing that ig going on.

My second question is, what steps
does the Law Minister propose o take
in the matter of removing caste con-
siderations?

SHRI P, SHIV SHANKAR: Shri
Gadgil has adverted to the principle
of senioriy.

(Interruptions)

SHRI P. SHIV SHANKAR: Yes,

I have conceded. Does it require re-

iteration?
(Interruptions)
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SHRI P, SHIV SHANKAR: I am

sensitive to Mr, Bosu.

On the'questioh of appointment of
the Chief Justice, Shri Gadgi] has ad-
vocatéd the approach that it should not
be considered merely baséd on senio-
rity. The Law ommission has
made recommendationg to which he
has allidéd and that part of the Law
Commission’s Report is under active
consideraton of' the Government be-
cause it requires a little bit of the
changes in the law, Constitution and
the procedure that has to be follow-
ed. Therefore it is not possible for
me to immediately concede to the
argument that has been advanced by
Shri Gadgil on this issue. On the
second aspect about the caste con-
siderations that prevail in the ap-
pointment, it is a reality, Sir, and I
very respectfully regret it. But then
we will try to find a way out. If I
am permitted to say so, in case we
come to the flnal conclusion that a
Chief Justice should be from outside,
in such circumstances, I am confident
that he will not be interested in re-
commending a person on any extra-
neous considerations except merit, So
perhaps if I say that indirectly what
Mr. Gadgil says goes to support the
approach which is already under con-
sideration of the Government, I would
not be wrong. I would not like to
dilate on the statement that I myself
made in this House in 1979. It is on
record and I have nothing more to
add on that issue,

SHRI EDUARDO FALEIRO
(Mormugao): Sir, the policy that the
Chief Justice of a High Court should
be from outside that particular High
Court and that in any High Court,
one-third of the Judges should also
be from outside is net a new pelicy.
It has been mentioned here and it
has been enunciated in the 14th Law
Commission report. Apart from
that, it was also propounded by the
States Reorganisation Commission as
a means of promoting national inte-
gration. It has been again and again
reiterated in this House and I only
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regret that the statement is made
here that the matter ig still under con-
sideration, It is high time that this
matter should be settled and the Gov-
ernment should come forward with a
definite policy statement in this
regard. Why am I urging that it
should be expeditiously done? It is
because before these appointments
are made, the policy must be enun-
ciated to prove and to appear that
ithere is no discrimination. Just last
year in the Assam High Court, the
senior-most Justice of that High
Court and the acting Chief Justice,
Mr. Bahrul Islam was superseded by
@2 judge brought from outside, from
the Madhya Pradesh High Court
Justice Lodha. There was a writ peti-
tion and ultimately Justice Lodha had
to go. He was appointed Chief Justice
of Rajasthan High Court and Justice
Bahrul Islam was made the Chiet
Justice of Assam High Court. If there
is no policy behind this, all these epi-
sodes leave a bad taste, It appears
that you are picking and choosing. In
some cases you are bringing the Chief
Justice from outside and in other
oases you appoint the senior-most
Judge in that very High Court as the
Chiet Justice, according to your politi-
cal conveniences and political pre-
dilections, If you have this policy
that the senior-most Judge of
a particular High Court will not
be the Chief Justice in that High
€Court, and he wi'l alwayg o
outside, then the question of
objyectivity is proved. It is shown
that you are not partisan and you are
objective, So, Government should
come forth with this policy statement
at the earliest. The Bar Council has
nothing to do with it When Justice
Desai was brought from Gujarat High
Court and appointed to the Supreme
Court, there were a lot of objections
from the Supreme Court Bar Asso-

ciation. But the then Prime Minis-
ter, Shri Morarji Desai said, the Bar
Association has nothing to do with it
and it is for the Government to ap-
paint according to the Constitution,
The same policy should be followed.

L
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About the point raised by Shri
Gadgil, there is actually lot of lack of
faith very often on the part of the
scheduled castes and backward class-
es and minorities in the judiciary,
because as the strength stands today,
as the composition stands today,
there is hardly any representation for
the scheduled castes and scheduled
tribes, backward classes and minori-
ties. The hon, member Shri Jyotir-
moy Bosu mentioned Andhra Pradesh
High Court, I have got here with me
the list of all the High Courts. In

Andhra Pradesh High Court....

SHRI P. SHIV SHANKAR: I know
Andhra Pradesh High Court much
better,

SHR1 EDUARDO FALEIRO: 1
will inform the House that in Andhra
Pradesh High Court, there are 17
judges but there is not a single judge
from the Scheduled Castes and Sche-
duled Tribes, This is the position in
most of the High Courts. There are
hardly five judges of Scheduled
Castes and hardly a dozen from -
minorities in all the High Courts put
together. This has to be changed,
Will the Government immediately
enunciate the policy in this regard?
Secondly, by availing of the powers
under Article 309 of the Constitution,
will the Government make reserva-
tions for the Scheduled Castes and
Scheduled Tribes in the High Court
services?  Otherwise, if it does not
want specific reservation, will it see
that the Scheduled Castes and Sche-~
duled Tribeg and minorities are Ppro-
perly represented in these highest
judicial bodies, High Courts and
Supreme Court? Thirdly, what
about the All India Judicial Service?
These are the questions which go to
ensure the impartiality of the judges
and national integration. And on
these lines, the All India Judicial Ser-
vices had been propounded then by
the second amendment, if I am not
mistaken, The proposal is there. The
Government can bring it before Par-
liament if it has sufficlent strength ir
the Rajya Sabha. He should be able
to convince the GStates. The powers
are there under Article 313, ‘
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SHRI P. SHIV SHANKAR: The
first aspect of my friend's Question
deals with the policy decision. He
wanted to know whether it would he
an early policy decision and he de-
precated the idea of picking and
choosing people and appointing them
as Chief Justices in different High
Courts, I am one with him that how-
ever justifible 5 case could be, if you
transfer and appoint a Chief Justice
from outside, you will be inviting che
criticism based on discrimination not-
withstanding the fact that it may be
highly justified having regard to the
facts and circumstances of the case.
I can assure this hon. House that at
the earliest of opportunity a  proper
policy decision would be taken which
would be in the interest of the society
at large keeping in view the indepen-
dence of the judiciary,

My revered friend has referred to
the Andhra Pradesh High Court and
said that there is not a single Sche-
duled Caste Judge there. But for
the sake of information to this hon..
House I can tell that Andhra Pradesh
High Court is one of the very few
High Courts where a  Scheduled
Caste gentleman continues to be a
judge even today. There is one gentle-
man who is a sitting judge, Mr.
Justice Punnaiah, if you want to
know the name also, There are
only a few High Courts, viz. West
Bengal, Karnataka and Andhra Pra-
desh which have got one Scheduled
Caste judge. In Tamil Nadu, Mr. Basu
You will be surprised to know, that
there are two judges. But it is regret-
table that we have only flve judges
belonging to the Scheduled Castes, 1
also regret that adequate nuraber of
judges belonging to the minorities
and backward classes are not there.

I am not able to appreciate the idea
of reservations as my friend Mr.
Faleiro tried to put forth, I can assure
the House that I will take up the
issue of adequate and due repre-
sentation to all these classes in differ-
ent High Courts and with your kind
cooperation I will assure you {hat I
will assiduously fight for all these
cases. (Interruptions),
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of High Courts (CA)

Sir, on the question ot the All-
India Judicial Service, this matter is
engaging the attention of the Gow-
ernment. In various cases the States
have got their own objections. We
are trying to sort out the mattexs
with different High Courts and while
the Central Government is in favour
of having an All-India Judicial Ser-
vice, the States are not very much
appreciative of this approach, I assure
you that I will take all possible
steps to see that the States are pur-
suaded to agree for the All-India
Judicial Service,

13 37 hrs.

STATEMENT RE. REVISED TERMS
OF REFERENCE OF THE PRESS
COMMISSION

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): I had
mentioned in the House on 20th Juae,
1980 that I wanted to place the revis-
ed terms of reference of the Press
Commission before the House after
these had been approved by the
Cabinet. Accordingly, the revised
terms of reference approveq by the
Cabinet are being laid on the Table
of the House.

Regarding these revised terms, con-
siderable thought has been given to
the matter. The concerned Pressg as-
sociationg and organisations were
requested to offer specific suggestions,
if any, for making the terms wider
and more comprehensive. The Press
associations|organisationg generally
welcomed the proposal and responded
by making a number of suggestions
which have been taken into considera-
tion while finalising the revised termss.

The revised terms enlarge the arem
of inquiry, impart to these a greater
amplitude, add an element of social
and national reference and signify the
great importance Government attachey
to the Commission’s work.,

The Indian press has a glorious
past. It was an instrument in the
hands of national leaders during the
struggle for freedom which carried
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information, political gwakening and
cultural enlightment not merely to
those who could read the papers but,
through them, to others who had the
papers read to them. Wg feel the
Press has a similar but distinctive role
\to play in our developing democratic
Tsociety. This role cannot be copied
from models or historical develop-
ments abroad.

. We regard an independent Press
functioning in a professional and
efficient manner as essential to the
society and also to the Government.
In a developing country wedded to
democracy, the Press has an impor-
tany role not only as an industry but
as g social institution anq as a forum
for informed discussions of public
affairs. The nation-building efforts go
on in a planned manner and com-
munication|dissemination of informa-
dion on the developmen¢ policies and
gencration oy debates thereon are
essential elements in this. The Press
has, gbviously, an important role and
responsibility in the communication
and developmental policies.

The press is more than ap industry.

It is an institution with a wide social
impact. We woulq like it to become
a forum for informed discussion of
public affairs. For this to happen,
journalists themselves have to appre-
ciate their interests, responsibilities
and social significance. It is against
this background that the terms have
been amplified and made relevant to
4he current challenges. Hence also
our emphasis on protecting the
citizen’s right to privacy.
* Closely connected with this is the
role of advertising, whether Govern-
ment, private, educational or com-
.mercial, in the finances of newspaper.
In the earlier terms advertising
figured only as a possible source of
pressure.

While revising the terms, it had be-
come possible to suggest that the
Commission should study the Preag as
an industry, its links with other in-

qdustries and the existence o¢ ebain
‘aewspapers and the effect this Rag on
compratition For newspaperg &re

(St.)
nothing but agencies for conveying
information and ideas or viewpoints.

The earliey terms of reference did
not make g specific mention of the
essential inputg of newspapers. It has
now been indicated that the question
of production and supply of news-
print and printing machinery should
also be examined. Government has
stressed, time and again, the import-
ance it attaches to the healthy growth
of gmall and medium newspapers.

In the past decade, there has been
great debate on flow of information,
based partly on coverage of news,
between one country and another. In
a country of g continenta] gize like
India, it is equally important to look
at the coverage of news in our news-
papers from all partg of the country.

The new terms call for an exami-
nation of the perspective of newspaper
development. The current debate on
the proposal for a new international
information order has been given due
recognition. The Commissio, has
been asked to deliberate on the role
of journalism as a means of better
mutual understanding in this context.

Newspapers can help in building up
amity ang friendship. In any picture
that we may have of a new world, a
new economic order and a new infor-
mation order cannot be wished away.
It ig in this larger context nationally
and internationally that we would
like journalism to be studied and
practised.

REVISED TERMS OF REFERENCE
OF THE PRESS COMMISSION

The Press Commission shall inquire
into the growth and statug of the
Press since the first Press Commis-
sion reported and suggest how best it
should develop in future.

1t shall, in particular, examine and
make recommendations on:

1. The role of the Press in &
developing democratic society.
2. The present constitutional
guarantee with regarq to the
freedom of speech and expres-
sion; whether this iz adequate
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10.

11

12.

13.

14.

18.

. Meang of

. O wnership patterns,

. Chain newspapers;

. Economics of
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to ensure freedom of the
press; adequacy and efficacy
of the laws, rules and regula-
tiong for maintaining this
freedom.

. Constitutional and legal safe-

guards to protect the citizen’s
right to privacy.

safeguarding the
independence of the Press
against economic ang political
pressures anq pressures from
proprietors and management.

. Role of the Presg ang the res-

ponsibilities it should assume
in developmental policies.

. The Presg as industry, a social

institution and ga forum for
informed discussion of public
mffairs. .
manage-
ment practices and financial
structures of the Press; their
relation to growth, editorial
independence and professional
integrity.

linkg with
industry, theiy offect on com-
petition ang on the readers’
right to objective pews and
free comments.

the newspaper
industry; newsprint, printing
machinery and other inputs
for newspapers.

Advertising—Govesrnment and

private, educationa] and com-
mercial.

Government—Presg relafions
and the ;:ole of official
agencies.

Relations that should subsist
between different elements of
the press namely, publishers,
managers, editors and profes-
sivnal journalists and others.

Growth of small gnd medium

papers and of the language
press.

Development of the periodical
press ang specialised journals.

News coverage ang news
values; structure and func-
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tioning of newg agencies and
feature agencies; flow of news
to and from India.

16. Training of professional man-
power; steps to improve pro-
fessional; research in journa-
lism and mass communica-
tion.

17. Journalism as a meang of better
mutual understanding in the
context of proposals for a new

international information
order.
18. Perspective of newspaper
development.
13.42 hrs.
PERSONAL EXPLANATION BY
MEMBER

SHRI NIREN GHOSH (Dum-Dum):
Mr. Deputy-Speaker, Sir, on 8th'
July 1980 Shri Ananda Gopal Mukho-
padhyay alleged that I threatened
Shr1 Suradish Roy anq Shri Ramava-
tar Shastri to walk out of the House.
It appears in the proceedings of the
House on page 11187.

There is not a grain of truth in the

statement. It hurt my honour and
prestige. I repudiate this statement
in toto.

SHRI ANANDA GOPAL MUKHO-
PADHAYAY (Asansol): Mr. Deputy-
Speaker, Sir,....

SHRI JYOTIRMOY BOSWY

(Diamond Harbour). Sir, he cannot
make a gtatement.
MR DEPUTY-SPFAKER. Ne
debate. Nothing will go on record.
(Interruptiong) **

13.44 hms.
ELECTION TO COMMITTEES
(i) EsttMATEs COMMITTEE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): Sir, 1 beg to move:

“That the memberg of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule
311 of the Rules of Procedure and
Conduet of Business in Lok Sabha,?

**Not recorded.
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thirty members from among them-
selves to serve ag members of the
Committee on Estimates for the
term ending on the 30th April,
1981.”

MR. DEPUTY-SPEAKER: The

question is:

“That the members of this House
do proceeg to elect in the” manner
requireq by sub-rule (1) of Rule
311 of the Rules of Procedure and
Conduct of Business i Lok Sabha.
thirty members from among them-
selves to serve as members of the
Committee wn Estimates for the
term ending on the 30th Apnl
1981.”

The motion was adopted.

(i) PunrLic AccouNts COMMITTEE
SHRI BHISHMA NARAIN SINGH:
Sur, T beg to move:

“I'hat the m~mbers of this Hous2
do procerd to elect in the manner
required by sub-rule (1) of Rule
309 of the Rules of Procedure and
Conduct of Business in Lok Sabho,
fiftean memberg from among them-
selves to serve ag members of the
Committee on Public Accountg for
the term ending on the 30th April,
1981.”

MR, DEPUTY-SPEAKER: The
question is:

“That thc members of this Iiouse
du proceed to welect in the manner
requireq by gsub-rule (1) of Rule
309 of the Rules of Procedure and
Conduct of Business in Liok Sabha,
fifteen members from among them-
selves to serve as memberg of the
Committee on Public Accounts for
the term ending on the 30th ,April,
1981.”

The motion was adopted.
SHRI BHISHMA NARAIN SINGH:
Sir, I beg to move:

“That this House do recommend
to Rajva Sabha that Rajya Sabha
do agree to nominate seven mem-
bers from Rajya Sabha to asso-
ciate with the Committee on Pub-
lic Accounts of the House for the
term ending on the 30th April,
1981, and do communicate to this
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House the names of the members
so nominated by Rajya Sabha.”

MR. DEPUTY-SPEAKER: The

question is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nominate seven mem-
bers from Rajya Sabhha to asso-
ciate with the Committee o, Pub-
lic Accounts of the House for the
term ending on the 30th April,
1981, and do communicate to this
House the names of the members
so nominated by, Rajya Sabha.”

The mot.ion was adopted.

(ii1) ComMMITIEE ON PuBLIC UNDER-
TAKINGS

SHRI BHISHMA NARAIN SINGH:
beg 10 move:

“That the memberg of this House
do proceeq to elect in the manner
iequireg by sub-rule (1) of Rule
312B of the Rules of Procedure and
Conduct of Business in Lok Sabha,
{ifteen mcmbers from among them-
selves to serve ag members of the
Comniittee pn Public Undertakings
for the ierm ending on the 30th
Apnl 1981

MR. DEPUTY-SPEAKER: The

question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) o Rule
312B of the Rules of Procedure
and Conduct of Business in Lok
Sabha, fifteen memberg from among
themselves to serve as members ef
the Committee on Public Under-
takingg for the term ending op the
30th April, 1981.”

The meotion was adopted.
SHRI BHISHMA NARAIN SINGH:
beg ta mave:

“That this House do recommend
to Rajya Sabha thay Rajya Sabha
do agree to nominate seven mem-
‘bers -frem Rajya Sabha to associate
‘with the Cemmittee on Public Un-
dertakings of the House for the
term ending on the 30th April, 1981,
and do communicate to this House
the names of $the members go nomi-
nated by-Rajya S&bha’
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MR. DEPUTY-SPEAKER:
question is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nominate seven mem-
bers from Rajya Sabha to associate
with the Committee on Public " Un-
dertakings of the House for the
term ending on the 30th April, 1981,
and do communicate to this House
the names vf the members so nomi-
nated by Rajya Sabha.”

The motion wes adopted.

(iv) ComMIiTIE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED
TRIBES

SHRI BHISHMA NARAIN SINGH:
I beg to move:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule
331B of the Rules of Piocedure and
Conduct of Business in Lok Sabha,
twenty members from among them-
selves to serve as members of the
Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes

The

for the term ending on the 30th
April, 1981.”

The motion was adopted.

MR. DEPUTY-SPEAKER: The

question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (i) of Rule
331B of the Rules of Procedure and
Conduct of Business in Lok Sabha,
twenty members from among them-
selves to serve as members of the
Commitee on the Welfare of Sche-
duled Castes and Scheduled Tribes
for the term ending on the 30th
Apri}, 1981.”

The motion was adopted,
SHRI BHISHMA NARAIN SINGH:
I beg to move:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nominate ten members
from Rajya Sabha to associate with
the Committee on the Welfare of
Scheduled Casteg and Scheduled
Tribes of the House for the term
ending on the 30th April, 1981 and
do communicate to this House the
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names of the members so nominated
by Rajya Sabha.”

MR. DEPUTY-SPEAKER:
question is:

“That this House do recommend

to Rajya Sabha that Rajya

The

from Rajya Sabha to associafe with
the Committee
Scheduled Castes and Scheduled
Tribes of the House for the terin
ending on thy 30th April, 1981, and
do communicate to thig House the
names of the members so nominat-
ed by Rajya Sabha.”
The motion was adopted,

MATTERS UNDER RULE 377

(i) Re Kali Hydro Electric Project
and Bedthi Project in Karnataka.

SHRI T. R. SHAM/ANNA (Banga=~de=s
lore South): Mysore Power Corpora<

tion of Karnataka has taken a ne?lu
Hydro TRlectrict Project, namely:
Bedthi Pioject at an estimated cost
of about Rs. 150 crores.

This is an additional project in
North Canara District of Karnataka.
The other project, the Kali projecs,
started about four years back, and is
being worked at slow progresy. It is

a matter of regret that a new project

nearby is taken up witliéut studying
the technical anq economic draw-
backs of the Kali Hydro Electric Pro-
ject. Even a layman can understand
that the working of the Kali Project
is not as rosy ag we presented whe
Smt. Indira Gandhi, Prime Minister,
laid the foundation stone of the fx\)l?fb
ject. There is a strong case for fully
examining the work of this project.
The proposed Bedthi Project is *fo
be constructed by putting up a 111
metre dam at Magod across the
Bedthi river. From the dam at about
2 K.M. there is the Magod falls. It
is designeq to send water through an
underground conductor system ¢y the
power house at Azabail 'Two gene-
rators of 105 M.W. each installed at
the power house to supply 1000 million
units of electricity every year, it is
estimated
It is true that the country neéds
badly extra power for the economic
development of the country.

Sabhaes
do agree to nominate ten memberd.

on the Welfare of

st

&

!

..{x"'



a37 Personal Explanation SRAVANA 2, 1802 (SAKA)

umits of electricity every year, it is
estimated.

It ig true that the country needs
badly extra power for the economic
development of the country. But
it is a matter of regret that our
engineers have not examined all as-
pects of the case before venturing to
take the Bedthi Project.

In the first instance the people of
the area have strongly objected to the
taking up of this Project on several
wvalid grounds.

Specialists after careful study have
given reportg that it ig not desirable
to take up the project on the following
£rounds:

Bedth: is as important to Karna-
take a9 sileni valley is for Kerala;

1t is an irreparable loss if
25,000 acres of rich forest area is
destroyed in addition to large area
of agricultura] land on account of
1hig project;

Rich mineral deposits of lime-
stone, copper, etc.,, will be merged in
water;

Large cattle grazing areas and
valuable medicinal herbs will be
lost;

The destruction of forestg will
affect at the rain fall in ghat and
plain greas;

22 villages wil]l be drowned; and

The water storage in two reser-
voirg (nearby) may cause big earth
tremor,

To put it briefly the direct and in-
direct loss on account of the project
will be very much more than the
benefit of extra power.

On account of the strong protest of
the people of the area, temporary stay
is given by the Chief Minister of
Karnataka,

I strongly urge upon the Central
Government to order the State Gov-
ernment to immediately drop the
Bedthi Project. After completing Kali
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River Project and after carefu] study
and examination, the Project may be
taken up after convincing the people
of the area.

(ii) Welfare Fund for Fishermen

SHRI B. K. NAIR (Quilon): With
Your permission, Sir, I wish to raise
the following important matter under
Rule 377.

It wag gratifying to be told in ans-
wer to my Unstarred Question No.
4043 on the 14th instant that the feasi-
bility of gtarting a fishermen’s welfare
fund is being examined by the Minis-
try of Agriculture. This is a matter
which deserveg the most earnest and
urgent attention of the Government.
It relates to a community which ha$s
always rendered very valuable service
to the nation not only in making up
to some extent out ghortfall in a vital
sector like proteins put also in aug-
menting our foreign exchange resour-
ces. Our income from export of fish
and fish preparations has been increas-
ing steadily from year to year—from
just Rs. 54.5 croreg in 1972-73 to over
Rs. 228 croreg in 1978-79. On the
other hand, the lakhs of families for
whom fishing ig the sole means of
livelihood have remained most neglect-
ed and backward. Even their bare
minimum human peeds like housing
ang drinking water have not been met
adequately. In matters like health
services, sanitary arrangements, edu-
cation and transport facilities, their
areas remain far below the average
standards. Their income is meagre,
much of the value of the fruits of their
labours are being snatched away
by unscrupulous middlemen, the trade
and the owners of boats and trawlers.

I submit, therefore, that the wel-
fare fund now under consideration
should have comprehensive coverage
providing insurance against contingen-
cieg like unemployment, under-em-
ployment, loss of property like dwelling
houses and equipment due to natural
calamitieg like floods, tida] waves and
storms anq also persona] injuries and
loss of life resulting from accidents
occurring at sea besides pensions for
old age,
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1. have also to request the Govern-
ment that under its coverage should
be included not only the men engaged
in country craft but also those work-
ing in mechanised boats and trawlers.

There may not be any dearth of
fundg since adequate amounts can be
raiseq through a cess levied on exports,
contributiong from concerned State
Governments and Employerg besides

provision made by the Government of
India.

(iii) Needg for settling the grievances
of employees of departmental canteens

r cn SRR

SHRI E. BALANANDAN (Mukun-
dapuram): Mr, Depaty-Speaker, Sir,
the Government of Indig hag already
decided that the employees of the de-
partmenta] canteens of Government of
India will be treateq ag holders ot
Civil posts under the Central Govern-
ment It was also enjoined in the
same notification that Service rules
will be framed shortly under proviso
to Article 309 of the Constitution to
regulate their employment. However.
nothing has been done in this respect
so far and the canteen employees arc
agitating through a strike for the fol.
lowing demands: (1) Pay scales on par
with Cenira] Government employees;
(2) Leave, L.T.C.. Medica] facilities,
Pension, C.E.A, etc. at par with Cen-
tral] Government employees; (3) con-
version of Cooperative canteeng to De-
partmental Canteens; (4) creation of
canteens department under Ministry of
Home Affairs; (5) Private stalls in the
canteeng should be gholished and (6)

victimisation of Canteen Employees be
removed,

In view of the situation created due
to inaction on the part of Governnicnt,
the canteen employees have been forc-
ed to go on strike, A]] efforts by their
representativeg to avert the gtrike and
have g negotiated settlement of their
problems have been go far of no avail.

I, therefore, call upon the Govern-
ment to settle the genuine grievances
of canteen employees particularly
their demand for parity with other
Central Government employees in all
Tegpects.
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(iv) U.G.C. grantg to University and
College libraries for purchase of
books,

DR. VASANT KUMAR PANDIT
(Rajgarh): Mr. Deputy-Speaker, Sir,
the University Grants Commission has
been the main Central funding body
for jibrary book buying in universities
and college threughout the country.
Out of the overa'l pudget 26— 30 per
cent is spent for book buying UGC
disbursad it the year 1978-79, Rs. 644
lakhg for the purchase of books. This
comprises of Basic grant Lo universi-
tieg of Rs. 242 Jakhs. Balance amount
was given for Book Bank Schem? and
other schemes for the development of
Huinanities, Soria] Sciences Engineer-
ing, cte.

The last Government drastically cut
the fung 2'location to the UGC for the
year 1979-80 and the Sixth Five Yeur
Plan. The policy wag that funds were
required mo-c for gericullure  than
higher education. Ag u result of this
measure, since July-August, 1979, uni-
versity and college-libraries ran out of
funds and stoppedq purchasing hooks,
The situation today is exactly the
same, Libraries are not able to pay
for books purchased in the first half
of 1979 and neither have they been
able to purchase any new books. Book
buying has completely <topped for al-
most one year,

This slashing of funds wil] affect
higher education alj over the country.
Libraries will not e in a position to
get latest bookg on subjeclg essential
for the country’s progress. Research
and development will suffer a set back
due to the paucity of latest research
findings from al] over the world. After
all, our academicians and scientists de-
peng on books for their knowledge
and professional growth. Students
will suffer because of lack of good and
recent reference material. The coun-~

try cannot afford to cut down on higher
education.

The cut in library grants shogld be
immediately restored and book buying
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grantg should be increased every year.
The jncrease should be commensurate
with the rate of inflation prevailing in
the country. Due to inflation, the
price of books is also going up since
raw material inputg such ag paper are
sky rocketing. Therefore, book buy-
ing grants ghould be increaseq every
year so that India does not lag behind
in imparting knowledge to our stu-
dents, scientists and engineers

Slash in grants has caused a severe
depression in the Book Industry,
amongst publishers, importers, whole-
salers and retail book sellers. The
industry has come to a gtandstill and
most companies are no¢ able to pay
Salarieg to their staff. If the situation
continues, a lot of publishing concerns
would be forced to close down and
many others wil] have no other alter-
native but to lay off a lot of their
employees.

An early solulion of this problem
is urged and the UGC should imme-
diately give ad hoc grants to universi-
lies and libraries first to clear the
debt for previous purchaseg of books
and to continuc the programme to
purchase books for the current year.

(v) Steps to check the epidemic of
Cholera and Gastro.enteritis in
Ghanj Block of Gorakhpur

14 hrs.

W gREE FET (FEITS)
¥ ¥ F1 egw M@y fav &
THI SF O %A gu FTAT AIL
TEY TerEfew ¥ FHw A WL AF-
feq ®x0 1@ § 1 ST a19R
RS9 AMY" & MEr § 39
ARWATY T THIT TWT 978 oA
§F T AR EWT @ETETOEY &
AR 27 & W Afgw W&
@ Y @I g | gEyE &
Ty ¥ %€ 7 F1E gaeyT AgY
1 g wiw fm o owmardt
Ngaey o wfyF ¥ 9T AW
frf & wgfr F FIOr T TA@AA0
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(vi) Need for immediate transporta-
tion of bananas by Railways from
Bhusawal to Delhi

SHR1 Y. S. MAHAJAN (Jalgaon):
Bananas worth lakhs of rupees come
in g rotten condition tg Delhi from
Bhusawal gnd other centresin Jalgaon
district. Thig ig because the Railways
delay shipment of the common user’s
fruit. As against the understanuing
that the bananag should reach Delhi
in 72 hours, the railway takes 120
hours.

(vii) Need for averting recurring
floods in Tel. Hati ang Shagada
rivers in Kalahandi district of
Orissa

SHRI RASABEHARI BEHERA

(Kalahandi): The people of Kankiri,

Chhilpa, Chhendia, Palash, Tamba-

Chhada anq Taransa, villages of Dha-

ramgarh block, Nandol, Makarshola,

Kotengaon, Purnashor, Dasigaon and

Ambadola villages of Junagarh block

and Belkhandi village of Kesinga block

are reeling under ravaging floods of
swollen Tel, Hati and Shagada rivers
of Kalahandi district.

Thig ig the third continuous year of
floods in these rivers. Thig hag caus-
ed extensive damage to crops, cattle,
wealth and land hag become unfit for
cultivation. Fifteen thousand acres of
fertile 1and have become sandy. Hun-
dredg of houseg built on the banks of
the rivers have collapsed. Thousands
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SHRI RASABEHARI BEHERA—
contd.

of people have been rendered home-
less, They have lost their cattle wealth
worth several lakhg of rupees,

In view of such enormous loss, I
make 3 fervent appeal to the Govern.
ment to rehabilitate the people to a
safe place. A central team should
vigit the flood-affected areag to assess
the loss and sanction advance relief
assistance forthwith,

I demand that the Government
should take special measures to avert
recurring floods in this area. This is
a question of life and death of more
than 50,000 people. The raising of
embankmentg on both sides of these
rivers should be taken on war-footing.

14.05 hrs,

APPROPRIATION (No 3) BILL, 1980

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): I beg
to move:*

“That the Bil] to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the gervices
of the financial year 1980-81 be
taken into consideration.”

W\ A& ¥ IW (9AY) o
AT FIF F1 @S agt &H
Farfazfes w2 ¥ & & 91 wWr @
¥ & a6 FEAT AT § | T W
qgAr AW A ag gAv @ f& wEgms
OIS FTR! 9 TE & | g7 /AWMTA
g a1 91—

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir the Appropriation Bill
covers all grants and for all Ministers.
Kindly have a look around, at your

right. Except the Finance Minister,
there is nobody. This ig most unfor-
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tunate. Mr. Speaker was making
observations about Memberg not being
present during the Question Hour, not
realising that they have other pro-
grammes, But the Ministers here—
for whoge Ministrieg grants have been
voted—are not present. Thig is most
improper.

MR, DEPUTY.SPEAKER: The Min-
ister ig giving a reply. (Interruptions)

SHRI K. LAKKAPPA: You cannot
obstruct the proceedings of the House
like this,

SHRI RAVINDRA VARMA (Bom-
bay North): Sir, it has been the prac-
tice in the House that since some
Ministrieg get guillotined and ques-
tiong may be raised agbout those res.
pective Ministries, the Ministerg res-
ponsible for these Ministries particu-
larly, alwayg took care to be present.:
Thig courtesy has always been ex-
tended by the Cabinet to the House.
It is regrettable that this practice has
not peen followed thig time.

SHRI R. VENKATARAMAN: Mr.
Deputy-Speaker, Sir, I have been
briefed on al] these points, and the
officers of the Departments are here.
Cabinet responsibility is a joint res-
ponsibility, and as long as I am able
to answer the questions, the other side
should have no objection,

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
ed Fund of India for the services of,
the financial year 1980-81, be taken
into consideration.”

Mr, Moo] Chand Daga.

ff W& «x I (qEY)
Jutens wEw, faw w@E@r ¥ 1417
FOT TAF & &1 q9e W feam
2 | Ig 9 Y AA-qACAT F@F AF
TR, TEET 9@ TF g qAN

*Moved with the recommendation of the President
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9 o ¥ gugwr § Ofe e
o qgmE I @y € & Wk
WY feggem & Tx wed ) aga
FR Tga fasr &

THAEATT § WS AT ANT AHTT
¥ dfsd € 1 & 3 ¢ Q@ &,
qfew I aTET 3 WA ¥ g
FT TEE TG AT | IaNT T
IR AN T A gEwdar gt T
AR § ' W fag a1 & TwRdIA
F FAF J[AT FRON A 15 FOX
T F gAafw A Qe | aoRaw
N mias gEg o T & fE
g 15 FUT WY #7 gaqfw @
¥ |

AR T FT W TF &
aTw AT R fe gw e d9e
F AF TEAT AR § | GO AT
AT FA J@aT W Qg AR
I qT FE UF AG Mg U @@
g 1 1979-80 ¥ gwra Iw fa=
g7 11,396 TS T, WX I IqTH
ag 9@ FT 13,310 FAT T
™ R, wAlq UF @ § J fad
1,914 FUS T F FO7 7§ THT
g T TR WIS CAEE #Y
W W FR 9 T & 1 FOR
WY AR TAEH F EW A
fd o & wfem e arage
TET FAATfEy ¥ ofeder TEY

TR wgmE @A g, W -
wifedi #1 WM W 7g AT @)
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wifers fawwan, fewdft, oy ot &1
T §FF & N9 a1 Hif 7wt §,
foed ag fawwar w7 Y | ?
fegearT & a9z 1 ¥a@ % wAWA
T8 O =ifge fe gw aoe & qr@
¥} A NFA F AT QT T,
ITHT I AT @V &, SAHT
g Jerzdy sx F5 ¢ ¥ AfFT
IR qfReadY IR ®T TH, ITRT
FH FW FT J0AAT A FT IS
FE A7 T 3| WIS 9 3§ T
SATT AT § ?

T FY JIT Y AT & FF A AT
Frfge e fe afew #me efyefadt
it % A qER ¥ A wmn f
wrefrefadr T a7 AT AT W
WE FASfE ) AW W7 Sy
EXfFT I mE NN gaa 7
T @ fro we Ao fawiwr F
T gEr fawr # I WO
qrq #1 It &, Afew ag few fag ?
AT WY grAq ;@Y IT qEFAT # T |
oIS AH ®Y T g@q g7 arv
FAT AT FT AT WA ¢ (& JT oYy
QEATE IZT IGH! GO FW & fa
if% a7 wrivEee FATY, A7 TATES
aWe  far ar aifgg? 3@ A@
¥ A T TAE FT A IO § AR
TFAGHA TG g7 THAT | HERAT TV
¥ ar qr ff5 A ®1 q@ WIS
fRAmMt | 373 T FT TAWUST I@ 9T
faa® T0at F ag @ NS faaf oy
g7 safeq &1 fael €1 ¥fsT ar
T w38 N fusar A g,
I grEm W fire & &

o fomar & ot Y & & ifaw)
& ¥ ox 77 ot f mifefesr 40 &
w1 1A § fis TEa Y TAFor FAWh
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[ g T =g ®aTT)

DAY T zq g9 F Nfowe 3 w1
afFT oo fvaa e g @, TS
TIFAT W Hr Fagd 7@ @
TEY g | TA AT w9AT gaafw geew
TIINA & AT 9gd & | S99 FaT
ghrr fF Y gwrdt e dar g &
? WAl ¥ ag wACRIT G AAA
HIX T IqAT AW 99 FI A faear
¥ 1 3 arfzfear & S g o
fs gw v #r fmar 37 3aF fayg
AT 30 ATH & IR T g I1q & 419
g g gra § & gw 7 d@faum &
3q gifzfEa F1 a6 T foar ) foerr &
X ¥ F qrst AR Tt F1 A fqea-
faarraat # w1 §, 98 1 wwaErT g
FAx § f& Fdr graa g @
gl sra Mfedies nqdwa o g
g | FrEl wYL QS FY A F IWIL
TITE

T TATAT WY G fFaAT gzama
AT IJ/H FT T & foadT 7 /T
AT AT 1 THT FIW FAT 7
AESTT AIET 3 Sfaeq adwmd | w17
FOF[ F d=AT ¥ ART IHTZY TC g |
gH I°F wmargiHe MREr & =ifgg
AT FYE FUAATA FT WA AT AT |
AfFT 98 g7 48 ' %)

ARG JdY F T F IACH AN
g1ar g fe fady e g1l sy o<
TAFH 4T F AHTATE | 5 TG FHY
gIqfw F FET TAFA THT THAT F
5250 | Qi TG ¥ W TG T &
892 § #A AW I aAT@ F QW
2149 ¥ | W9 965 FI§ TIAT Al
TATH 4G T TH1AT § | TE Al URISY
F AT ¥ AR FWT § FF g dqm
Fr gAY T WA FTHFAT § AR TS
FEX TAT AT FYEA IO TS @ |
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LI AEET TAT ® WIL AT AT
NI T F gt ag @ Wt @ &
@Y | % U T FYAT wIRAT §, U
qrwW g o e faw g favg
¥ ¥\ # qF wrad AF a9 § qv
T &7 TF SleT qU FaTor qor o7 fw
T dfrw o agi nfF@w ¥ o9
At ® M § 3IawT @=f 9 4
ar fedw fafaeeT & wgr a1 fa arw
Tl I7q T« faan qnom ) ag g3
gt gar AT 3 FAT 15 @@ 10
BT {YAT | 98 & g fFan sraa ?
S T dfqs 7@t W@ FT 9N O 47 "1
AR @ & fF =Wy =9 wara F1
ENAITAAAATYIST @& | 38FIE
gear @4t gar aifeeqe & dfwr &
TAgT @A UL, T agi et &Y a@ @
T IR 9T F2T e | T W
AN AT GHT g1 a7 ag 319
| & e famat e A F@7 fr g
Iaq & faur  smam Gfew ws <=
T F T A 9T A1 vg |1 § fa
38 TS TIT 1 F4T gHT, ¢ (qn1 21
Agt foar | oot e ag @4t A8y faa
v ?

MR. DEPUTY-SPEAKER: Mr. Daga,
you are on the third item. You have
to come {0 the fourth item. You have
finished with the Planning Commis.
sion item., You must now come to
Ministry of Law, Justice and Company
Affairs. With that, your time will be
over,

St AW & W AATATeE Y an
& & SIS

SHRI SATISH AGARWAL (Jai-
pur): Where is the hurry in passing
the Finance Bill? ' It hag to beipassed
within two monthg from the date of
introduction. I{ hag been inttoduced
on 18th June We can pasg it 'by 18th
August &ven,
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ST JW A ZWI ;[T W F AT
gear sk g faar v ad—sE
R J7 719 farar &1 ar @ fF
ATET F' AT A FERE & 7 w@
gT &) IFT X 75 TreT A § ) R
Fqr A gan =a1q fxa awg & favwem ?
agt 9T @7 fafreeT aga «fig 37 a1
i1 fm & Ao fwem faad
g1 g fen )

T AT W WA TR FT gga
& WY § zafaq 7 @ 7™ g&n AT
Z 95d § AT 7 &A1 AT T w4 S,
TE TP AT T FFA

UF artq WK oY § | A9 S
YT AR A TRd@E A W o
fexr 1 3% AT @@ QW fw
3T FW GEM H AWM HO QR
F7ifF IAHT WO dA&AT H ewrw
AT AT | AW FoAg A WA
JARA HAAT N g9 ARAM | qw
gugeird FFIAT gy § AR WS
fag <7 WY 24T Tgq & &fwq dar
3 AR qra UdE oars &gl I q
JI0 AT Z P AT AZENAT GTF
A AT AT | AN R F AT fw
wfeas nwe@Efdr 9T wmm W@ |
#Y ugr WX Wt fF ofsms goeT-
2fFp gz faadr gaafwr s g
3 | TfsTF gueEfFar ¥ Y TraRaTE
IIH AT F47 gATE 7 1978-79
A WETF AR & gafua foqrd
A TR DA B fFTar rETdit
gat frar § 1 3w o F a@eran
w1 § fF 59 wogdfaw @@ #
7 I §, FA FT qUET AV AT
W@r.& | 9gF S Traewed g 4
10 7%z Mfax W7 wivwe TG 7@
¥\ FIT Ara-faa F I]X qg AW
TN 7% @ fr fady a@ ¥ d=d
T Ay A qfsas weRiry
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¥ SHIAET T ®T ¥ AT EA4r
sifgg 1 ofsas  smevEfe IR
¥ oag gueww fram fe oy dw
1 ANFT fgar JC §feT Ty RGAT
qfawr S ¥ =& fawr aF

ﬁ%q’mmﬁmmf*&@a
R fw F1 @wt #§ W e
m | I X F )y araw

bl
SR FAHT W T § | A -

[ gy AR @, W o
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fefgre & @1 & & g
Q% 10 W@ war Sfafw e
T% A o7 W8 | A
gt & fag fo fear
o gaw frg-ee v €
T IR oW aR W) gfewde g
3 T ey a3 W
TR & | 799 | F AR W
@M 1 Awr I F fag coiem
TR 9T AN TWAT Ad & /R A=
g ufr 9§ #T At gIX %o  a%
AT TE § | T AIZA FT FHFT AT
¢ fF g Tee-IRw X wW ¥ fwe
Jrar faar g, afew fafer s og=n
fear qrar & 1 faewr ag TseE™
AR TANT F 127 wEfRA #@Y
dfear wgar faar m@r wk g
FOA F g 2@ ¢ fF B W@ N
% faam @M@ F S99 9
gt fear mar @ ST g9 @® @
w91 5 § egf W A 91 I
TE@ & gFA F faw | @ &w
LE|
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IR & far M AEd deuw =t

#ifeqr & w=T 9w g & SR
ga-wX & fag, swr qE-mTweT
TR ¥ AT @@ 19T AR W
¥ A a9 g ¥ fog oy & Wik
I g9 & F9 60 UK AT
FTAT Q@ & AT AT 45 ®O
¥ IFT 60 %o Wfa feq fremr &
HR FAT 200 T HAT T H4Y
gR ¢ &9 F@ & qqT oaA ¥
¥ 1000-1200 ¥o T HEIT FINT
§F ¥ Y IR R § W AR
F M WG 60 AR To Fv @
¥ T O AQ@T & AR T AG
gIT W Frear &, @ Hyw I
¥ fog g9 9 gldzar 2, W@
g, Fifw=x oifs @t gaeRe 9%
wazq feurddz & &, gfeadz @A
% IAE & IR THRCATES FLQ & |
g ¥ wEFd - a9,
-8 EAR ® ITq FEF IJA
FT I W AX & o qvr faeR
feit % w9k & 13 & ¥o
aw fAg g § W @E arag ST
g @9 %< ¥ § | @fae

WM AIEE WITHl 60 X Wo
FAFT & AT FT wowr P,
N w ¥ e I G g gAY
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W

TEQ @rge @ffar a giweeT
e § daftm g, N feasw
AW I AT I WY R W a@ W
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W Afew A ¥w oA T & -

% ©F gEE WK IS Q@
T Wiy S W §, uw
weHr Wt & sar §, @O dfewa

MGUA TR FIGT &, AU A
T @ AR v fafaw sfag &
AT E—ATA FY TASA A 2 T &Y
A FAM & AF1 fagar &
aaa fag @gs ¥ &lo g¥e dlo
(Tae=T) faar & AT 48 9T 9%
T T 9T , TR TT & F1E QaqeTaRE
AE whfY g, oo w9t dfew @
Y, §OR-THATAEET HT qT4 FT AR
FT @T &, 3T F1 g7 TS F1 AV&T
7Y [T ey & | & FeAT @A §
fa oa ga<i &1 1500 q9T AT 2000
YA ATEETT 47T™ &7 W7 faerar §,
qrga T WY ag wave a2 faedt Tfed
FIETT AT 78 Fur oy qg) §) &FdAL
# fa F1E waea< § droumo o a1®
% & ETE e § R | sw A A
9 ®Y%1 fraar anfed fo qiftaea ¥
e foar faad g <@ 2, foaar
gt g@IT g7 #1HYT X &< & B,
qg 3IF 914 FY WA TR F ot g
R W1T AW T ged NreHw 2 T* |
afew qu feeafdr w1 adfwn T g0
fe ¢ ot grfomive wreefl e
* Ndww § 7@ armn W7 S gqN
X W @ § O godee v §



255 Appropriation

= ARG SO RO R AT )
T F HS-NEFAT HT @@ g,
g ®& aragid grir) g8 faxr {u
{7aza @ fa oY wEwdls ot Agwe w1ga
F I T A ATES ATEeS & Mg -

37 X wma fwar sirar wifed ) A

M9 # SR & fa¥ 3w & ¥wa-
FATS 9 ®HT AH WY FT €414
faarar =gy § | SwATHEE d a@
Fel 91—
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(No. 3) Bill, 1080 256

FIL ST 3§ JE & IAQI TEHAT &
ar mwifas § s &N F w17 § G
%@ & A8t & qFT | A fAqew §
fo qg aga sfaa avu § s fo @7
FT TF AN F gedW FET fgy,
T FAT T T« MNfgA, T f FHA
TarAr Fifgd |

T TTTH Feod ¥ TR F 4gAT
wTgat g | we fegfa ag  f@ @
qTh ¥ 09 1 /@ W SEw

Guidelines were drawn up on the
basis of the conclusions of the Chief
Ministers’ Conference on ceiling on
land holdingg held on 23rd July 1972

s gl e fem {93 s § )
w1 o femde & auw 35-40
T FY ST IR R | 18 T FY 37

IF VS IOAF L7 gfsw a7 —
CERGT FamT' o H 4@ GuT g ——
“Implementation wil] be the res-
ponsibility of the State Govern-
ments. They would get up non-
official] bodies at appropriate level®
and place competent officials and
organisations in order to adminigter
the ceiling legislation.”

9 H TF WM Fegeq &, 5 q 8-
“The concurrence of the Central
Government will be obtaineq in res-
pect of any incidental departure
from the guidelines necessitated by
the special conditions prevailing in
any State or the Union Territory.”
FF WY TES-FEFS § SAETT T AT
YA W YFIT AT FFEIFTAA NI, §TT
& ALy Fdr o Af o qar 7Y twar
Tqr 1 1979 FSiq aseq A€ FiE
¥ g 7g €W nTaT 91 AeAE §
ofrsfae four war, fsm ¥ maqde @
wgT f& g w7 & s faw 166
FEs Y §, 79 fa¥ 78 s
afs7 7T & weawd 10-15 IR
wifefas o T T gu bk 39 W
durw frqr 301 M SR $

d fopr g M 17 @ s
#r wfag ar e far g
AHAT 35 ML 40 T FY 7 & A=
# 37 &1 frerrdle e srar @ A%
€ F T ITFT 100 TQ & 150 o
T & fAad § a1 qRLEHIqHET & Ny
9T IA &1 FaqAT qav far siar @)

Fodflo wXo MR a3 1yes miwed Y
3 sowma § 9 FY 7 ¥ fwems
g1 & | oy feafa & & a=AT a1 FI9A-
qTaT HY W T § | T H AAST 4
gt § f@ 33 &Y dfwehh § wgwm
g1 T STar | W9 57 S 4SS g,
Tg W FT AW § AT 4g ¥ AISHT
forg & wudisng Jw #7 <@ & teg
wiaw & faw e faan § 1 gkt auw
g9 g8 @q ¢ f& oY {afaw afaw aw
AT &, 55 HIT 58 WA FIITA H
fewe g § 1 fadfeae & 41 s
migat grar § MEoToyHo M(HHT
ZFT Y, <€ 55 MT 58 A ®Y IF |
frea gar & A @9 § @ 17
aY ag & f@ siw og watd 35, 40 M
SH W i AT §, ST T I T
tREImrad P maglaa
et #7 & §9 §0 & safs 3§
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Fiw 7g feafr & Br ot fafas afaq
Hr T3 g AT AV T ST TICHT @,
ag 77 feme far g, O v & =
T3 oY ¥ AR A oI BT "R
TR g ¥ A @rd & AN ag N
wzd) 3, 3w wulaw T srdz wor |
. MAAt & T A 7@ T QY Y &
AT I A TZT IYT HRAA WA F T
gar g

s ALY WA Sy T AN R
A mé g § ag AT A v
W TIF & g vgx RTUT g 4 W
Tora & afue g &, 37 71 7T &8
faady & A1 37 & a1 Fe A & M
A=Y fraraT gu & 97 &7 duT %A

W E, zrzw faargs gy g afua
ag N qw frargs gé &, ag fFedfees
o7 4 fags A g & | # gro w5y
QF HAA FT YIZLT AT ATRAT § |
T FIG AT TP A ygw femEs
FAT I, 7 FT 400 T4X o7 & e
2 afwr Ta 77 I g7 fEut@ @r
T, 37 FT 1000 &T oA fAsrd
T FATE | Uw Y deT & § AT
T 3w & Y afaw Y § AIF S
& fog, Afwa ug feafar & 1 gofag
FTr gar ug § fa xq s+ feqdf o
1 g7 3 & fag g doq sdww
fozrur Irar =ifge o

wU g & mg @ 19 G ag fadzT
Fa & f5 o 7t a7 fagkw §,
1-1-64 ¥ @8 &g 7 w4t fa
ot &1 W4 ®T At g gfaq A
za afaw, a7 I Y fadr &7 B
Fud Ay M, Af6T 1-1-64 & wgN
1 AT e §, 9T & g dar g
T gl § fr 37 Y Sfidr & IR
Fw DN F WwZ 37 w1 favr fdx
QAT T T & T1] I &1 Gl
A dar 7 Twar g 1o fawy gor fasv
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1964 & g #Y T faeY ¥, wa *Y
16 &t g 7 § oY A fwal. faay &Y
T AT A § Y wiw 1-1-64 &
qZ X sl F fasit w1 FwA
faerdY 2, &Y 37 @Y 4.5 71 Wt {wwAY
wfge |

T F AATHT AT 1T & FOT-TH
Ty § fedTg & e wiged &
ar &g Y SiaTT &, ¥ av o9 giredEqw
FT #TTH @A I § | TT S TOAT Teq
F1 ot Fgrat s =Tfgg

Ta qTd WX %FAT Igar g fis
TS &7 TfHw Y14 N8
WA # § W ug Wi sl
YT FY ATAT & FATAT TUT § W ATS
¥ 15 TU Yy gEFT aHiwa favor Ty
ot Af&7 gr w1 & A= 18 &
gY STdr § ;T AT 4 grar € fe &
FT YT T ST 40 &8 Ifae &7 WiFeye
& HIT I 4 UIATTT Y AT § A<
T TSI v fEgiy@Ed & 9a-
g% g, 9§ FITed) % g1 Aav g, o
F 1707 Qiftaew< & faw $9) &7 fasrefr
7Y fueey @ AT =& & WwF Wy
AR AT § AT AT SIS § 3
T ylax Fxfaw g7 UsEArT o ay
¥ fAdea ug & fa T 3@ F19 &Y
aq far ag 15 are & 9 g AT 7hiF
F & &Y qrar &, a1 g& ¥ Fur e
HHT & | 3° BAT FY T frar ow oz
T&EGTT HY W4T Fgfga & q=m@r
ST A St agT &7 &1 THEEA
grat 8, 3§ ¥ WY 97 Sy

T a1 Q8 fAaga'sar 9t |

S W CATT MW (Brz1) 3
IMETH AR, A o Fay o F
AT FA€ Aw farqr a1 A YT ¥q ey
¥ £ TFATEN 3T 7 BT LY A KT
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[t o0 gAR Maa]

708

! -
T

B WOF) EEE FIG UK LW I FLF

al

g® &1 farer faar 91, qrafigm #
Y AT TITAIEG A BY KT Y g4l
B atSAT AT 97 T N I ¢H
usifsawd faw 9¥ a_® I ®@ &,
F1SHI TOLTETART H I F Y 2%,
HIANT GeEd ST AT 3 ™, gaf o a1+
faaaT 1w fge o, fafeam AT
et &Y, ST a8 41 fFT o qana ¥
TgH s g &1 @i fam g &
awe 18w & @ faga Fell 1 7 @it

F LTI A TRI{B L1 €T QN
EAE Fo2IRT LRI AT W(
Olwa agf M AT 7
R a‘s&ﬁafr SE | 9
Ug & qET @), W WG X [ gi, A
TEHT H iy gl, wlg &7 d Riagi
ELIERSEC (A Of S5 BT R Gizﬁ %1
al 2.0 fagis Y |7 & wal & o

{

1 al
git afemiq 2V o fiea< 3 gt & RRELS 3! ML £ |
fzq'fmar G ﬂiﬁ G-:{H %ﬁ» f??mr. gﬁsnsl Ig;‘m“ V. Parmt. in the Chair]l &
ef 21 afsx g A aei s W 7 f +
ATg5 fam AT @1 J 320 @1 Sed 7l FIFITa) wes e fé | L&57 ¥
aF WA § TR ; G ALY T 4L LGER R XA fa*eu § fread sad
F ASZ F arg G A 4 | GIE F1 a5 TET HIGT a CHNEE S i AL
TGT 1470 3T €A FT FAAT 2\ fasf sege 21 %% 2 G EQ A<w
ag gt qT T BAL, agl TF Moy, YAE AT Tem § ' F fawia o fem
qg a1 |ET T AFIANT T ER AT AT FT FLA GOV S
can dfesname eI Figaa F
agzgegrad e g swar g f= QIETAE EAWRES &1 Wi &g <
A9 ¢F AT & WIT %I FAEIA AT FF gl 151 F TR Fwn
fAvT owE 437 @0 8 | SO 2 WCATE 2ah 1€ e (et ssnala
sgieH, ag rmwfew § {& aiq & xa WY g7 TIF ReaW a4 B AA AW FW
H, @19 37T 91 AT @I WA E, ©F AE §1 B ez EU AT S &M A
A% T § w2 E, 2 T A=ar &) aV T s frfzaanw & Saj et for =
g fe ragmamr ¥ My §, ey B 761 5% %13 § {958 gAam E, oo B
wWIT #2aq §, ¥ WA § wF werRE-g e faedds Hfad y -
efgadt faa wdi §, 53 &% w97 @A E.99 7§ SRR R 5 24T
AT4E 9T 4R | @IF KT SE Al at T & HUzfeaYe sg1 @1 3feq
araz faar g——us @eat ¥ figdany W mIsciEa & .8 fereng
¥1fx 97 @ 8 53T & Saar Bid a7 €9 91 & LRy NEE
figT wiai ¢ gga 04T, €:F A &g faw a7y & ama fraz
73 feenad M zET arnar wRfA A1) WY 197,-/smt 197 §-79 &7
faar TR IQUEHIS T AT a71d &= 519 gRET wew eveem 2@ o 3 qnwy
WIS HRETH N K 1§ 25 wnw AURT AA1 AET | Tedd AW fag N
1 4

g6 agl FguT, el F aY § agAr
MEAT1 a1 o8 TER T T I EW
B fafasguan g aniwis ?
FATY H 7097 ¥ WA ERIF, 1697

T ESE HiA T glg g fefisg eq @
$8¥ = a7 € | AT Iy wH
2e 3l GEEf & (7 SRy ¥ 358 T 99
Aeich LiER AN Gl ea & faE A=
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¥ 2 aeTSIey RPER el @ W EIN
ST F WY a9 U FIA & Mo Ffaqnr
¥ g’

HIH AT G A g ES T TIT
Faire e 28 ATIF F L' gwinfa
St 78 ag IRFI frai @ fa o
ag agimT TR fa & 5 zesfaes
F1 UF 7a1 HH AT a:na art-r g, UF A%
N q z:af‘efaa AT FTT LB BIAT
1T swfag FA7T 2 ¢ fEar g
% argal §5 fag #dY off 5w cox &
aqg fa AT guAT S g at A f=
W IFITH fefoy 91 &Ra ARA T
faq Td o, DNadi sy S\F & I
BT 7 awe wTar fxar &

1970-71 ¥ & FUT A1 &7
28 ¥ # A1 gERA MigH 38IW A
a3 249.9 ¥ sAfF fom =y awe
a7 fwar yaT 9 9g 242.7 971 7T
2w fast & wev & 4o %% § 12 48
7.2 7 | faw AdT S § age gy
F3d gU #al 9. {5 387 r@eq g
AT, wizfaw <& agW | w= sRET
gas faar vz qF v agh aF g
fagr arfa a1 &1 & wew ggr ar fex
got ¥ g ST § A At 7wy
g ¥gZRITAA Qa1 FEHAF 1370RA
HI FFAT, ., . (FecqA ) Fog w1aat
¢ fa fao wat &t eas o =afeg €
IAE " fTai g1 wadft €t ag T@g
OF %< 0F WA 21 o wiRE gw
F A% a3 Bagae 3T mivaq fer
§ He¥ 3G 9132 A qN 399 F
TR 93 QL A ag I IAAT 1
%9 1977 & 9= TS 7 MAT WA
IGEATEISIT 184, 191 fog aug
5O [qF 3 39z S fgr N a9 &
FE WS 1979 HFAT AT 189.1 97|
FTHT FHTARIT T F H2ISH & B
qiw =iz ® afz g5 SfwA 14
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@A 31,38 2437 & M zﬁr 28 A
& gt 7w T S a1g 2w yeargeq
Ty 2fg 31 4 ) WINAEH 2T
wigew 71 3fg gEaR I wwfew
F HRIWRL 7 @@ 3 Ifz D
17 I /EF TG Fr TR § NFAAUT
g g A Va1 ¥ ai=Ar wfed ) faw
07 S M T =1E w7ad 19503
I ¢PY O 3299 226.2 AT M HTH
7@ 249.9 g1 74T §, SEHI FY FT
=31 g1 zE3 fag fag vt ot g <
1 Faig afed gw @rg : A &g
WialT At fw ag A Ay nafe @
W AZ VI §T 57 SPF I A H
g @R o7 #1 |ag mEi o Smat
21 azasf=sar sv fesm g1
BTLAH FIT Fza uew afg wiTaq
% fog QY aem =) suT S REE

TR awT ¥ S HAF SR A
@z ¥ Fawond R q gAT
%ngnﬁa fsq FRGHT 4T AT CITRT
FWENH G T 41 a1 faqaagHi a3

(a1 3aF) e o a1, a1 seFT AN
SURTAAT 6% GgS1 g 7 QY gE Mnd
¥ 37 gFi &1 q9Ig § 30T g FAT W
2 a1 37 FEAT F1 A ¥ F {&C
FVE F2W T A ¢ ? 3YTIA €I AT
W SawEar &1 kST § 7 SewRar
Faq 9t [em Ag TR M qedT I Q@
¥ afed moF v F7 wg 39 €2 F,
TS0 F Jie zﬂr «t SART wia, o gl
a’ﬁ'ﬂ'l % 2 7( H l

" s et 3 sl # w1 | a7
Rw § | Gfgegi w11 A % ? g
BIFAT WIF 9T TG fE N § F7 WwHT
weft fadefr 1 S Y AT g fSE A
%83 FAT g B F GF AR T Xqw

e d U ) wuE, i & 39, 3899
[93%F e ot s3d aa@ & w Y
2 AT FRAT--TF I JITRIT Big -
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Baby foods are ;nother item

[ Fsor Farz Maq]
« whase priceg are gomg yp almost

foradY o aegq & a1 T 7 QLT AT HFT daily.”
faar @ s e AA@AT E, IR X § These are the expressions made by
the press.

qF W] 36 Al § N FdT F wrEq
#FAAF IR A AF AR G A @
FAF qrg geat g g1 39 faada
IR wrAAT & qgT aar afe & If3
rgge

¥ ¥ wregA F faw g4 T LA™
TF ATIRX & IF AT FT AL
qIFAT AT T0gar §, fad qeqsv
F 0t ¥ TYTQ FY A ZA0U fHaT
U g—

“Unending price spiral

Prices of all essential commodities
—sugar, pulses, oils, goaps, vege-
tables—have registereq further im

crease.

Sugar has touched an all.time
high—Rs. § per kilo—making it
beyond the reach of the poor. Gur
price has also a'most doubled in the
Jast one month IL,00se oil costg one
rupce more per kilo. The Postman
four kilo tin priced at Rs. 65.89 just
before the budget, is now selling at
The four-kilo Kanodia

Rs. 70.65.
o:] tin ig also seven rupees more

expensive than it was at the time of

the budget,

Prices of a1 the dals—arhar,
moong, gram, Rajma—have regis-

tered an jncrease of 10 per cent.
Arhar dal and the poor mans dal,

chana cost one rupee more per kilo

after the budget.

Popular prandgs of soap—Lux,
Hamam, Rexona, Lifebuoy, Rin,
Sunlight—have become costlier by
10 paise per cake Prices of deter-

gents have also be2n revised to meke
time of the budget is now Rg. 14.20.
thhe one-kilo box more expensive
by about a rupee. The two and
a half kilo Vim, priced at Rs. 13.10
at the time of the budget is now
Rs. 14.20.

¥ faq qdT & g FTAAT FEAC §
fe o fea-afa-fer a=qe wiws wgm
Ziat a1 W & SR OF-9w F fag
R AT wH I W § 1 TG AT
geafraq faamm ag w8 T 7l v
aFd § fie g ay rds, mfefead ok
SAT-AREAT F¥ F9 F I F foq
AT TS §, TF T TSA TFRT FT
FIT g | TF 27 T TIY IHI FT BT
fe, g Tsut ¥, S| faw  "@aET
Agleq #t qEf 7 e2fgfaet & am ax
T A1 §, ITAY qrET F7EY TTEA B
I+ g1 # fa war F1 @7 w0 § 7
%9 " § I AT aF Far fwar
g?

# faw wdT & qF aT HIT YSAT
TEa g 1 98 3% @ fF w wmaw
ARHA FT ITART FH HT | AfFA
faaqaT T FT FeIURT FH gAI, ITD
TEFES H TF AT HIAT 8§ A 9 %o
F 9 0§, T aE TR TRHS
F g 7 & 7 AT A@ATE fF w
aF AT A A6 N1 I TS5 AT A
Y q19 FT TS QT IT7 7} F) fw
Tig TJ HY FROT E Y, 5T AT 3IAA
w3y fgeew a0 frar g, 9% anr ag

- F1-a7 TR & fau Qeaae g1gw w1

AT & 1 FAET 7 <ET g, IR
FT JART T AT Y, sifFA @ F=ha
AW H-8T LI 7 FIfaag 37
FqT /AT &, ST TS q% 98 HI9IT
TG AR | TZT 9N qAg AN FT
fr oz ge7 T wfuw 53, A aTR
FaW ISTGAT |

¥ 0F gare #IK AT SATEM
gfsas fegdregem faeew & /g & |
. (saxem@) . . . & qg ST S g
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grEaIfas faacor yovelt Y wq sTwT
|/ A #F qga & W7 Wy 9 aga
T Q& & a2t g1 IEM
fe a1 Tt & 79 ¥ fag @@ §F 2
%T Tide far g ? sy onfgaa &
AT ¥ W ¥ IRT ™ W@ & 1 ;g fAgar
AfT @ & S § I EY e M Afu®
e & fog Ju= § | |1 M9 FF THA
2 fr ofeqw  fedimgwm fawew wt
wYT F@ & fag o & w1
IFA Y N TIaRE &1 & 7 T A
7 garen g g 1+ fafaw ararzs
feqede 7 &Y waqt fewis dw £ @
Iq FT @ F WG FY §& 0 Wi &
T FT HIT FAG & Q& FGAT
Tigm fa mwr fag g 7Y qwET 7k
TR TR Fg @I & f argsifas
faaor qoITel| 1 gH AN AT I
% fa e darzg F @imT & ? s
qISAT H fF 37 a9 F HIR ATHS
MIFFATIN AT fpar @ ag il 3@
T & fau fx qrfas st gde faar
I F A9 B U I FfAQ 7
HUS 9T feqT STFAT | FWT ATHS
F AT U F AT I Tal g |
TET TP § TAoH o ToUHoFHT Fqer
90 @r@ &qAT fear § | FeoqWE Fi-
e £ ¥ @ T T AT
faar & 1 @ wifawm 1 W@ FT |WEFR
favamg fearar argdT & o #) F=ar B
f& g7 Y Stq AT WIETF IIJQ & S
F R F {EAT F7A F fag s

foew F Ao T RE ? A gw W
wraT< EY & ) fom aegqai 7 o sy

¥ mfwe foar § ofeow feehegue

F A ITFIG | F T AT6TE qIF,
aufy ag N pvfefiaa §, o) wifag
f ﬁ'amﬁfmmgaﬁm
fefgeqz s 91 @ & 7 gwangy
x+ §, fea) fewie 19 & A wrg

£ Wit frft famis 51 wig die w3
¥ § 7 9w §, |y 7 feadt feaie
N MRy NN ? FqqInEIE gAIT.
AT TS & IO FEAE | aAHW
# feafq ag & fF w T o ofems
fseisgmw fawew & miw & Nt *+d-
AR AR AR ARSI ARGE R R L L X
W e fefegaz 3T Y 7@ wgw
qr g & 1 & at g& SAraE /g e
FAT I AT AV 94 ST FT FATATE
F g7 AT ATT FEA &, WIT HRE,
HO0faq, 83, 49 4 St wifRdad
RAEETE ¢ oA O F1R gTwT 1T B,
T WETY F fAg 9 wEAT A ST
@ & fa g ar IEIHT FIAEAT AT
F T & & F TIA HMGATT FIRT
F T ! fHT 19 MAT H GFY §
Frmiafeq e & fx faq aaqei A 34
F AT T AT § I TEFTT Y
ofg ag 39 Wfezaa aRT § &<
g%a ¢ | afET & At g (& 5@ swe
F) I AFFT AZT 8 | ITNIEAAT A9
WR AT & | FIEFIT o9« A9 Ft fRaw
WEAd F W g | 19 T grq &R =AY
ST WY & M TR TGHT F 19 IR
F AR TAVRAINA TG IA AT R E )
HIY F1E T 751 2 g | faq) g=et
T@T 39 a1 fegrana § gE & oW
e o o7 @Y @ 99 & A9 W W
TN fik i =1fge | Sfww g@ @
fo 9 PA & wia 7 s aga
I AT @ & | T weh F a & woAL
T FATT FIQT E |

SHRI G. M. BANATWALLA (Po-
nnani): Sir, the Appropriation (No. 3)
Bill, 1980 is before the House. I
shall defer my comments on fiscal
measures and economical policy till
the consideration of the Finance Bill
is taken up. Here I shall confine
myself only to some of the important .
points. There are about 2.48 lakhs of
extra-departmental employees of the
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Posts & Telegraphs Department in
this country. Their emoluments range
from a meagre Rs. 85 to Rs. 170 per
month. Technically speaking, they
are part-time employees and are sup-
posed to be not working for more
than five hours in a day. However,
the actual position is that they put in
the same amount of work as regular
employees but draw meagre emolu-
ments and are not entitled to any
service benfits on the ground that
they are engaged main}y in rura]
areag where post offices and telegraph
offices are not remunerative. Tlhig is
discrimination and exploitation. I
must, therefore, urge on the Govern-
ment that expeditious steps should be
taken to departmentalise al] Extra-
Departmental employees in the Posts
and Telegraph Department of our
country.

A number of States are once again
victimg of ravages of floods. Floods
have occurred in the States of Assam,
Bihar, Gujarat, Haryana, Himachal
Pradesh, Karnataka, Kerala, Punjab,
Uttar Pradesh, West Bengal and
Delhi. As admitted by the Govern-
ment, 15,36,145 people have been
affected with a total damage to crops,
houses and public utilities amounting
toc Rs. 45,17,47,000/-. These flood
havocs are attributed to two causes,
viz, swelling of rivers because of
heavy downfall and the consequent
inevitable excess discharge from the
reservoirs. But I submit that there
are several man-made causes also.
There is a great need to pay proper
altention to these man-made factors
such as ill-planned or badly designed
protection works, bunds, embank-
ments and other structures constructed
without, considering the larger river
flow and the sub-standard materials
and poor construction works because
of corruption. I hope these factors
also will receive due consideration in
the formulation of a comprehensive
policy with respect to meeting these
flood havocs.

There is also need for speedy

central assistance to al] the flood-hit
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States. The two States that are
always worst hit by these floods are
Gujarat and Kerala. According to
the admission of the Government,
Gujarat has suffered a loss of over
Rs. 24,29,13,000/-. In the recent un-
precedented floods in Kerala, nearly
42 human lives have been lost with
14,236 houses destroyed and 22,5676
damaged. A preliminary estimate of
loss is over Rs. 20,56,00,000 or about
Rs. 21 crores. The Kerala Govern-
ment has approached Government of
India for immediate non-plan central
assistance to the tune of Rs. 15 crores,
I hope that this particular matter will
receive serious and immediata atten-
tion of the Government. I must again
emphasise that the assistance that is
sought by Kerala and that should be
given to the Kerala Government, is
in the nature of non-plan relief grant.

15.00 hrs.

Mr. Chairman, Sir I may refer also
to the draft Annua)l Plan for Kerala
for 1980-81. It envisages a tota] out-
lay of Rs. 265.40 crores. Later, because
of the discussion with the Deputy
Chairman of the Planning Comimis-
sion, there was g revision of the Plan
outlays and it now stands at Rs. 290.41
crores. But even for sustaining a
Plan of the original size of Ri3. 265.40
crores, the Kerala Government is
committed to resource mobilisation to
the extent of Rs. 22.50 crores. The
State has, therefore, made a gspecial
appeal to the Planning Commission
to ganction additiona] Centra] assist-
ance of Rs. 1750 crores from its
Special Problems fund in addition to
the earmarked assistance of Rs. 10
crores for specific schemes under the
ncw priority.: I must urge upon the
Planning Commission that the deve-
lopmental anq the financial problems
and needs of the Kerala Government
should be seriously considered and
more Central assistance should, there-
fore, be readily provided,

Mr. Chairman, Sir, the question of
augmenting the flowg of the Ganza
is not only serious but brboka no
further delay in its solution. The
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proposed construction of the Brahma-
putra-Ganga link canal which is
expected in size to be six times—the
length of the Suez canal and half a
mile in breadth is a Herculian task.
I must emphasise upon the Govern-
ment the need to see that pur differ-
ence; with Bangladesh are sorted out
and solved as early as possible. Since
75 per cent of the flow of the Ganga
ig from Nepal and since, as I under-
atand, it was agreed in the 17th
meeting of the Indo-Bangladesh Joint
Rivers Commission that Nepal may be
approached for necessary data and
information, I must urge upon the
Government that the vexed question
of association of Nepal with augmen-
tation studies be tackled in a prag-
matic manner with necessary accom.-
modation. ¥t should be shorn of all
rigidities and we should try to obtain
the earliest solution for mutual
benefits. Ig iz necessary that our
Government should not adopt unneces-
sary impractica] rigidities in thig parti-
cular matter.

Mr. Chairman, Sir, there is one
more point I had to make and that
was with respect to the change in the
practice of appointing the Chiet
Justices of High Court. However,
today we had the Call Attention on
this and the matter was clarified by
the hon. Minister for Law and there-
fore, I will not go into that particular
point,

Sir, the problem of inter-State wage
parity has assumed serious significance
especially for Kerala which is a very
industrially backward State. As a
result of higher wage rates in the
bidi ‘industry in Kerala, the bidi
manufacturerg in Kerala are not in a
position to compete. with the manu-
facturers in the neighbouring States.
As a result, we find a shift in the bidi
industry from Keralg to other
neighbouring States.

Similarly, consequent to the imple-
mentatioh of the minimum wage laws
in the cashew industry, the cashew
processors find it cheaper to get the
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raw nuts processed in the neighbour-
ing States. This hag led {0 the smug-
gling of the raw nuts from Kerala
and alsp it threatens the closure of
several factories in Kerala. It is,
therefore, a serious question,

Then again, because of the imple-
mentation of minimum wage laws in
the handloom sector, the handloom
product; of Kerala are not in 8
position to compete in any market
anywhere in India, or even in Kerala
itself,

PROF. N. G. RANGA (Guntur):
Why so?

SHRI G. M. BANATWALLA: Be-
cause, as I said, minimum wages are
ensured to the handloom workers in
Kerala, which is not, done in the other
neighbouring States. This pusheg up
the cost in Kerala as compared to the
other States. Kerala should not be
punisheq for being progressive in
matters of labour laws and in ensur-
ing that the workers receive their
legitimate dues.

Similarly, in Kerala minimum
wages have been fixed for employ-
ment in fish peeling and fish canning,
freezing and exporting of sea food
and frozen legs. Thiz has led to the
steady migration of the industry from
Kerala,

Kerala, as I said, is an industrially
backward State. Therefore, this
question of inter-State disparities in
wages has become very serious in
Kerala. I urge upon the Government
to redouble its efforts to arrive at an
early solution.

Finally, just a few wordg more, It
is highly regrettable that India, while
participating in the Twentysecond
Olympicg in Moscow, faileq to express
its protast against the Soviet military
intervention in Afghanistan. Nearly
16 countries while participating in the
opening ceremony, marched without
their national flags and carried the
Olympic flag instead, and ten of these
countries were represented by golitary
flag bearers as a token protest against
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the said intervention. I am sorry that
we have not been able {0 express our
resantment and our disapproval
against Soviet military intervention in
Afghanistan where the situation was
such that Soviet soldiers did not hesi-
tate even to massacre school girls on
the streets of Kabul. When such was
the condition, we totally failed at the
time of this Twentysecond Olympics
in Moscow to given even a token
expression to our resentment in keep-
ing with our policy of nonalignment.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): This is a unque
year in that no less than 25 Demands,
including the Demands of the Lok
Sabha, the Rajya  Sabha and the
President’s  Secrectariat have been
guillotined. Once a year the House
gets an oportunity to discuss a Minis-
try. This year it has been done in
such a manner that the ruling class
cannot afford to listen to even mini-
mum criticism of their activities and
the blunders that they have been

* commit*ing, and they have managed
to ensure that these are guillotined.

I am not going to touch upon the
election manifesto of the ruling party.
Mr, Venkataraman know al] about it.

He knows the game of politics, how
to rule and how to remain in power.
Sugar—Rs. 9 a kilo, it will be Rs. 10
tomorrow, and day after tomorrow
Rs 11. He says: ‘we shall take care
of that.’ Edible oils—while the inter-
national price is Rs. 450 a quintal, we
are paying here Rs. 1500 a quintal,
Increased cost of transport—they
have taxed Rs. 2100 crores in fuel
and fertiliser—Rs. 600 crores. It will
ail spiral down; Mr Venkataraman,
however clever and cunning you may
be, it does not take time to discover
this; it will ultimately land on the
common man. And we shall see how
you face the electorate in the next
elections. Central excise alone—
Rs. 6500 crores..... (Interruptions).

MR. CHAIRMAN: I will request
the members not to interfere when
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Mr. Bosu js speaking. Mr. Bosw, E
wil! bring to your notice one thing

SHRI K. LAKKAPPA (Tumkur):
He should also confine to the Rules
of Procedure.

MR. CHAIRMAN: I am doing the
name thing.

Mr. Bosu, you may please hear
what I am reading from the Rules of
Procedure:

“The debate on an Appropriation
Bill shall be restricted to matters
of public importance or administra-
tive policy implied in the grants
covered by the Bill which have not
already been raized while the rele-
vant demands for grants were under
consideration.”

SHRI JYOTIRMOY BOSU; Exactly.
I have done that. Please do not inter-
rupt me unnecessarily. The Central
Excise grant amounting to Rs. 6500
crores, there, Mr. Venkataraman, your
establishm=nt and administralive
structure is terribly under-staffed
when compared to the direct taxes
organisation, The relief that you
have given i3 Rs. 35 crores. I would
like to know whether the 20 per cent
relief that you have given to Campa

Cola has been passed on to the consu-
mers?

MR. CHAIRMAN: Mr. Bosu...

SHRI JYOTIRMOY BOSU: You
don’t keep on interrupting.

MR. CHAIRMAN: This ig not the
way to deal] with the Chair. 1 am
referring to the Rules and you have
to follow the rules.

SHRI JYOTIRMOY BOSU: I am
speaking within the Rules.

MR. CHAIRMAN: Please follow the
rules.

SHRI JYOTIRMOY BOSU: Con-
gressman in the Chair.

MR. CHAIRMAN: The Chalr wilk
be entitled to take all the necessery

action against you. This is not the
way.
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SHRI JYOTIRMOY BOSU: I am
telling you, you take. (Interruptions)

SHRI SATISH AGARWAL: He h.as
been referring to certain exclse
levies.

MR. CHAIRMAN: Let him zay that
much. I shall have no objection, But
if he is trying to impose his authority
on the Chair, it is not good, it is not
in the interest of the members.

THE DEPUTY MINISTER (N THE
MINISTRY OF FINANCE (SHRI
MAGHANBHAI BAROT): I ;ay that
the remark made by the hon. Mem-
ber namely? ‘Congressman in the
Chair’ must be withdrawn. What
business has he got to say as to who
is in the Chair?

SHRI JYOTIRMOY BOSU: I will
not withdraw. (Interruptions).

PROF. MADHU DANDAVATE
(Rajapur): That was a factua] state-
ment...

MR. CHAIRMAN: I expect that the
senior members will help to maintain
the dignity and decorum of the House.
Otherwise, it is not in the interest of
the members concerned.

SHRI JYOTIRMOY BOSU: I shall
show you respect, Mr. Chairman, but
you must deserve it also.

MR. CHAIRMAN: It is not the
respect that you are showing to the

individual, you are chowing it to the
Chair.

SHRI JYOTIRMOY BOSU: Mr.
Finance Minister, Kindly tell us whe-
ther the 20 per cent excise relief that
you have given to certain types of
beverageg like Campa Cola has been
passed on to the consumers or it is
being swallowed fby the privileged
classes. How much refund has been
allowed to Campa Cola people? Is it
not amounting to more thn crore and
a half rupee’? Would he cover it in
his reply? (Interruptions).

SHRI K. LAKKAPPA (Tumkur):
He is going out of the scope of the
debate, (Interruptions)
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MR, CHAIRMAN: The Chair would
be interested in helping all the mem-
bers t0 make their points in the House.
But, at the ame time, the House is
sometimes agitated wheh the points
are repeatedly raised in the House. I
would like to bring to the notice of
the hon. senior member not to repeat
the points extensively. 1f you refer
to certain points, the Chair would
certainly have no objection. But if
you go on repeating them, that is not
in order. I would request the senior
members to help the Chair agndq the
House, and everybody here, to see
that, the minimum time that is avail-
able to us i properly utilised and it is
utilised for discussing the new points,

SHRI SATISH AGARWAL: I am
one with you with regard to the
observation made. But I would like
to know from you, for my own con-
sumption, as to who referred on the
floor of the House that an amount
of Rs. 1.0 crores has been refunded
to Campa Cola people. How is it a

repetition? It is for the Governmen%
to reply.

MR. CHAIRMAN: Mr. Agarwal,
you will kindly bear with me that it
is not that every new point has to be
raised or not to be raised in the
House. Now, if 3 demand comes up
for discussion and all the points which
could have been discussed about that
have not been discussed, if you take
a demangd like that...

SHRI G. M. BANATWALLA: Al
the points “which have been discused”
not “could have been discussed”.
Kindly correct yourself.

MR. CHAIRMAN: Then all the
time available to us will not be suffi-
cient. You make use of time for
making points, not for alleging any-
thing against the Chair. It is not
good to quarrel with the Chair.

SHRI JYOTIRMOY BOSU: I would
go to Grant Nos. 86 and 88 relating to
the Department of Tourism and Civil
Aviation. The amount voted by Par-
liament iz Rs. 61.67 lakhs in one case
and Rs. 33,92,85,000 (Revenue) and
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Rs. 59,52,50,000 (Capital) in the other
case, Let us deal with this subject
first. This is a matter relating to
demands of the Department which
have been guillotined and no debate
has taken place. The hon. Minister,
Mr. A. P. Sharma, is here fresh with
al] the memories after returning from
London. I am quite gure, he will be
able to give a befitting reply t{o the
things I wish to say.

The Air India has become the
biggest, the densest, cesspool of cur-
ruption. If you read the Report of
the Public Undertakings Committee,
you will get an insight of Air India.
The biggest gainer is Mr. Joginder
Sangar, a Genera] Sales Agent, draw-
ing a cut of 13 per cent... (Interrup-
tion).

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): Sir, under rule 353, Mr.
Jyotirmoy Bosu hag given notice to
raise certain points. He is referring
to the demands of the Civil Aviation
Ministry which have been guillotined.
I would simply draw your attention
to the third line of his letter. He has
stated, “I shall be bringing an allega-
tion that has been brought to my
notice.” Mr, Bosu is not bringing an
allegation himself. He is 'going to
make certain allegations which have
been brought to his notice.

SHRI JYOTIRMOY BOSU: What
does it matter?

SHRI A. P. SHARMA: Of course,
he is free to bring any allegation he
likes...

SHRI K LAKKAPPA: No, he can-
not bring whatever he likes.

SHRI A. P. SHARMA: I maintain
that Mr, Bosu, an Hon. Member of
Nis House, is free to bring any alle-
gation against the Civil Aviation and
Tourism Minisiry; he will be abso-
lutely within his rights. But he must
make the gllegation: he should not
say ‘I will be bringing an allegation
that has been brought to my notice'.
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He has to make the allegation and
he hag to take the consequences of
that allegation.

SHRI MAGANBHAI BAROT: He
cannot be g carrier of allegations.

SHRI K. P. UNNIKRISHNAN: We
take it that the Hon. Member is tak-
ing full responsibility for the allega-
tion that he has made.

MR. CHAIRMAN: I could not hear
the last part. will you please repeat
it? What is the operative portion?

SHRI A. P, SHARMA: Mr. Bosu
says he is going to bring g certain
allegation ‘that has been brought to
his notice’. I am saying he cannot say
that: if he is going to bring any alle-
gation then he should take the res-
ponsibility for the allegation.

MR. CHAIRMAN: There is a pro-
cedure given in Rule 353 and it re-
quires that he should give notice to
the Hon. Speaker and he should
inform the Hon. Minister alsp that he
is going to raise certain objectionable
points in the House or that he is
levelling allegations against some-
body in the Ministry or against a
Member or against a Minister and,
after obtaining permission he can do
that. He has given a letter to the
Hon, Speaker and the Hon. Speaker’s
order is like this: ‘Shri Jyotirmoy
Bosu has given notice that he would
make some allegations and would lay
on the Table certain documents dur-
ing his speech on the Appropriation
(No. 3) Bill, 1980. In accordance with
the well established practice, the
Member should take the responsibility
for the allegations to be made by him.’
As regards the papers to be laid
on the Table, these will be examined
and, thereafter, I will decide whether
they should be treated as laid on the
Table’. (Interruptions). Copies of the
documents given by Shri Bosu have
been sent to the Minister of Tourism
and Civil Aviation.

SHRI MAGANBHAI BAROT: «S8ir,
I think I may be allowed... (Interrup-
tions) I am intervening on a point
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of order... (Interruptions;, You are a
senior Member and many a time we
are reminding you that you are a
senior Member.

Rule 353 says: ‘No allegation of a
defamatory or incriminatory nature
shall be made by a member...’. There
is no reference to his having heard
indirectly or directly through some-
body or to his passing on the infor-
mation of somebody. If it is an alle-
gation, the allegation must be by the
Hon. Member hemself. That jg pre-
cisely what the Hon. Civil Aviation
Minister has said. (Interruptions).

Let him make the allegation,

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): Sir, this oint of order has
already been disposed of by you.

SHRI MAGANBHAI BAROT: No.
Let him make the allegation—and not
carry, like a postmai,, somebody’s alle-
gation,

MR. CHAIRMAN: I take it, Mr.
Bosu is levelling this allegation with
responsibility.

You say ‘Yes’ Mr. Bosu?

SHRI JYOTIRMOY BOSU. Yes: I
can give it in writing,

SHRI K. LAKKAPPA: Exc@n Rule
353 clearly says that no allegation,
if there is an imputation or...
(Interruptions).

I am not holding a brief for any-
body. Why can’t you listen to
me? (Interruptions).

MR. CHAIRMAN: Mr, Shastri, if
you want this matter to be finished in
no time and you want that he should
continue, let me hear him and then
say whatever I have to say.

SHRI A. P. SHARMA: I was making
the point...(Interruptions) By your
laughing, my point is not going to be
overlooked,

SHRI JYOTIRMOY BOSU: Some
people are laughing.

SHRI A. P. SHARMA: You are one
of them,

I was making the point that, in
his letter, he hag very clearly stated
that. .. (Interruptions).

MR. CHAIRMAN: Please take your
seats. I will have to decide this. I
wil]l ask you, if I require your help.
If I require it, I will certainly ask you.

SHRI A. P, SHARMA: In his letter
he has stated that he shall be bring-
ing an allegation that has been
brought to his notice. He has said,
“...that has been brought to my
notice...” I am saying that he can-
not, as my frienq has stated now,
carry somebody’s allegations. Mr.
Jyotirmoy Bosu must make the alle-
gation himself and take the responsi-
bility for it.

MR. CHAIRMAN: I should say on
this point, viz. bringing allegations
against a person or levelling allega-
tiong against a person or charging a
person with something, that there may
be difference in using the phraseology
or the words, bul in a sense they are
the same thing. At the same time,
the hon. Member was asked whether
he was prepared to take full responsi-
bility, and he says that he is prepared
to take full responsibility. All other
formalities which should have been
fulfilled, according to me, have been
fulfilled, and hon Speaker has allow-
ed him to raise it.

SHRI A. P, SHARMA: Responsibi-
lity for making the allegations. That
means, Mr. Bosu is making the allega-

tions, He is nol carrying somebody

else’s allegation.

MR. CHAIRMAN: If Mr Bosu has
been informed about certain things
and on the hasis of that information
he is saying something, the rules re-
quire that he should have investigated
into the matter and he should have
come to a particular conclusion; and
having come to the conclusion that
what is going tg state in the House
is correct, he should state in the House.
I had asked him whether he was pre-
pared to take the responsibility, and
silently he moved his head to say that
he was...
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SHRI JYOTIRMOY BOSU: 1 said
it, I stand by it.

MR. CHAIRMAN:...and afterwards
he has said that he takes the respon-
sibility. In view of all these facts, I
think, it would not be possible to...
(Interruptions)

SHRI MAGANBHAI BAROT: Sir, 1
want to bring this to your notice. If
Mr, Jyotirmoy Bosu says that he has
heard somebody say this or that some-
body has told him this... (Interrup-
tions) The question is who is the
author of the allegation. If Mr. Bosu
says, ‘I make the allegation’, then he
is the author of the allegation. It 1s
another matter, being 5 carrier of the
allegation; in that case, he will say,
“l only reported what I learnt”, “I
only conveyed to the House what was
alleged somewhere”, Here, the rules
require that he should be the author
of the allegation. Let him be the
author. Then, we shall face it.

SHRI RAVINDRA VARMA: This
is a matter of procedure; this js some-
thing which affects the procedure in
this House It has to go by the pre-
cedents of the past. The rule has been
read out by the hon. Minister who
raised the point of order more than
once. It clearly states;

“No allegation of a defamatory or
incriminatory nature shall be made
by a member against any person un-
lesg the member has given previous
intimation to the Speaker and also
to the Minister concerned, so that
the Minister may be able to make an
investigation into the matter for the
purpose of reply.”

In this case, the hon. Member has
written to thé Speaker as demanded
by this rule, anqd he has informed the
Speaker that the proposes to make an
allegation. When he writes to the
Speaker. .. (Interruptions)

SHRI A. P, SHARMA: Let him say
so, that he is making the allegation.
(Interruptions)

SHRI RAVINDRA VARMA: This
is a serious matter affecting the rights
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of the House. This cannot be settled
by shouting

MR. CHAIRMAN: Mr. Ravindra
Varma, I have followed you...

SHRI RAVINDRA VARMA: The
hon. Minister can repeat his argument,
but you cannot hear me even once! I
will sit down if you ask me to. I do

not want to defy you

MR. CHAIRMAN: If you have ai.y-
thing more to say, I will be pleased
to hear. I have only said that I have
followed what you wanted to say

SHRI RAVINDRA VARMA:. I was
saying that, therefore, as provided for
in the rules, the hon. Member has
written to the Speaker giving intima-
tion of his intention and providing
such material as is necessary to enable
the Speaker decide whether it should
be permitted or not, and the Speaker,
after looking intp it, has permitted a
reference to it on the Dbasis of the
letter he has written to the Speaker.

The rule, you will see, has two
provisos under which the Speaker is
competent to refuse him permission to
make such a reference. One is that
‘if, in the opinion of the Speaker such
allegation is derogatory... (Interrup-
tions)—I have my right to speak—to
the dignity of the House and the other,
that pno public interests is served by
making such allegatlion,

The hon. Speaker, I presume, Sir,
as you do, has gone into it and then
given the permission. Therefore, it
is very clear that the conditions laid
down in the rule have been fulfilled
by the hon. Member and the Speaker
has given his ruling op that,

SHRI K. LAKKAPPA (Tumkur):
To interpret the provisions of Rule 353,
Rule 353 clearly says that a member
who makesg an allegation against a
person should have the knowledge and
he js taking full responsibility for
that. My friend, Mr. Varmga says that
he is making the allegation sccording
to rules and as per the letter he has
written to the Minister You know,
Sir, what he has written to the Min-
ister? He has stated..,
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SHRI NIREN GHOSH (Dum Dum):
He is challenging your ruling.

AN HON. MEMBER: How can it be
.allowed?

SHRI K. LAKKAPPA: He has ad-
dressed to the Minister, ‘I shall be
bringing in allegations that have been
brought' to my notice by somebody...’
'Sir, it is all hearsay. It is hyotheti-
cal and it is not direct. Therefore,
the spirit of rule 353 has not been
complied with. I can understand a
member cleverly interpreting and
playing g fraud not only on the floor
of the House butl alsp on the Chair
by interpreting it in a different man-
ner and thereby he may get away and
escape from the responsibility. He
is a responsible member. I hope he
will, in all sense of responsibility,
withdraw and he cannot make such an
allegation against any individual with
vengeance or motive. Therefore, he
will not come within the purivew of
Rule 353 and, therefore, no permission
should be given and jf such a thing is
brought out, we will protest against
1t and it should be expunged. No alle-
gations should be recorded on the
basis of somebody saving something.

SHRI SATISH AGARWAL: I do
not agrce with Mr, Ravindra Varma
that any permission is required from
the Speaker. The second part is only
prohibitory and the first part is per-
missive It says ‘by intimating to the
'Cpeaker and giving a copy to the Min-
ister so that he may be able to make
an investigation into the matter for
*the purpose of a reply.’. ..

SHRI K, LAKKAPPA:. What is the
intimation he has given? That he got
the information from somebody. He
has got np knowledge about jt. Let
him take the full responsibility for
the allegation.

SHRI SATISH AGARWAL: I am
not takin® the responsibility of Mr.
Bosu or Mr. Lakkappa. What I wish
to submit is that it is very important
with regard to the procedure. Para (1)
simply says intimation to the Sp.aker
with a copy to the Minister so that
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he may be able to reply. Para (2)
says that the Speaker may prohibit
at any point of time—even prior and
later on also, during the debate, That
authority is there in the Speaker to
prohibit. Supposing he does not pro-
hibit, that which is not prohibited is
permiited. So, Speaker’s permission
is not at all required. Simple intima-
tion is enough under the rules.

SHRI K. LAKKAPPA: Making such
derogatory remarks on the floor of the
House is prohibited.

MR. CHAIRMAN: I have followed
all the arguments put forth by the
Members.

I am giving my final decision on this
in consonance with the decision given
by the hon. Speaker. Hereafter, I
will not hear any arguments on this
point,

The allegation which Mr. Bosu wants
to bring before this House ig the alle-
gation about which he is ready to take
the responsibility. He has said so
specifically in the House. No Member
is expected to be present at all the
places where objectiona! thing hap-
pens. So, they may not have the
first-hand information,

The information wou'd be given to
them by somebody and, on the basis
of that information, they would be
coming before the House. But, at the
same lime, to keep the record correct
and straight, T would state, the Mem-
ber who wants to allege anything
against anybodv hag to investigate into
the matter gnd has to come to a con-
clusion that whatever he ig going to
speak in the House is corect, and has
to be ready to take the responsibility
for all that he ig saying in the House.
Only then he can come here The
first part is that the matter has to
come before the hon. Speaker. The
hon. Speaker has to see everything
tha; the hor. Membcr wants to say.
After the hon, Speaker goeg through
the record that is produced before
him and after having heard and hav-
ing gone through the record, he comes
to the conclusin1 whether the matter
can come before the House or not.
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Generally, the permission js grant-
ed. But, if the hon. Speaker
thinks that no fpurpose is going
to be served and the dignity of
the House will not pe maintained if
that kind of gallegation is brought
before the House, he may refuse per-
mission. As regards the secong part,
what Mr. Agarwal saig ig correct, Here
the matter was brought to the notice
eof the hon. Speaker who probably, has
personally gone through the document.

SHRI A. P, SHARMA: Kindly read
that.

MR. CHAIRMAN: The hon. Speaker
hag said that ‘I am allowing this objec-
tion to be raised. But, I am not allow-
ing the documentg to form part of the
record. I wil scrutinise the docu-
ments and I will come to g conclu-
sion” He has applied his mind and
he has found that there is a prima
facie case only for allowing him to
raise an issue—not the prima facie
case—ang So the issue is: to raise a
prima facie case, and nat what he says.
That is why I am allowing Mr. Bosu
to speak out. I will state further
that while making certain gllegations,
let us do it in such a fashion ag to
show that we are interested in cor-
recting if something wrong has taken
Place, not with any intention of alleg-
ing something against somebody.
While doing that there ig g procedure
followeq in the House. Generally, we
don’t mention the name of the officers;
when there is a criticism against the
policy, it is the respongibility of the
Minister; if there is criticism against
some officer, then we do not mention
his name but we mention his designa-
tion so that unnecessary publicity is
not given but after coming to the
conclusion that what is stated in the
House ig correct, a lot of publicity can
be given. When the hon. Member is
just trying to raise thig issue, he will
follow these norms,

SHRI MAGANBHAI BAROT: | want
to understand this. Many members

feel that this ig what I have and I am
alleging in the House,

MR. CHAIRMAN. He takes the res-
ponsibility.
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SHRI MAGANBHA] BAROT: But if
the information is correct or other-
wige, the responsibility is not mine. I

am only a spokesman,

MR. CHAIRMAN: There are other
procedures which can be followed in
order to correct the Member also.

SHRI JYOTIRMOY BOSU: Any way
I am quite amused to hear the argu-
ments because it hag happened a nuin-
ber of timeg before. I should know
why they are so much identified with
this. I am bringing a serious charge.

MR. CHAIRMAN: We are not here
for amusement. We gre here for wor-
king.

SHRI JYOTIRMOY BOSU: I gm one
with you. 1 am now coming to Air-
India. This wag examineg in depth
by the Public Undertakings Commut-
tee. 1 did not revea]l certain things
in the interest of the country. I am
not going to reveal anything that was
recorded in the evidence. But, it has
come out in the press only a few days
ago. Therefore certain clarifications
are necessary. I have collected certain
madterial afresh., What is happening?
The General Sales Agency is the real
gold mining in Air-India. The man
has called himself.as Joginder Sanger
who operates in different namess 1n
U.K,, in Delhi gnd in Punjab.

MR CHAIRMAN. You mention de-
signation.

SHR] JYOTIRMOY BOSU: 1 have
mentioned that. In addition, I am
told—Mr. Minister, say ‘yes’ or ‘no’—
he is trying to get agency in Rajas-
than and North Indig and for South
India also. That means there 1s a
feeling that in Air.India this man is
getting a commission of 13 per cent
on each ticket. In regard to
GSA, for cargo, the Air India
hags got a banking of 3 months
of cargo, which they cannot tackle.
They are chartering from other com-
panies. But they have to engage a
genera] sale agent for enhancing the
business. They cannot handle but
they pay another 13 per cent commis~
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sion, For what consideration, the
Minister should convey it to the House.
Only the other day he has been
wppointed as the General selling agent
for cargo also. For what considera-
tion, Mr. Chairman, Sir? I  would
ask the Minister to clarify before this
House, Yoy have got a biggest patron
of this man. Here is a person called
1. D. Sethi, Dy. Managing Director. 1
am quoting from a public document.
+This is the 53rd Report of the Public
Undertaking Committee, I am read-
ing this from page 48. Mr Lakkappa
was a member; he was a signatory to
this report. (Interruptions).

SHRI K. LAKKAPPA: He was the
Chairman. I was a member of that
committee,. I do not remember...
(Interruptions)

SHRI JYOTIRMOY BOSU: Now,
what I say is this...

SHRI SATISH AGARWAL: You
should be proud of exposing such
things.

SHR1 JYOTIRMOY BOSU: How
corrupt is this man, he is remaining
untouched; he is flourishing in his
position, flourishing in his money-
collecting racket. I want the Minister
to say ‘yes’ or ‘no’ to this...

MR. CHAIRMAN: Come out with
facts,

SHRI JYOTIRMOY BOSU: I am
coming to it. Kindly don’t disturb
me. Page 48 says this. It js said here
very clearly, It says: ‘Misuse of
authority’. It says:

“An instance of acceptance of
lavish hospitality both in India and
outside by a senior executive from
parties having business connections
with Air India which came to the
notice of the Committee is dealt
with below;,

(i) In 1975, Shri Sethi took his
family to London...”—on a free
pass, of course.—

Then it says:—

“...Where they stayed in an
apartment owned by one Mr. Igbal
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Ghai, Shri Ghai holdg a Travel Ser-
vice Contract with Air India at the
Gaylords Restaurant, London, where
Air India’s passengers/clients are
entertained.

(ii) In 1976, Shri Sethi took his
wife and stayed in a Villa in
Spain, owned by one Mr. Frank
Kozareck”—

I will tell you who this Frank Koza-
reck is—

“...who is currently holding the
following positions:

(a) Director, Indamer Co. Pri-
vate Lid Bombay.

(b) Director of Afghan Indus-
tries Incorporated, Kabul.

(c) Director of Operations...'
etc. etc.
Then ig says:

“Besides, Mr. Kozareck has a con-
tract with the US. Air Force for
the maintenance in West Germany
of the U.S. Air Baseg for jel
fighters. .”

He has also some collaboration with
another company. Now, this Frank
Kozareck is g retired Air Force colo-
ne] and he is in the pay-roll of C.I.A.
penetrating into the vital sectors of
our Air India, because Air India at
the time of war had carried sensitive
materials from abroad We have got
details; I will not go into them.

SHR] LAKKAPPA: 71.et him say
whg was the Chairman of the Com-
mittee...You cannot hoodwink all the
people.

SHRI JYOTIRMOY BOSU: Then it
says:—

“In 1977 Shri Sethi took his family-
to USA and stayed in New York
and Orlando, In New York they
were the guests of Pierre Hotel,
which has business deals with Air
India...On one occasion Shri Sethi
stayed at Maurya Hotel as the per-
sonal guest of Mr. Prem Kapoor
who was at that time President of
ITC—that is India Tobacco Com--

pany—
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“Hotel Division. He was given a
suite for five days for which the
normal charges are Rs. 900 per day,
Shri Sethi claimed full out-station
allowance for visit. It appears that
the hotel gave hosptaltyi to  Shri
Sethi as they wanted to get more
business from Air India....

... Shri Sethi has explained that

it has been the practice whereby
executives...” etc. etc.
Then, there is another instance,

The Committee recommended the
matter to be enquired into throughly.
Now I demand that the matter be
enquired ino by the Central Vigilan-

-ce Commission because he managed

the matter with the CBI.

I will come to another point con-
cerning serious mal-practices by
Sangar. I wish the Foreign Minister
was here because the African coun-
tries, at least eight of them, are very
much agitated about the serious mal-
practice of siphoning out of their
money abroad through undercutting

in tickets, Sangar pays in dollars
and pound sterling to parties in
African countries and buys air

tickets, MCOs (Miscellaneous Car-
riage Orders) in their much fluctua-
ting currency. The international law
prohibits this. None can get refund
for unused tickets outside the coun-
try where the ticket is bought,
Sangars bring the tickets and MCOs
to UK, USA ectc. and get payment in
dollars and pound sterling from Air
Indla and sometimes by re-routing
ihose tickets. This is all done under
arrangement and direct consent of
Mr, I. D. Sethi about whom I  have
just now mentioned. He still re-
mains untouched, The discount amount
I am told, is as high as 40 per cent,
One senior Deputy Managing Direc-
tor, Mr. Sharma, who objected to
this practice was over-ruled. The
African countries where this mal-
practice is done by Sangars ' using
Air India are Kenya, Tanzania,
Zambia, Zaire Nigeria, Iran and
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Sudan, Air India, a national flag car-
rier, is being used for dirty work.
Air India is losing to the extent of
13 per cent as also the forign exchange
on those tickets. I want the hon,
Minister to enquire into this and tell
us whether Sangars’ offices were raid-
ed and foreign currency and blank
tickets of fake airlines were seized
or not by the Enforcement Directora-
te or some other agemncies of the
Government. Further, whether the
Manager, who happened to be his
nephew, was also arrensted and flned

Rs, 10,000. I would like to ask the
hon. Minister whether Sangar and
Sethi had arranged complimentary

tickets for the mother-in-law and
sister-in-law of an ex-MP and for
full lodging and other expenses in
Europe and London.

Here, nothing short of an enquiry
by the Interpol about this inter-
national racket which is spoiling the
name of this country, because Air
India is a national flag carrier of this
country, will do, We should re-
quest the Interpo] to institute an
enquiry and Sethi should be im-
mediately suspended and the enquiry
should be held by the Central Vigi-
lance Commission.

Then, Sir I would like to give you
further details about Frank Kozar-
eck’s brother, Joe Kozareck, who has
teatured in another well known com-
pany. I have gol all the documents
now in my hand.

MR. CHAIRMAN: This is not a
court of inquiry. Your have mentioned
the matter, it is not necessary for
the House to know all these details. .

SHRI JYOTIRMOY BOSU: Why
(Interruptions), With all
modesty, I would say, you are mis-
taken....

MR. CHAIRMAN: You will not be
able to cow me down with that kind
of statement, At this stage we con-
sider the administrative policy or
anything of public importance. We
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do not consider individual cases. How

<an you go on giving all the detalls?

SHRI JYOTIRMOY BOSU: I de-
mand that the Interpool be requested
to enquire into this racket,

8HRI K, P. UNNIKRISHNAN
(Badagara): I am on a point of order
under Rule 218 read with Rule 353.

MR. CHAIRMAN: You read clau-
se (4),

SHRI K. P. UNNIKRISHNAN:
Clause (4) says, “The debate on an
Appropriation Bill shall be restricted
10 matters of public importance or
administrative policy. (Interrup-
tions) Please let me also complete it;
let there be no running commentry
from the Chair. it has not been the
practice I am again reading it. It
says, “The debate on an Appropris-
tion Bill shall be restricted to mat-
ters of public importance or adminis-
trative policy implied in the grants
covered by the Bill which have neot
already been raised while the relevant
demands for grants were under con-
sideration”. Now, Mr, Jyotirmoy
Bosu, after going through the proce-
dural formalities has come to ws re-
garding the Ministry of Tourism and
Civil Aviation of which the demsznds
for grants were guillotined. Now,
exactly what he was trying to say, as
far as I have understeod him, was
that it is a matter of great adminis-
trative policy, (Interruptions) The
Air India is a public corporation.
(Interruptions) If a loot is going in
the Air India which causes a loss
to public revenue and loss of foreign
exchange it is a matter of relevant
public importance, I would urge you,
please do not be restrictive on this,
because it is a vital matter. Viola-
tion of law involves a loss of foreign
exchange led by the law enforcing
agency which has been brought to
the notice of the House, If he wants
to say &nything in this connection, he
is certainly within legitimate right
under the Rules of the House to have
his say, We are also interested in
this. You cannot enforce a blanket
cestriction on this, (Interruptions).
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MR. CHAIRMAN: I hope that thig
is not a matter of administrative
policy as such; it may be a matter, of
public importance. I am allowing him
to state all these facts and be briel.
But if you are going to give all the
details, it is not a court of inquiry;
you are making it a court of inquiry
(Interruptions).

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIL
MAGANBHAI BAROT): Since the
hon. member, Shri Jyotirmoy Bosu,
is making his point I also want to
say one thing. (Interruptions)

SHRI JYOTIRMOY BOSU: Under
what rule, he has to make his point?

SHRI MAGANBHAI BAROT: We
have a right to know whether the
hon. member is not making all these
things a part of his speech, but as
the Chairman of the Committee in
which he presided, he is reading the
Report thereof, (Interruptions). He
was the chairman of the Committee
whose Report he wag referring to. I
want to say one thing against this
Report (Interruptions). Let me say,
Sir, let me make my point, Mr. Unni-
krishnan has made the point. I want
to make a poin.t (Interruptions)
When this Committee’s Report was
being published, the Chairman of
Air India publicly contradicted...
(Interruptions). I want to know this
fact: I want to make only one point,
a simple point of..(Interruptions), I
don’t want to sit down, I want to
say, the report which is being quoted,
he is the author, he is the Chairman
of that Committee; and the then
Chairman of Air India came out
with an article contradicting.. .
(Interruptions). No action has been
taken (Interruptions),

PROF. MADU DANDAVATE: I am
rising on a point of order, Clause
(4) of Rule 218 is the very clause
which you have referred to. There
are two elements in that: whether it
is a matter of public importance or
administrative policy. I do feel that
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this is a matter of public importance,
(Interruptions). How matters are go-
ing on and all that are very impor-
tant and therefore it perfectly fits into
this particular clause 4 of Rule 218.
(Interruptions) .

SHRI K. LAKKAPPA: One minute
Sir. (Interruptions),

MR. CHAIRMAN: It is not neces-
sary, (Interruptions).

SHRI K. LAKKAPPA: According
to hig notice, he has to make an al-
legation...... (Interruptions). If he
is reading the report of the Public
Undertakings, Committee, as Chair-
man of that Committee, I may say
that allegations have been made in
that report and they have been deni-
ed and a rejoinder has been given by
Tata and already the public had seen
it, It he wants to make allegations
again, notice to the Speaker should
be given, notice to the Minister should
be given and the Minister has to get
information. He should not be
allowed to read from that report..
(Interruptions).

AN HON. MEMBER: Are you a
spokesman for Tatas?

SHR1 K. LAKKAPPA: We are
saying this because he has not fol-
lowed the procedure. Let him write
first and obtain permission and then
let him make allegations.. (In-
terruptions),

MR, CHAIRMAN: I am not dis
allowing him from raising this
matter. What I am saying is this. If
you are going to speak about this
matter in this fashion, at such
length, it is not a court of enquiry
we are holding here. You have men-
tioned some matters; you can mention
all the relevant points but if you
want to take the entire time of the
House, you cannot be allowed and
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you are not the only one Member,
I am asking him to be brief.

SHRI K. LAKKAPPA: On the
Appropriation Bill the scope is very
limited; you cannot allow all things.

SHRI JYOTIRMOY BOSU: Now 1
woud like to ask the hon, Minister.

MR. CHAIRMAN: Do not ask the
Minister, please address the Chair,

SHRI JYOTIRMOY BOSU........
Through you.

MR. CHAIRMAN: It is not a
question-answer sesion that is going
on,

SHRI JYOTIRMOY BOSU: May I
ask the hon. Minister through you,
during Mr. Sanger’s visit to Delhi
who were the persons in authority
whom he had met? The hon. Minis-
ter, Shri A. P. Sharma visited London.
How many discussions did he have
on business with people there? I
would like to be enlightened on this.

I am only wanting to ask: In gpite
of gerious strictures given by the
Public Undertakings  Committee,
which is a Committee of both Houses
of Parliament, why this person, Mr.
I P. Sethi, has been kept untouched?
Is it because of the fact that he is a
convenient person for people in
authority?

I would like to ask Mr. Venkata-
raman one thing. How are you
allowing customs exemption for air-
craft that are being imported? Con-
fiscated aircraft are being allowed to
be brought in, aircraft belonging to
Thomas Moujai & Co, I will furnish
you with all the details in 5 short
time.

SHRI ANANDA GOPAL MUKHO-
PADHAY (Asansol): Mr. Chairman,
the hon. Member has quoted from the
report of the Public Undertakings
Committee, of which he was the
Chairman. What action was taken on
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that report by the Government of that
time?... (Interruptions)

SHRI JYOTIRMOY BOSU: On a
point of order. I have written to the
Speaker; I am giving this® at the
Table, for examination, ag you direc-
ted.

MR. CHAIRMAN: That will not
form part of the record; after the
hon. Speaker takes g decision it will
form part of the record; he would
decide whether it should be included
or not.

Now, Shri Ramavatar Shastri. Your
notice was received very late; some
concession was given to you; you
should reciprocate and be brief.

o TATEATT wrEAt (92T
gamfa ot & A garw JeTAT SIRAT
g | OF aaTer @ T Ffea) ¥ fawrfaer
& 11X I9R Seqe feafa | g qamer 2——
qie Y qF FaATva ¥ geEfa gaTe
g —13 ¥ FerT Afsar ) q=m @
qITT WIfF TG TRT AOF I
# ot fa=re A8t gwr § 1 T g9
& 3571 wgaT §, frg =W ® &t AT
faar a1 w@r & F9 F I ¥ A
JIFIT F a6 & A AAT 97 Ffaal
FT Y FFATT AT T TG W gEY ATQ0
fear w1 a1 fF FTFITFTH T F9 TH
=fer #Y 0F of@c & § ad 3|7
JIAT §, IAFT |
16.00 hrs.

g 9% T Sfeaql FT {9 &
qg 9g IST §IT & | T T qrafeaa
WATea § 99 9% g TG gL d 1 g
AT garer & gRfaa warEat 9T
AT L2 | ETFAFT T I qQTH
T 19 & & T BYE M q& qHY I
!rn‘{}.afwﬁ g a5 feafg s &t

*The. Speaker subsequently not/

having accorded the necegsary per-
mission, the document was not treated

as laid on the Table.
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g § | Qe are AdY § 5 A a@-
73 W ) @Y few § I faeelt,
T aE, AT, FAFAT | % WA
foret st g} qw Y wofaat §
ar g@R wEgR E AR AT F @I T
g, agt WY g7 A= afedt FT qAH
2 1 qg Y s wgfee fadt ot
IR @ FarAG) FAR JEI A
| AfeT g Togl 1 G &
forR ag ara F1% g% %< a1 W
g fir § w1 afet &1 gaoH # |
g 3g W oaeT € fF A=Y afeadi
F gHE ¥ ATH qT GHX GT &
faaaf’rouwm%afm’hqaﬂ_w
FIERY FY T JIve $ ATH 9 7@
2 fagr oTaT & | gEET AT 48 NI
2 5 Tow gOR? §9 WE@IH *H W
qt g AT , TERT AT AATRIT FX
2 2 R S A S FI B AT FAT
¥agd g g 7z faafa R
W & it aw W W R
1T qZA7 Wl F1 & F ST fagrc M
TAEET & ) TG HETTFE ATAT I
F Ty afeat &Y @ § T 9T
M FAO3 @9 fFC g § | AT T HF
gy, mt A 17 F Ff?, ST TN
Tt 7Y fAFe @ } AT aq IqAY
ey & o AT Gl 7@ FHT T AGH
FEa & | afe) §, geR) g g oI H
it St Tt &, HIT TS @ W
STH! JeaW & faT agl FWRAT &
IR G9T AGY @ | FTERE B A AT
Tt ? agi fraifaa = fem & AfeT
SHF T G 7 & | Toq 1 997
AT 7S & 1w FT F G947 HOA (W
@ A E | g7 T A FOT @H &
ST T qIET F finer w7 oy 2= 7 faqv
ST @F av agY Fgr o ff weerHi
FT qG HTGH ¢ | qg P qEAT WL
F AT AG & | R ART F ag G
g | qEAH, T IR AW HY THAEET
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g agt Srf At g 1 aTE X Wy
gﬂra’rmu‘%mffwatrqﬁ#
gt ghft, ST 9T TER TAVE
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awafa s : wx AT
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Wt uATEA TR . exefa
AR, WK AT WY AT HAAGR
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f& qwd ®©Y I AANT TEw
AN §, 3¢ framr gmg fear ooy
¥ ) EST § A W e A
q{AT | W qTT D aFAY &, BN
ST 2 gFar & 1 & W U &
qifgqa qret #1 feaiv s@m §

v A : "W OF W-
Gifged MT 7Aqdr q3ew § | W
NZ § W) F @A ES WIS qT X
g G50 § |

! THEATR A ¢ WX g
W FTRET

wwafe wgEa
B gafaa g
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w qge § N & ww qE g
T} 1 A AN FT wAew 7E
fe 7@t =t gw€ AT B ANw

q® %arng fear st wrfge Wi
TR AT 57 foar firdt wawrr &
aaTH wgt & Ay fiwar oA e

AR W & I & fag
wmmﬁ%ﬁqgw‘raaqu
£ XMFT W ¥R e qeAr afag
ot g fr fead  fag qod
FAE g § WX foa w g a9
& 1 gTm FT P TG wweT 8§,
¥fFT Ig X N dqr ¥F frar v
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Fxy w7 )@ & faAw o
X ¥ AFEAR &, AT A
MT T AW IT R E R}
qEF ® I® FIX AN R, AR
T T @& 1 IR F) T Al
s 2T wfeT fF 3T ¢4 v
TR 3T I ¥ & W 3w &
Faw wgQl & fawrm @y o

A I I IF §F FfFT §
gk g ¥ WY ag Wt ¥ ww
wIg T, T B gHEAr §
afed ¥ WA T AT § | gAR
frx & a9l MT At & T AR
FrO Fe % § | WA yEE §
Sfracrgs AT TF TgT T TET 8§,
agi fawet &t g€ @ 1 I@F Qe
qr |1 AT AT §, AHT FT FT
TO { AT TAT g 1 AP WK
RawT ¥ ot afy feafa § 1 gnlar
¥ @gd ¥ WAFELFE ) AT
IA-qAT AT 1 F geaqW 2w
2 =f @t ¥ SEFT WY wTSE W
I T | TIT FT AT @R 2
Hg) % A gl 1 Aw wiag §
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SRAVANA 2, 1902 (SAKA)

(No. 3) Bill, 1980 ag8

WO T azm TR g s
S fF W FT I QTAT AN« g,
1938 ¥ fagu wiwa & M9 ¥ 37
ara faar qr f& S| Ay e
X, Afeq fea a@a & ?

.. (wEaw) ... AT owRY W
wawa a8 & f& w9 oWt 33 I
F FHEdT g FL 9T AR Tgw
f@R & FH ¥ ¥ CF AIRHY B}
FH X G 99 79 aQ F Ifmh
Al & T W ACH qCH 57 §
B SYN &1 a7 WX SHIT #y
F@ A T F 9 F AR
| qogl F a9 §F ) 42 g
FT A9 F T T @Y § W}
HqF a1 ST FT AIRE ;X 7@ 9% )
N T | F Y § 60 Tiawa
R F I SFT TG IT ad
I AT EHET OB ghir ?
gef e AT § AT T §
fF sas ofaR & oF =y Y
Fw fear g 2w ¥ o



299 Appropriation

[ THTRATT W)
qAGT B AIZ FW ATHT Frewa,
& vy g @@ 9% B TAE B
grgT e L &% agm f§ @
TA B qH AT AGRT I A
W §@IR &7 &M qE, @ a
¥ gmr Agl | TgmE agd W@,
gW W9 FUEY @, AT TV o,
fiFgs F@ WT | TW T®@ F
W q@T AT A g

SHRL T. R. SHAMANNA (Banga-
lore South): Mr. Chairman, Sir, per-
mit me to bring to the kind consi-
deration of the Finance Minister en
aspect which requires a very sympa-

thetic consideration.

In the first place, 1 am sorry that
though the Finance Minister has
provided funds for so many items, he
has not given sufficient amount for
slum clearance. Slum clearance ig an
obligatory duty of the Government.
When 1 asked a question about it,
the reply given was that it is a State
problem and the States will have to
tackle it. It is the duty of any State

which calls itself a welfare
State, to provide food, clothing
and shelter. Harijans and back-

ward people live in slums, who cannot
afford to have their own housing.

Apart from humanitarian coasi-
derations, namely, to give them chel-
ter it also reflects on the good admi-
nistration. The Government should
see that the city beauty is not marred.
At the same time, slum is a health
hagzard.

MR. CHAIRMAN: That Joint has
already hewn covered.

'SHRI T. R. SHAMANNA: The Gov-
ernment should give top priority to
slum clearance. The difficulty is that
if the slum problem is to be tackled
by the States alone, then it is impos-
sible for any State to clear slums.
And therefore, the Centre should
come forward and give necessary
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facilities to the State Government.
The State Government, the Central
Government gnd also the local bodies
should join together and see that they
do something for these unfortunate
people. I am not well versed with
the big cities, but as far as Bangalore
city ig concerned, I am sorry to state
that about 10 years back there were
hardly 100 slums, After 10 years,
now we find that there are 400 slums

in Bangalore city.

MR, CHAIRMAN: You have already
made that point.

SHRI T. R. SHAMANNA: We have
got about thousand families in glum
areas and the population there is not
less than 3 lakbs. If these families
require proper shelter, we require a
crore of rupees and we require this
huge amount to see that slums in big
cities like Bombay and Calcutta are
cleared. Therefore, I appeal to the
Finance Minister to see as to how
soon this problem could be solved.
This problem is very urgent and that
has to be attended to.

The next point that I wish to make
her? is regarding Vijayanagar steel
project. As you know, Salem, Visa-
khapatnam and Hospet are the three
areas which were taken for gteel pro-
Jects. Round about Hospet in Karna-
taka .we have got very fine iron ore
and it is one of the best ores in the
country and some work has been
dqne at Visakhapatnam anq Salem in
this regard Though something has
been done in Tamil Nadu, it is very
unfortunate that the Karnataka State
has' not got the fortune of having a
major steel project and therefore I
urge upon the Finance Minister to éee
that without any delay the Vijaya-
Nagar stee] plant ghould be taken up
and at least a token grant ghould be
provided here so that within the
course of a few years we may have
the satisfaction that something good
has been done to our State. Therefore,
I once again appea] to the Finance
Minister to see that this year the
work on the Vijayanagar plant starts.
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We have got plenty of power and we
have got plenty of iron ore, and at
the zcame time we have got plenty of
labour and therefore, it will be a
most successful project and therefore,
that has to be taken up on g prioity
basis.

The third point that I wish to state
here is regarding the urban water
supply. Now, the Government is
taking keen interest in solving the
drinking water problem of thousands
of rura] people. At the same time, in
the cities it is necessary that drinking
water facilities are provided.

As far ag Bangalore is concerned,
they have completed the first stage of
Cauveri scheme, and now the popu-
lation is growing rapidly and water
scarcity is already there. If the State
Government applies for funds to the
Central Government, they have to
give assistance in the form of interest
free loans or grants.

Bangalore has military establish-
ments and Central workshops. So, it
is necessary that the Central Govern-
ment has to give assistance. There-
fore, some priority should be given to
see that the important need of the
city, namely, water, is met. The State
Government will not be able to bear
the whole burden and Central assist-
ance should be given in the form of
interest-free loans or grants. So, I
request that necessary assistance may
be given to Karnataka State in this
regard.

Fourthly, the Finance Minister
knows the problem very well and that
is with regard to prohibition, He
knows how Shri Rajagopalachari
introduced prohibition. He found this
out as an alternative measure for loss
of revenue through excise. But it is
unfortunate that though we are col-
lecting a large amount of revenue as
sales-tax, we are collecting not only
the saIes-tax, but also the excise duty.
Thecefore, the Central Government
has to take a decision gn how best, the
problem can be solved. The Central
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Government should take it as a polic_y
decision and see that the problem is
solved without further delay.

In Karnataka, medica] colleges and
evening colleges are charging exorbi-
tant feeg and donations. The Central
Government must see that this evil is
stopped. One medical college seat is
sold for Rs. 2 lakhs and one engineer-
ing college seat ranges from Rs. 10,000
to Rs. 50,000. The University Grants
Commission is giving grants, and
therefore the Central Government has
got every right to direct the State
Government to see that this evi]l is
stopped forthwith,

In Karnataka the lands of many
poor people and even ex-army men,
their valuable property, have been
taken over. Good paddy land costs
Rs. 30,000 per acre, but they are
hardly given Rs. 1,000 to Rs. 1,700 as
compensation. Therefore, I urge that
something should be done in consulta-
tion with the State Government to
give relief to those who have lost
their lands, which was all their pro-
perty, by giving them better gcom-
pensation,

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P,
SHARMA): Mr. Jyotirmoy Bosu is
not only a very intelligent person, but
also a very clever person. Wherever
he wants to cover something, he does
it very intelligently and cleverly, and
wherever he wantg to place certain
things in a wrong way, he always
tries to do that. This is known per-
haps to al] of us.

I thought that through this letter
under rule 353 in which he hag sought
the permission of the Speaker, he was
going to make out something new. I
would like to draw the attention of the
hon. House to the fact that Mr. Bosu
is the same person who was chairman
of he Public Undertakings Committee.
All that the has stated here in this
House is old excepting only one thing,
and that is regarding the sale of
tickets in African countries. There
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also, he hag very cleverly thentioned
the thing which 1s already in his
letter, I am suyre we Will make an
enquiry intoe that

It is very unfortunate that he has
made an allegation against the officials
of Air India. Mr. Bosu knows that the
services and the reputation of Air
India are praised not only by our own
people, but by the people in foreign
countries also. Anybody who has
travelled by Air India can definitely
be a witness to it. I only want to say
that whatever allegation he is trying
to make is nothing but a repetition of
what is already mentioned in the PUC:
Report. That report, I am sorry to
say, was submitted by Mr. Jyotirmoy
Bosu, during the time.

PROF. MADHU DANDAVATE:
Why should you feel sorry?

SHRI A. P. SHARMA: I am only
sorry that during your period, when
you were in Government, at that ime
this report was submitted and I can
say that this report is wunder the
examination of the Government and
the decision of the Government...

SHRI JYOTIRMOY BOSU: Since

when? It is now six months gince you
are in power. (Interruptions)

SHRI A. P. SHARMA: Mr. Bosu,
please do not try to cover whatever
has happened during your time. flow
you had tried to bully the people as
the Chairman of PUC is known to
every public sector undertaking. I do
not want to say...

SHRI JYOTIRMOY BOSU: 1t is
highly objectionable.  He is casting
aspersions on the Committee. Com-
mittees are oomposed of members
drawn from both the Houses of Par-
liament, from Rajya Sabha and Lok
Sabha and all the members are signa-
tories of that Report, are consenting
parties to that report. He has cast
aspersions, It is not an individual who
sits. I am surprised that Sharmafi,
who has been in Pafliament for
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decades iz behaving like this, He is
callirig a Committee as an individual.

SHRI A. P. SHARMA: No. I have
only said what he has been doing as
the Chairman of the Committee, how
he has been acting in his person out-
side the Committee.

SHRI JYOTIRMOY BOSU: Outeide?

SHRI A. P. SHARMA: You are
known for bullying type. Whatever he
has tried to make out...

SHRI JYOTIRMOY BOSU: A rionu-
ment of bribery.

SHRI A. P. SHARMA: Did I speak
when you were talking? This clearly
goes to show how hollow were your
arguments and how they were devoid
of any truth.

I will read out only one relevant
thing. He accused somebody and then
he says: ‘Although, he has managed to
get out from the CBI inquiry...’. In
the eyes of thig gentleman, nobody 1-
honest. Everybody is...

SHRI JYOTIRMOY BOSU: On a
point of order under Rule 376. (Inter.
ruptions). The Minister is misleading
the House. (Interruptions). The CBI
inquiry was done in a perfunctory
manner. This is the Committee’s
Report. I do not want to divulge here
what was in evidence.

MR. CHAIRMAN: It is not a point
of order. You may please continue,
Mr, Minister.

SHRI A. P. SHARMA: I know the
position of a Committee and the
Parliament, if not more than Mr.
Bosu, at least as much as he knows.
Therefore, he should not expect me te
say anything against the Parliamen-
tary Committée or Parliament. What
I have said is all about his own per-
sonal habite. I have read out the
point. Mr. Bosu has not made out any
point. He hag only read out fram the
Report of the PUC, which hag already
been published and therefore, I do not
think that therg has beén ahy allegu-
tion. (Interruptions). He hag sdid only
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one interesting thing. I will read out
that. ®n his létter, he hbs again said

that it has been explaited. (Interrup-
tions),

MR. CHAIRMAN: It is not good,
Mr, Bosu, I think, Mr. Bosu will take
a correct positfon.

SHRI A. P. SHARMA: It has been
éxplained by & person—I am not
naming the person—that it has been
the practice whereby the executives
of Air India have availed of hospi-
tality from hotels and have claimed
ful] out-station allowances.

SHRI JYOTIRMOY BOSU: Can you
imagine that?

SHRI A. P. SHARMA: He should
have patience. What more does he
want? This explanation has been given
and it is for the Government, Depart-
ment to examine whether it is correct
or nof, whether it is right or wrong.
What is the allegation in this? There-
fore, I would say this much and I
would request Mr. Jyotirmoy Bosu,
in the interest of service, in the inte-
rest of the fair name of India, not to
bring in  allegations ggainst indivi-
duals, against some officials of Air
India, thereby bringing a bad name to
our nationa)] carrier which has earned
a good name throughout the world,
wherever Air India goes. (Interrup-
tions).

g WA @™ (SeaY)
awmfa 7@Ry, fFar s Y s
FEE AR AITR D Iy & W%
dqg &7 IR FUT F@ & #iT
frgdt &1 T A8 F@ & 1 W
= 9T fagaw fad =T g7
THA I AqA AR

SHRI A, P, SHARMA: I again sub-
mit that he has not made out any
new point. I would request Mr. Bosu
that eyen if he wantg to make some
incorrect statement, if he wants to say
something wrong, please do not sdy
in the House, say outside so that the
peopleé can take care of him.
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SHRI JYOTIRMOY BOSU: I .can
give in writing that I stand by it

THE MINISTER OF TFIN

(SHRI R. VENKATARAMAN)# Mr.
Chairman, Sir, if the House is réally
in a mood t0 hear all the plaeid
.eéftplanations which I am going to give,
I. may say that the debate has been
useful in certain parts and some cons-
tructive suggestions have emanated.
Therefore, I shall deal with these
things and then proceed to deal with
the individual points raised by hen.
members.

One of .the points which has been
raised by a number of hon. members
is the emphasig that should be given
on slum clearance, On this there ca?/
be no two opinions. The Governmen
is committed to giving the highest
priority for slum clearance gnd is
making adequate provision for the
same. But I must confess that the
problem is of such a magnitude that it
cannot be solved even during g Pla
period. It wil]l require cevera] Plans
to completely eradicate the slums. But
I will give some figures as to what we
are doing in this regard.

The erstwhile Plan provided Rs. 140
crores for gim clearance for  the
period 197 3 and we are continuing
to honour the commitment in respect
of that. Besides, we have now started
re-vamping the Plan for the period
1980—85 and, in this, it has been the
objective of this Government that
adequate ‘provision should be made. I
am not at liberty at this stage to dis-
close the figures because they are
tentative. But I do  recognise the
importance of glum clearance.

The problem is gomething like this.
There are about 10 million people
living in the/slums in cities which
have a population of gbout a million
each. The concentration varies from
place to place. My hon. friend, 8hri
Shamanna said that Bangalore hag got
a Very heavy concentration of slums.
On the contrary, only 10 per cent of
the population/of Bangalbre is in
slutits s against 87 pet cent in Kanpur,
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[Shri R. Venkataraman]
Therefore, the problem has to be
tackled on a national level. I assure
the House that this programme will
receive the highest priorjty.

The second import aspect which

hag been dealt with by/a number of

hon. members ig the disturbing trend
in prices. I will not be right or
cotrect if I pretended that the price
trend is really disturbing. In fact, it
is causing great anxiety to us. But hon,
members would be aware that th

price trend ig not ong which is create

by anything one does in the previous
week. Actually, the economic forces
take more than a year or two to
exhibit themselves in the results and
in indices. It is past politics of a
Government that, /have createqd this
very heavy pressure on prices, It is
in the same that I would like to
explain that during the period of com-
parative stability of priceg in 1975-76
that paved the way for comparative
stable prices in 77-78. It is the
policy of very heavy deflcit financing
pursued by the previous Government
that hag indeed brought about this
very great pressure on prices and it

still continues to exert its pressure.

Therefore, to say that the prices have
gone up in the last week and, there-
fore, you are responsible for the price
rise in the last week is to exhibit
ignorance of basic economics.

Now, I would go further and say
what we want to do in this matter.
We have provided a number/of incen-
tives for the purpose of Increasing
production in the country. In fact,
as I explained in my reply to the
debate, the inflationary sgituation is
handled in two ways, one by restrict-
ing money supply and controlling
liquidity ,and the other by expanding
supplies ﬁof goods and services so as to
absorb liquidity in the country. We
have attempted the second path of
trying to increase the supply of goods
and serviceg and, for that purpose, we
have given a large number of incen-
tives. It takes some time for/these
incentives to. work and for production
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to be geared up on account of the
incentives given.

The hon. Members said that various
excise concessions which have been
given by'the Government have not
‘been reflected in retail prices, 1
‘agree. In fact, we/ have no price
control now. It was my earnest hope
that the concessions in excise duty
that we gave would be passed on to
the consumer and at least some kind
of reduction woulq be noticeable in
essential commodities. Though there
have been some items in whicyl the
reduction has been noticed as for
instance in non-essential items like
T.V. there has been a reduction of
Rs. 200 in prices and in respect of
some engineering goods, there has
been some reduction in prices, in
respect of other important anq/essen-
tial items, there has been none. It
has not been passed on to the consu-
mer. The best policy that a Govern-
ment can follow is that of the carrot
and the stick. We have followed the
path of the carrot for a while. I am
afraid fif the market does not behave,
the policy of using the stick will have
to be used.

I do propose in consultation with my
colleague, the Civil Supplieg Minister
to see, as a first measure, whether the
srelaf shops should not be asked to
‘put ip notices of their stocks and the
retdil prices. This will be a first step
in making people know what stocks
are possessed by the retail shops and
what prices they are charging. It will
enable them to compare and if this
measure does not bring/about the
required results, then we may have
to adopt all other measures which will
have to be used for the purpose of
controlling prices. I am quite sure
that, the market will understand that
the Government is not going to take
things lying down and/that {f they
invite by their behavidour the use of
certain regulatory measures, they
have only to thank themselves for
what will come or what will follow.
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Now, having dealt with the two
major subjects which have been
deall with in this, I.will refey/to some
of the points made by individual Mem-
bers.

Shri Daga was very critical of a
number of things. In fact, it is custo-
mary for the opposition to open the
debate, and since the opposition Mem-
ber was not there, Mr, Daga perform-
ed this function.

AN HON. MEMBER: He
that role.

SHRI R. VENKATARAMAN:

he earned your compliments also.

In matters relating to the economy
of the country, I personally do not
think that there is any division or
dichotomy between the Government
and the Oppositioin, because, in my
opinion, both are interested in seeing
thatfthe economy improves and both

fulfilled

And

are interested in seeing that better
conditions prevail in the country.
Therefore, whether criticisms come

from my side or from your side, I am
prepared to give them the utmost con-
sideration and respect and see that the
good points raised either side re-
ceive the best aitention.

One of the points that he has men-
tioned is that the non-plan expendi-
ture has been increasing. Apparent-
ly, he is under an impression that all
non-plan expenditure is administra-
tive expenditure. It is not so. What
is plan expenditure in/the previous
Plan becomes a non-plan expenditure
in the current plan. For instance, if
we spend an amount of money as plan
expenditure on education in the pre-
vious Plan, then in the current Plan

this becomes a non-plan expenditure
and in this Plap we give %ditional
amount as plan expenditure for edu-
cation. Therefore, to think that all
non-plan expenditure is administra-
tive expenditure and to say that the
administrative expenditure has, there-
fore, gone up sky-rockeling is to ig-
nore® the real state of accounts of
Government.

The second point which he has/

raised js that there is a lot of income-
tax arrears. We are quite aware of
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this problem Actually we are try-
ing to increase the number of Appel-
late Assistant Commissioners who' will
be able to cope with the problem, A
number of Cases go/ the . Appel-
late Assistant Commissioner as' well
as to the Tribunal and to the courts,
High Courts and Supreme Court.
And what actually prevents a quick
disposal is the number of stay orders
that are issued by vgrious courts.
Once the stay order ig/issued, we are
unable to proceed with the matter and
the courts stay these proceedings for
a number of years, with the result
that the arrears accumulate. In any
event, as I said, we shall fry to im-
prove the situation b aving more
Appellate Assistant/ Commissioners.
We are looking intd this question in
an earnest manner

Mr, Daga also mentioned about
drought in Rajasthan, and he hag said
that nothing has been done. He
comes from Rajasthan and should have
known betier, because, in this very
year, 1980/81, we have sg far provid-
ed to Rajasthan Rs. 20 crores by way
of drought' relief assistance. Nobody
can say that the Government has not
come to the assistance of Rajasthan.
We have not in any way reduced the
assistance for drought relief/ because
wherever there has been drought, the
policy of accelerating the food-for-
work programme has been continued
and I have stated in my budget speech
itself that in some cases, we will not
only continue till' September, but even
continue this assistance, iy/some cases,
for a longer period than that. There-
fore, I would like to remind him that
the criticism is not well informed.

¢+ SHRI SATISH AGARWAL (Jaipur):
You must have special consideration
for Rajasthan for two reasons: the
earlier Minister of State of your
Ministry comes from Rajasthan; an
Mr. Jagannath Pahadia, who was an
immediate deputy in your Ministry,
also comes from Rajasthan,

SHRI R. VENKATARAMAN: He has
already cashed in on that. I want to
tell my esteemed friend, Mr. Satish
Agarwal, that he hag already cashed
in on that: he will know very e
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[ JYOTIRMOY BOSU: That
Tonk f».a place where the thug chief

still lives™~ That Tonk is still there.

SHRI R. KATARAMAN: My
friend, Mr. Bosu;, speaks a language
which is too clever*for my brain.

SHRI M, SATYAN
(Karimnagar): Speak in
of the people.

SHRI R. VENKATARAMAN: My
friend, Mr. Bhim Singh also referred
to a number of points. One point was
that a number of people who go ab-
road and earn foreign exchange are
put to a lot of harassment when they
come back and the Gustoms authori-
tieg in various portsj/are very harsh
on them. This is a complaint which
we have heard before also. One of
the difficulties js that many of these
people who come, come with a very
large amount of baggage. In fact, it
is not the usual practice in our/coun-
try to get all these things—sundry
things. They come with lock, stock
and barrel and they come back with
such a large number of things that
it is very difficult to clear them. If
they take some/agdvice of the people
in our Embassie::gnd Missions in the
area in which they are working before
they come, they may be able to dis-
card a number of things which are
useless and which they need not bring
here.. .

SHRI K P. UNNTKRISHNAN: To
distribute tyﬂﬁ/eir relatives here.
fl

SHRI R. VENKATARAMAN: The
other point raised was that in some
cases they have been levied/ very
heavy taxes and t{hat as much as
Rs, 10,000 was charged by the Cus-
toms authorities. That is why I have
changed the law in the present Bud-
get. Till now if g person brought
goods upto Rs. 1000, it wag free of
tax. If he brought Rs. 2000 worth of
goods, he was liable to pay 120 per
cent' as tax on those goods and if he
brought more than that then he was
subject to penalties and then he was
subject to prosecution and so on. Now
we have changed the law in this Bud-
get and even if he brings goodg worth
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more than Rs, 3600, then he will pay
a higher duty of 820 per cent, but he
will not be harassed by way of prose-
cution, penalties, etc. This is the
change which we have made and 1
hope it will reduce any complaint of
harassment.

He also said that the agricultural
ceiling legislation has not worked
properly or has not been implemented
properly in the various States. This is
a statement with which nobody can
quarrel. Everybody knows that the
degree of implementation of the land
ceilings law varied from State to
State and in some States at least, they
do not have the heart top implement
the legislation and, therefore, it has
been in different levels of implemen-
tation. As far ag the Centre is con-
cerned, we can only advise and we
have no direct powers in respect of
land ceiling legislation over the State:

The hon, Member also raised a very
important point{ with regard to the
persons discharged from the Services.
particularly, the JCOs and Jawans
who retire at a yvery young age and
in the prime of their lives. We are
aware of this problem and actually
for the rehabilitation of those people.
a number of vacancieg has been re-
served—for instance, in the public
sector, for JCOs—17-1/2 per cent of
the vacancies has been reserved and
for Jawans 27-1/2 per cent of the
vacancies are reserved. In govern-
ment also a certain percentage has
been reserved. We are also giving
them facilities for training in various
trades before they are discharged.
Banks have also been advised to give
facilities to new entrepreneurs so that
they can start an industry of their
own. I would not say that the pro-
blem has been solved, but, to a large
extent, I woulq say, it has been miti-
gated.

Mr. Goyal then dealt wtth~ gome
very important questions. I would
dea]l only with one or two points. He
mentioned about the very high price
of sugar and said that it does not
benefit the growers.
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Sir, I have a complaint about the
sugar prices. 65 per cent of the total
sugar releases are through the fair-
price shops and at prices which are
the mast lowest in the world. We
supply 65 per cent of the releaseg at
Rs, 285 per kilo which you cannot
get anywhere in the world. The
other 35 per cent you get at Rs. 7/-
a kilo or so. May be, everybody pays
Rs, 10/- a kilo. Even at Rs. 10/-
many people buy. All the time only
that part of the sugar, the open mar-
ket sugar, is given for the people who
Jdo the mithai business or those who
are rich and who can afford to spend
more on sugar. We are giving that
to them. (Interruptions)

SHRI JYOTIRMOY BOSU: You
will kindly see that the people will
judge you.

SHRI R. VENKATARAMAN: Our
commitment is to the masses. To
them we give 4 k.g in urban areas
and one kilo in the rural areas. (In-
terruptions).

SHR] KRISHNA CHANDRA HAL-
DER (Durgapur): What about rural
areas. ... (Interruptions)

SHRI R, VENKATARAMAN: I am
quite capable io take cure of myself
I do not want any assistance from
anybody. Sir, I will repeat my point.
The Commitment of my party is to
the masses. And it is to them that
we have agreed to supply sugar at
the controlled and at lower price.
We are doing it; to-day, 65 per cent
of the sugar releases are at Rs. 2.85
per kilo (Interruptions)

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): You
can distribute that within your State,
the sugar that is being given to your
State.

SHRI R. VENKATARAMAN: Mr.
Chairman, I want to take time on this
‘because the people who pretend to be
the champions of the poor are now
pleading for the richer, the upper
classes.
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SHRI NIREN GHOSH: Also see
how much of sugar you export,

SHRI R. VENKATARAMAN: Sir,
the persons who live in an urban area
get about 4 kilos of sugar; he getg it
at Rs. 2.85 a kilo per head.

SHRI RAMAVATAR SHASTRI. Not
per head. (Interruptions).

SHRI JYOTIRMOY BOSU: Mr.
Venkataraman, you do not know it.
(I'nterruptions)

SHRI R. VENKATARAMAN: 1
accept Mr, Agarwal’s plea. Even if
it is 400 grammes only, the amount
which you are paying per kilo of
sugar is only Rs. 2.85. (Interruptions)
What we have said is that the distri-
bution of sugar at this level is 35 per
cent to be sold at a higher price so
that they can make up the lower.
price at which we are procuring and
selling the sugar to the people. This
dual pricing system implies that for
the weaker sections of the society,
sugar or any other commodity will be
given at lower prices and the person
who produces the commodity will be
allowed t{o recoup the difference by
selling the same at a higher price.
(Interruptions) Your criticism
amounts to saying that you supply
sugar at subsidised price and give
free to us, then you would come and
say ‘you supply petrol at subsidised
price’. But you do not understand
that when you make such a demand,
going to cast this burden on those
who do not consume and not the man
who consumes it. So the general
community cannot bhe asked to pay
for what one person consumes. There-
fore let us understand this very
clearly. If a person goes to a hotel
and eats he must pay for it. If he
buys a cloth he must pay for it. If
he travels he must pay for it If he
eats sugar he must pay for it. But
the general community cannot be
asked {g pay for the travel of some
person.
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16.58 hrs.

[{MR. DEPUTY-SPEAKER in the Chair]

One person cannot be asked to pay
for the higher consumption of sugar
of another person. Out of 60 lakh
tonnes, 40 lakhs tonnes of sugar are
being distributed at Rs. 2.85. The
other thing is only 20 lakh tonnes.
How can you say that the average
price of sugar js 12 rupees and 8
rupees? All the newspapers play up;
they say, sugar is selling at 8 rupees
and 10 rupees. What is more, they
are buying at Rs. 2.85 and then writ-
.ing that it ig selling at 10 rupees.
They are buying only at Rs, 2.85 and
they are propagating that it is selling
at Rs. 10. This is what happens. .

(Interruptions)

MR. DEPUTY-SPEAKER: One by
one. One Member at a time. He will
reply.

(Interruptions)

SHRI C. M. STEPHEN: Aftter all
there must be some norm. Is it to be
. treated like this? 1Is there going to
be a dialogue? He is making a point.
Is there going to be a dialogue?

(Intlerruptions)

MR. DEPUTY-SPEAKER: Now,
order please. You have had your
own say. The Minister js making a
speech. You should hear the Minis-
ter. Let him reply. You have al-
ready stated your own point of view
Now should not the Government slate
their point of view.

SHRI R, VENKATARAMAN. Mr.
Deputy-Speaker, Sir, I am enjoying
this because I know it hurts and truth
hurts. I am glad that 1 have made
this point go home to them and there-
fore it ijs that they are protesting.

MR. DEPUTY-SPEAKER: Mr, Min-
ister, it is sugar complaint; therefore
you must answer.

SHRI R. VENKATARAMAN: They
must go to a doctor, they must not
come to me. ..

SHRI JYOTIRMOY BOSU: You
become more unpopular; pleage don’t
do it.

17.00 hrs.
SHRI R. VENKATARAMAN: In that

case you should be happy; then, why
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are you angry? If that is true you
should be happy, but now you are all
very angry.

Mr. Banatwalla had g number of
points about Kerala. The first point
is that inter-State wage disparity is
hurting industries in Kerala, My
answer is this., Kerala State should
enter into dialogue with the neigh-
bouring States and then try to solve
this problem because Government of
India cannot do anything in this mat-
ter. I have myself been a member of
the Cabinet of the Tamilnadu Gov-
ernment and I am the person who
introduced the Bidi labour Bill there
and got the Bill passed. At that time,
Kerala did not have the oil and that
was transported from Tamil Nadu to
Kerala. I had to go to Kerala and
then discuss with them the wage
arrangements and asked them to fol-
low Tamil Nadu in certain respects.
Similarly, I would say that in respect
of both handloom and Bidi, it would
be appropriate for Shri Banatwalla to
ask the State Government to go and
have a dia'ng :e with the State con-
cerned.

The next point that he made is akout
the floo’s in Kerala, In fact, Shri
Banatwaila with other Kcrala mem-
bers came and saw me also. Shri
Banatwalla should know that there is
a well laid down procedure for this.
Whenever there ig flood, or drought.
the State Government sends its report
on the extent of damage to the Cen-
tre A team from the Centre goes
and makes an assessment of the dam-
age They make an interim report in
which they say that the damage would
be likely to be of the order of this
much, then they make a final report
also. According to the recommenda-
tions of the Finance Commission, the
advances are made and these advances
are given ag advance plan allocation.
We are following only the procedures
which have been already well laid
down for the purpose of 'meeting
situations like this.

He also referred to a matter of great
interest to both the users and myself
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and that is about the extra-departi-
menta] staff. I would like to remind
Shri Banatwalla that I have been the
President of the Extra-Departmental
Staff Association at one time. The
principle on which they are given
Jower wages than full-time employees
is that they are part-time employees
and they also engage in some other
work.

SHRI K. P, UNNIKRISHNAN: Part-
time employees, but working full time,

SHRI R. VENKATARAMAN: Then,
it is 3 demand, but this is not the
situation. The position is that they
have some other occupation and for
attending to thig postal work, they
are given an allowance which varies
from Rs. 93/- to Rs. 192/- as the case
may be. Therefore, if Shri Banat-
walla says that this is exiploitation, I
would request him to reserve such
harsh language for causes more
worthy than this.

SHRI K. P UNNIKRISHNAN: You
are saying that it is not a worthy
cause.

MR. DEPUTY-SPEAKER: He might
have said that because a trade union
leader is the Minister.

SHRI C. M. STEPHEN: This is
worthy enough, there are worthier
causes also.

SHRI R. VENKATARAMAN: I said
‘More worthy’,

Now, Shri Jyotirmoy Bosu cannot
speak without creating commoction. If
he must speak, there must be some-
thing which must set the whole of
Yamuna on flames. So far as the
point about the Air India is concern-
ed, there is a report of the Public
Undertakings Committee.

SHRI JYOTIRMOY BOSU: Not a
report, but reports.

SHR.I R. VENKATARAMAN: No
less a person than the Chairman of
the Air India at that time had come
forward with certain contradictions.

SHRI JYOTIRMOY BOSU: He was
not Chairman, Air India, at that time.
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SHRI R. VENKATARAMAN: I am
referring to the perioq concerned in
the report. How can he deny some-
thing if he is not concerned? He was
then the Chairman. And as Chairman,
he is entitled to equal right. He has
completely denied that. Thereiore,
what we have before in the House is
an allegation and g denial. Now,
nobody can say that the allegations
are proved.

SHRI JYOTIRMOY BOSU: Sir, on
a point of order. As regards the
Financial Committee’s Reports, there
is no rule, no convention by which
the remarks or observations of the
post-mortem can be done by the re-
marks which the Minister has chosen
to say in his wisdom. These should
be expunged. He has no right to do
that. Financial Committee Reports
are not open to criticism by Ministers
or any individual members in this
House. It is a report ‘which is con-
sented and. agreed upon by 22 Mem-
bers of the Public Undertakings
Committee—seven Members from the
Upper House and 15 from this House.

Therefore, Shri J. R. D. Tata made
a press statement for which he has
been hauled up before the Privileges
Committee. And he 1is equating
Mr. J. R. D. Tata’s statement with
the Committee’s report. It is regret-
table and unbecoming of you, Mr.
Venkataraman,

SHRI R. VENKATARAMAN: 1
thank you for your compliments. But,
I respectfully submit (Inter-
ruptions).

PROF. N. G. RANGA (Guntur):
Mr. Chairman, I wag also the Chair-
man of the Public Accounts Com-
mittee. The general convention is
that Government generally accepts
the reports of these Committees and
they implement most of their recom-
mendations. But it does not mean—
it is never understood like that—that
everyone of the recommendations that
this Committee makes has got to be
accepted by the Government.

SHRI JYOTIRMOY BOSU: Sir on
a point of order.
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MR. DEPUTY-SPEAKER: You
have already made your point. Let
the Minister reply to your first point.

SHRI JYOTIRMOY BOSU: Sir, he
is confused. Mr. Venkataraman,
these are not accusations; these are
what have been recorded in the re-
port based on oral and written evi-
dences. Recommendations of the
Committee are based on them. They
may accept the recommendationsg or
they may not accept them at all. The
narrative part of the report is based
on evidences and Shri Venkataraman
has no right to cast any aspersion on
the narrative part of the report. I
am a little surprised. I never expect-
ed this from him.

SHRI R. VENKATARAMAN: 1
‘have not cast any aspersion.

SHRI JYOTIRMOY BOSU: We
have regard for Mr. Venkataraman.
1 do not expect this from you.

) SHRI R. VENKATARAMAN: 1
speak English and I hope they under-
stand this. I stateq that there are
certain portiong in the report that
have been denied by other persons.
8o, there are two versions; govern-
ment have not yet come to any con-
clusions on these. Mr. Bosu is
always a Jack in the box before I
can say anything.

SHRI JYOTIRMOY BOSU: It has
been narrated in the report. He
cannot do that. I am surprised at
this.

MR. DEPUTY-SPEAKER: He has
not said like that.

SHRI R. VENKATARAMAN.: I did
not say anything. I only sajdq that
there are two versions, Only certain
things are stated... (Interruptions).

SHRI JYOTIRMOY BOSU: You
may or may not accept the recom-
mendationg of the report.

SHRI R. VENKATARAMAN: There
is a denial not by a passer-bBy but by
a person who was the Chairman of
Air-India at that time. Therefore, I
sald there are twO versions now.
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SHRI JYOTIRMOY BOSU: We
had not been criticised . .. (Inter-
ruptions),

SHRI K. P. UNNIKRISHNAN:
This is an extraordinary thing that
the Minister is equating the report
of the Committee and accepted by the
House with the statement of Shri
J. R. D. Tata.

SHRI JYOTIRMOY BOSU: You
spoke English. We did not under-
stand that.

SHRI R. VENKATARAMAN: Sir,
when certain charges or allegations
of the kind are made and that per-
son against whom the charges are
made denies them, until Government
comes to the conclusion ... (Inter-
Tuptions).

SHRI JYOTIRMOY BOSU: Sir, on
a point of order. To the best of my
knowledge, I recollect that no charge
was made against Mr. Tata but it
was made on the working of the
Air-India, against certain officials,
Mr. Venkataraman. I am surprised at
this. He is casting aspersion on what
has been established before the
Committee, through oral and writ-
ten evidences. Government may
or may not accept the recommenda-
tions. But the Minister has no right
to cast any aspersion.

MR. DEPUTY-SPEAKER: What
the Minister said was that he had not
supported anybody. Thig is what I
understand.

SHRI JYOTIRMOY BQOSU: You
have to understand my rotten Indian
English.

SHRI R. VENKATARAMAN: You
may have been educated in—England.
I am a person who had been edu-
cated earlier in India. The point
really is that Government have not
taken any decision on this and there-
fore one should not treat it ag a
conclusion, as something which is
binding on the Government. That is
all I have got to say.
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SHRI JYOTIRMOY BOSU: It
cannot apply to the narrative part
the narrative part is based on evi-
dence; the recommendation is
different . . . (Interruptions).

MR. DEPUTY-SPEAKER: No dis-
cussion on this point; you go to the
next point.

SHRI K. P. UNNIKRISHNA: It is
not a matter between Mr, Jyotirmoy
Bosu and Mr. Venkataraman: it is a
matter of prestige to the whole
House.

SHRI JYOTIRMOY BOSU: Tke
evidence part, the narrative part, he
cannot talk about it like that. Is he
holding 3 brief for J. R. D. Tata? He
should be hauled up before the
Privileges Committee,

SHRI R. VENKATARAMAN: I am
really surprised at the exhibition of
temper by my hon. friend.

SHRI HARINATHA MISRA (Dar-
bhanga): Since a réference has becn
made to the Privileges Committee of
which I happen to be the Chairman,
I would respectfully submit that Mr.
Jyotirmoy Bosu or for that matter
anyone else has no business to refer
to what is going on before the Com-
mittee of Privileges.. (Interrup-
tions).

SHRI JYOTIRMOY BOSU: I have
not cast any aspersions on the Privi-
leges Committec. (Interruptions)
I have not commented on what you
are doing inside the Privilege Com-
mittee.

SHRI HARINATHA MISRA: I will
finish within one minute. I would
respectfully submit that so long as
the Committee 15 seized of the
matter—and the Committee wil] cer-
tainly submit its report—it is no-
body’s business to refer to the Com-
mittee, what its finding will be, who
is beihg hauled up and who is not
being hauled up. It should not be
referred to at all

SHRI R. VENKATARAMAN: Mr.
Bosu referred to gome refund of

1621 LS—11,
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certain amount, I do not remember
to have passed any_such order, I
would request him. because in Gov-
ernment orders are passed at different

levels and I woulq like him to put a
question.

SHRI JYOTIRMOY BOSU: Will
you accept a short notice question?

SHRI R. VENKATARAMAN: No?
I am busy . . .

SHRI JYOTIRMOY BOSU: No

time is left for a question in this
session,

SHRI R. VENKATARAMAN: We
are sitting till the 15th of August and
you have enough time. I am gur-
prised at this: this is all gimicks.
(Interruptions). The rule that sil-
ence is consent does not apply to me
because I do not reply to many
things that are being said.

The other point he said was that
there was an aircraft. Even about

that if he puts a question, I will
collect all the information.

SHRI JYOTIRMOY BOSU: S. A. II
Aircraft. What customs did you col-
lect? (Interruptions).

SHRI JYOTIRMOY BOSU:
do the job for you.

I will

SHRI R. VENKATARAMAN: I am
making a very fair offer. Please
put a question. I will collect all
the information,

One thing, I can gssure the House—
I will not hold back any informa-
tion. I will certainly place all the
information. If I am wrong, I will

be the first to admit that I am wrong
Therefore, you please put the

question? Now I come to the last
point. Shri Shamanna raised a
point about the Vijaya Nagar Steel.
He said that no provision hag been
made. Actually we have made a
vrovision of Rs. 30 crores in this
Budget 1980-81 and a detaileg pro-
ject report has been prepared. The
detailed project report is now
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[Shri R. Venkataraman]

before the Board of the Steel Au-
thority of India. Then he also men-
tioned about prohibition,

(Interruptions)

As regards prohibition, I must
make this point clear because it has
been raised by several people outside
as well as here. Government have
saiq that they wil] meet 50 per cent
of the deficit which is created by
States going in for prohibition. 1
would now appeal to the States to
have a thorough look at their own
finances and then take a decision
because the bulk of the States do not
have adequate resources now for a
large development programme and
since we want the development pro-
gramme to be put through in the
next Plan, it is upto the States. We
do not want to advise them in {a-
vour or against. But we want them
to look into the problem from tte
‘point of view of their own resources
and take the decision. This i my
appeal to them.

I thank the House once again for
the very . .

SHRI RAMAVATAR SHASTRI: I
have a point to make.

MR. DEPUTY-SPEAKER: I am
not allowing. I shall now put the
motion for consideration. I am not
allowing anything. I shall
now put the motion for consideration.
I am not permitling you. I shall

now put the motion for consideration
to the vote of the House.

The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
vices of the financial year 1980-81,
be taken into consideration.”

Those in favour may say ‘Aye’.

SEVERAL HON. MEMBERS:
Aye.
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MR. DEPUTY-SPEAKER:
against may say ‘No’.

Those

SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: I think
the Ayes have it, the Ayes have it,
and the motion ig adopted . . . Now
we shal] take clause by clause con-
sideration of the Bill.

SOME HON. MEMBERS: Noes
have it. Noes have it.

MR. DEPUTY-SPEAKER: Do you
want Division? Are you pressing for
Division? Now I put again the
motion to the vote of the House and
you ask for DiviSion.

SHRI SATISH AGARWAL: 1t is
on record—you have announced Noes
have it. Noeg have it. That is all
We do not want Division.

MR. DEFUTY-SPEAKER: No, no.
I said Ayes have it, Ayes have it.
Please see the records.

(Interruptions)

MR. DEPUTY-SPEAKER: Theie
is a record. It is very casy to creale
a confusion. Let ys sce the record. I
have said—Ayes have it, Ayes have
1t. What is that?

(Interruptions)

SHRI R. VENKATARAMAN: Mr.
Deputy Speaker, even if you had
craid—Noes have it, we say—Ayes
have it and we will have the Division.

MR. DEPUTY-SPEAKER: All
right, do you want Division?

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: Let the
lobbies be cleared—

I would request each Membe.r to
make sure that he jis sitting in his
assigned seat. Each Member is re-
quested to take special care to record
his vote correctly as ‘Aye’ or ‘No’ or
‘Abstention’ as the case may be, sa
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that there is no occasion for making
corrections. '

I may briefly recall that as soon-as
the automatic vote recording eguip-
ment is made active on announce-
ment by the Chair “Now Division”,
a gong sounds which is the signal to
the Members to cast their votes.
Each Member has to press the push
switch and then operate one of the
three push buttons that is, for ‘Aye’,
“No’ or ‘Abstention’, according to his
own choice. The push switch and
the push putton must be kept pressed

Diviglon No. 6]

Anand Singh, Shri
Ankineedu, Shri M.

Anuragi, Shri Godil Prasag
Arunachalam, Shri M.
Bairwa, Shri Banwari Lal
Bajpai, Dr. Rajendra Kumari
Bileshwar Ram, Shri
Banatwalla, Shxi G. M.
Bansi Lal, Shri

Barot, Shri Maganbhai
Bhagwan Dev, Acharyg
Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram
Bhatia, Shri R. L.
Bheekhabhai, Shri

Bhoye, Shri Reshma Motiram
Birba], Shri

Birender Singh Rao, Shri
Chakradhari Singh, Shri

B Chandry Shekhar Singh, Shri

-

Chavan, Shri S. B.
Dennis, Shri N.

~ Desai, Shri B, V.
Dhandapani, Shri C, T,
Faleiro, Shri Eduardo
Gaekwad, Shri R. P,
Gandhi, Shrimati Indira
Ghufran Azam, Shri
Gireraj Singh, Shri
Gomango, Shri Giridhar
Gounder, Shri A. Senapathi
Guisher Ahmed, Shri
Hembrom, Shri Seth
Jain Shri Bhiku Ram
Jitendra Prasad, Shri
Kamal Nath, Shri
Kaushal, Shri Jagan Nath
Krishan Dutt, Shri
Krishnan, Shri G. Y.
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simultaneously until the gong sounds
for the second time after 10 seconds.

King cooperation of Members is
solicited.

The question is:

“That the Bill to authorise pay-
ment and appropriataion of cer a
sums from and out of the Cons
dated Fund of India for the =
vices of the financial year 1980-o4,
be taken into consideration.”

The Lok Sabha divided.
{17.28 hrs.

AYES

Kuchan, Shri Gangadhar S.
Laskar, shri Nihar Ranjan
Mahabiy Prasad, Shri
Mahajan, Shri Y. S.

Mallu, Shri A. R.

Mishra, Shri Ram Nagina
Misra, Shri Harinathg

Mohite, shri Yashawantrao
Motilal Singh, Shri

Wehru, Shri Arun Kumar
Netam, Shri Arvind

Panday, Shri Kedar

Pandey, Shri Krishng Chandra
Parashar, Prof Narain Changd
Patel, Shri Ahmed »Mohammed
Patel, Shri C. D,

Patel, Shri Uttamshai H.
Pati}, Shri A. T.

Pati], Shri Balasahepb Vikhe
Patil, Shri Shivraj V,
Phulwariya, Shri Virda Ram
Pradhani, Shri K.

Pullaiah, Shri Darur

Qazi Saleem, Shri

Quadri, Shri S. T.

Ram, Shri Ramswaroop
Ramamurthy, Shri K,

Ran Vir Singh Shri

Ranga, Prof. N. G.

Rao, Shri M. Satyanarayan
Rawat, Shri Harish Chandra Singh
Reddi, Shri G. s.

Reddy, Shri K, Brahmanandg
Reddy, Shri K. Vijaya Bhaskara
Saminuddin, Shri

Satya Dep Singh, Prof,
Sebastian, Shri s. A. Dorai
Sethi, Shri Arjun
Shankaranand, Shri B.
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Shanmugam, Shri P,
Sharma, Shri Chiranji Lal
Sharma, Shri Kali Charan
Sharma, Shri Nand Kishore
Shiv Shankar, Shri P.
Shivendra Bahadur Singh, Shri
Sidnal, Shri S. B.

Solanki, Shri Babu Lal
Sparrow, Shri R. S.
Stephen, Shri C. M.
Suryawanshj, Shri Narsing
Tariq Anwar, Shri

NOES

Agarwal Shri Satish
Barman, Shri Palas

Basu, Shri Chitta

Bhim Singh  Shri
Dandavate, Prof. Madhu
Ghosh, Shri Niren

Goyal, Shri Krishna Kumar
Halder, Shri Krishna Chandrg
Hannan Mollah, Shri
Harikesh Bahadur, Shri
Kashyap, Shri Jaipa] Singh
Mandal, Shri Dhanik Lal
Mandaj, Shri Sanat Kumar

MR. DEPUTY-SPEAKER: Subject
to correction, the result* of the divi-
sion is: Ayes: 101; Noes: 25.

I i ol A ) T A O
The motion 1pas adopted.

MR. DEPUTY-SPEAKER. Now,
we take up clause by clause consi-
deration. There is no amendment to
clauses 2 to 4. The question is:
s Ty . T T GG

“That clauses 2 to 4 stand part
of the Bill”

»— e

The motion was adopted.

Clauses 2 to 4 were added to the Bill,
The schedule was added to the Bill.
Clause 1, the Enacting Formula and
the Title were added to the Bill.

*The following Members also re-
corded their votes for Ayes: Shri
V. N. Gadgil, Shri M. V. chandra-
shekhara Murthy, Shri Digvijay Sinh,
Shri Mohammad Asrar Ahmad, Shri
Muldevji M. Odedra, Shri Hiralal R.
Parmar Shri Rameshwar Nikhra,
Shri V: dhi chander Jain and Shri
Subhas’: Chandra Yadav.
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Tayyab Hussain, Shri
Thorat, Shri Bhausaheb
Thungon, Shri P, K.
Varma, Shri Jai Ram
Veerbhadra Singh, Shrj
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Vyas, Shri Giridhari La}
Wagh, Dr. Pratap
Zainu] Basher, Shri

Mehta, Prof. Ajit Kumar
Mhalgi, Shri R. K.
Mukherjee, Shri Samar
Muzaffar Hussain, Shri Syed
Roy, Shri A, K.

Roy Pradhan, Shri Amar
Saini, Shri Manohar La]
Shastri, Shri Ramavatar
Tirkey, Shri Piug

Trilok Chandra, Shri
Unnikrishnan, Shri K, P,
Varma, Shri Ravindra

SHRI R. VENKATARAMAN: I beg
to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is:
“That the Bill be passed.”
The motion was adopted.

17.32 hrs.

FINANCE (NO. 2) BILL, 1980

MR. DEPUTY-SPEAKER. Now,
we take up Finance (No. 2) Bi]] for
consideration apnq passing. \ LQ

THE MINISTER OF FINANCE
(SHRI R. VENKATARAM B
beg to move:* T

“That the Bill to give effect to
the financial proposalg of the Cent-
ra] Government for the financial

*Moved with the recommendation
of the President.
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year 1980-81 be taken into conside-
ration.”

The maip features of the proposals
contained inf the Bill were outlined
by me in my Budget Speech. The
details of these proposalg have been
spelt out in the Explanatory Memo-
randum circulated to the hon. Mem-
bers along with Budget papers. 1 do
not, therefore, propose to take thef
time of the House in going over the
entite ground again.

The Bil] hag been before the hon.
Members for nearly five weeks. Dur-
ing the General pebate on the Bud-
get, hon, Members have made several
suggestions in regard to the/provisiong
contained in the Bill. I have also
received 4 large number of represen-
tations from members of the publie,
Chambers of Commerce, other trade
ang professional associationg and
economists on the proposalg confhin-
ed in the Bill. I am grateful the
hon. Members angq to all others who
have studied the proposals carefully
and have made constructive sugges-
tions. I have given careful conside-
ration to these suggestions, anq in
deference to them, I have decided to
modify some of my original /fpropo-
sales. With the indulgence of the
House, I shall now briefly explain the
principal changes that are proposed

to be made in theg provisions of the
Bill.

As hon. Members are aware, the
Bill seeks to continue till 1985/ the
tax holiday in respect of new indus-
trial undertakings, approveq hoteis
and ships in a modified form.

In many of the representations rece-
ived by me, it has been urged that
the new tax holiday provisions would
restrict the tax concession, especially
in cases of industries with long gesta-
tion period. In my view the fiscal
system should not leaq to a bias in
fayour of the use op capital-intensiv;

techniques in our industrial deve)épy 7
ment. I do not, therefore, proposg/to~-

go back on the decision to modify
the existing scheme of the tax holi-
day and to relate the benefit to the
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profit made by the unit instead of
on the capital invested therei I,
however, propose to liberalise %:w
tax holiday provision in two _
tions, Firstly, the period ot tax holi-
day concession will be extended from
seven years to eight years in the case
of assessees other thap co-operative
societies. The tax holiday period in
the casekf co-operative societies will,
however, be maintained at ten years
as provided in the Bill Secondly,
under the Bill tax concession will be
denied to an industrial undertaking
merely on the ground that it has
been formed by transfer tq/a new
business of machinery or plant pre-
viously used. I now propose that
tax concession will not be denied if
the machinery or plant so transferred
does not exceed 20 per cent of / the
total value of the machinery or /ﬁlant
used in that business.

Under the Bill, additiona] depreci-

ation in an amount equal to 50 per
cent of the normg] depreciation will
be allowed, in the year of installation
in respect of new machinery or plant
installed for the purpose/of busi-
ness or profession. In some cases it
may happen that the machinery or
plant may be installed in one year
but may actually be put into use in
the next year. Since depreciation is
allowable only where machir ery o

plant is used for the purpos¢ of busi-
ness or profession during the irevious
year under the provision as y)resent-
ly worded, additional depreciation
may not be admissible in such cases
either in the year of installation or
in the year ip/which it ig actually
put to use. In order to obviate this
difficulty, I propose to provide that
additional depreciation will be admis-
'sible in the year in which machinery
or plant ig instal or if the machi-
nery or plant %rst put to use in
the immediately succeeding previous
year, then in respect of that year.

The tax holiday provisiong do not
apply in the case of transport under-
takings. Such undertakings will also
not be entitled to the additional de-
preciation fllowance proposed to be
granted i respect of machinery or

p

&
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plant installed during the perjod from
1s¢ April, 1980 to 31st March, 1985.
Transport undertakings play an
important role in the economic/deve-
lopment of the country. I, order to
provide gome incentive to the trans-
port industry, I propose to increase
the rate of depreciation admission on
motor buses, motor lorries and motor
taxis useq in a business of running
them oxﬁxire from 30 to 40 per cent
per annum, The Income-tax Rules
are being amended to give effect to
this decision.

ﬂ The Bill seeks to restrict the ex-
. emption in respect of income from,
" livestock breeding or poultry or dairyy
farming to one-third of the aggregate
of the income derived from thesec
sources or Rs. 15,000, whichever is
less. In geveral representations rece-
ived from persons engaged in poultry
farming and livesiock breeding, it
has been urged thatﬂ;‘ne proposed
fhange will operate harshly in seve-
ral cases. I thecrefore propose to
modify the provisiong in the Bill so
as to secure that the profits and gains
‘deriveq from a businesg of livestock
breeding or poultry or dqairy ‘farmin

up to Rs. 15,000 will be exempt from
income-tax in all cases. Further,
where the aggregate amount of such
profits and gains exceed Rs. 15,000,
deduction will be admissible in res-
pect of one-fifth of /the aggregate
amount of such profits and gains
or Rs. 15,000, whichever is higher,
subject to the proviso that the
deduction in respect of  profits
- and gains {rom ©poultry farmi

'will in no case exceed Rs. 15000.
I think the modified provisions
will take <care of the legiti-
mate interests of the vast majority
of poultry farmers as well as live-
stock breeders and others. I have
received many representations on the
amendment proposed to be made in
Sectio;[BOJ of the Incomg Tax Act
with effect from the 1st Aprii, T572.
Under this section, tax holiday is
available in respect of new industrial
undertexingg with reference to 7-1/2

JULY 24, 1980

Bill, 1980 332

per cent of/ the capital employed in
lhe case of companies and 8 per cent
in the case of other categories of
fax-payers. The capital employed
for this purpose is calculated in accor-
dance with the provisiong made in
the lncome-Ta¥ rules and/ excludes
borrowed capital. Some high Courts
have taken the view that the pro-
vision in the rule is ultra vires the
provision in Secction 80J and that bor-

-xowed capital shoulg also be includ-

éq in capital base for the purpose/of
computing the tax holiday profits.
The Bill seeks to transfer the provi-
siong of the rule to Section 80J retro-
spectively from 1st April, 1972, In
several representations it has been
urged that the proposed change
should/not be made retrospectively.
In my reply to the General Debate
on tne Budget, I had explained that
the Provisions 1n ihe Bill seeks mere-
ly o give effect to the manifest inten-
lion of Parliament. I have again given
anxious thoughi/ to this question and
1 am convinced that both on consi«
derationg of law and equity, there is
absolutely no case for modification
of the provisions in the Bill. Section
8UJ spcecifically provides that the capi-
tal employed will be computed/ for
the purpose of determining the
tax hohday |rofits in  accord-
ance with the rules and the
Rules clcarly lay down that the Bor-
1owed capital will be excluded from
the capital base for this purpose. Pax-
hoiiday provisiong have been oﬁhe
statute book in one form or the
other right from 1949. Up till 1968,
the basic of calculating the capital
employed in ap industrial undertak-
ing was get out in tihe rules which
provxde?/for exclusion of borrowed
capital for the purpose and thig posi-
tion was never doubted. Although in
1968 the Rules were amendeq to
provide for the inclusion of certain
specified long term borrowings in the
capital base. Statugfquo-ante , was
restored from 1st April, 1972. Ag I
have already stated in the House, the
the«, Finance Minister, Shri Y. B.
Chavan had in hig Budget speech for
the year 1971-72, unequivocally sta-
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ted that he proposed to exclude the
borrowed capital/from the capital
base for the pufpose of determining
the tax holiday profits. It is thus
obvioug that the intention has always
been that borrowed capital should
not form part of the capital employe
for the purposes of determining
tax holiday profits. I am, therefore,
satisfied that no change in this regard
is called for.

The Finance Bill also seeks to in-
.sert a new secltionh 89AA in the
Income-tax Act with a view to clari-
fy'mg/that the deductiong admissible
under varioug provisions of Part C
of Chapter VIA will be pvailable with
reference to the net income from the
specified sources after allowing  for
expenditure incurreq for earning such
income and not with re[erenc;/ to the
gross amount of the income from the
qualifying gources. Thig provision is
being made in order to getover the
difficulty causeg by a recent decision
of the Supreme Court It has been
represented that the retrospective
operation of /this provision will cause
hardship in geveral cases. I have
carefully, examined the matter. I
am satisfieq that the intention of
Parliament has alwayg been to allow
the deductions only with reference t
the net amount of income and t
retrospective operation/of the new
section 80,AA would he fully justified.
However, the retrospective operation
of the provision may cause hardship
in cases of persons who havna deve-
loped gcientific skills anq technology
and helped in making our technology
popular in other countrieg as well as
in India. Some of +hr other  pro-
visions in Chapter VIA have no sig-
nificant revenue implications. Having
regard to these considerations, I pro-
pose to give retrospective effect to
this provision only in relation to
inter-corporate dividends eligible for
deduc.:tion under Section 80M. So
-fa, as other sourceg of income men-
tioned in Part C of Cchapter VIA are
concerned, the relevant provision in
the Finance Bill will applv only pro-
spectively, that is, with effect "~from

1-4-1981.
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The Bill geeks to revive interéste
tax in respect of intercst accruing or-
arising to scheduled banks after 30th
Junc, 1980. Interest receiveq ?Ai all-
India industrial finance instituYticns,
namely, IDBI ICICI, IFCI and IRCI

Ys also proposeg to be brought with-

in the ambitl of the Interest-tax Act.
It has been brought to my notice that
it may not always be possible for
the financial institutions and schedul~
ed bankg to pass on the incidence of
interest-tax in respect of term loans
granied by them before the Budget.
day. 1, therefore, propose to exempt
interest on term loans sanctioned by
financial institutiong and gcheduled
banks helore 18th June, 1980 in cases
where the agreements under which:
such loans have been made provide for
the repayment thereof during a period
of not less thap three years. T also
propose to cxempt interest received
by scheduled banks on deposits im-
pounde-d hy the Reserve Bank — of
India vnder section 42 of the Reserve
Bank of India Act. With these modi-
fications, the interest-tax is expected °
to vild only sbout Rs. 80 crores in
1980-81 as against Rs. 108.50 crores
for which I had taken credit earlier.

Other amendments proposed to be
mode in the provisions relating to
direc| taxes are mainly intended to
correct som. drafting errorsg Or to
bring out the intentions underlying
the provisions in the Bill more
clearly.

Sy far ag indirect taxes are con-
cerned my cffort this yecar has been
mild and modest. I have not, there-
fore, considered it necessary to make
any chandes in the proposals relating
to indirect taxes ocmbodied in the
Finance Bill.

T request the hon Members to lend
their support t; the Finance Bill
with th~ modifications now proposed.
Sir, T move.

MR. DEPUTY-SPEAKER: Motion

moved:

“That the Bill to give effect to
the financial prorosalg of the Cent-
ral Government for the flnanckil
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year 1980-81, be taken into consie
deration.”

Now, 15 hours have been allotted
for all the three stages of the Finance
(No. 2) Bill. If the House agrees,
we may have 10 hours for General
Discussion, 4 hourg for Clause.by-
Clause consideration and 1 hour for
the Third Reading.

SHRI SATISH AGARWAL (Jai-
pur): Sir, normally 11 hours are al-
lotted for General Discussion, 3 hours
for Clause-by-Clause consideration
and 1 hour for Third Reading. Last
time also, it was like that. If there
is any special case this time, I have
no objection,

SHI R. V. VENKATARAMAN: I am
agreeable to any suggestion made by
the Opposition in the distribution of
15 hours. If they want 11 hours for
Genera] Discussion, they can have 11
hours for General Discussion. It is
entirely left to them.

MR. DEPUTY.SPEAKER: 1 think,
the House agrees to this: 11 hours
for General Discussion, 3 hours for
Clause-by-Clause consideration and 1
hour for Third Reading.

HON. MEMBER: Yes.

MR. DEPUTY-SPEAKER: I call
Prof. Ajit Kumar Mehta. Your party
has been allotteq 37 minutes and
there are five hon. members Irom
your party including yourself to
speak,

sito wforr gwre Rgar (anE-
gy) - [T TFIF,; T A TN
HI-a3car T Hifgs M7 usdfas
i o7 gfafreas €, g 79 &
goi®s 2 & nifex farvq 1 ga=
¥ @M F7 drgr oFea WY B0 T8
e T AN F gAEs _A &
aifaa feega #1 wfglara Mvadi=
TR g | fag gar faw ddt
W &% =g< fad § TR awe
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¥ anafas g1 Y §7 T & 3@
FT w17 fwar &) 597 § 50
aT a2 B 1 B[ BIA 1417
FAT S & F ...,

T® WG W@ : 50 <
FTIT B 7

Mo wfwr o Jgm: & a@a
Fg TAT §, 5 gWR Az &1 fowd
2100 aNe QAT gqifemr 3§,
fagd fod @Yy ogar & o =g
T 2100 FAIT TIIT 797 forar
IEF 91T 665 TUT TIET @TX
F AZT H, 540 FAT TIAT wHido
THo THo ®I Ha ¥ ®YT 1470
FOT TGT 59 9 wF awe
fegmt & | 57 ¥ wATQT Iq9 H
250 FOT ®IAT T—q5 §F W HIiE
¥ & zmar g 1 afwd s w4 FY
HIT ¥ wee-ATw ¥ {291 F$I 1417
FOT 9T F1 fegmr &

sfrge, § F5AT Fgal g 1% T4
€ ¥ XM B FIAA T HEAT 1
1, sa%1 ferr &I TF HH-TT;
v IS AT AT A wega famn
qr @ T aw FeaoEry Aifaa
F AW T T FTAT ARG F
12 faa 10 ¥ ), 37 a7 fom
fagr 30 WEA W TN HEAFTNA
FT 77, FqIT MT AHIA FY
T & FTT agY IqTE ¥ sEiA
s 71 9AE faar § 1 SRA a8
gqrg ar fwar; afes v @ TEd
fe oz sawa garg &Y 8 ) W9 TH
I® ¥ Tifsd, 30 q@l T Tivw
AR T W F g7 AT ST 30
a1t F1 fegar € 1w 41, 9% T
HTH A, FA 30 WEA F wrEA H
gy M, T ggzmaen
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weqer wf, aY gawT wAaww § fw
I7 30 @At F A Az wrAr vk,
3§ TN F Y go fwar wav, @
LREG e qT 7 @ r 9T | W
®T A 7 wawT AT ¥ | A 4G
Wt 7Z7 fr g7 N werHETHArT A
¥ 7y s o wifwat W@ g, AfER
TIAT @ qTAAT g ghm fF SR
AG-3qAT 7Y afqaqe F faay waeqaq
a1 fagfa &t s gt faar |

fag w7 Y @d wds I
wfe ¥ 74w § ) oz@ oA
F a9 ¥ IgA uF qar @ faar
2| gg TV TR ¥ a9 WY
qear & avgr faw g aafr SR
3 ® qIH FIZHT FT aoe Fal §,
faq AT ase & Wi w0 fad
AT et faai Hifaa f& @1 9y
ATH FIRAT FT T9€ 3 HYAT IAW-
afgal #T a3-a3 gafaar & Iq
goe ¥ #fgs g g fEar
mar g 7

JI €qTH I BT JTI—AG-FI

® gz A @WT 10 FAT TE ¥

12 T A A € ot W7 wa
15 BAMIFI TE &1 59% 9 &
afgwga @1 72 gfama ¥ gEEy
62 sfama xT & o€ § | wwofe
FT & AT W §WT 1 qT® I
q TG F TF-AT@ WF FT I WE
¢ maz faa @ St & wRare
A ARA T2 & g = qramar
qIHEAT 15 AT &7 2, gt Afqs
HIAZAT 1250 ©F § X wER
@ AW WRHAT TA4r awgfq w@ar
2 fes qafg sT & Fwr 1 J™
TIT § T TG ¥IF FI | & IF

% FEET FWT I AR FqT ET AT

fe faa wet oY & a9 § a7 I

wr afTwmr %tr«;mtmm
Licci il

59 ¥ wATaT g=re W famrA
mifs ITHT Faga F IET 9T &
%3 ger fear war § | §ATA ST
g fr Tad wrmar fisg W Q1Y o
QT &, W7 ARHT W wyaT IAN-
Tfaat /T Iffan %1 ? gg TR
T WAL 300 FOF TF AW ARHAT
¥ %1 faata W Sheargs 3% &
faq Semfagl ) 9z &t wE )
I3 T@ W 9T Bz qT WEIgA
feat mar @ arfe e & Sew-
ofgat & SR Sfargl & w8
W A% N wF | F qoar § fw
Qe wrefagi § 500 #X® WA ¥

FT W Sfgeagt & @wa QX &

far fad @3 & <Ay AT gATR
gel & ATH QITHT FT AW FIA AT
212 ¥ &= WY BT SO &
SeqTET W[ gy B T W g,
a1 T 98 SURNf 3qATT BT FFIAS
TR & 7 N & T oo oww
T Ty & 9 sfaevet Y afwy &
ae FgaT EATE & 2w & ar g
Bz st & Sfaeet A1 e &
Afra o= faen ® qIT AT AY
g &g B sawm ¥ fag, &

Fent ¥ fag @€ serTafE s &
A7 § T8 @A WM WY
Bz a1 <rgd ATed & arfw fawi ¥
3I7F  gru Jarfea N sfawat
% 3T &% | T AR FRAT ARAY
fe fadwt & gt fe AZewfa goiv
et W gaar ¥ wigs §, € dTr
a1 gw wrawmT g wme §

W AR ¥ e TR Ty ¥ fw
2q THT AR wgfead air wfawa
ggfeaa ot & g §, & sewefagi
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[se wfora game dg1)
W WM Fer o g fw
I8 TN WA HIZTAT FT o€ § AT
g wrzdr §1 g faw W g

TF I a1d &q17 W W @ |
forra st & o g & Tfa
&tk @ faar foew o @t o
o fwT W § St § fR e
FT W ¥ @ wawedT § @
Y |F e B $d aF TS &
W3 Srq g9 A1 W T 98 TS
g, @ foex @t & gwra IFAT
ofw g qrer @ @Q, @ JTEgE H
¥z ufw w5 T &1ffF o wfw
2, 37 F1 areafas Tou foowyr ad
W AT # FgT FA & Tar g |

MR, DEPUTY-SPEAKER: You

have taken about twelve minutes so
far,

SHRI DHANIK LAL MANDAL
(Jhanjharpur): Let him gpeak, Sir.

SHRI SATISH AGARWAL. Let
him gspeak.

MR. DpEPUTY-SPEAKER: I am
only telling him for hig guidance.
Five names are there from his Party.
I am telling him so that his Party
members may not mistake me.

¢ ® W@ f@ & I 20-25
yfiomg &7 dadt 2

WA, AHT @ qat ¥ 2@
w R F IR Faw o
fer o ¢ frg 29 @@ &t

ganHY afeony g @y € 1 g @
FEa fF e @ wIEmT #} AT
TOAT & A I TRET FE AR
Fegat aX At v fRar Ssmoawar g
S g WE ATe A fiemr @

war wfyw ) W1 e
FAT T F 9T 65.89
AfFT T F T 70. 65
TR e FAMear a9 &
T 3 gua ¥ 7 wx wfuw
;TR @ Fwd ¥ @ Sfaww
Ffe g€ & | wafaT g & aqw
i z@ wfowa M 3fg g€ 1 feze
AT qRIT F UF f ey F WA A
1 % 20 83 @ gfg g§ & |

-

194%43
X

ﬁ,/.nle
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AR, 7T IO IJ[QIE A,
W wm & | Aew ¥ w0
st AR wratadi ¥ ™ § o
W F gT I ATAT 50 AT AYel-
M 16 3§ F P FT AWM N
JIM F Q&1 %9 T@ § ™A
IAFT IARA TEW qMX HHAS A
wifad F3d § IV N B g
AT T AT RE | T AT A 340
FAT WG W@ T § WK FF W
o frar tar § 5 9 &Y
fafaas w1 fReader fRg s 487 |
a7 @ qF g A g fH §@R
F qrE@ odr FE W T ;oA
2 foan f& @t Jqrd F -
M I9FeY FIAT AT §F | @A
T ag g f5 ag wfwr Y agfem
Tl & | q@ ae & 5 a9 A
F Awra § T FEIERr & A
gewaar ag & & ag ufw =wfg-
FIfE T I PIAT FA T AR
HRMETR I3 & g §9 g A1
qT: 396 fAq gaewas g 5 -
BT S FAtagd F fag feRER
g 9g8 qfRkgdT @@ S o) Eww
F AT W TGER 7 WEARA
FT TT N, W fag sga=war §
g a1 #1 Yafafga g\t @
M oAt Ay g 1 ag fies, @
ger®, gfom sk g@d arfeat &
TqT A W @Y AwfEr §F
qREw IFT & foar 9 gwar
wgar & grnm faw ¥ faow §
gH HETS I3 R®Y & | AN T
fe frew gt § frgge a@wrd
weae fasger ad 1§ 1 fafy wen
T farg feat g6 @7 ¥ ag@ @w
ft feqr & | HUM AZ T AT
qreggd ‘e fF g7 g9 F FIAR
¥ JAEIN §1g9T qT ¥ FATI
¥ @ aar gur fe wfaw qu &
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133
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43
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XU HAT FEAHT WG W 94T
AT FA & Ao Far § g
ghom =g wf W @ S Al
# foafy & Jgoe 7 & @ @
oY TR TG A T FE R
JAr BT MM F Frawe A ghRrom
gk Ffgaml 9 sEgErd @y
qeATg arft W @ & ) v e
T T Y A ATfE g WA
Y A famr &9 AET F AGL
qar 1 FEA & ) fag Sw @
I WRET R AR 599 g §
AN T AN ¥ wSHfad aIw F
fag SwamEr g wlew SO E )

o ¥ & oov 39 R 9| 9%
qar § | WO T gy gam
g | mfae sfv #1 faww @t o<
TG wAWET § | AWt agr gugel
T &t § | ¥ gwaar § 5 ogfw



343 Finance (No. 2) JULY 24, 1980 Bill, 1980 344

[sive wfora FwIX Fzar) WOl b s & gw
fasm & fag fewnd Qe &1 =g g %1 § WK W faaw
faeare foar ST w1fed, waeEl wY fardr e &

AT F FTY e | T wAal

T ¥ i MR. DEPUTY-SPEAKER: The

ag Wt wawEw Qe ® ) House stands adjourned till Eleven

1 wrfasmr afgs faw o of the Clock.

g guri 1 a9 qF a0 A fear s

mgﬂ@ﬁ%mﬁ%w 18.05 hrs.

farg # sfam 1 T gt #§ The Lok Sabha then ad o
. he Lok Sa then adjourned ti

wfas T@ FX fomr smar a‘ l Eleven of the Clock on Friday, July

T WX WY /T &= T Tifed | 25, 1980|Sravana 3, 1902 (Saka) .
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